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LOK SABHA DEBATES 

LOK SABHA 

Wednesday. AprilS. 1992. Chaitra 19. 
1914 (Saka) 

The Lok Sabha met at Eleven of the Clock 

fMR. SPEAKER In the Chair] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Amendments to CPA, 1986 

·592. SHRI G.M.C. BAlA YOGI: Will the 
PRIME MINISTER be pleased to state: 

(a) whethertheGovemment propose to 
bring any amendments in the Consumer 
Protection Act, 1986 with regard to the pow-
ers, functions and salaries ofthe Members of 
Destrict Consumer Protection Forums; 

(b) if so, the details thereof; and 

(c) the number of cases and appeals 
finalised by the District Forums, State Com-
mission and National Commission, State-
wise, till February, 1992? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMAlUOOIN AHMED): (a) to 
(c). A Statement is laid on the Table of the 
House. 

STATEMENT 

(a) and (b). The High Power Working 
Group which was constituted to suggest 

suitable amendments to the Consumer 
Protection Act, 1986 has recommended 
to confer more judicial powers on the 
Consumer Disputes Redressal Forums 
(District Forums) such as power to re-
move defects and deficiencies in the 
services in Question; to issue interim 
injunctions, cease and desist orders; to 
give directions for recall of defective and 
unsafe goods proving hazardous to 
health and safety of consumers; to pro-
vide costs; to direct issue of corrective 
advertisements etc. The recommenda-
tions are under consideration of the 
Governments etc. In addition the WorK-
ing Group has also recommended to 
increase monetary jurisdiction of the 
District Forums from As. 1 lalm.to Rs. 5 
lakhs. The salaries and other terms 
and conditions of service of the Presi-
dent and Members of the District Fo-
rums are prescribed by the State Gov-
emments under the rules framed by 
them for this purpose. 

(c) As per information received from 
National Commission, 708 cases (in-
cluding appeals and revision petitions) 
have been disposed of out of 1224 
cases filed, so far. The upto date infor-
mation in respect of State COmmissions 
and District Forums is being obtain9d 
from the StaielUTs and wiR be laid on 
the Table of the House. 

SHRI G.M.C. BALAYOGI: Sir, under 
Section 10(f) of the Consumers Protection 
fW.., two members of the Distrid Forums 
shall be persons of eminence in the field of 
education, trade or commerce and a lady 
social wor1<er. But, unfortunately. the me~ 
bers appointed on political considerations in 
the State Forums have nothing to do with 
consumerism or connected with it Some-
times, business people are also being 2F 
pointed. If consumerism is fo be fostered, 
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then real consumeractivitias should be iden-
tifiedandthen mentJersshouldbe appointed. 
Only then the purpose of Consumers Pro-
tection AD. will be served. Now, I want to 
knowfromthe han. Minister, through you Sir, 
whetherthe Govemment is going to contem-
plate guidelines forthe appointment of mem-
bers to the forums tron1 the fields of educa-
tion, trade, chambers of commerce, rotary 
lions clubs, consumers councils and social 
and women organisations. 

SHRI KAMAlUDOIN AHMED: The 
Working Group has racently recorrmended 
certain amendments and they are under the 
consideration of the Government and this is 
also one of them about the appointments of 
the members of the District Forums and 
State Convnissions. They have made some 
suggestions. 

SHRI G.M.C. BAlAYOOI: My second 
supplementary is this. Sir, the AD. is proving 
very popular and many people with various 
grievances are knocking at the door-steps of 
the forums for redressaI of their grievances. 
Moreover, matters under the CPA relate to 
the strong business people and the weak 
consumers. Even cases which are not DI-
rectly within the scope of the Consumers 
Protection AD. are also disposed of satisfac-
torily by these forums. These forums are 
also facing a problem from the presiding 
officers. I want to know from the hon. Minis-
ter, through you Sir, whether the Govern-
ment is going to bring more departments like 
the rrm~ies, GovemrnentDepartments 
and professionals within the jurisdiction of 
the CP AD. and whether the Government is 
contemplating to consitute regularfarums to 
deal with the cases in order to avoid pen-
dency in forums. 

SHRI KAMAlUDDIN AHMED: The fo-
rums have jurisdiction over althe inslitutions 
and there &"8 no exerr1Jlions as such. And 
the District Forums are functioning properly. 
The nuntJer of cases that have been flied 
before the District Forums will speak about 
the nUnDer of COIJ1>Iaints that are coning 
up. 

SHRI SUKH RAM: SIr, as perthe provi-

sion of the AD. orthe rules madethera under, 
the· District Forums, Slate Commission or 
the National Comnission is required to dis-
pose of the COIJ1)IainIs within the specific 
period. Will the Government ensura strict 
~mentation of this provision? It has no 
legal position at prusent. wiD the Govern-
ment consider amending the rules or the 
provision of the AD. making • COIJ1)Ulsoryfor 
the district forum, the Slate Cornmssions 
and the nationaJ Commission to oaspose of 
the COf11lIaints within the specific period? 
Olfterwise, cases will go on piling as it is 
happening in the case of High Courts andthe 
Supreme Court and thera wiD be a subse-
quent demand for setting up an additional 
district forum, National and Slate Forums. 
WiD the Government consider It and ensura 
that thera is sIrict compliance so that the 
complaints' grievances are ramoved well in 
time? 

SHRI KAMAlUDOIN AHMED: By and 
large, the forums are functioning weU and 
they are trying to dispose of the cases within 
the speclied time. In certain matlers, it 
becomes impossible for them There would 
be delay in such cases whera the report from 
the laboratory has not come or the person 
who is to be examined, is not able to come 
befora the forum, etc. Otherwise, by and 
large, they are trying to dispose of the cases 
within the specified time. 

SHRI SUKHRAM:Aperiod of 60 days is 
providedlapersonhastoappearbeforethe 
forum. As regards laboratory tests, etc. 90 
days ara alreadyprovidec1 The cases should 
bedisposedofwlhinthatspecliedtime 6miL 

Mr. Speaker. He has explained about 
the laboratory tests. 

SHRI SUKH RAM: Even in the case of 
laboratory testers, they should not delay the 
cases for more than 90 days. 

SHRI KAMALUDOINAHMED:As I sub-
mitted earIer, by and large they are dispos-
Ing of the cases wlhin the specified time. 

SHRI RAM KAPSE:TheGovemrnent is 
considering amenclngtheAd.. When does • 



Oral Answers CHAITRA 19, 1914 (SAKA) Oral Answers 6 

propose to bring the amendments before 
ihis august House? Secondly, the Minister 
;,as stated now that many district forums are 
worKing property. Bull would like to know as 
:to how many districts are actually there 
plroughout India, where there are no forums. 
'1f they have no forums, the questions of their 
worKing well does not arise. I would like to 
know the number of districts which have no 
forums worKing. 

SHRI KAMALUDDINAHMED: The three 
States of Sikkim, Meghalaya and Nagaland 
have not at all formed the district forums. In 
these three states, the forums have not been 
formed. As per my knowledge, out of the 450 
districts in the country, 360 districts have got 
these districts forums. 

SHRI RAM KAPSE: What about the 
legislation? 

SHRI KAMAL UDDIN AHMED: Last 
week also I answered this question when 
Shri Advani put it. As I submitted earlier, thQ 
recommendations of the WorKing Group are 
under the examination of the Government 
and we are consulting the different Ministries 
which eire involved in this. About 12dayback, 
the meeting of the Consumor Protection 
Council was held and they have made some 
recommendations. These recommendations 
are also under examination. 

[ Translation] 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, I would like to know from the Govern-
ment whether it is going to bring Public 
Distribution System within the jurisdiction of 

~.' Consumer Protection Council. It has been 
i! reported in the newspapers that 49 per cent I impurities has been allowed in the foodgrains 

which is distributed through the shops under 
Public Distribution System I want to know 
whether the Consumer Protection Council 
can also investigate into the distribution of 
poorqualityfoodgrains to the poor and middle 
class people through the Public Distribution 
System? Will action be taken If Food Corpo-
ration of India and other officials are involved 
in-it? What action will be taken against the 

outlets of Public Distnbution System which 
indulge in this malpractice?-

[English1 

SHRI KAMAlUDDIN AHMED: The Con-
sumer Protection Act covers all goods and 
services. As regards the 49 per cent impuri-
ties, I may submit that perhaps the report is 
not correct. I think this has been misreported. 
For the kind information of the MO. Mem-
bers, I am going to clarify the v,,".,,ie point 
while replying to the Demands for Grant of 
my Department. 

[ Trans/ation1 

SHRI DAnA MEGHE: Mr. Speaker, 
Sir, as per my knowledge the District Con-
sumer Protection Forums are not worKing in 
all the districts of Maharashtra.1 would like to 
know whether the Central Government will 
inform the Maharashtra Government about 
the districts where these forums have not 
been constituted. The Maharashtra Govern-
ment has not provided facilities to the Forum 
members which are being given in other 
States and there is no action on delay in the 
matter. The forums are not worKing effec-
tively. Similarly, the facilities also have not 
been provided to the State forum, will the 
Central Government write to the State Gov-
ernment in this regard? What steps are 
being taken to make that forum effective? 

SHRI KAMAlUDDIN AHMED: There 
are 31 districts in Maharashtra and all the 
districts have the Consumer Protection Fo-
rums which are functioning. So fai as the 
question of facilities is concern, it is a State 
subject and State provides these facilities. 

[English] 

Development of BlotechMlogy 

'593. SHRI M.G. REDDY: Will the 
PRIME MINISTER be pleased to state: 

(a) the steps taken for the development 
of biotechnology in India with special refer-
ence to the establishment of research insti-
tutions in Andhra Pradesh; 
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(b) the number of pending applicatior 
for license from bio-tech companies lUI 

manufacturing high-tech pharmaceutical 
products; and 

(c) the action taken thereon so far? 

THE MINIS1ER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGERET ALVA): (a) to (c) A Statement 
is laid on the Table of the House. 

STATEMENT 

(a) Govern:nenl has taken specific 
measures for the development of bio-
technology in the country firstly through 
the setting up of a Nationa! Biotechnol-
ogy Board(NBTB) in 1982 and subse-
quent!y a separate Department of Bio-
technology (D8T) in 1936. Generation 
of highly skilled manpower; creation of 
infrastructure facilities; basic and prod-
uct based research and development; 
and biolech,lOiogy based industrial ac-
tivities have been take in up. Safety 
measures needed for both R&D and 
applicat:on of products of biotechnology 
have been 0stdblist;ed. 

In Andhra Pradesh, in addition to 
suppOlt to R&D projects, programmes 
have been started in the areas of . 
creation of modem Animal House Facil· 
ity al the Natlonai Institute of Nutrition, 
Hyoerabad; programme support to the 
Centre lor celluiar and Molecular Biol-
ogy(CCMB); Centre for Plant Molecular 
Biology at Osmania University: a DNA 
Finger Printing Facility at GCMB jointly 
being estab:ished by DBl, Ministry of 
Home Affairs, and Councii for Scientific 
and Industrial Research (CSIR): Post 
doctoral training and a bioinformatics 
Center operating at CCMB, Hyderabad; 
a programme of rice biotechnology at 
the Directorate of Rice Research, 
Hyderabad and animal diagnostic de-
velopment at College of Veterinary Sci-
ence, A.P. Agricultural Univers~y Cam-
pus. Tirupatl. A semi-intensive prawn 
culture project at Nellore to establish 

high productivity ( 8.50 tonnes/ha/year) 
through biotechnological interventions 
has been successful. A major 
programme for Oil palm Development 
in over 1000 ha. is in progress in the 
Krishna and Godavari Districts. In addi-
tion to the support from DBT. scientific 
agencies such as Indian Council of 
Medical Research. Indian Council of 
Agriculture Research. Council for Sci-
entific and Industrial Research and DST 
have established research institutions 
covering the fields of agriculture. nutri-
tion and advanced work on molecular 
biology and have also supported R&D 
programmes. 

(b) Nil. 

(c) Does not arise in view of (b) above. 

SHRI M.G. REDDY: Mr. Speaker, Sir, I 
would like to know from the hon. Minister as 
to how many industries, both in public sector 
and private sector, have been and are being 
benefited in the state of Andhra Pradesh by 
the Research and Development inthefield of 
biotechnology and what is the present status 
of commercialisation or anticipated dates of 
commercialisation for each of these prod-
ucts of these industries, both within the 
country and the prospect of exploiting it 
abroad and the details thereof. 

SHRIMATI MARGARET ALVA: Sir. 
there are 78 industries which have benefited 
throughout the country through research 
and development in the field of biotechnol-
ogy and out of these 9 industries are in 
Andhra Pradesh. Research and develop-
ment in these areas have been made avail-
able to industries. In Andhra Pradesh 9 
industries are now functioning with the tech-
nology that has been developed through the 
Department of Biotechnology. 

SHRI M. G. REDDY: Sir. whether any 
biotechnology project in Andhra Pradesh is 
being financed by the World Bank. United 
Nations or by any foreign multinational cor-
porations etc. and what are the steps taken 
by the Government to stop gene drain pro-
cess of the West and whethe~ a mechanism 
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exist in the Department of Biotechnology for 
quality control of pharmaceuticals products 
being manufactured by various Biotechnol-
ogy companies;.if so, the details thereof; if 
not, reasons thereof. 

SHRIMATI MARGARET ALVA: Sir, 
there is no World Bank aided Projects at the 
moment We have no money coming from 
them. About multinationals, I am not very 
sure but as far as I know, at the moment we 
do not have any collaboration. It is essen-
tially our indigenous effort and development 
on which we are working. 

The han. Member has asked about the 
safety measures which are being taken. As 
far as this is concerned, I would like to say 
that the products used as drugs and pharma-
ceuticals go through very stringent examina-
tion for complete elimination of any bacteria, 
fungi, et:::. I must also say that the Drugs 
Controller of India gives very careful safety 
instructions which are followed before these 
are commercially marketed for use. 

PROF. UMMAREDDY 
VENKATESWARLU: Speaker, Sir, Andhra 
Pradesh is one of the very important States 
as far as agricultural production is con-
cerned. As far as Biotechnology is con-
cerned, there are certain projects which 
have been sanctioned. Particularly in Andhra 
Pradesh 6 projects have been sanctioned 
but there is no project which has come up to 
produce the bio·fertilizer. Similarly, there is 
no project to produce bio-gas, which is play-
ing a veryvnal role in agriculture. Sir,ls there 
any project which is contemplated to be set 
up in Andhra Pradesh to produce the bio-
fertilizer and also the bio-gas? 

SHRIMATI MARGARET ALVA: I can 
only say that at the moment I have a list of 9 
industries which are operating with the tech-
nology provided by us. At the moment we do 
not have any bio-fertilizer project in Andhra 

Pradesh. I would like to say that a number of 
biotechnology projects in agriculture are being 
operated and Andhra Pradesh has two or 
three ofthem. Bio-fertirlzer projects would be 
introduced in phases in different parts of the 
country. But there is no proposal pending 
with up at the moment 

Welfare Schemes for Women 

·594 SHRI M. V. V. S. MURTHY: Will the 
Ministerof PRIME MINISTER be pleased to 
state: 

(a) the details of the projects/schemes 
launched in the field of science and technol-
ogy for we Hare of women dUring 1989-90 
and 1990-91; 

(b) the achievements made and expen-
diture involved in each of the projects/ 
schemes during the above period, state 
wise; 

(c) the number of beneficiaries, State-
wise; and 

(d) the funds allocation proposed to be 
made therefor in 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PuBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (d). A statement 
is laid on the Table of the House. 

STATEMENT 

(a) to (c).A statement giving details of 
the projects launched underthe scheme 
'Science and Technology for Women' 
during 1989-90 and 1990-91 is at 
Annesure-X. 

(d) Allocation of funds proposed for 
1992-93 is Rs. 1()() lakhs. 
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SHRI M. V. V.S. MURTHY: My first 

supplement is this. Though several schemes 
have been sponsored, but most of the 
schemes envisaged had not reached the 
real beneficiaries. Most of the science gradu-
ates are non-tribals. Though recognised as 
predominentely tribal populated districts of 
Andhra Pradesh, Vishakhapallanam and 
East Godawari, have been ignored w~h any 
of the said schemes. 

Likewise, perhaps, several districts in 
India have been ignored. These schemes 
have been mostly confined to the urban 
areas. 

I would like to know, through you, form 
the hon. Minister, whether she will look into 
these aspects and direct that such schemes 
should also be launched in these tribally 
predominant districts. 

SHRIMATI MARGARET ALVA: We 
have during the Sixth and Seventh Plan 
periods, various schemes for science and 
technology for women. These have been 
aimed at improving the quality of life of the 
woman, essentially in the rural and back-
ward areas of the country. 

The second aspect is about ruducing 
the drudgery for women in their daily opera-
tions. 

And thirdly, fortraining them for employ-
ment in the new emerging fields where sci-
ence and technology would be applicable. 

I would like to assure the hon. Member 
. that we have no bias as far as providing these 

facilities are concemed for the tribal or the 
rural areas. In fact, most of the thrust areas 
have been rural-oriented and rural-based. 

SHRI M.V.V.S. MURTHY: My second 
supplementary is this. We are fortunate that 
the concemed Minister herself is a woman. 
This question also concerns women. 

MR. SPEAKER: Then, the lady mem-
bers will ask the supplementaries! 

SHRI M.V.V.S. Murthy: Science and 

technology has not percolated to the rural 
areas. The schemes should be such that 
they should spread science into the vii/ages, 
particularly, into the women folk. 

To achieve this objective, Training Cen-
ters should be started in the rural areas and 
not in the urban areas. I want to know 
whether the hon. Minister will assure the 
House that such emphasis will be given for 
starting such Centers in the nearfuture in the 
rural areas. 

In the Statements that have been laid on 
the Table of the House, in that, most of the 
Centers have been located in Delhi and also 
in other places. What I want to say is that 
such schemes should be really meant for 
women folk who are living in the rural areas 
and who are very backward. The amount 
that had been allocated for this year is also 
very merge. It is about As. 100 lakh. 

So, I would like to know from the hon. 
Minister, through you, whether she will be 
pleased to say that some emphasis will be 
given in future for the allocation of funds and 
also for locating these schemes in the rural 
areas. 

SHRIMATI MARGARET ALVA: The 
programme has a two pronged approach of 
functioning. One is the actual Research and 
Development (R&D) for dinging ways and 
means by which you can reduce drudgery in 
women's lives You can develop new imple-
ments, new systems of doing things and so 
on. For this purpose, we have speCial re-
search projects . 

Sir, secondly we are transferring tech-
nology and making it applicable to women, 
who required these improved techniques, 
systems, implements and so on in order to 
make ~ easier for them to do their work and 
to spend less time, on these regular jobs or 
regular work which are part of their lives. 

Therefore, research and development 
part may not all be rural-based, though the 
actual working, functioning and application 
has gone to be rural-based for rural women. 
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I would like to point out that most of the
voluntary agencies which are involved in
transferring technologies from the Labs to
the fields, are rural oriented. These develop-
ment are taking place in the rural areas
where women are wOrking.

As far as allotments are concerned, as
you know, general problems exist for financ-
ing the projects and I not only, as a Minister
but as a women would like that more is
allotted for science and technology for
women.

[ Translation]

KUMARI VIMLA VERMA: Mr. Speaker,
Sir, through you I would like to know from the
hon. Minister whether any assessment of
the schemes related to women has been
done to ensure that these schemes are
proving useful? If these schemes are useful,
will she try for allocation of more funds in the
budget to start these schemes in every State
because we believe she is a capable Minis-
ter.

[English]

SHRIMATI MARGARET ALVA: There
are 19 States which are being funded at the
moment. I can give a list if the hon. Member
would like.

As far as each State is concerned, the
allotment depends onthe projects which are
sponsored, which are presented to us and
we are funding.

As far as the second part of the question
is concerned, we do not directly deal with
this. Through the voluntary organisations or
the State Governn:ent we sponsor projects
and it is in this way able to carry R&D efforts
to the women wherever it is necessary or
possible.

ITranslation]

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, I would like to thank the hon. Min;~ter for
the spirit with which she is carrying on the
work, but from the statement it seems She

wants to help women of a particular area
whereas on the other hand she does not
want to help in any way the women of other
area. We have been crying hoarse over the
backwardness of Bihar and we raise this
matter almost every day in the House but
inspite of that Biharhas been totally deprived
of welfare schemes in the field of science and
technology. By sanctioning only one scheme
of sericutture in Khagaria the Government
thinks every1hing has been achieved.lwould
like to know whether the Government in-
tends to implement any welfare scheme in
the fields of science and technology in the
backward areas of Bihar?

r

MR. SPEAKER: No, it is the misuse of
the time. This question is not related to
welfare but to science and technology.

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, I am asking about that only.

SHRIMATI MARGARET ALVA: I have
been repeatedly saying that the effort of the
Ministry of this Department of Science and
Technology is to develop various things
which would help women in various parts of
the country. if it is a new implement or
technology if it is something which the State
Government orthe voluntary organisation or
local group are utilising itthat are popularising
it. I would like to give two examples of it. One
is the smokeless chulha. It was developed,
but various women's organisations, volun-
tary groups have brought it into their
programme; and it is they who are
popularising it, taking it to different parts of
the country according to their local situation.

[ Translation]

SHRIMATI GIRIJA DEVI: Mr. Speaker,
Sir, did the people of Bihar demand it?

SHRIMATI MARGARET ALVA: The
State Government has to do this work.

[English)

MR. SPEAKER: The improved chulha
can be done anywhere; and it can be sent to
Bihar.
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SHRIMATI MALIN I BHATT ACHARAYA: 
The lis! which has been given in the answer, 
it does appear that some States are getting 
more of benefits from these schemes than 
the other States. Is there any thinking in the 
Government as to what extent the State 
Governments and local-self-governments in 
the area can be involved in identifying the 
beneficiaries; and also whether there has 
been any monitoring and reviewing of the 
sltuati:Jn as to whether the earning potential 
of women has increased as a result of these 
things? 

SHRIMATI MARGARET ALVA: I would 
like t:J po:n\ out thai as far as the earning 
pote'1tial is concerned, the results have been 
very encouraging because the training that 
has been given to them in the new areas 
where jobs are becoming available have 
been very carefully planned; and I must say; 
::·r instance. even in traditional occupations 
like sericulture and various other areas where 
women have beel") working, the improved 
technique which has been brought in has 
increased their income and also made drudg-
ery of the work less; whether we are talking 
about coir industry; even a simple question 
of luel and lodder for rural women with 
wasteland development where particular type 
of plant which have been suggested, the 
drudgery of collecting fuel and fodder for 
women, wihich is very much part of the life of 
the rural women, has been eased. And 
iherefore, when we are talking of science 
and technology for women we are talking 
only about laboratory developments but of 
its application. 

It is true that different States are getting 
grants at different levels; it depends upon the 
projects which are sponsored, which are 
sent to us, which are funded !)y us; and it 
depends therefore on how interested and 
active the State Governments are in coming 
forth with projects which can be funded by 
the Department of Science and Technology. 
Besides this, I must also say that certain 
areas have got specific programmes which 
have been launched. For instance, we have 
separate proglammes for coastal areas, 
separate programmes for the hill areas de-
pending on the environment and the local 

problems. In the hilly areas it has something 
to do with sheep rearing, with great rearing 
and with carding and otherproblems forwool 
development and we have also gone in, for 
instance, for medicinal plant development 
where women are able to earn by planting 
certain types of medicinal plants which have 
a market, if they are grown in the backyard 
their own homes. So, these are projects 
depending on the areas. When it comes to 
coastal areas we are talking about inland 
fisheries and other programmes by which 
the output and processing of marine prod-
ucts heipthe Women. So, in accordance with 
the areas, there are various programmes for 
various groups depending on the local prob-
lems. 

SHRI NIRMf>...\._ 'M\H\\ CHf>...nER.1Ec:. 
Monitoring has not been answered. 

Eighth Plan Proposals by Kerala 

*595. SHRI THAYIL JOHN ANJALOSE: 
Will the Minister of PLANNiNG AND 
PROGRAMME IMPLEMENTATION b€ 
pleased to stale: 

(a) whether the Government of Kerala 
has prepared the Eighth Plan proposals; 

(b) if so, the details of the projects that 
are likely to be taken up in the first year of the 
Eighth plan; 

(c) the estimated allocation thereof; and 

(d) the extent to which it will be more 
than the previolls year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
HR. BHARDWAJ): (a) Yes, Sir. 

(b) to (d) The outlays are approved by 
planning Commission headwise/sub-
headwise and not project wise. The Eighth 
Five year Plan of Kerala has not been finalised 
so far. However, for annual plan 1992-93 of 
the $late whict) is the first year of the 8th Five 
Year Plan, an outlay of Rs. 913 croms has 
been agreed to which is 13.1% higher than 
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the outlay of Rs. 807 crores approved for 
1991-92. 

SHRITHA YILJOHNANJALOSE: What 
are the main proposals submitted by the 
State Government to be included in the 
Eighth Plan, whether all proposals of the 
State Government are accepted by the Cen-
tral Government, and what are the proposals 
not accepted? 

SHRI H.R. BHARDWAJ: The State 
Government requested for an outlay of Rs. 
913 crores and ~ has been agreed to. 

SHRI THAYIL JOHN ANJALOSE: In 
view of the inflation and devaluation of the 
rupee, 13.1 percent is very low as compared 
to the last year's outlay and it becomes much 
miss after the devaluation of the rupee. So, 
it is necessary to increase the outlay at least 
by 30 per cent for 1992-93. In view of the 
financial constraint of the Kerala Govern-
ment, will the Government increase its share 
if the Government of Kerala makes a request 
to that effect? 

SHRI H.R. BHARDWAJ: So far as the 
increase is concerned, it is 13.1 percent and 
conSidering the devaluation, there may not 
be much increase, I agree. But if you con-
sider the last year's expenditure the outlay 
revised by the Kerala Government is now 
Rs. 620 crores; that is the latest information. 
So, the increase will be rather more than 
13.1 per cent. But the Plan was diScussed 
thoroughly with the State and they have 
agreed to the allocation. 

SHRI RAMESH CHENNITHALA: I would 
like to know from the hon. Minister whether 
the Annual Plan for this year is finalised on 
the basis of the Gadgil Foumula or the 
Modified Gadgil Foumula. 

SHRI H.R. BHARDWAJ: This is not in 
accordance with the Gadgil Formula. A re-
vised Mukherjee Formula has been used this 
time. 

SHRI KODIKKUNIL SURESH: I want to 
know from the hon. Minister whether the 
detailsofthe Eighth Five Year Plan for Kerala 

have been finalised and when is it to be 
completed. 

SHRI H.R. BHARDWAJ: As I submitted 
eariier, the Eighth Five Year Plan is still to be 
finalised. Only the Annual Plan has been 
finalised and we are having discussions. The 
Eighth Plan will have to be discussed in the 
next meeting of the Na:ional Development 
Council which is going to I)e held perl1aps in 
the month of May. 

SHRI E. AHAMED: The hon. Minister 
was pleased to inform the House that the 
Government of India now accepted the 
Mukhe~ee Formu!a. We know about Gadgil 
Formula and the Revised Gadgil Formula. 
Will the hon. Minister please explain to the 
House what is the difference between the 
Revised Gadgil Formula and the Mukherjee 
Formula? 

SHRI H.R. BHARDWAJ: As a matter of 
fact, whether it is Gadgil formula, consensus 
formula and now Mukherjee formula, there is 
no substantial difference. Now the latest 
distribution of central assistance will be, 
population 60 percent, per capita income 251 
- including 5 percent on distance method and 
20 percent on deviation method and perfor-
mance is 7.50 per cant ... ( Interruptions) 

MR. SPEAKER:Anywaythe main ques-
tion is on Kerala and not on formula. 

Coal Based Industries 

·596. SHRI ANIL BASU: 
SHRI RAJESH KUMAR: 

WiiltheMinisterof COAL be pleased to 
state: 

(a) whether the Government are con-
sidering any proposal for setting up coal 
based Industries; 

(b) if so, the details thereof; 

(c) whether the Government have re-
ceived any request in this regard from the 
Governments of West Bengal and Bihar; and 
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(d) if so, the response of the Govern-
I8nt thereto? 

THE DEPUTY MINISTER IN THE MIN-
nRY OF COAL (SHRI S.B. 
YAMALOUDA): (a) to (d). A statement is 
,id on tlte Table of the House. 

(1 ) 

(2) 

(3) 

(4) 

(5) 

STATEMENT 

(a) and (b). Coal is an essential input as 
well as feed stock for a large number of 
industries both in the core sector as well 
as in the non-core sector. Power sector-
alone consumes about 60% of the total 
coal production in India, followed by 
steel, cement and a large number of 
other industries. According to Planning 
Commission estimates, the demand of 
raw coal is expected to increase from 
the current level of about 235 million 
tonnes to 309.20 million tonnes in the 
terminal year of 8th Five Year Plan 
(1996-97). This increase in demand of 

Gauripur (replacement) 
(2x67.5 MW) 

Budge-Budge 
(2x250 MW) 

Sagardighi 
(2x250 MW) 

Chandil 
(2x259 MW) 

Muzaffarpur 
«2x250 MW) 

In addition to a number of smaller units 
like SpeCial Smokeless Fuel and briguetting 
plants, coal linkages for one cement plant 
(expansion) and two sponge iron project in 
Bihar have also been agreed to. 

SHRI ANIL BASU: Sir, I seek your pro-
tection because my question has not been 
replied at all. My question was on coal based 
industries. But the Minister has replied on 
coal consumed industries. Industries which 
consume coal...(Inte"uptions) it is a big 

coal reflects the projected growth pat-
tern in the downstream consuming sec-
tors. 

(c) and (d).Govemmentof West Bengal 
had written to the Ministry of Coal in 
October, 1991 emphasising about the 
development of coal based industries In 
Asansol-Raniganj coal belt. In response 
to this, the State Government has been 
informed that the concerned Depart-
menVAgency of the State Government 
may interact with Eastem Coal fields 
Ltd. and formulate schemes for devel-
opment of ancillary industries. Besides, 
proposals for setting up ofthermal power 
stations, cement plants, sponge iron 
plants, etc. in the States of West Bengal 
and Bihar have also been received in 
the Ministry of Coal. 

Coal linkage for the following thermal 
power stations in Bihar and West Bengal 
have been agreed to : 

West Bengal 

West Bengal 

. West Bengal 
(agreed in principal) 

Bihar 

Bihar 
(agreed in principal 

answer. The whole answer Is about con-
sumption of coal by different industries. But 
my question was regarding coal based in-
dustries, industries Which use coal as a raw 
material. 

Sir, you are well aware that our country 
has a big reserve of coal. But this coal is not 
being utilised property. I want to say that we 
are wasting this national asset Coal is used 
as fuel in many industries, in com sector and 
non-core sector. As raw material, coal would 
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be used for production of various pi uuucts 
and by-products. And there is a vast poten-
tial in this regard. 

I wish to know from the hon. Minister, 
whether the Government of India has any 
understanding on coal based industries, not 
on coal consumed industries. On coal based 
industries, do you have any understanding? 
Do you have the information tha'; coal can be 
produced? That technology has developed. 
I want to know whether the Government of 
India is contemplating tc use this technology 
for production of oil in the country. 

THE MINISTER OF RAILWAYS(SHRI 
C.K. JAFFER SHARIEF): Sir, I am glad that 
the hon. Member has rightly said about what 
the Coal Ministryorthe coal industry is doing. 
Actually, everyone knows that coal is a basIc 
raw material for our economic development. 
Although the Member may not wish me to 
repeat what he has said, the main responsi-
bility of the coal industry is to meet the. 
requirement of the core sector and the non-
core sector. The whole question is about 
coal based industries. On the coal based 
industry, actually it is nol for the coal industry 
itself to deviate from its basic responsibilities 
but. ... ( Interruptions) 

[ Translation) 

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, this should be postponed as the hon. 
Minister has not at all come prepared. The 
manner in which he is 
replying ... (Jnterruptions) it is in public inter-
est, hence it should be postponed and re-
plied tomorrow.{Interruptions) 

[English] 

SHRI SRIKANTA JENA: Sir, the ques-
tion is very clear and it is about coal based 
industry. The Ministeris talking of linking coal 
with other industries. The question is about 
coal based industry ... {Interruptions) 

. SHRI BASU DEB ACHARIA: The ques-
tion IS about coaJ based industry, and not 
about the thermat power plants which are 

using coal...(fnterruptions) 

SHRI SRIKANT A JENA: Sir, you can 
guide the Mihister very well because this is 
highly a technical question ... (lnterruptions) 

SHRI BASU DEB ACHARIA: The coal 
Minister, Shri Sangma, should came and 
reply. He should be here ... (lnterruptions) 

The Coal Minister should 
reply.( Interruptions) 

SHRI C.K. JAFFER SHARIEF: If they 
permit me, Ican answer. If they do notpenmit 
me what can I do? (Interruptions). About the 
suggestion of production of oil, it is being 
examined. It is very cost prohibitive. So, it is 
not possible. But in any case, we have told 
the West Bengal Government.... 

MR. SPEAKER: Mr. Minister, Ithinkthis 
is a question which need not be replied to by 
the Minister dealing with the production of 
coal as such. This is a question which has to 
be replied to by the Minister of Industry. You 
may not be having all the information that you 
need to reply. I can understand your difficul-
ties. You may not be having ... 

SHRI C.K. JAFFER SHARIEF: I can 
offer whatever I have.(/nterruptions) 

MR. SPEAKER: Ithink, we will deal with 
this question in a proper manner. I am 
stopping it here. I will apply my mind to it. It 
should not have gone to your Ministry; it 
should have gone to some other Ministry. 

(Interruptions) 

I Translation] 

MR. SPEAKER: Please be seated. Now, 
let others may also ask questions. 

[English] 

SHRI ANIL BASU: Kindly protect my 
right. 

MR. SPEAKER: I said that I will look into 
it. 
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Price of Marutl Cars 

'598. SHRIMATI SHEELA GAUTAM: 
Will the Minister of PRIME MINISTER be 
pleased to state: 

(a) whether there has been a heavy 
increase in the prices of Maruti cars during 
the last two years; 

(b) if so, the reasons therefor; 

(c) whether the Government propose to 
fix the prices of maruti cars; and 

(d) if so, the details thereof? 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): 

(a) and (b).A statement is laid on the 
Table of the House. 

(c) No, Sir. 

(d) Does not arise. 

STATEMENT 
(a) and (b). 

During the last two years, there have been the following increases in the price of Maruti 
cars: 

Date 

Before 20.03.90 

w.e.f. 20.03.90 

w.e.f 08.05.90 

w.e.f 22.08.90 

w.e.f. 20.12.90 

w.e.f. 08.04.91 

.. ·.e.l. 25.07.91 

Ex-factory price of 

92.616 

96,075 

99,984 

1,07,190 

1,11,769 

1,20,251 

1,50,823 

Reason for price increase 
Maruti-800 Std. (Rs.) 

Basic excise duty increased from 35% 
to 40% 

Basic price increased to cover in-
creases in material cost and fixed 
cost including exchange variation on 
foreign currency loans. 

Basic excise duty increased from 40% 
to 50% 

Basic price incIeased due to inuease 
in customs duty on components from 
6(Wo to 80% and on panels from 65% 
1085<;-:' 

BasicpriceincreilsootocoverRupee 
depreciation against dollar and Yen 
and inU"c!as.e in tl>.e ina.-geoous pur-
chase cost of components and 
c;:;nsl'mables 

Bas k' excise dutyir.cre<lsed!. "'1150"1.. 
10 ()(;%, spt;!Cia1 excise CUi)' i:lcteased 
from 5% to 1 Wk, basicpllce:ncma.soo 
10 cover the increase 51 cos! m ~ 
ported material on accotmt of devab-
alion of rupee and need :0 ilt.'Y Exi.':l 
scrips and the increase i.l f\;tad t.(.~ 
due to exchange variatlotl ... 'to fo!'8igft 
cutTeflCY Joans.. 
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SHRIMATI SHEELA GAUT AM: I would 
like to ask the hon. Minister that the concept 
of late Shri Sanjay Gandhi to produce Maruti 
cars was to keep it in the reach of middle 
class people but its price is increasing day by 
day and as such in the present circumstance 
can the middle· class people afford to buy 
Maruti? In view of this I would like to ask the 
hon. Minister whether there is a new innova-
tion of manufactureJproduce cars which can 
be afforded by the common man or there is 
a proposal to bring down its price. 

[English] 

SHRI P.K. THUNGON: Sir, it is a fact 
that today the Maruti cars have become very 
popular not only in the country but also 
abroad. You can very well imagine that this 
industry was conceived by late Shri Sanjay 
Gandhi.(lntelTUptions). I am making a state-
ment of facts only. It was meant for the 
conmon people. 

So far as the price rise is concerned. we 
cannot entirely blame Maruti lJdyog limited 
because due to certain unavoidable circum-
stances. their prices have to be raised. I 
would like to give a little more details. The 
Total amount of the price-rise from 1990 to 
1991 within a span of almost two years - is Rs. 
58,207/-1 have worked out the percentage 
on the basis of which this increase has been 
made because I wanted to find out whether 
t¥ MaNti Udyog was unnecessarily increas-
ing the price. , found that the excise duty 
incmased with in these two years has con-
trI:Iuted to the increase of the price upto an 
extent of 62 per cent. The increase and 
fluctuations in the customs duty have con-
trbuted to the increase of the price of Maruti 
car by 5 per cent.(Interruptions) You please 
listen to me. It depends on the arguments. 

In the meanwhile the depreciation of 
rupee took place. That contributed to price 
increase by 10 per cent. Maruti Udyog lim-
ited has only contributed .... 

MR. SPEAKER: The second part of the 
question is: Are you going to produce a 

smaller car which can be afforded by thE 
common man? That Is the second part of thE 
question. The first part is over now. 

SHRI P.K THUNGON: Sir, let me com-
plete. 

MR. SPEAKER: Not necessary. You 
answer the second part of the question. 

SHRI P.K THUNGON: Sir, the Maruti 
Udyog Limited has increased the cost by 
nine percent. The reason of this increase -
which is by the Maruti Udyog Limited itself -
was the increased overhead charges, in~ 
creased salaries etc. That is why it had to bl> 
increased. So far as the second part - which 
has been rightly pointed out by you - is 
concerned, it is a continuous effort to see 
how new innovations can take place. (Inter-
ruptions) So far Maruti Udyog Limited is 
producing cars for export from 1992·93. 

SHRIMATI SHEELA GAUTAM: Mr. 
Speaker, Sir, the hon. Minister has replied 
every question regarding the increase of 
price on account of Excise and Custom 
duties but he has not mentioned anything 
about the malpractices prevalent among the 
high officers and management who are 
making money. Is the hon. Minister propose 
to conduct a C.B.1. enquiry into it? 

(EngDsh] 

SHRI PK THUNGON: I have already 
said - in reply to an earlier question - that 
there are certain allegation against some 
members of the management. We are seri-
ously looking into all these things and will be 
taking suitable action.(/nterruptions) 

[ Translation] 

MR. SPEAKER: What is this happen-
ing? Whenever you feel like you are stand-
ing and asking question. This is not proper:, 
Please take your seat. Not like this. 

(English] 

SHRI RAGHUNANDAN LAl BHATIA: 
Sir, when the Idea of MaruU car was con-
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celved, there were two arguments which [English] 
were given at that time - firstly it will be a 
people's car at a low cost; and secondly MR. SPEAKER: There is no point of 
during the time we will be able to have all the order in the Question Hour. 
indigenous parts. In the first case we have 
miserably failed. The price of the car started 
from Rs. 82,000 and now it is more than Rs. 
1,50,000. The argument advanced by the 
hon. Minister is that the duty was increased 
from 40 per cent to 60 per cent which was 
involved in the price increase. The difference 
in duty from 40 to 60 per cent is not that much 
to justify the price of the car which is Rs. 
1,50,000. I would like to know from the han. 
Minister as to how many components of the 
Maruti car are still being imported and when 
are you going to make it 100 percent indig-
enous? 

SHRI P.K. THUNGON: Sir, I have al-
ready dealt with the first part of the question. 
As regards the second part, I would like to 
inform the han. Member that when Maruti 
Udyog started in 1982 it was planned in such 
a manner that the indigenisation takes place 
as quickly as possible. The hon. Member will 
be glad to know that as a result of that effort 
.the indigenisation of Maruti car (800 CCl has 
been 94.10percent as on31st March, 1992. 
(Interruptions) As on the same date, 31st 
March, 1992, the indigenisation of Maruti 
Omni has been 95 per cent, Maruti Gypsy 
has been 79.00 percent and Maruti (1000 
CCl has been 79.36 percent.(lnterruptions) 

[ Translation} 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, the ho. Minister is not only 
misleading this House but giving wrong infor-
mation. Once he is saying that the 
indigenisation of Maruti has been 94 percent 
.... and on the other hand he himself says 
that due to devaluation of rupee and in-
crease in the price of foreign exchange it has 
become necessary to increase the price. 
(Interruptions) This reveals a blatant lie. I 
would like to ask the han. Minister two 
question .... ( Interruptions) 

SHRIMA TI KRISHNA SAHI: I am on a 
point of order. 

( Interruptions) 

MR. SPEAKER: There is no point of 
order in the Question Hour, we don't do it. 
Please take your seat now. 

( Interruptions) 

[Translation} 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, this is unparliamentary. 

[English) 

MR. SPEAKER: I will look into it if it is 
unparliamentary. 

[ T rans/ation} 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, I would like to Imow about the 
total amount of foreign exchange being paid 
to Japan annually for the import of cofllX>-
nents for this car from Japan and due to so 
called indigenisation of Maruti car as 0019-
enous manufactures of the competents are 
importing there components in foreign ex-
change. H I claim that you are paying foreign 
exchange to the tune of nearly three hundred 
and fifty crore to five hundred aore to Japan 
annually, will you deny it? 

(English) 

SHRIP.K. THUNGON: Sir,sofarasthe 
question 01... .. 

MR. SPEAKER: Leave that 
aside.( Interruptions) 

[ Translation] 

SHRI GEORGE FERNANDES: I have 
no personal quarrel with you. 

[English) 

SHRI P.K THUNGON: The hon. House 
is quite aware, the han. Member is quite 
coflll9tent to mislead this House and he has 
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done so several times. ( Interruptions). He is 
quite competent to do that. But I am sorry I 
don' have that much of quality, so I don' 
bring out a wrong statement 

So far as the imported components and 
indigenous corrpetents are concerned, I 
have already stated product -mixwise and so 
far as it is in terms of rupee and in terms of 
dollar is concerned, if the hon. Member really 
insists, 'can send it to him or lay on the table 
I have just now got. I think I don't have to 
waste much ot time; it he wants, 'shall send 
it to him. (Interruptions) 

MR. SPEAKER: Mr. Minister, the ques-
tion is, what is the amount 01 foreign ex-
change used on producing one car. If you 
don't have that figure, you can send it later 
on, we don't expect it now. 

SHRI P.K. THUNGON: ThaI is why I 
was saying .... 

MR. SPEAKER: You can send it laler 
on. 

SHAI P.K. THUNGON: I don't have, at 
the moment, the splitting 01 the rupee part 
and dollar part. I can send it to him 
later.( Interruptions) 

[Translation] 

SHRI GEORGE FERNANDES: You 
admit that you have no information with you. 

[English] 

SHRI BASU DEB ACHARIA: Sir. the 
Minister has stated that he has misled the 
House in the Question Hour 
a1s0.( Interruptions). 

MR. SPEAKER: Question No. 599. 

[ Translation] 

Diversion of Funds Alloealed for 
Irrigation Projects 

'599. SHRI MAHENDRA KUMAR 
SINGH THAKUR: 

DR. lAL BHADUR RAWAl: 

Will the Minister 01 PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whetherthe Govemments of Andhra 
Pradesh. Uttar Pradesh and Madhya Pradesh 
have sought the approval of the Union Gov-
emment tor diverting the funds allocated tor 
the irrigation projects to other projects; 

(b) if so, the reaction thereto; 

(c) the time by which approval is likely to 
be accorded; 

(d) the amount allocated to these States 
for irrigation projects; and 

(e) the actual amount utilised so far by 
these States? 

{English] 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R. BHARDWAJ): (a)to (e). A Statement is 
laid on the Table of the House. 

STATEMENT 

(a) to (e). The Governments 01 Andhra 
Pradesh. Uttar Pradesh and Madhya Pradesh 
had sought the approval of the Planning 
Commission lor revising their respective 
Annual Plan outlays. including outlays on 
irriga!ion projects, for 1991-92. The propos-
als in this regard by the three State Govern-
ments were considered and the Revised 
Outlays were approved before the end 01 
financial year 1991-92. The originally ap-
proved outlays lor the Irrigation and Flood 
Control sector in the three States, the revi-
sions proposed by the State Governments 
and the Revised Outlays are as below: 
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SHRI MAHENDRA KUMAR SINGH 
THAKUR: Mr. Speaker, Sir, I would like to 
know from the hon. Minister whether funds 
allocated to Andhra Pradesh, Uttar Pradesh 
and Madh ya Pradesh have been made keep-
ing in view the ratio of population of the State 
and land under irrigation. What are the 
norms? 

SHRI H.R. BHARDWAJ: Mr. Speaker, 
Sir, the Governments of Andhra Pradesh, 
Uttar Pradesh and Madhya Pradesh had 
sent revised outlay proposals to the Planning 
Commission for 1991-92 and I have given 
these details in part (a)to(e)of my reply. The 
hon. Member should go through it and as far 
as norms are concerned I would like to 
inform the hon. Member that a formula has 
been evolved for plan allocation, and it was 
applied last year also. 

SHRI MAHENDRA KUMAR SINGH 
THAKUR: Mr. Speaker, Sir, I would like to 
know much amount out of the allocated 
funds has been spent in Madhya Pradesh 
and what is the balance? Similarly how much 
expenditure has been incurred in the first 
phase of Upper Tapti project and how much 
will be incurred in the second phase? 

SHRI H.R. BHARDWAJ: Mr. Speaker 
Sir, I have given full details about Madhya 
Pradesh in the part III of my reply. Delails 
have been given under two separate heads 
of irrigation. One is Major and Medium irriga-
tion and the other is Minor irrigation. It has 
also been given in that-

[English] 

The Actual expenditure against the re-
vised approved Plan Outlay have not been 
reported by the State Governments. The 
State Governments have yet to report to us 
the actual expenditure in connection with 
these prOjects. 

S\-\R\ ~f>.HEt-\t)RfI.. ¥-'\.l~fl..R S\~G\-\ 
\\\t:\\<'~R. 'N'tIo.\ o.~~ \'tI~ ~\o.\~ ~~~'O.':<l\~~ 
':;!pperlnapn project? 

IIiIIIB BHARDWAJ: Sir, as I have 

submitted, they have not yet submitted the 
.details of the expenditure incurred. I can 
send it to the han. Member after I receive the 
details. 

[ Translation] 

DR. LAL BHADUR RAWAL: Mr. 
Speaker, Sir, according to the reply of the 
hon. Minister the outlay for Andhra Pradesh 
has been increased and the outlay for Uttar 
Pradesh and Madhya Pradesh has been 
reduced while the respective State Govern-
ments had sought its revision. I would like to 
ask the hon. Minister whether the Madhya 
Pradesh and Uttar Pradesh Government 
had sought permission todivertthe allocated 
outlay for irrigation projects to some other 
projects and if so, the details thereof. Be-
sides, had the Union Government given 
permission to divert the outlay of those 
projects and if not the reasons therefor?-
( Interruptions) 

SHRI H.R. BHARDWAJ: Mr. Speaker, 
Sir, as I have submitted earlier there is no 
question of diversion. The State Govern-
ments have given revised outlay. Some of 
the reasons were some a'1d it has been 
decided by the State Governments and not 
by the Centre. No discrimination has been 
done .... ( Interruptions) 

[English] 

SHRI PRITHVIRAJ D. CHAVAN: Mr. 
Speaker, Sir, the outlay for irrigation in rela-
tion to the State of Andhra Pradesh has been 
increased, while the outlayforirrigation sought 
by Madhya Pradesh and Uttar Pradesh 
Governments has been reduced. So, I would 
like to ask the Minister whether this is in 
keeping wnh the philosophy of development 
followed by these Governments, namely the 
Madhya Pradesh Governments and the Uttar 
Pradesh Government, which seek to de-
emphasize irrigation. 

SHRI H.R. BHARDW AJ: Sir, there is no 
(\lJecz.\icn 0\ ma\t..inl:l an~ dicz.crimlna\lon tQ· 

~'O.':<l\~~ \'tI~~ , .... \i ~\o.\\\'/).\~~~ o.t~ ''tI~ ?\o.~ 
Oul\ays which are approved in consunalion 
with the State Governments and revision Is 
made only at their reQues!. We do not makA 
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any revision due to financial constraints. 

[ Translation) 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, the major, medium and minor 
irrigation projects and flood control projects 
of Madhya Pradesh and Uttar Pradesh are 
the main problems of these States. Only 30-
32 percent land in these States is under 
irrigation and these States are hit by unprec-
edented floods also. Keeping in view these 
things the Planning Commission had sanc-
tioned funds earlier, but now it has been 
reduced by one third for flood control as well 
as for irrigation projects in both the States I.e. 
Madhya Pradesh and Uttar Pradesh. The 
State Governments, must have been in deep 
trouble because inspite of paucity of funds, 
they have revised the plan outlay in essential 
areas. The Planning Commission had them 
funds on the basis that these are the cort:! 
sectors. Keeping in view these things, will 
attention be paid on enhancing their re-
sources so that there is no paucity funds in 
those core-sectors. 

[English] 

SHRI H.R. BHARDWAJ: May I submit 
that this is correct that there is a shortfall to 
the extent of 28.56 percent. But the general 
shortfall is 29.37 per cent. So, the irrigation 
has suffered less. Since there is general cut 
in the total Plan outlay for all the sectors, this 
sector has also been affected. But irrigation 
has suffered minimum. 

[ Translation] 

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, I had asked that funds had 
been reduced and that has been accepted 
by the hon. Minister. I had asked whether 
keeping in view the slow progress 01 these 
states the Planning Commission proposes 
to enhance the allocated funds? 

[English} 

SHRI H.R. BHARDWAJ: As I submit-
ted, the State proposa\ is there and tha\ has 
been accepted. But no demand has been 
PI'Ovided.(/ntsrruptlons) 

[ Translation1 

Cess In Lieu of SelVices 

*600 SHRI BRAHMANAND MADAL: 
Will the Minister of COAL be pleased te 
state: 

(a) whether the coal management hal 
been prOViding tonnage cess in lieu of tht 
services rendered by the Coal-mining Are. 
Development Authority; 

(b) if so, the extent thereof and fror 
whom this cess is collected; 

(c) whether the coal management pre 
poses to discontinue this essential selVia 
and 

(d) if not, the time by which it is propose 
to start the payment of the outstandin 
amount of tonnage cess? 

[English] 

THE DEPUTY MINISTER IN THE Mil 
ISTRY OF COAL (SHRI S.I 
NYAMAGOUDA) (a) to (d). A Statement 
laid on the Table of the House. 

STATEMENT 

(a) and (b). Yes, Sir, Coal Compank 
had been pausing the cess althe rate 
Rs. 3.50 per tonne of coal and Rs. 4.( 
per tonne of hard coke and soft coke' 
Coal Mining Area Development Authc 
ity (CMDA) on despatches of coallco. 
from the concerned coal fields. Th 
cess was realised from the buyers ' 
coal/coke. 

(c) and (d). According to informatic 
furnished by the Coal Companies. pa 
ment of the cess has been stoppt 
consequent to court decisions holdil 
that State Governments are not el 
powered to levy any cesses on co 
Coa\ Co",?anies are ~a~\ng se?3-ra' 
tor the water being supplied by eMI 
Since CMf..Df.. has boon es\ab\is' 
under the authority ot Govt. ot Bihc 
decision about its continuation has te 
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taken by the State Govt. As regards any 
arrears of cess claimed by CMADA, the 
matter has to be resolved between 
CMADA and the Coal Companies. 

[ Translation] 

SHRI BRAHMANAND MANDAL: Mr. 
Speaker, Sir, through you I would like to 
know from the hon. Minister that prior to the 
establishment of Coal Mining Area Develop-
ment Authority in 1985 whether tonnage 
cess was given to Mines Board. During 
1990-91 there was case between Coal Man-
agement and the Govemment of Bihar in the 
Supreme Court. The Court passed an order 
that BiharGovemment has no right to realise 
tonnage cess; But the Authority realised the 
cess from the buyers of Coal. We would like 
to ask whether c0ril>anies and buyers went 
to the Court. Secondly, whether the buyers 
were a party in challenging the Courts deci-
sion or they were in that list. They have 
stopped paying cess. As a result of which 
three thousand labourers in Bokaro and 
Dhanbad will become jobless. They are fac-
ing starvation. Therefore, we would like to 
know whether companies or buyers went to 
the Court. 

MR. SPEAKER: Hon. Member, there is 
no need to repeat the question. 

[English1 

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): As the hon. Mem-
ber has said, the coal company, in fact, was 
collecting this moneyfromthe buyers of coal. 
Earlierthere was Jhariya Water Board which 
used to look after the water supply. The only 
responsibility CMAD doing is about supply of 
water. They increased the water rate from 
Rs. 6 per 1,000 gallons to Rs. 16 per 1,000 
gallons with effect from 1 st January, 1991. 
The result is that the management went to 
the court and the court has passed an order 
that this Authority has no jurisdiction to levy 
cess as a result of which the coal company 
has stopped collecting cess from the coal 
buyers. This is the position.(/nterruptions) 

MR. SPEAKER: The hon. Member is 
quite capable. let him ask the question. 

( Interruptions) 

[ Translation1 

SHRI BRAHAMANAND MANDAL: Mr. 
Speaker, Sir, this Is not reply to my question. 
I said that Coal Management went to the 
Supreme Court against the Government of 
Bihar and the cess collected by Bihar Gov-
ernment has been stopped. I wanted to know 
whether the buyers went to the Supreme 
Court. The hon. Minister has not replied to 
my question ..... ( Interruptions) 

(English] 

SHRI RAM NAIK: You must reprimand 
the Minister. 

MR. SPEAKER: You must ask me to do 
that I 

SHRI CK JAFFER SHARIEF: The 
realisation and collection of cess was stopped 
due to decision of Patna High Court, Ranchi 
Branch vide judgement dt. 6-11-1990 strik-
ing down the provisions of the cess on 
coal.( Interruptions) . 

MR. SPEAKER: Again you are not al-
lowing the hon. Minister to speak. Please sit 
down. Let the hon. Member do that. He is 
quite capable of dOing it. Why should Shri 
Basu Deb Acharia help it? 

WRITTEN ANSWERS TO QUESTIONS 

(English] 

Hudeo Scheme For Maharashtra 

*597. SHRI BAPU HARt CHAURE: Will 
the Minister of URBAN DEVELOPMENT be 
plaeased to state: 

(a) whether the Housing and Urban 
Development Corporation has sanctioned 
some schemes for Maharashtra; 

(b) if so, the details thereof; and 

(c) the number of fiatslhouse sites con-
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structed, allotted and likely to be alloted 
during the current year? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMA TI SHEILA KAUL): (a) 
Yes, Sir. 

7th Plan 
(1985-90) 

322 

(b) Details of HUDCO's sanctions of 
projects of different borrowing agencies of 
Maharashtra during the Seventh Five Year 
Plan period and over 1990-91 ns 1991-92 
are as follows:-

1990-91 & 1991-92 

Total No. of Schemes 
Projed Cost 
Loan Sanctioned 
No. of dwalling units 
(Including upgraded units) 

Rs. 285.26 crores 
Rs. 160.58 crores 
1,24,697 

107 
As. 176.61 crores 
Rs. 105.89 crores 
74,n4 

No.of developed plots 10,851 

(c) Information in respect of all borrow-
ing agencies is not available for 1991-92. 
However Information in respect of 
Maharashtra Housing and Area Develop-
ment Authority is reported by them as follows 
for 1991-92:-

Constructed 
3911 houses 
2290 plots 

Allotted 
5433 houses 
2742 plots 

Nehru Rozgar YoJana 

·601. SHRIMATI BASAV 
RAJESHWARI: 

SHRI R. SURENDER REDDY: 
Will the Minister of URBAN DEVELOP-

MENT 
be pleased to state: 

(a) the total amount spent under the 
Nehru Rozgar Yojana by each of the State 
Govemments and Union Territory Adminis-
trations upon the end of the financial year 
1991-92; 

(b) the number of beneficiaries, State-
wise and Union Territory-wise; 

(c) whether the Union Government have 

190 

evolved any system to monitor and evaluate 
the impact of the programme; 

(d) if so, the details thereof; and 

(e) the funds proposed to be aUocated 
under the scheme during 1992-93, State-
wise and Union Teritiry-wise? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHELIA KAUL): (a) 
As per the reports received from the State 
Governments and U.Ts, cumulative expen-
diture incurred under the Nehru Rozgal 
Yojana is as given un statement-

(b) The StatelUT-wise information 01 
the number of beneficiaries being assosted 
and trained under the scheme of Urban 
Micro Enterprises and the scheme of Hous-
ing and ShelterUpgradation and mandaysol 
work generated under the Scheme of Urban 
Wage Employment is given In statement-

(c) and (d). The performance of thE 
StateiUnlon Territories In relation to the if1llle· 
mentation 01 the Yojana is assessedperiodi· 
cally through adetaiied monitoring proforma 
This proforma assesses performance in reo 
lation to: 
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Scheme of Union Micro Enterprises 

(i) beneficiaries assisted in setting up 
micro enterprises through the provision of 
subsidy and loans from Banks. 

(ii) Beneficiaries trained/undergoing 
training. 

Scheme of Urban Wages Employment 

(iii). Mandays of work generated. 

Scheme of Housing and Sheleter 
Upgradation 

(IV) Beneticiaires assisted for shelter 
upgration through the provision of subsidy 
and loans from HUDCO. 

(v) Beneficiaries trainedJundergoig train-
ing. 

(e) The infomration with regard to the 
funds proposed to be allocated to the various 
State slUTs under the Nehru Rozar Yojana 
during 1992-93 is given in statement-III. 

STATEMENT ... 

Reported Expenditure under the Nehru Rozgar Yojana 

S.No. Name of StatelUT Amount spent under the Nehru 
Rozgar Yojana (Rs. in /akhs) 

1. Andhra Pradesh 1430.33 

2. Bihar 964.86 

3. Gujarat 694.17 

4. Haryana 336.47 

5. Kamataka 1290.73 

6. Kerala 754.16 

7. Madhya Pradesh 1420.91 

8. Maharashtra 1520.64 

fI. Orissa 597.61 

10. Punjab 458.00 

11. Rajasthan 940.68 

12. Tamil Nadu 1956.04 

13. 1.11ar Prede~,h 3309.23 

14. West Bengal 858.67 
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S.No. Name of StatelUT 

15. Goa 

16. Aruchanal Pradesh 

17. Assam 

18. Himachal Pradesh 

19. Jammu & Kashmir 

20. Manipur 

21. Meghalaya 

22. Mizoram 

23. Nagaland 

24. Sikkim 

25. Tripura 

26. A& N iSLANDS 

27. Chandigarh 

28. D& N Haveli 

29. Daman & Diu 

30. Lakshadweep 

31. Pondicheery 

32. Delhi 

Total: 

• As per reports received trom StatesiUTs. 

Amount spent under the Nehru 
Rozgar Yojana (Rs. in lakhs) 

24.70 

344.96 

141.98 

31.33 

71.11 

0.93 

31.36 

49.94 

76.03 

6.53 

1S.n 

2.59 

4.00 

, 1.53 

17.58 

4,45 

17367.29 
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STATEMENT· III 

51. No. Name of StateAJT Amount proposed to be allocated 
during 1992·93 

(Rs. in Lakhs) 

1. 2 3 

1. Andhra Pradesh 630 

2. Bihar 560 

3. Gujarat 280 

4. Haryana 115 

5. Kamataka 490 

6. Kerala 250 

7. Madhya Pradesh 570 

8. Maharashtrya 569 

9. Orissa 160 

10. Punjab 168 

11. Rajasthan 340 

12. Tamil Nadu 660 

13. Uttar Pradesh 1420 

14. West Bengal 509 

15. Goa 20 

16. Arunachal Pradesh 20 

17. Assam 87 

18. Himachal Pradsesh 30 

19. Jamamu and Kashmir 34 

20. Manipur 20 
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SI.No. Name of StatelUT Amount proposed to b6 allocated 
during 1992·93 

(Rs. in Lakhs) 

1. 2 3 

21. Meghalaya 20 

22. Mizoram 15 

23. Nagaland 20 

24. Sikkim 16 

25. Tripura 14 

26. A& N Islands 07 

27. Chandigarh 10 

28. 0& Haveli 06 

29. Daman & Diu 10 

30 Pondicherry 10 

31. Delhi 20 

Total 7080 
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Foreign Assistance lor Housing 
Schemes 

~602. SHRI ARUN CHARAN SETHI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state; 

(a) whetherthe Union Government have 
sought the assistance from some foreign 
countries for housing schemes for weaker 
sections; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIUATI SHEILA KAUL): (al 
Yes, Sir. 

(b) Union Government has secured fol-
lowing assistance for Housing and Urban 
Development Corporation:-

1. KFW (Germany¥HUDCO-I OM 20 
Million 

2. KFW (Germany)HUDCO-Ii OM 30 
Million 

Both these line of credits have been 
utilised for financing various Low Cost Hous-
ing Schemes formulated by sate agencies in 
Urban and Rural areas for EWS categories. 
A third lines of credit amoaunting to OM 25 
million from KEW(Germany)for low income 
houaing schemes is in the pipe lined. 

The Government has also secured for 
the Housing Development Finance Corpora-
tion a line of crdit of OM 25 million from 
KFW (Germany) for helping itto finance hous-
ing for economically weaker serctions. 

DDA Flats for Retiring Government 
Employees 

*603, DR. C. SILVERA: 
SHRI PAWAN KUMAR 

BANSAL: 

(al whether the Delhi Development Au-
thority propose to allot flats to retairing Gov-
ernment employees; 

(bl if so, the details thereof? 

(c) whether any demand frortl the em-
ployees has been mader to give ownership 
rights 01 the Government acommodation in 
which they have resided and paid rent more 
than the cost of that accommodation; and 

(d) if so, the reaction 01 the Government 
thereto? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUl): (al 
Yes, Sir. 

(bl In 1991 theDDA had invited applica-
tions from public servants who have retaired 
or are likely to ratair on or before 31 sl 
December, 1993 and are awaiting allotment 
under the New Pattern Scheme, 1979, Vth 
and Vlth-A seH-Financing Schemes. 1165 
aplication have ben received under the fol-
lowing categories:-

1. S.F.S. 407 
2. M.I.G.587 
3. L.I.G.169 
4. JANTA 2 

Those found aligible will be allotted flats 
on priority basis. 

(c) Yes, Sir. 

(d) The Government has not agred to 
this request. 

Atomic Power Plants 

*604. SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

SHRI GEORGE FERNANDES: 

Will the Minister of URBAN DEVElOP- Will the PRIME MINISTER be pleased 
MENT be pleased to state: to state: 
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(a) whether atomic power plants are 
being set up in the country inthe Eighth Ficve 
Year Plan: 

(b) if so, the locations thereof; 

(c) the estimated expenditure on each 
of the plants; 

(d) the capacity and the time by which 
these are to be completed; 

(e) whether electr.icity from any of these 
plants is to be given to Goa; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALAV): (a) Yes, Sir. 

(bL Apart from nuclear power stations 

Kakrapar-l &2 

Ka~a-l & 2 

Rajasthan 3 & 4 

Capacity 
MWE 

2 x 220 

2x 220 

2 x 220 

presently in operation, nuclearpowerprojects 
are under construction at Kakrapar(Gujarat), 
Kaiga (Karnataka) and near 
Rawatbhata(Rajasthan). Department of 
Atomic Energey's (DAE'S) proposal for the 
8th Five Year plan envisages commence-
ment of construction of aditional units at 
Tarapur (Maharashtra), near Rawathhata 
(Rajasthan), Kaiga (Karnataka) And 
Kudarkulam (Tamil Nadu) subject to avail-
ability of funds. 

(c) The estimatd expenditures on nuclear 
power projects reftered in (b) will depend on 
the gestation time of the project, sources of 
funds interest rates, value of Rupee and 
generral inflation in the Country. At present 
the estimated cost per KW of installed ca-
pacltyvarious from Rs. 25,OOOto Rs. 35,0001 

(d) The capacity and likely date of 
completion of the projects under construc-
tion are as follows:-

Anticipated schedule (or 
achieving criticality 

(Year) 

1992 Unit;1 

1993 Unit-2 

1996 

1996-Unit-3 

1997-Unit-4 

The following projects are to be commenced after finalisation of the Eighth Plan and 
necessary approvals. Thier likely dates of completion are indicated. Preliminary works on site 
selection and infrastructure have been taken up. 

Tarapur 2x 500 2000 

Kaiga 3 to 6 4x 220 1999 to 2001 

Rajasthan 5 & 6 2x 500 2001 to 2002 

Kudankulam 1 & 2 2 x 1000 1998 to 1999 
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(e) and (f). Goa being a benefic!<,', 
State of the Western Electricity Region, it IS 

expected to get its share of power from 
Kakrapar- 1 & 2 and Tarapur- 3 & 4 when 
these units become operational. The alloca-
tion of powerfromthe powerstations as in (d) 
above is yet to be decided by Ministry of 
Energy, Department of Power. 

Exports by Indian Rare Earths Limited 

*605. SHRI N. DENNIS: Will the Minis-
ter be pleased to state: 

(a) Whether the Indian Rare Earths 
Limited Is exporting Its products; 

(b) if so, the details of the items and the 
countries to who these are exported? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBliC 
GRIVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA):(a) Yes, Sir, 

(b) A statement is laid on the table olthe 
House. 

STATEMENT 

Indian Rare Earths Ltd., Bombay 
(Quantity in MT 
(Value in Rs.Lakhs) 

The Export Statistics for the Yesr 1991-92 is Given Products-wise: 

1991-92* 

51. No. Product Oty. Value 

A. MINERALS: 

1. ILMENTIE I 191 17 2024.56 

2. RUTILE o 0.00 

3. ZIRCON 1555 65.83 

4. SILLIMANITE 1825 99.73 

5. GARNET 1630 25.49 

6. SYNTHETIC 4214 399.17 

SUB-TOTAL 2614.78 

B. RARE EARTHS: 

1. Rare Earth Chloride 451 1.483 754.38 

2. Rare Earth Flouride 119.000 102.83 
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51. No. 

3. 

4. 

5. 

6. 

7. 

Product Oty. 

Samariun Concentrate 0.000 

Cerium Hydrate 2.200 

Didymium Compounds 0 000 

Mixed Heavy A.E. Compound 0.000 

Trisodium Phosphate 0.000 

Sub-Total B 

Grand Total (A+B) 

Written Answers 106 

Value 

0.00 

1.45 

0.00 

0.00 

0.00 

858.67 

3473.45 

Country-wise Value of Exports in Rs. Lakhs 

51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11 

12. 

13. 

14. 

Country 

Australia 

Austria 

Brazil 

China 

Europe & UK 

Hong Kong 

Italy 

Japan 

Malaysia 

Nepal 

South Korea 

Taiwan 

USSR 

U SA& CANADA 

" Provisional Figures. 

1991-92" 

0.00 

1.46 

0.00 

5.44 

927.65 

0.00 

0.00 

1996.19 

0.00 

0.00 

0.00 

23.32 

0.00 

519.39 

3473.45 
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[T rans/atiDn] 

Decontrol of Coal 

*SOS. SHRI RAM LAKHAN SINGH 
YADAV:Willthe Ministerof COAL be pleased 
to state: 

(a) whether the Govemment propose to 
decontrol coal; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
decontrolled? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
(a) to (c). Under the existing provisions of 
Colliery Control Order, distribution of all coals, 
except those used for metallwrgical pur-
poses, is free from statutory controls. How-
ever, pithead prices of coal are fixed by the 
Government of India. Administrative control 
on distribution of coal exists, in the form of a 
system of consumer-wise allocation of coal 
by coal companies in accordance with the 
recommendations 01 conemed sponsoring 
au\nor\\\es. Some coa\ is o\\efed b'j \"e coa\ 
cotnQ3.nies under "Uberalised. Sale Scheme", 
without any sponsorship, to be transported 
by road. In allotment of railway wagons for 
movement of coal, interse priority between 
differntconsumers is observed, higher prior-
ity being accorded to core sectors like power, 
steel, etc. 

A suggestion has been made that diver-
sion of coal by sponsered consumers, who 
have obtained coal on priority, should be 
prohibited. This suggestion is under exami· 
nation. 

Development of N.C.R. 

*S08. SHRI MADAN LAL KHURANA: 
Will the Ministerof URBAN DEVELOPMENT 

be pleased to state: 

(a) the details of the amount allocated 
forthe development 01 Natiomll Capital Re-
gion during the Seventh Five Year Plan; 

(b) the details of the amount spent 
under this head by the Union Government 
and States during the above period; 

(c) the details ofthe provisions/made for 
the development of this region during the 
Eighth Five Year Plan; 

(d) the details of the amount to be spent 
by the Union Government, States and Union 
Territory of Delhi out of the amount ear-
marked in the Eighth Five Year Plan; 

(e) whetherthe Union Government have 
taken assurances forrnthe concerned States 
that the full amount allocated will be spent 
during the Eighth Five Year Plan; and 

• (I) if so, the details thereof? 

THE MINISTER OF URBAN DEVEl· 
OPMENT (SHRIMATI SHEILA KAUL): (a) 
1"e Minis\ruy 0' U!'can Development had 
allocated Rs. 35 crores in the Seventh Five 
Year Plan for various developmental works. 
Besides, the Planning Commission had allo-
cated an amount of Rs. 30 corroes to the 
participating States for undertaking the de-
velopmental works, within their respective 
states, in the National Captial Region. 

(b) The amount spent on the develop-
ment projects in the NCR by the Planning 
Board and the concemed State Govern-
ments during the Seventh Five Year Plan 
period is given in the enclosed statemont. 

(c) to (f). The Planning Commission 
have not yet finalised the allocations for the 
Board lor the Eighth Five Year Plan and, as 
such requisite details are not available. 
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Details of Amount Spent on the Development of NCR by the NCR Planning Board 
and Concerned State Governments during Seventh Five Year Plan Period. 

(Rs. in Lakhs) 

Name of the State Central Share State Share Total Expenditure 
(Loan by NCR 
Plananing Board) 

Haryana 1020.50 

Rajasthan 483.70 

Uttar Pradesh 1850.23 

3354.20 

[English] 

Drinking Water and Sanitation in Rural 
Areas 

'609. SHRI ANAND RATA MAURYA: 
Will the PRIME MINISTER be please<! to 
state: 

(a) whether the Government have 
schemes for providing better sanitation and 
drinking water in rural areas with the assis· 
tance of foreign countries. 

(b) if so, the details thereof and achieve-
ment made in this regard during last three 
years; 

(c) whether any scheme has been 
finalised with the Dutch Government in this 
regard for Uttar Pradesh; and 

(d) if so, the number of villages likely to 
be covered under this scheme? 

True by State 
Governments 

2060.39 3080.89 

93.38 577.08 

3365.23 5215.23 

5519.00 8873.20 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): 

(a) The schemes for providing better 
sanitation and drinking water in rural areas 
are implemented under the State Sector 
Minimum Needs Programme and Rajiv 
GandhNational Drinking Water Mission/ 
CentrallV Sponsored Accelerated Rural 
Water Supply Programme. However, 31 
projects in the States of Andhra Pradesh, 
Gujarat, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Orissa, Tamil Nadu 
and Uttar pradesh are being implemented 
with the assistance of U.K., Denmark, 
Germany and the Netherlands(Hofland). 

(b) The broad details of the projects for 
providing sanitation facilities and/or safe 
drinking water, being implemented with 
assistance from foreign countries are as 
under. 
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(c) One Project - UPI covering 22 piped 
water supply schemes for 706 vissages in 3 
districts with Dutch assistance was coll1>leted 
in 1986. Four more Projects with Dutch 
assistance are under implementation with 
completion dates for two in March I 992 and 
the remaining two in April, 1992 and June 
1992. 

(d) The number of villages etc. likely to 
De covered in the four ongoing projects in 
Uttar Pradesh are as under: 

Quality of Electronic Goods 

*610. SHRIMATI DIPIKA H, 
TOPIWALA: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the PRIME MINISTER be please to 
state: 

(a) whether the Union Government pro-
pose to upgrade the quality of electronic 
goods produced in the country to compete in 
the Intemational marekt; and 

(b) n so, the steps contemplated in this 
regard? 

THE MINISTER OF STATE IN THE 
MINSITRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) The Department of Electronics has 
been ill1>lementing a quality infrastructure 
programme called the Standardisation, Test-
ing & Quality Control (STOC) programme to 
promote the quality of electronic goods. The 
prime objectives of the STOC are to asist the 
industries in quality improvement of Indig-
enous electronic products and thereby en-
hance their market acceptablity at domestic 
and international levels. 

The STaC activities are channelised 
into the following areas:-

i) Standardisation of electronic products 
and harmonisation of existing standards with 
international standards, 

ii) Implementation of National/Interna-
tional CertHication Schemes in the area of 
electronics covering the aspects of perfor-
mance, safety and Electromagnetic Interfer-
ence (EMI)/Electromagnetic Compatability 
(EMC). 

iii) Provide comprehensive test and cali-
bration services covering all product areas 
through a netwrok of laborataries spread all 
over the country. 

iv) Provide product development assis-
tance. R&D and consultancy services on 
quality management and software develop-
ment. 

(v) Provide training in specialised areas 
related to quality and reliability. 

vi) Create quality awareness among 
Industrties and users through seminars/sym-
posia. 

Use of Atomic Energy In Agriculture 

611. KUMARI UMA BHARAT!: Will the 
PRIME MINISTER be pleased to statate: 

(a) whetherthe atomic energy is used in 
the field of agriculture; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINSTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALAVA): (a) Nuclear energy In 
the form of Radiations and Radioisotopes is 
being widely used in agricultural research 

. and development. 

(b) The main applications in agriculture 
are for: 

I. Inducing genetic variability in crop 
plants to develop improved varieties for higher 
yield, resistance to biotic and obiolicstresses, 
variability in crop duration, nutritional quality 
and adaptlon (Photoperiod); 

II. Improving fertiliser use efficiency 
(Nitrogen and Phosphorus) for different soil 
types and to assess availability of micronu-
trients for crops and their movement In soil 
profiles; 
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III. Following persistence residues of 
pesticides and Heavy Metal Pollutants in 
Crops, Soils and in plant products. 

'Translation) 

Low Cost Cars 

612. SHRIB. L. SHARMA PREM: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe Govemment propose to 
_ke low cost four-seater cars wihout any 
foreign collaboration; 

(b) if so, the details thereof: 

(c) whether any Indian company has 
'nt some proposal to make such cars; 

(d) whether the Government have ac-
~rded approval to the proposal; and 

(e) If not. the reasons theretor? 

THE MINISTER OF STATE IN THE 
,"NISTRY OF INDUSTRY (PROF. P.J. 
kURIEN): (a) No, Sir. 

(b) Does not arise. 

(c) 10 (e). The following proposals for 
manufacture of low cost passenger cars 
w~houl any foreign collaboration have been 
received during the last three years: 

1. Shri Pankaj Dubey, New Delhi forthe 
manufacture of electric motor car. 

2. MIs. Acqua Marine, Madras for the 
manufacture of diesel car. 

These proposals are under consider-
ation of Govemment. 

[English) 

Diversion of SocRles Fund 

6454. DR. ASIM BALA: Will the Minister 
of URBAN DEVELOPMENT be pleasd to 
state: 

(a) whether some of the Housing Soci-
eties have divertedthelunds olthe Societtes 
unauthorisedly to individualslinstitututes; 

(b) if so, the names 01 such Scoieties; 
and 

(c) the action taken or proposed to 
between to eliminate such unauthorised di-
version of Societies funds? 

THE MINISTER OF STATE IN THE 
MINSITRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
names of Housing socities which have di-
verted their funds unauthorisedly to indi-
viduaVinstitutes during the last six months 
are bieng collected and will be laid on the 
Table of the House. 

[ Translation) 

Illegal Construction on DDA Land 

6455. SHRI CHHEDI PASWAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the nurr.ber of big builders who have 
constructed multi-storyed buildings on the 
land acquired by Delhi Development Author-
ity; 

(b) the area of the said acquired land 
captured illegally; and 

(c) the number of builders and officers 
against whom action has been taken in this 
regard? 
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THE MINISTER OF STATE IN THE 
MINSTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). As 
reported by Delhi Developmen! Authority 
commercial plots developed by DDA its vari-
ous district centres/communitycentresJtocal 
shoping centres and other shoping centres 
are disposed of by auction as a matter of 
policy. The auction purchaser is permitted to 
construct the building in accordance with the 
building plan sanctioned by the D.D.A. or 
other local authorities concerned after he 
has paid the premiu m of the plot. However, 
no such Instance of construction of multi-
storyed buidling illegally on land acquired by 
DDA by a big builder is in the knowledge of 
DDA. 

(c) Does not arise in view of reply to (a) 
and (b) above. 

Farm Houses In Sou nth Deihl 

6456. SHRI SHIV SHARAM VERMA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether a number of farm houses 
are being construc1ed unauthorisedly in South 
Delhi; and 

(b)rt so, the steps proposed to be taken 
by the Government to check this prac1lce? 

THE MINISTER OF STATE IN THE 
MINISTRY OF .URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Muncipal 
Corporation of Delhi (MCD) have reported 
that unauthorised construction in agricul· 
tural green belt is taKing place 

(b) MCD is taking action under section 
334 & 344 of the DMC Act 

(English] 

Contracts Undertaken by Projecta and 
Development India Ltd. 

6458.SHRISYEDSHAHABUDDIN:W~1 
the PRIME MINISTER be pleased to state: 

(a) the brief particulars of the contracfs 
undertaken by the Projec1s and Develop-
ment India Ltd., Sindri with the name of the 
clients, the data of the contract, the data of 
completion of the contrac1, the originalesti-
mate and the final cost of contract; 

(b) the number of contracts in hand with 
the name of the clients, the data of contracts, 
the period of completion and the estimated 
cost; and 

(c) whetherthe Union Government have" 
reviewed the performance of this Corpora· 
tion recently and if so, with what results? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAL AND FERTILlZ· 
ERS (DR. CHINTA MOHAN): (a) Brief infor- j 

mation in respec1 of major contracts under· 
taken by projects & Development India Lim~ 
ited (PDIL), alongwith the names of the 
clients, the date of contract, date of comple-
tion of the contract, PDIL's fee and final cost 
estimate of PDIL in executing the job is given 
in the enclosed statement I. 

(b) The information in respect of cor,,· 
tracts in hand, alongwlth the names of cli-
ents, date of contract, and estimated cost.; 
(i.e. PDll's fee) is given in enclosed 
statement. II 

In respect of contracts on hand, it is not 
possible to Indicate the period of colll>letion 
since It depends upon various factors be· 
yond the control of the consultants. 

(C) On the basis of recent review, H ha:. 
ben observed that POll Is a sICk compan" 
and it has to be referred to the Board for 
Industrial and Financial Reconstruction as 
per the proviSions of the SIck Industrlel 
Cofll>8llle$ (Spedal ProvIsions) Ad, 1985. 
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Graft Charges Against emigration Staff 

6459. SHRI RAM NAIK: Will the Minister 
of lABOUR be pleased to state: 

(a) whether the attention of the Govern-
ment has ben drawn to the news-item "Graft . 
charges against top emigration staff' pub-
lished in the Times of India, Mumbai on 
February 20,1992; 

(b) the procedure to ensure that mal-
practices are not resorted to while clearing 
the applications; and 

(c) the steps takenlproposedto betaken 
to tighten and improve the present proce-
dure? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) Yes, Sir. The news-item 
relates to action by CBI in respect of some 
officials in the office of Protector of Emi-
grants involved in allegations of corruption. 

(b) and (c). Procedures and guidlines 
are ready laid for prompt and expeditious 
disposal of cases requiring emigration 
cleamece. Action is taken as appropriate, in 
any case of mal-practice etc. on the part of 
the staff. A nurrt>erof steps have been taken 
to silTl>lify the emigration procedure. The 
requirement of proof of drawal of foreign 
exchange in the case of persons seeking 
suspension who intend 10 travel abroad for 
non-elll>loyment purposes was withdrawn 
w.eJ. 26.4.91. No emigration clearance is 
required for persons going the European 
and North American countries. The follow-
ing categories of workers shall be also under 
'ECNR' (Emigration Check Not Required). 

1. Supervisors (all professions) 

2. Skilled workers (all professions) 

3. Semi-skilled workers (all prof86-
sions) 

4. LlghtlMedlumlHeavy Vehicle Drivers 

5. ClerlciaJ wor1(ers of all categories 
including Stenographers, Store-keepers, 
Time-keepers, Typists etc. 

6. Cookss excluding those in domestic 
elll>loyment. 

calculation of Pension of Central 
Government Employees 

6461. SHRt J. CHOKKA RAO:Will 
thePRIME MINISTER be pleased to state: 

(a) whether there is any proposal to pay 
pension to the Central Govemment elTl>loy-
ees on the basis of last pay drawn instead of 
the present 10 months average; and 

(b) if so, the time by which it is likely to 
come into force? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) Does not arise. 

Revision of Pay-Scale of Assistant. 
and Others 

6462. PROF. PREM BHUMAl..: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have isued 
an order on July 31, 1990 regarding reviSion 
of pay &cales 01 Assistants and others; 

(b) whether this order is not applicable 
to subordinate/autonomous offices; and 

(c) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPERSONEL, PUBLICGRIEV-
ANCES AND PENSIONS(SHRIMA TI MAR-
GARET ALVA): (8) Yes, Sir. 
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(b) and (e). The order dated 31.7.90 
19Vising the pay scale of Assistants of the 
Central SecretarIat Service and Stenogra-
pilafs Grade 'C' of the Central Secretariat 
Stenographers Service was issued, to set 
right, In accordance with the prescri)ed pro-
ceduf8, an anomaly in the scales sof pay of 
these grades as reoommendedbythe Fourth 
Pay Commission. As there is no such 
anomaly in the case of subordinate/autono-
mous offiuces, the orderdated31.7.90 is not 
aplicable to them 

InstHutlons Founded by Department of 
Atomic Energy Regarding Cancer 

Research 

6463. SHRI BHAGEY GOBARDHAN: 
Win the PRIME MINISTER be pleased to 
state: 

(a) the list of institutions and hospitals 
connected with cancer research and treat-
ment centre which are funded by the Depart-
ment of Atomic Energy; 

(b) whether any proposal for purchase 
of equipments received from these institu-
tions and hospitals are pending for clear-
ance; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANQPENSIONS(SHRIMA n 
MARGARET ALVA):(a) The Department of 
Atomic Energy is fully responsible for the 
foUowing institutions:-

(1) Tata Memorial Centre, Bombay & 

(2)RadIatlon Medicine Centre. Bombay. 

In adltion to prpoviding treatment for 
cancer patients. these act as R&D centres 
for Introduction of radio-Isotopes and radia-
tion technology In the diagnosis and treat-
ment of diseases. The Department of Atomic 

Energy provides funds for specifIC projects 
leading to resean:h in cancer as well as 
treatment of cnacer patients. These institu-
tions are many. However. the major ones 
are:-

- Dr. B. Borooah Cancer Institute. 
Guwahatl. 

- Regional Cancer Centre. 
Trivandrum 

-Cancer Research Institute, Maaras. 
- Radition Medicine Centre, 

Thakurpukur. Calcutta. 

(b) and (c). There proposals for the 
purchase of equipement. These are being 
evaulated by the Board of research in Nuclear 
Sciences and their recommendations are 
implemented depending:.lporl the availability 
I)f funds in those financial years. 

Filling up BacklLog of Technical Posts 

6464. SHRI RAM NARAIN BERWA: 
WiD the PRIME MINSITER be pleased to 
state: 

(a) the number of vacancies of Gazetted 
and non-gazetted posts which were notified 
bytheU.P.S.C.andSlaffSelectionConvnis-
sion during the speicaJ drive of 1989 to fill up 
the back-log of Scheduled Caste and Sched-
uled Tribe candidates; 

(b)the number of candidates beleonoing 
ot these castes who were recruited during 
this drive; 

(c) whether the suitable candidates were 
not available for recruitment Gazetted tech-
nical posts; and 

(d) H so. whetherthis back-log has been 
fUIed up now or not? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES ANOPENSIONS (SI-IlIMATI 
MARGARET AL~A): 
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(a) 

Union Public Service 
Commission. 

Staff Selection 
Commission 

(b) 

Union Public Service 
Commission. 

Staff Selection 
Commision 

SC ST 

186 148 

1187 1324 

SC ST 

130 56 

1175 1243 

(c) and (d). Special recruitment drives 
were conducted in 1990 and 1991 also to fill 
up the backlog vacancies (including gazetted 
technical posts) which could not be filled up 
ear1ier. 

Prlvatlsatlon In various Sectors 

6465. SHRI K. V. THANKA BAW: Will 
the Minister of COAL be pleased to state: 

(a) whether there is any scheme under 
consideration of the Govemment for brining 
about privatisation in the various Seelors of 
the Ministry; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). Coaillignrte 
mining is at present reserved for public 
seelor wrth the exceptions of captive mining 
and consumption by Iron and Steel Industry 
and mining in small isloated pockets not 
amenable to economical development and 
not requiring rail transport. 

Total 

339 (This includes five 
vacancies reserved for 
SCs failing which by STs 
and viceversa). 

2511 

Total 

186 

2418 

It has been sggested that new coal 
based thermal power plants may be allowed 
their own captive coal mines. The Govern-
ment is yet to take a view on this suggestion. 

• 
Coordination between the Comp,,*er 
Scientists and Sanskrit Institutions 

6466. DR. LAXMINARAYAN 
PANDEYA:Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government purpose a 
close coordination between the cOl'1l'uter 
scientists and various Sanskrit institutions; 

(b) whether some computer scientists 
have been sent on deputation to Sanskrit 
institutions for coordinaticn netwrok; 

(c) If so, the details thereof; and 

(d) the time by which such institutions 
are likely to be linked with lIT nertwork? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRlMATI 
MARGARET ALVA): (a) and (b). The De-
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partment of Electronics under its Technol-
ogy Development for Indian Languages 
(TOIL) Programme provides the oppportunity 
to bring together the institutions specialising 
in computers and in Sanskrit. However, 
there is no proposal to send the computer 
scientists on deputation to Sanskrit institu-
tions for coordination. 

(c) Does not arise. 

(d) The network linkage is given on a 
need basis and presently there is no pro-
posal to provide the netwrok linkages to such 
instituions. 

Unauthorised Colonies on Najafgarh 
Road 

6467. SHRI RAM DEW RAM:WiIl the 
Minister of URBAN DEVELOPMENT be 
pleased to stale: 

(a) whether a number of unauthorised 
colonies have come up on the area between 
Hasthsal village and Najafgam Nallah on 
Najafgarh Road which was declared by the 
Government as 'Flooded land' in 1979. 

(b) if so, the names of these colonies; 

(c) whether the Govenment propose to 
regularies these colonies; and 

(d) if so, the time by which these colo-
nies are likely to be regularised and If not, the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) Yes, Sir, 

(b) to (d). The Information Is being co'· 
lected and will be Iald on the Table of the 
Sabha. 

Land to Cooperative Group Housing 
SocleHes 

6468. SHRI BALAAJ PASSI:WiII the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the names and adresses of house 
building societies other than group housing 
societies entitled for allotment of land in 
Delh~ zon-wise; 

(b) whether any complaints have been 
received regarding their list of members; and 

(c) if so, the action taken or proposed to 
be taken to get these lists scrutinised? 

THE MINISTER OF STATE IN THE 
MINISITRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) As per cur-
rent policy, Housing Building Soc19ties in 
Delhi are no longer being aliotted land by the 
DDA. The question of entitlement for allot-
ment of land, therefore, does not arise. 

(b) and (c). Question does not arise, in 
view of reply to part above. 

Working group on Housing 

6469.SHRI R. DHANUSKODI 
ATHITHAN:WiU the Minister of URBAN 
DEVELO.~ENT be pleased to state: 

(a) whether the Government propose to 
set up a Working Group for housing; 

(b) if so, the tenns reference and com-
pOSition thereof; 

(c) the time by which the report Is likely 
to be submitted by It? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) No, Sir. 



147 Wrillen Answers APRil 8, 1992 Writt9n Answers 1 48 

(b) and (c). Do not arise. 

Unauthorised Construction In DDA 
Flats In Sakal 

6470. SHRI GOVINDA CHANDRA 
MUNDA: WUI the Minister of URBAN DE-
VELOPMENT be pleased 10 prefer 10 Ihe 
reply given to Unstarred Question No. 3253 
on August 19, 1991 and state: 

(a) the details of MIG flats in Saket in 
which the encroachments have been made; 

• (b) the number of show cause notices 
wHh flal number·have been issued for can-
cellation of allotment; 

(c) whether the unauthorised construe-
tionsiencoachments have been removedl 
demolished by the Muncipal Corporation of 
Delhi; and 

(d) ~ not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISITRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) The en-
croachmenUunauthorised construdion have 
been detected in 38 cases of MIG flats in 
Saket 

(b) Show cause Notices in respect of 
faits No. A-59, A-66, A~7, A-75 & A-83 have 
been issued. 

(c) and (d). Information is being colected 
and wUI be laid on the Table of the Sabha. 

Modernisation of 011 and Rica Mill, 

6471. SHRI DHARMA BHIKSHAM: Will 
the P'UME MINISTER be pleased 10 state: 

(a) whether the Gopvemment have 
decided to modemise the rice and oU trills in 
the country with fcraign technology; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
done? 

THE MINISTER OF STATE IN THE 
MINISTRY Of CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TK>N (SHRI KAMAlUOOIN AHMED): (al 
No, Sir. 

(b) and (c). Does not arise. 

[ Translation] 

Capital Investment In Small Scale 
Industlrea 

6472. SHRI SURYA NARAYAN YADAV: 
WiU the PRIME MINISTER be pleased to 
state: 

(a) whether there is any limit of capital 
investment in small scale industries; 

(b) If so, the details thereof; 

(c) the nurrber of $mall scale units in lhe 
country at present. Slate-wise; and 

(d) the d8taiIs of lhe facililies and incen-
t1v81 given by the Union Govemmant 10 
smaI scale 1ndustlI8s? 

THE MINISTER Of STATE IN THE 
MINISTRY Of INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Thedelinlion of SSI is 
based on the inYesIment in plant and ma-
chinery and not based on total capital invest-
mt.nt. The pnMlo8Rt investment IIfllits in plant 
and rnachNry for SamaJ Sca6e Industries., 
AnclIIary UnbandExpol1~ Unlsare 
RI. 60 Iakha, RI. 7S Iakha and RI. 7S Iakhs 
raspedNely-

(c) State-wiN number d SIX) units 
registered with SlaIeIUT DIrectofate of 
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Industlres is appended at statement please. 

(d) The facilities and incentives given by 
the Govt. of India include provision of instltu-
tionalfinace, Excise benefits, marketing sup-
port through reservation of items for exclu-

slve production in Small Scale Sector, reser-
vation of Items for purchase from small scale 
units, supply of machinery 00 hire-purchase 
basis by NSIC, provisionfortechnicallmana-
geriaVeconomic consuHancy services and 
testing and common facility services. 

STATEMENT 

51. No. StatelUTs No. 

1. Andhra Pradesh 85470 

2. Assam 12429 

3. Bihar 7140S 

4. Gujarat 78441 

5. Haryana 69365 

6. Himachal Pradesh 11107 

7. Jammu & Kashmir 19Sn 

8. Kamataka 74182 

9. Kerala 57738 

10. Madhya Pradesh 167676(E) 

11. Maharashtra 56807 

12. Manipur 4152 

13. Meghalaya 1233 

14. Nagaland 581 

15. Orissa 17619(E} 

16. Punjab 115003 

17. . Rajasthan 59931 

'8. TamliNadu 107508 

19. Tr1Kn 04411 
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SLNo. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

State!UTs 

Uttar Pradesh 

Sikkim 

West Bengal 

AJunachalPradesh 

Goa 

Mizoram 

Andaman & Nicobar 

Chandigarh 

Dadra & Nagar Haveli 

Delhi 

Lakshadweep 

Pondicherry 

Daman & Diu 

Total 

E: Estimated 

Repair of Approach Roads 

6473 SHRI KODIKKUNIL SURESH: 
W,'; lhe Minister cl URBAN DEVELOPMENT 
be pleased to state: 

(a) the estimated expenditure to be 
incurred during 1992 on the repair woril of 
approach raods to the newly constructed 
flats of SOCieties on Outer Ring Road; 

(b) the time by which these approach 
roads are likely to be constructed; 

Cc) the reasons for not getting these 

No. 

185566 

185 

137526 

474 

494,7 

2245 

853 

2656 

284 

25774 

NIL 

2893 

344 

1378480 

approach raods repaired so far; 

(d)whrlulTllsumamountwassnactioned 
during the year 1990-91 lor repair of these 
approach raods but the said amount was 
utilised elsewhere; and 

ethete) if so, the amount spent and the 
extent of repairs made 01, I'.use roads? 

THE MiNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (e). The 
Information is being collected and will be laid 
on the Table of the Sabha. 
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[English) 

Production of LIght Commercial 
Vechicles 

6474.SHRI LOKANATH CHOUDHURY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether four leading manufacturers 
of Light Commercial Vehicles (LCV) have 
slopped production following the increase in 
customs and excise duties; 

(b) if so, the likely impact of these duties 
on the cost of the Light Commercial Ve· 
hicles; and 

(e) tr,e number of workers rerdered 
jobless thereby? 

THE ~,~:~;,STER OF STATE IN THE 
MINISTflY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) The four lead~ng manufactur-
ers of light commercial vehicles have not 
in!or~~ed t'le Government of stoppage of 
production. 

(b) and (c) Do not arise 

[ Translation) 

Rural Development Projects of U.P. 

6475. SHRI BHAGWAN SHANKER 
RAWAT: Will the PRIME MINSTER be 
pleased to state: 

(a) the details of projects In regard to 
rural developmentsubmitted by the Govem-
ment of Uttar Prade'sh from the year1989. till 
March 31,1992; 

(b)the details of projects approved so 
far, out of them; 

(c) the time by which the remaining 
projects are likely to be approved; and 

(d) the details of diHicultires, if any, 
being faced in according approval thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI. H. PATEL): (a) to (d): 
No specific projects were received from 
Uttar Pradesh during 1989-92. However, 
some proposals received from the State of 
Uttar Pradesh under two Plam Schemas viz. 
(i) Setting up of Rural Godowns, and (ii) 
Development of Rural Markets were cleared 
by the Marketing Division of this Ministry. 
The pos~ion in regard to these proposats is 
'as under: 

-----.----------
Name of Scheme No. of Proposals 

received. 
No. of proposals Remarks 
cleared 

I.Setting up of 
Rural Godowns 

II. Development of 
Rural Markets. 

76 

36 

76 

8 22 Projects received from 
State Govemment were 
not according 10 norms 
and the remaining 6, 
aHhough found feasible 
could not be approved as 
the scheme is being 
transferred to the State 
Goyernment. 
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The above two Schemes now stand 
transferred to State Govemment with effect 
from 1.4.1992. 

[English1 

Schemes for Khadl and Cottage Indus-
tries In Kerala 

6476. SHRI P.C. THOMAS: Will the 
PRIME MINSTER be pleased to state: 

(a) the new schemes to develop Khadi 
and Cottage Industries: 

(b) the manner in which the assistance 
for starting such "mal; scale industries in the 
rural sector are beirlg provided and the 
schemes for which such firlancial assistance 
in given; and 

(c) the amount given to Kerala under 
this sector during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) The new schemes proposed 
by KVIC for development are: 

i}. Mini Rice Mills 
ii) 'Dalaiya' Making 
iii) Cattle feed/Poultry feed 
iv) District Raw Material Bank (for 

Leather) 
v) Retanni~ and finishing wet blue 

crust (for Leather) 
VI) Milk based products 
vii) 'Sisal' Fibre production Units 
viii) 'Ban' Production Unrts 
ix) Fibre Fancy Arlicle Units 
x) 'Kora' Grass Mat Weaving Units 
xi) Banana Fibre Produclion Units 
xii) Rope Making Units 
xiii) Essential Oils/Attar UnUits 
XIV) One '4' Bolt Expeller Unlls with 

power ghani 
xv) Hawai Chappals production unit. 

(b) The Khadi and Village Industries 
programmes are implemented in Kerala by 
the State KVI Board, 33 registered instititions 
and 2117 cooperatives. KVIC finances these 
institutions and cooperatives directly and 
through State KVI Board for the develop-
ment of Khadi and Village Industires. 

(c) During the last three years, the 
following funds were disbursed to Kerala by 
KVIC lor development of khadi and village 
industries: -

(Rs. in laMs) 

Year Grant Loan 

1988·89 206.99 436.72 

, 989· 90 268.67 595.89 

1990·91 175.44 750.41 

Indian Administrative Sendee Officers 

fAll. SHRI MOHAN RAWAlE:Wilithe 
PRIME MINSTER be pleased to state: 

(a) the number of lAS. Officers in the 
country, State-wise as on 31 st March, 1992; 

(b) the quota tor promotion to the cadre 
of lAS. fer e.:.ch 51Jlu 

(C) wrather thc n'JmOOrof lAS. ol1icers 
in Maharashtra is more than the required 
ones; ana It so, the reaction of the Govem-
marlt in thiS ragard; 

(d) Ihe guidllnes for appointment of 
lAS. officers, gradewise; and 

(e) the posts in Central and State Under-
takings, whore lAS. officers are appointed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
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GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET AlVA): (a) The numberof lAS. 
Officers in the country ason31.3.92 is 5035. 
The state-wise break up is given In the 
statement attached. 

(b) 33-' /3% of the total of the sen ior 
posts under the State Government and the 
posts in Central daputation reserve are filled 
by promotionlseldion from the eligible offic-
ers of the State Government. 

(c) No, Sir. The number of lAS. Offic-
ers in Maharashtra cadre is 351 as against 
the total authorised strength Le. 366. 

(d) The appointment of officers to the 
lAS. is made through competitive examina-
tionlby promotion of the state civil service 
officerSJby selection from some of the other 
state services. The lAS Officers are eligible 
for appointment to the higher level posts as 
under. 

i) Senior time scale (Rs.3200-4700)-

after complalion of 4 years of ser-
vice. 

li)Junior Administrative Grade ~Rs.3950-
5000)-on completion of 9 years of service. 

iii) Selection grade (Rs.4800-5700)-
must have entered the 14th year of 
service. 

iv) To higher grades (Rs.7300-7S00 
and Rs. 8000 (fixed) subject to the 
availability of posts and selection. 

(e) The lAS officers are normally ap-
pointed to various undertakings of 
the State Govemments against the 
stale deputation reserve. Simi-
larty, the lAS. Officers are ap-
pointed to various public sedor 
undertakings of the CnetraJ Gov-
emment on deputation basis when 
the undertaking is exempted from 
the requirment of permanent ab-
sorption. 

STATEMENT 

Showing State-Wise Total authorised Strength Vis-A- VIS Actual Strength 01 lAS OffICers 
as on 31.3.92 

S.No. State TOlal authorised Actual 
strength strength 

1. Assam Meghalaya 213 205 

2. Andhra Pradesh 331 322 

3. Bihar 408 379 

4. GUJarat 253 251 

5. Himachal Pradesh 140 131 

6. Haryana 233 215 

7. JiIITI11J & Kashr1W 118 111 
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S.No. State Total authorised Actual 
strength 

8. Kerala 195 

9. Kamataka 265 

10. Maharashtra 366 

11. Madhya Pradesh 398 

12. Manipur Tripura 171 

13. Nagaland 54 

14. Orissa 216 

15. Punjab 204 

16. Rajasthan 266 

17. Sikkim 59 

18. Tamil Nadu 340 

19. Uttar Pradesh 554 

20. Union Territory 245 

21. West Bengal 320 

Total 5349 

[ Translation] 

Industrial Growth of Uttar Pradesh 

6478.DR. LAl BAHADUR RAWAl: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe pace of industrial growth 
Is very slow in Uttar Pradesh; 

(b) If so, the reasons therefor; and 

(c) the resources made available to the 
State Government by the Government to 
accelerte the industrial growth in the State? 

strength 

172 

261 

251 

387 

137 

51 

205 

198 

249 

43 

316 

545 

212 

294 

5035 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). The Central Statistical 
Organisation does not compile State-wise 
Index of Industrial Production. However, as 
per the Index of Industrial Production for the 
country as a whols the overall rate of growth 
was 8.5% during 1990-91. During the cur-
rentfinancial year, the figures available upto 
December, 1991 showed a growth of -0.9% ' 
during April-December, 1991 overthe corre-
sponding perlbd of last year. 

(c) According to the Planning Commis-
sion the pian expenditure in the large and 
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medium industires including mining sector 
was Rs. 7433 lakhs during 1990-91 in the 
~State 01 Uttar Pradesh. 

Construction of Servant Quarters In 
North and South Avenue 

6479. SHRI VISHWANATH SHASTRI: 
Will the Ministerol URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government propose to 
~ construct new type of servant quarters in the 
North Avenue and South Avenu~, New Delhi 
after demolishing the existing old servant 
quarters lor allotment to the M&mbers of 
Parliament; and 

(b) if so, the time by which this work is 
likely to be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

[English] 

Central Investment In Kamataka 

6480. SHRI S.B. SINDAL: Will the Min-
ister 01 PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Union Government pro-
pose to increase the Central investment in 
industrial seclor in Kamataka durl/ '9 the 
Eighth Five Year Plan; 

(b) if so, the delails thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER.oF STATE PlANNING 

AND PROGRAMAME IMPLEMENTATION 
(SHRI H.R. BHARDWAJ): (a) The Eighth 
Plan has nol yet been finalised. 

(b) and (e). Do not arise. 

[ T rans/ation] 

Export of MaRIti cars to European 
Countries 

6481. SHRI GOVINDRAO NIKAM: 
SHRI HARMANNA 

MONDAYVA SADUL: 
KUMARI PUSHPA DEVI 

SINGH: 

Will the PRIME MINISTER be pleased 
to slate: 

(a) whether the Maruli Udyog Ltd. has 
captured a big market in Europe for export of 
800 cars; 

(b) if so, whether any scheme is being 
formulated by the Maruti Udyog Ltd. 10 ex-
port SO,OOO cars to European countries ev-
ery year; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a) During 1991-92, Maruti 
Udyog Ltd. exported 21,811 vehicles 10 Eu-
rope. 

(b) to (d). Suzuki Motor Corpn. has 
decid&d to discontinue the production and 
export of Ihe BOOce car from Japan. A new 
model 10 replace this 800cc car has been 
developed, and will be produced in Maruti 
·Udyog Ltd. for sale through Suzuki's network 
from 1993 onwards. H is anticipated that the 
sale of this car would reach about 50,000 
units a year by 1995. 



163 Written Answers APHIL 8, 1~92 Written Answers 164 

[English] 

Coal Mines in Madhya Pl"Jdesh 

6482. SHRI BHEEM SINGH PATEL: 
Will the Minister of COAL be pleased to state 

(a) the number of coal mines operating 
in Madhya Pradesh; 

(b) the category-wise total number of 
errployees and labourers working in these 
coal mines; 

(c) the number out of them promoted 
during 1989 to December 1991, post-wise, 
category-wise details thereof? 

(d) the number of persons promoted 
during 1989 to December 1991, post-wise, 
category-wise details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (d). Information is 
being collected and to the extent available 
will be placed on the Table of the House. 

Medicinal Plants In U.P. 

~4\?,3. \.AI\..I. GEN. (RHO) BHUWAN 
CHP.NDRA KHANDURt W\\\ the PRIME 
MINISTER be pleased to state: 

(a) the names of the medicinal plants in 
hill areas of Uttar Pradesh; 

(b) the details 01 the plants from which 
raw material of various medicines/drugs is 
being obtained from these areas at "I "sent 
together with the details of such m.,\)".,nes 
and drugs; 

(c) the name of the medicine being 
manufactured at present by the fruits of 
'Amaltas' tree found in the above areas; 

(d) whether the Government propose to 
promote the plantation of such trees/plants; 
and 

(e) IT so, the details thereof, and if not, 
trle reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGERET ALVA): (a) and (b). Some of 
the important medicinal plants growing in the 
hill areas of Uttar Predesh and used exten-
sively for manufacturing medicines are: 
Aconitum Heterophyllum (Atis). Berberis 
species (Daruhaldi), Picrorhiza Kurroa 
(Kutki), Valeriana Wallichii (Taear), Acorus 
Calamus (Bach), Pistacia Integerrima' 
(Kakrasinghi). Rosecoea Procera (Kakoli). 
Asparagus Curullus (Satawar), Microstylis 
Wallichii (Jivak). Curculigo Orchioides 
(Kalimusli), Hedychium Spicatum 
(Kapurkachri), Polygonatum Verticillatum 
(Meda/Mahameda), Rubia Cordifolia 
(Manjith), Vitex Negundo (Nirgundi), Emblica 
OIficinalis (Anwala) etc. 

The following Ayurvedic formulations 
derived from these plants are being mar-
keted by Baldyanath: 

1. Agnitundi Bati derived tram Aconitum 
Heterophyllum, 

2. Ashwagandharishta derived tram 
Rubia Cardifolia, 

3. Adusakahar derived from Adhatoda 
Vasila 

Some 01 the other formulations are: 

1. Arogyavardhani derived from -
Picrorhiza Kurroa, 

2. Jatamansi derivedtrom Nardostach'{s 
jatamansi. 

(c) Medicines, such as Aragbadhadi 
leha, Aragbadhadarista, Aragbadhyadi-. 
Kvath, are being manufactured from the 
fruits of Amaltas tree found in lower hills of 
Uttar Pradesh. 
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(d) Yes, Sir. 

(e) Besides Central Institute of Medici-
nal and Aromatic Plants, Lucknow, some of 
the other Agencies involved in the research 
and propopogation of medicinal plants in 
these areas are G.B. Pant Univesity of Agri-
cu~ure and Technology, Pant Nagar, Uttar 
Pradesh State Forest Department, Pharma-
ceutical Laboratory, Ranikhet, Herbal Re-
search Institute, Gopeshwar,lndian institute 
of Drug Research of Ayurveda, Rar:ikhet. 

Study on Weather Pattern 

6484. SHRI SANAT KUMAR M.I\NJAL: 
Will thePRIME MINSTER be pleased to 
state: 

(a) whether the attention oi the Govern-
ment has been invited to the news-item 
captioned "Changing weather patler.1S into 
the cold" appeari'lg in the 'Ec0nor,-\!;; T:mes', 
New Delhi dated March 14,1992: 

(b) if so, whether any study has tIBer! m 
is being conducted to analyse c:Jrr!alic 
changes in 1.'1e wake of increased voicanlc 
activit':! a(\d e3.,l\(l( eru?ti(m'2, a(\d \\\e \\\I?act 
of their fallouts on the greenhouse effecl; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Fine ash and other particles thrown 
up during volcanic eruptions tend to create a 
minor coolling effect, whereas the green-
house gases from such eruptions have a 
minor warming effect. The overali effect on 
global climate would be negligible. 

Petro-Chemicals Industry in Rajasthan 

6485. SHRIMATI VASUNDHARA RAJE: 
Will the PRIME MINSTER be pleased to 
state: 

(a) the details of the applications re-
ceived from the State Government of 
Rajasthan or from private individual as on 
December 31, 1991 to set up petro-
chemcicals and allied industries in Rajasthan; 

(b) the steps taken 10 expedite the 
approval; and 

(c) the stage at which the matter stands 
present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTiLiZERS\DR. CrllNTA MOHAN): (a) 
to (c). Applications for industrial licence for 
the manufacture of various pelro-chemcials, 
inciuding those of prOjects proposed to be 
located in Rajasthan, are received from time 
to time. These are examined and decided 
upon on techno-economic considerations, In 
line with existing policies, as a continuous 
process. However, most of the ilmes in the 
pelro-cnemical sector have been de-licensed 
in the New Industrial Policy announced in 
July, 1991 and in such cases entrepreneurs 
are free to set up industry in the States, 
including Rajasthan 

Grants of Patents 

6486. SHRI SRIBALLAV PANIGRAHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the basis on which pRlents are 
granted; 

(b) whether the Govemment porpose to 
adopt the standard first to file rule ratherthan 
first to invent; and 



1 67 Written Answors APRil 8, 1992 Written Answers 168 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (bi. The Patents Act, 1970 
follows the "First to file" principle for grant of 
patents. 

(c) Does not anse. 

DCA Flats to Retiring Govemment 
Servants 

6487. SHRI ROSHAN LAL: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given to Stan-
dardQuestionNo.3930n 12.8.91 and state: 

(a) whetherthe Government propcseto 
include 'Ambedkar Awas Yojana' in the 
scheme of priority allotment of DDA flats to 
the Government emDioyees who have re-
tired! to be retired on or before December 
31,1993 and invite applications from such 
Government employees registered under 
'Ambedkar Awas Yojana-19S9' and extend 
the date for recepi! of applications s~itably; 

(b) rt so, the time by which such applica-
tions are proposed to be recleved; and 

(c) if not, the reaons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (ci. The 
procedure for allotment of flats/plots to the 
registrants of Ambedkar Awas YOJana is 
under consideration in the DDA and will be 
finalised shortly. 

the Government of Orissa for setting up 
a'mutti-disciplinary safety organisation' in 
Bhubneswarto control major industrial haz-
ards in hazardous industries of the State is 
pending with Government; 

(b) if so, the reasons theref:>r; and 

(c) the time by which it is likely to be 
cleared? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHA TOWAR): (a) No such proposal is pe nd-
ing with the Ministry of labour. 

(b) and (e). Do not arise. 

Exemption from E.S.I. 

6490. PROF. K,V. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the trade Unions from 
Hindustan Insedticide Ltd. Eloor, Fertilisers 
and Chemical Travancore Ltd. and Hindustan 
Newsprint ltd., Velloor, Kerala have re-
quested for granting excemption from E.S.1. 
SCheme; and 

(b) if so, the reaction of the Govemment 
thereto? 

THE DEPUTY MINiSTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) Yes, Sir. 

(b) The matter is under consideraticn of 
the Government. 

Unauthorised Construction in Hart 
Multi-Disciplinary Safety Organisation Nagar 

In Orissa 
6491. SHRI KESRI LAL: Will the Min-

6488. SHRI ANADI CHARAN DAS: Will Isterol URBAN DEVElOPMENT be pleased 
the PRIME MINISTER be pleased to state to refer to replies given on July 29, 1991 to 

Unstared Question No. 799 and on Decem-
(a) whether the proposal submitted by ber 4, 1991 to unstarred Question No. 2237 
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regarding unauthorised second floor con-
struction in Pocket B, Hari Nagar, New De:hi 
and state: 

(a) the reaons lor contradictory reply to 
part (d) of Unstarred Question No. 799 stat-
ing that the notices have been served and to 
parts (a) and (b) to Unstarred Question No. 
2237 stating that action to serve notices is in 
process; 

(b) whether the second stage notices 
have actually been issued to the aliottees for 
unauthorised eonstruclion of second floor; 

(e) if so, the particulars of persons to 
whom notices in terms 01 reply given to 
Unstarred Question No. 799 served with 
date (s) thereof; 

(d) the particulars of persons te whom 
notices in terms of reply to Unstarred Ques-
tion No. 2237 have been served with date (s) 
thereof; and 

(e) the further acliontakenlproposed to 
be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINSITRY OF URBAN DEVELOfllMENT 
(SHRI M. ARUNACrlALAM): (a)to (e).lnfor-
malion IS being collected from the D.DA 
and will be laid on the Table of the House. 

[ Translation] 

Out of Turn Allotment of DDA Flats/ 
Plots/Shops 

6492. SHRI LALIT RAO. 
SHRI RAMDEW RAM: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the policy and procedure being fol-
lowing by the Delhi Development Authority 

for making out of tum allotment of houses! 
plots/shops; 

(b) whether there is any provision for 
priority/out of turn allotment for Scheduled 
Castes, Scheduled Tribes and elected rep-
resentatives (MPs and M.L.As.); 

(c) if so, the numberof Scheduled Castes 
and Scheduled Tribes to when the DDA has 
made allotment on priority or out of turn basis 
of houses/plots and shops during the last 
three years; 

(d) the names of the persons to whom 
DDA has made out of tum allotment of 
ho[.;ses/plots and shops during the last three 
years; and 

(e) the locations of the allotment made, 
date of allotl11!lnt and the name of the recom-
mending authority? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). As 
per Government policy and guidelines Lt. 
Governor, DelhiNice-Chairman, DDA are 
competent to allot on oul of turn basis 2 1/2 
per cent of the total number of flats/plots 
allotted during a year in the cases of extreme 
compassion and hardship as also to the 
widows and physically handicapped persons 
and in such other special cases which in their 
opinion deserve special consideration. 

Shops are not allotted on out of turn 
basis, as there is no registration scheme for 
allotment of shops. However, Lt. Governor, 
Delhi has discretionary pwers under a reso-
lution of the DDA to allot shops to :-

(i) wodows of ex-servicemen who died 
in harness. 

(ii) widows of service officers who died 
in harness. 
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(iii) individuals on compassionate 
grounds. 

(c) to (e). The number offlats allotted on 
out of turn basis during the last three years 
are indicated as under:-

1989 341 

1990 166 

1991 115 

These flats were allotted by Lt. Gov-
emor, DelhiNice-Chairman, DDA under the 
Govemment policy outlined in reply to part 
(a) and (b) above. For details of these 
including allotments made 10 SC/ST per-
sons, no seperate records are maintained by 
the DDA. 

According to information furnished by 
DDA no plots wee allotted on out of turn basis 
during the period under reference. 

[English] 

Supply of Soft Coke to Delhi 

6493. SHRI GURUDAS KAMAT: Will 

and 1990-91 respectively. Accordingto avail-
able information the supplies between April' 
91 to January' 92 were 21.49 thousand 
tonnes. 

(b) Does not arise. 

Financial assistance for purchase of 
Mobile Vans 

6494. SHRIMATI DILKUMARI 
BHANDARI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether financial assistance is being 
provided to States and Union Territories lor 
purchase of mobile vans/ shops to ensure 
availabilily of Essential Commodilies in ac- . 
eessible areas; 

(b) if so, the details of such assistance 
provided to each State and Union Territory 
during 1990-91 and 1991-92; 

(e) whetherthe Government propose to 
provide mere similar assistance to Sikkim 
during 1992-93; 

(d) if so, the details thereof; and 

the Minister of COAL be pleased 10 state: (e) if not, the reasons therefor? 

(a) whetherthere has been no supply of 
soft coke to Delhiforthelasttwo years; and THE MINISTER OF STATE IN THE 

MINISTRY OF CIVIL SUPPLIES, CON-
(b) if so, the reasons thereof? SUMERAFFAIRSANDPUBLlCDISTRIBU-

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.8. 
NYAMAGOUDA): (a) No, Sir. Coal India 
Limited (Cll) have intomed thaI Deihl was 
supplied 50.1 thousand tonnes and 40.8 
thousandtonnes of soft coke during 1989·90 

TION (SHRI KAMALUDDIN AHMED): (a) 
Yes, Sir. 

(b) The State Governments which were 
providedtinancial assistance for purchase 01 
mobile vans during 1990·91 and 1991-92 
are given below: 
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State 1990-91 
Number of vans Amount (Rs. in lakhs) 

Bihar 20 50.00 

Kamataka 10 25.00 

Maharashtra 6 15.00 

Meghalaya 3 7.00 

Orissa 10 25.00 

Sikkim 2 4.50 

Tamil Nadu 7 17.00 

1991-92 
Number of vans Amount (Rs. in lakhs) 

Karnataka 10 

Maharashtra 12 

Orissa 16 

Rajasthan 8 

Jammu & Kashmir 13 

Punjab 4 

Kerala 9 

Haryana 1J 

(c)to (e). The Plan Scheme for financial 
assistance for purchase 01 mobile vans to be 
operated as mobile fair price shops is open 
to ali States and Union Territories. The Cen-
tral Govemment has not received any pro-
posal from the Government of Sikkim for 
assistance during 1991-92 and 1992·93. 

Shortage of VitamIn 'C' 

3495. SHRI PAWAN KUMAR BANSAL: 
Will the Prime Minister be pleased to 

state: 

25.00 

30.00 

40.00 

20.00 

32.50 

10.00 

22.50 

25.00 

(a) whether complaints have been re-
ceived by the Government regarding non-
avail3bilityof Vitamin 'C'; 

(b) whether there are complaints also 
about overcharging by manufacturing of Vi-
tamin 'C'; 

(c) if so, whether any action has been 
taken in the maner; 

(d) if so, the details thereof; and if not, 
tha reasons therefor; 
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(e) the licenced capacity of and produc-
tion by different untts inthe country atpresent; 

(f) what is the country's present and 
future requirement of Vitamin'C' ; and 

(9) the steps proposed to be taken to 
meet the shortage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR CHINTA MOHAN): (a) and (g). 
NoGeneral shortage of Vitamin 'C' has been 
reported from any State Drug Controller or 
any other recognised institution. However, 

some representations have been received 
from some individual companies in regard to 
certain problems in the availability of bulk 
drug Vitamin 'C'. A meeting of Vitamin'C' bulk 
drug producers and major formulators is 
being called to sort out the problems in the 
availability of the bulk drug. 

(b) No, Sir. 

(c) and (d). Do not arise. 

(e) To the elctent available, information 
in respect of organised sector units is given 
below: 

S.No. Name of the Co. Licensed Production 
Capacity 1991-92 
(MTPA) (Apr. -Dec. 91 ) 

1. PSIOC 500 N.A. 

2. Maize Products 250 N.A. 

3. Jayant Vitamins 770.5 371.73 

4. Sarabhai Chemicals 240 321.23 

Total 1760.5 692.96 

(f) According to demand estimates forecast by the Sth Plan Working Group, the details 
. of demand are as follows:-

Item 1991-92 1992-93 

Vit.C 9S4MT 1033 MT 

.Industrial Projects of Assam 

6496. SHRI PROBIN OEKA: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of projects of Assam 
pending for approval with the Union Govem-
ment; and 

(b) the time by which they are likely to 
get approval? 

1993-94 1994-95 

1085 MT 1139 MT 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) As on date, 9 proposals for 
grant of letters of Intent for the setting up of 
industries in Assam remain to be disposed 
off. The details of the projects are not di-
vulged till such time they are finally disposed 
of. 

(b) There are specified t[rm I+In!!s forthe 
disposal of applications for grant of inaust:ial 
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approvals: All steps are taken to ensure that 
the applications are disposed of with in tt,js 
time frame. 

Funds for Jawahar.Rozgar YoJana 

6497. SHRI SATYAGOPAL MISRA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government propose 
to reduce the amount earmarked under the 
Jawahar Rozgar Yojana during the current 
financial year 1991-92 and the next financial 
year 1992-93; and 

(b) if so, the details thereof; ·and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRIG. VENKATSWAMY):(a)and(b).On 
account of resource constraints, budget al-
location made in respect of Jawahar Rozgar 
Yojana (JRY) for the year 1991-92 were 
revised from Rs. 2100 crores to Rs. 1825 
crores. For the year 1992-93, there is no 
proposal to reduce the budget estimate of 
Rs. 2046 crores. 

Migration of Rural Labour to Urban 
Areas 

6498. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the migration of rural 
workforce to the urban areas Is increasing; 

(b) if so, the steps taken to check the 
migration; and 

(c) the schemes proposed to be imple-
m9nted for the purpose in Eighth Plan? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SING~ 
GHATOWAR): (a) to (c). Information is be-

ing collected and will be laid on the Table of 
the House. 

Allotment of stalls at ISBT, Deihl 

6500. SHRI K.P.SIN~H DEO: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the shl'pslstalls on Inter-
State Bus Terminals are allotted for one year 
through open auctions; 

(b) if sO,whether the same procedure 
has been adopted in the aUotment of shops! 
stalls at the ISBT Delhi; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). Yes, 
Sir, shops/stalls at IS8T are aUotted for a 
period of 11 months by inviting tenders and 
the licence is extended/renewed on a year 
basis subject to enchancement of licence 
fee as perterms and conditions approved by 
the competent authOrity. This procedure is 
observed by the DDA 

[ Translation) 

Illegal Possession of DDA Land 

6501. SHRI ARJUN SINGH YADAV: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether any complaints of illegal 
possession of DDA land have been received 
during the last three years; 

(b) if so, the details thereof; and the 
areas to which these complaints belong; and 

(c) the action taken by the Government 
in this regard? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) As reported by Delhi Development 
Authority during the period of lastthree years 
i.e. from 1.1.89 to 31.12.91, the Vigilance 
Department of DDA received 282 complaints 
regarding illegal possession of DDA land 
covering various areas of the DDA. 

(c) According to DDA immediate action 
was taken on all these complaints and during 
the period 19423 structures were removed 
during 1989-90, 1990-91 and 1991-92 (upto 
December '91). 

Further as a result of action taken one 
official has been removed from service and 
the services of one temporary official have 
been terminated. Five officers/officials have 
been charge sheeted for major penalty pro· 
ceedings. 

[English} 

Export of Nuclear Reactors 

6502. SHRIPRA TAPRAO B. BHONSLE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Indian nuclear research 
reactors have been exported to some coun· 
tries during 1988-89, 1989-90 and 1990-91; 

(b) if so, the details thereof year-wise 
with names of countries; 

(c) whether some background for such 
export exists; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OJ: PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) Does not arise. 

(cl and (d). India has designed a general 
purpose research reactor which could be 
used by developing countries for insotope 
production and other applications of nuclear 
technology for peaceful purposes. This re-
search reactor has special design features 
which led to the generation of high neutron 
flux at relatively low power and has several 
R&D facilities which makes it an attractive 
proposition for the developing countries. 
These reactors when supplied will be strictly 
under IAEA Safeguards. These are some 
countries who have shown interest in these 
research reactors. 

Alleged corruption In DDA 

6503. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether the attention of Govem-
ment has been drawn to the news item 
captioned "Big corruption in DDA alleged" 
appearing in the Indian Express dt. Decem-
ber26, 1991 wherein It has been stated that 
the Slum Wing misused funds meant for 
poor; 

(b) ~ so, the facts thereof the action 
taken thereon; and • 

(e) whether the Delhi Administration by 
now nas taken any action on the audit report; 
if not, the reasons for the eelay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (e), It is regarded that in March· 
April, 1991, Delhi Administration ordered a 
special audit in the wor1ting of the Slum 
Department of Deihl Development Authority. 
The Aud~ Report c~ed instances of financial 
irregularities and administrative mismanage· 
ment in the Slum wing. 
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The Delhi Administration has taken the 
following action:-

(1) Referred the case to the Central 
Vigilance Commissioner alongwrth a 
copy of the Special Audit Report for first 
advice and further necessary action. 

(2) ,Referred the case to Vice-Chair-
man, Delhi Development Authority wrth 
the request to take specific 
adminsitrative action in respect of per-
sons belonging to DDA. 

Handling of Imported Fertilizers at 
MaJor ports 

6504. SHRI JEEWAN SHARMA: Will 
the Minister of CHEMICALS & FERTILIZ-
ERS be pleased to state: 

(a) the total quantity of urea and DAP 
imported dunng the last three years and 
current year upto January 1992, year-wise; 
and 

(b) the payments made per tonne for 
handling of imported urea and DAP to con-
tractors from different ports to destinations 
during last three years and current year, 
year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS'& FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) and (b). 
The quantity of irrported urea and DAP 
handled at major ports and the handling 
charges allowed per tonne duringlast three 
years and the year 91-92 (Uplo January 92) 
are indicated in the statement attached. 
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[ Translation] 

Inquiry Into NEPA Limited 

6505. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME MINIS-
TER be pleased to state the action taken 
against the officers found guilty of corrup-
tions in the investigation committed by the 
Vigilance Department of NEPA Paper lim-
Ited, Nepanagar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
P.K THUNGON):TheVig!lanceCellofNEPA 
Ltd. has completed one enquiry pertaining to 
purchase of salt on higher price. On the basis 
of the findings of the Chief Vigilance Officer, 
show-cause notices were issued to two Se-
nior Executives of the company whose re-
plies have been received and are under 
examination. 

[English] 

Plackalfslng of Drug Companies for 
supplying inferior Drugs 

6506. SHRI SHANKERSINH 
VAGHELA: 
SHRI ATAl BIHARI 
VAJPAYEE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Drug Controller of India, 
ADG (Inspection land Director (finance) have 
protested against the action of DirectorGen-
eral of qualny Assurance and Director Gen-
eral of Supply and Disposal in cancelling the 
registration of 160 drug supply companies 
by disregarding very pertinent rules and 
procedure; 

(b) whether the DGOA instead placed 
Dawson Pharmaceuticals, Faridabad and 

• E_t and Company Indore in class 'A'for 

supply of drugs while the former had sup- , 
plied of LJ.P. Narayan Hospital. Deihl. IV 
Flued (Glucose water) containing fungus. 
and CSI had recommended black-listing of 
the latter for inferior supply and filing false 
papers for getting registered; 

(c) whether Delhi High Court has passed 
strong structures against one of these two 
companies for committing fraud; 

(d) whether any investigation has been 
held in this regard if so, the findings thereof; • 
and if not, the reasons therefor; and i 

(e) the preventive measures adopted 
for the future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTil-
IZERS (DR. CHINTA MOHAN): (a) to (e). 
The required information to the extent avail- . 
able will be collected and laid on the Table of 
the House. 

[ Translation] 

Expenditure In Department of Electron-
Ics 

6507. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount spent by the Govern-
ment in the field of Electronics and Technol-
ogy during each of the last three years; 

(b) the names of the states where plants 
pertaining to research, production and manu-
facture for electronics and technology have 
been installed with locations thereof and the 
number of officers and el1l>loyees working In' 
it; and 

(c) the steps proposed to be taken olthe! 
Government to develop technology in India 
on the lines of Japan and Germany and the 
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amount fixed for this purPose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEV ANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The total amount 
spent by the Department of Electronics in the 
field of electronics and technology during the 
last 3 years is given below: 

(Rupees in crores) 

1988-89 1989-90 1990-91 

112_56 104.20 107.21 

(b) (i) Statewise number of elec-
tronic unHs engaged in the production of 
electronic goods alongwith 

thieremployment is given in the en-
closed statement-I. 

(ii) The details of Public Sector Un-
dertakings/societies/projects under the 
Department of Electronics engaged in 
research and manufacture in the field of 
electronics are given in the e n -
closed statement-II. 

(c) In developing the technology in the 
country, pattern of growth of technology in 
Japan and Germany have been kept in view. 
Programmes inHiated in previous years would 
be consolidated and new programmes in 
priority areas would be initiated in coming 
years. An amount of Rs. 75 crores has t>een 
allocated to the Department of Electronics 
during 1992-93. 

STATEMENT-I 

SI.No. State No. of Units Errployments 

1. Andhra Pradesh 139 25,000 

2. Assam 4 100 

3_ Bihar 24 1,£00 

4. Chandigarh 11 350 

5. Delhi 328 37,000 

6_ Goa 15 6lJO 

7_ Gujarat ~84 15,500 
Kamila (FTZ) 2 50 

8_ Haryaoa 64 7,000 

9. Himachal Pradesh 13 800 

10. Jammu & Kashmir 6 450 

11. Kamataka 246 4~,OOO 

12. KeraIa 76 \; .t'()() 
Cochin (FTZ) 10 
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SI.No. State No.of Units Enployments 

13. Madhya Pradesh 35 6,000 

14. Maharashtra 670 56,000 
SEEPZ(FTZ} 82 1,000 

15. Manipur 50 

16. Meghalaya 100 

17. Orissa 10 1,700 

18. Pondicherry 10 540 

19. Punjab 46 6,150 

20. Rajasthan 63 9,200 

21. Tarnilnadu 249 13,500 
Madras (FTZ) 7 40 

22. Uttar Pradesh 160 37,000 
Noida (FTZ) 15 100 

23. West Bengal 145 12,000 
Falta (FTZ) 2 60 

Total 2500 285,000 
FTZ 109 
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[English] 

Criminal Cases against officials of IPCL 

6508. SHRI PHOOL CHAND 
VERMA: 
SHRI LOKNATH 
CHOUDHURY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether criminal cases have been 
filed against various officials of IPCL in con-
nection with the accident which took place in 
November, 1990; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b). 
Yes, Sir. In connection \ ·th the accident at 
Nagothane on November, 5, 1990, two cases 
were filed against IPCL officials in the Court 
of the Judicial Magistrate at Roha on 
26.11.1990. These cases have been filed by 
the Chief Inspector of Factories, Class I, 
Bombay and Chemical Inspector of Facto-
ries, Bombay under the various sections of 
Factories Act, 1948. 

[ Translation) 

Setting up of Advanced Technology 
Centre 

6509. SHRIMATI SUMITRAMAHAJAN: 

THE MINISTER OF STATE IN lliE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) At the Centre for 
Advanced Technology, Indore, several ob-
jectives under accelerator as well as laser 
programmes have already been achieved 
and the VII Plan schemes are expected to be 
completed by December 1992. However, it 
may be stated that, being a R&D effort 
programmes cannot come to an end with the 
completion ofthese projects. In the VIII Plan, 
the centre has proposed to expand the 
accelerator programmes and to develop 
more advanced and more powerful lasers. 
The objectives of these programmes are 
expected to be achieved by March 1997. 

(b) Yes, Sir. 

Supply of Drinking water In Mehraull 

6510. SHRI VILAS MUTIEMWAR: Will 
the Minister of URBAN DEVELOPMENT be 

, pleased to state: 

(a) whether the Government are aware 
that some persons were died In certain 
villages of Mehrauli area of Delhi during 
March 1992 due to the drinking water sup- . 
plied by the Delhi Municipal Corporation; 

(b) whether the Government are aware 
that several people are suffering from Jaun-
dice and other stomach problems due to 
water not properly cleaned and supplied by 
the Delhi Municipal Corporation; 

Will the PRIME MINISTER be pleased to (c) if so, the action taken by the Govem-
state: ment so far against such irresponsible offic-

ers; and 
(a) the time by which the schemes for 

setting up of Advanced Technology centre 
and expansion programmes are likely to be 
completed ; and 

(b) whether proper se(:Jrity arrange-
ments have been made for guarding the 
area? 

(d) the steps taken by the Government 
to ensure the availability of pure drinking 
water to the people of Delhi in luture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The MCD 
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has reported that two persons died in Febru-
ary-March, 1992 in Safda~ung Hospital be-
longing to village Ausola and the cause of 
death is being ascertained. 

(b) Some cases of jaundice have come 
to the notice of General Wing of MCD from 
K.D. Block, PrHam Pura. 

(c) and (d). The Delhi Water Supply & 
Sewage Disposal Undertaking has reported 
that drinking water supplied by DWS &SDU 
In these villages is of acceptable qualHy, 
which is being constantly monitored. On 6th 
March, 1992 there was some defeat in the 
water. Action has been taken by DWS & SDU 
against erring officials. There is an open well 
converted into a tubewell run by the resi-
dents' association. DWS & SDU has painted 
it with the caution notice "water is not fit for 
drinking". The residents have been provided 
enough chlorinetablets by the Health De-
partment of MCD for chlorification of water 
drawn from the tank. 

There is one private tubewell also in the 
extended abadi of the village Ausola, pipe-
line of which is passing through the sullage 
drain and broken at many places. Water of 
this tubewell is suceptible to contamination. 
The Health Department of MCD has since 
got this tubewell dosed. 

Shallow handpumps provided in the 
individual houses are being painted in red 
colour sothat these are not used for drinking 
purpose. Adequate precautions have been 
taken for this purpose in the Harijan Basti 
Ausola. Drinking water supplied by DWS & 
SDU is being constantly checked for quality. 

[English] 

Allocations to States under SEEUY 
Scheme 

6511. SHRI RAMESH CHENNITHALA: 
Will the PRIME MINISTER be pleased to 

state the funds allocated to each State under 
the Scheme for Self Employment to the 
educated unemployed Youth for 1992-931 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): ''The Central Government allo-
cates only physical targets to States in terms 
of beneficiaries. Loans are sanctioned by 
local banks on the recommendation of the 
DIC Tank Forces at District level. The Cen-
tral Govemment provides Capital subsidy to 
the extent of 25% for each loan obtained by 
the entrepreneurs with banks and is routed 
through A.B.I. This is not allocated statewise. 
Budget proposals for 1992-93 are yet to be 
approved." 

[ Translation] 

Containment of overtime Allowance 

6512. SHRI RAJENDRA KUMAR 
SHARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there has been all unex-
pected increase in the overtime allowances 
of the Government employees for the last 
few years; 

(b) if so, whetherthe Government have 
any scheme to contain it; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). There has 
been some increase in the expenditure on 
overtime allowance of the Govemment em-
ployees in the last few years. The rates of 
overtime payable to the Central Government 
employees have been enchanced w.e.f. 
1.12.90 However, in order to check the 
increase in expenditure on OTA the 
MinisterieS/ Departments have been ad-
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vised to U1i1ise the services of staff to the 
optimum level during office hours and to 
tighten the standards of supervision so as to 
increase the output to reduce the need for 
putting the staff on overtime work. A limit has 
also been imposed on the amount to be 
spent on OTA by various Ministeries/ De-
partments. It is felt that these measures will 
help in checking the expenditure on OTA in 
Government offices. 

[English) 

(c) the details of the firms permitted to 
import these items in bulk during the last 3 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (c). 
The details of import of drugs and chemicals, 
product-wise andfirmwise are not monitored 
by this Department. 

(b) As per the data compiled by DGHS 
Rural Roads Corporations the total quantity of foreign exchange in-

volved in imports during the last three years, 
6513. SHRI PRAFUL PATEL: Will the were to the extent indicated below:-

PRIME MINISTER be pleased to state: 

(a) whether the Government has since 
set up a Rural Roads Corporation and its 
branches have also started functioning at 
State level; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

Year 

1988-89 

1989-90 

1990-91 

Total Import 
(Rs. in lakhs) 

446.91 

652.12 

800.00 

MINISTRY OF RURAL DEVELOPMENT [Translation) 
(SHRI UTTAMBHAI H. PATEL): (a) No, Sir. 

(b) Does not arise, 

Imports of Drugs and Chemicals 

Allocation of Mithilated spirit and 
Alcohol to Medicine Manufacturing 

Units 

6515, SHRI DAU DAYAL JOSHI: Will 
65t 4. SHRI VISWANATHAM the PRIME MINISTER be pleased to state: 

KANITHI: 
SHRI KONATHALA (a) the names of drug manufacturing 
RAMAKRISHNA: 

Will the PRIME MINISTER be pleased 
to stale: 

(a) the details of drugs and the chemi-
cals imported for pharmaceutical industry, in 
bulk, during the last three year, product-wise 
and year-wise; 

(b) the total quantity at foreign exchange 
involved in the imports and 

companies of Uttar Pradesh, Haryana and 
Rajasthan which have been alloted mithilated 
spirit and Alcohol to manufacture drugs dur-
ing the last three years; 

(b) whether Govemment are aware of 
the misuse of these materials allocated to 
the said companies; 

(c) if so, the action taken thereon; 

(d) whether incidents of deaths have 
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occurred in many cities due to the 
manuufacturing of spurious wine by misus-
ing the said materials; 

(e) if so, the whether the Govemment 
propose to make any stringent law in this 
regard; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) to (f). 
Allocation of Methylated Spirit and Alcohol 
by consuming units, including drug manu-
facturers, is made by the State Govts con-
cemed who are also responsible for prevent-
ing the misuse of these materials for manu-
facture of spurmous drinks etc. 

Development of Medium Cities 

• 6518. SHRIKASHIRAM RANA:Willthe 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the reports regardmg the 
development of medium cities of Gujarat 
have been received; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). While 
reports on utilisation of funds have been 
received, complete reports on physical 
progress of work have not been received. A 
statement showing release of funds in re-
spect of Gujarat is given in the enclosed 
statement. Release of funds is made on the 
basis of information regarding extent of 
utilisation of funds released earlier . 
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~English) 

Clearance of Pending Project. 

6519. PROF. (SHRIMATI) RITA 
VERMA: 

SHRI ANNA JOSHI: 
SHRMATI MAHENDRA 

KUMARI: 
SHRI PRAFUL PAlEL: 
SHRI HANNAN MOLLAH: 

[T tanstation) 

Promotional Avenue. for Scientists 

6520. SHRI RAJVEER SINGH: 
DR. LAL BAHADUR 
RAWAL: 

WlU the PRIME MINISlER be pleased 
to state: 

(a) whether there Is any uniform policy 
.. Will the Minister of PLANNING AND forpromotions inthe Scientific and Technical 
PROGRAMME IMPLEMENTATION be departments; 

I • pleased to state: 

(a) the details of projects pending with 
the Planning Convnission for approval, State/ 
Union Territory-wise; and 

(b) the steps takenlproposedto be taken 
<I for early clearance of these projects? 

THEMINISlEROFSTATEFORPLAN-
NING AND PROGRAMME IMPLEMENTA-
TION (SHRI H.R. BHARDWAJ): (a) and (b). 
The following five projects of Irrigation and 
Flood Control which are In different stages of 
examination in the Planning Commission are 
rending for investment approvaL-

Project Name State 

1. Retirement from Assam 
8th KM to 13th KM 
of extension of 
Bhuragaonretlrement 
of Brahmaputra dyke. 

2. Kesho Reservoir project Bihar 

3. 
" 

Deogad Medium 
Irrigation Project 

4. Ceo lrrIgat\on Project 
~ 

Maharashtra 

Orissa 

5. Anaimadaw Reservoir Tamil Nadu 
Project 

(b) if so, the details thereof; 

(c) if not, the resentment is increasing 
among the scientists as a result thereof; and 

(d) the remedial steps taken or pro-
posed to be taken in this regard? 

THE MINISlER OF STAlE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMA TI 
MARGARET ALVA): (a) to (d). The Science 
and Technology Departments follow the 
Flexible Complementing Scheme for 
promotion of their Scientists. There are some 
variations in the respective schemes 
depending on the organisational needs. 
However, government reviews promotional 
policies from time to time with a view to 
rationalislng them This is a continuous pro-
cess and appropriate measures are taken, 
wherever necessary. 

[English] 

Revamping of National Instruments 
limited 

6521. SHRI BASUDEB ACHARIA: Will 
the PRIME MINISlER be pleased to state: 

(a) whether the Government of West 
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Bengal have requested for revamping of the
National Instruments Limited; and

(b) if so, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PJ<.THUNGON): (a) Yes, Sir.

(b) Various steps taken by the 'Govern-
ment include inter-alia provision of funds for
product rationalisation, diversification, tech-
nology upgradation and in-house research
and development as also re.questing various
customers including state enterprises, Cen-
tral public sector enterprises and defence
etc., Iorutilisinq the facilities created in Na-
tional Instruments Limited.

Cess/Royalty on Coal

6522. SHRI BRAJA KISHORE
TFlIPATHY: Will the Minister of COAL be
pleased to stale:

(a) whether tile income of Orlssa and
Biharfrom imposing cess and royalty on coal
has gone down;

'(b) if so, the amount of income a/Id the
amount lost and the reasons 01 canceliing
the cess irnposed on coal by Oovcrnrnent of
Orissa anc 8111;)r;

. (C) whotner t 'le UnionGo',ernmenl have
incrcasco the royalty on coal;

(c) whether inspite ot n the income onhe
twc S;;:;tes are less than the previous one;

(e) the steps being taken to see that tile
ir,c'Jme from cess and royalty does not go
down by only imposing royalty;

(I) whether both the Govemments have
written to the Union Government to increase
the income on this score; and

(9) if so, the details thereof?

"THE DEPUTY MINISTER INTHE M IN>'--,c

ISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) The revenue accruing
to State Governments of Orissa and Bihar
from royalty and cesses on coal has come
down after levy of cesses on coal by these
State Govyrnments was struck off by ~F,'e
courts. .--"

(b) to (e). Consequent to the withdrawal
of CeS$9Son cool in some States due to court
orders, Government of India have increased
the rates of royalty on coal with effect from
1.8.1991 except for coal produced in the
States of Assam and West Bengal, which <.

, Status are sti!llevying casses on coal at high
rates. Which increasing the rates of royalty,"
Government has to balance the revenue
noeds of the State Governments. With the
interests of coal consumers. In such an
exercise, it is not always possible to protect
the revenues of individual States. However,
the aggregate revenue trom cess and rq/-
alty on coal accruinq to all States where coal
is produced has gone up after the lncrease?"
in rates of royalty. Incividua' Stales will get
hiGher or lower revenue than before, de-
p0nding upon whether the rates of cesses
plus old Lites of royally taken together were
lower or i1igrer than the revised rates ot~
royalty, A comparison between the actual
royalty ano cesses paid by Coal India Limited
during 1989-9Q and the royaity that would-
have accrued, had the revised rates of roy-
ally on coal been made applicable dUii£Q
1989-90 in the States of Bihar and Orissa is
given below:- ..•
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fRs. In CTOI8S} 

. State Actual royalty and 
C8SS8S paid by Coal Inda LId. 
during 1989-90 

Royalty thai would have 
aam«I had the nwissd 
rates of royalty on Goal 
been made ~ dJring 
1989-90 

Royalty 

Bihar 27.93 

Orissa 4.11 

(f) and (g). Govermment of Orissa have 
expressed reservations of the above com-
parison stating that they were not able to 
collect cesses fOr the entire year during 
1989-90. Government of Bihar have written 
to Central Government suggesting fixation 
01 ad-valoreo1'rates of royality on coal. Gov-
ernment of Orissa have also requested in-
crease in the royality rates for lower grades 
ofcoa!. 

Alleged IrregularHies In DDA 

6523. SHRI N.KBAUYAN: 
SHRIMATI DIPIKA H. 

TOPlWALA: 
SHRIMATI KRISHNENDRA 
KA~~: 

SHRI MAHESH KANODIA: 

Win the Minister of URBAN DEVElOP-

Cess Total 

648.59 676.52 541.39 

42.71 46.82 45.26 

MENT be pleased to refer to the reply given 
to Unstarred Question No. 4409 on Decem-
ber 18. 1991 and state: 

(a)whethertheGovernment have taken 
any action in regard to each of,the irregulari-
ties referred to intheabove rrientioned reply; 

(b) if so. the details thel'8Of; and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT 
(SHRJ M. ARUNACHALAM): (a) and(b). Yes, 
Sir. The detaBs 01 aIeged iraguIarIies and 
the facts as r8pOf18d by DDA 818 enclosed in 
the attached Statement. 

(e) Does not arise. 



223 Written AnswetS APRIL 8, 1992 Written Answers 224 

c: III o.!-gth III"C CD 
CD CD ...... CD c: .c. 
Zlll°.c. c: ~=tII.g ~tII .5>-E~>- . 

::::0 111 -
CD .- III 

III ° (5 5 Z'O~:&\:iii~ -u.8 CD.,;.c eiij.c CD 
tII.c.'O(/) CD==~'E:&\:.c ~"'''j''''' -8C: .c.COCDc: ~iCD~~.2 ~UlI!::::o=N<II'§ 
~""111- ::::0'" :gUl 01 

° ~ g: ~ .s::o=tD~i 'i~! til.!! 5-..t E= 
:&\:"COO ... :::J CD . en CD 

fj1!C:~:&\:= "':8CT",c'fi~tII ... _Q)"cO '!!!-~.5=i C CD~J 031:£ C:QjtllO 
~0..~Q. ~.s"C"'< ~ .c. .c. ° "C - - en 

en >.~ ...: L.. 
CDO ... C C _::::OIt)a.en:;,N~en a.E-O ui"CtII1:::;'CD iO Ol ... tII ..... OI § ooenQ. a:§o:;'o~ 1:OIO=!~>--oow 

~1I>0..c: !i5ili~~ ~~~~~~~z.a. CD'" -"C.c. .... "C 0'E"C;: til 31: tIICDj:;, ;:E.c.~ 
"C<OICD ... c: j 0 .., tII~:2 CDj 0.2"C 
co;1;a. O~CD I!!j' "C!22:.l!1 .=.c.c: 
tII°I~ r-- E 1:: "C c: 1-"C1::- >-31::;, 

CO-til g_tII 31: ! til -8.5~8~-8! ~ CD > • til en..2-
ti~..2-8 g~~!'Eiii! (!)~c:'O"Co _til 

ui.5:!CD~tII"C 
=tIICD>-tII;~>tII :;, . CD c: _IIIZ:t:::tII_._lijCD 

.... -=~>CD~ a: CD > ~C :;'CD = III ci!:_'" 
~6-8Z~ ,.c.CDtII~~tII 1i ~ >--i ~~ ° iii ~ 

~ o ....... .s= " 
C\I 8~~'gg c~tII<~tII! 3 'g= _:&\:-u o 

II) tIItIIi>- (f) 
c:: .!2;:~Otll!~ ~~~~c:- i1! .... o:t o~a:s.s=. 

Ct-U) :: ii.!!!:;,o~tII~ c:COtlloo.c. -CD 1ijtll.l!!!ltll -:;'11..' II.. :;,~~cgag~'O.5 .c. CD "' OCD :;'~--43l}lQ.tII _>-00..>- E CCIIIO-= ~ (5 ]! S .. III < >--5 
i~f~~ 8 _; ~ = § E' r:i 10:0 III CDr! ~8 8- E 

tII::::oeoce~ r--!~.5.l!1- o! CDO .... CD til J; .c. ili CD til 
8-E'E~-E iiia:Q.'Ei';: ! a.1!0C;tII;:CD1! 
_:;, e til:;, g-giii~iij'E se o j-<'O-51-OUCD-"C 07ii~7ii-8~i ..... a.°E'E8~:;, . 

!Z 
C CD :E.5- 0e o til -gE .l!1c"C.c.:E -sCDC: CD tII >-

° o~ O~~~E!.tl 8 1 ~! l ~ ~ a.~ ,w .t:::"C.s:a: 
m 
I-

... ~ ;! CD 
rn ;: 

E til :;, 

0 ,g ~i 
c: c: c: 
CD II> ~ CD 
~ 

! <11 
° .c. tl.s! CDO III o.c sc.,; CD III (f).!!! ... til c: 

:;, . iii -8]!~ 
° til > .c. a: til §Io 
~ ~o -§~'iii 
~ '" c: ~! ° C 
til E;: CD 
C ..... tII c:1!2: 

B CD 0"C J:i C) 

Z ! c: ~o c:: ~Lt ' c 
~ :« o '! 

.c. "C"C C ~ I 
CI) 

cc 
CI) >- ~:2 ! ; ° 0( CD C )( e .... 0 .c.tII.c. 
0 E !Q. 'EO':&\: ... .s: .c. ° f ~> ~ cf CD :I CD :;, !Ii!: 12:a.c. 

° f3. ~i c~g 

....: = :oi 



225 Written AnSwelS CHAITRA 19, 1914 (SAKA) Wrllten AnswelS 226 

u e 
'5 . .... ;:: o UI _UI 
CD c( iii 

'0 "Q-CD .- 0-
~-=e Gi .... CD :::I ;:: 
o.~t:: <II 
0-0 E -CDo. "Q .c 0. CD CD-O -:= e>oc co..o 0 
~::t;:; .E (.) CD 0 

~ e>"Q E CD "Q c: u; 2 <II -_ ..- a.. E • ~ .sSe> 
.s~ ~ !E.5 

CD e 0 ~1ii "( 
it - CD .- "t: .... 
UlEiij :::10. 0 g-e ... oS! ~ _ , . s: wB: cf 2 =: ::; 

-<II c(2i B.!! g ~.!:: c(~ .... 0 

.iIi ,; 



221 Wnlten Answws APRil 8, 1992 Wnlten Answers 228 

Sewage faclUtIes In Unauthorised 
colonies 

6524. SHRIV.SREENIVASAPRASAD: 
WdI!he MinisterofURBANDEVELOPUENT 
be pleased to staIB: 

(a) whether the DeIhl Water Supply and 
Sewage DisposaIundertaking has drawn up 
an ambitious plan to provide sewerage facill-

. ties in all unaulhorisedlregularised colonies 
during the Eighth Plan Period; 

(b) if so, the details of the unauthorised{ 
rugularised colonies in Delhi in which sewer-
age facilities are proposed to be provided 
during this year 1992-93; 

(c) the expenditure likely to be Incurred; 
and 

(d) the Central assistance proposed to 
be provided in this regard? 

THE MlNlSlER OF STAlE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACI-W..AM): (a) and (b). 
The Delhi Water Supply and Sewage Dis-
posal Undertaking has reported thaI out of 
555 unauthorised ragularised colonies, the 
sewerage system has been made functional 
in 204 colonies till February, 1992 and is 
itely to be corrurissioned in another 16 
colonies in April-May, 1992. It is proposed to 
cover to such colonies, as per statement 
attached, during the year 1992-93. The Delhi 
Water Supply and Sewerage Disposal Un-
dertaking has further reported thatthey have 
planned to extend sewerage facilities in the 
remaining colonies progressively in a phased 
manner by the end of 8th Plan period. 

(c) and (d). The annual outlay for 1992-
93 approved by the Government has a pro-
vision of As. 900 lakhs for this purpose 
including replacement of old and small size 
sewers and environmental irrprovement 

It has been recently decided by the 
Government that facilities will be provided in 

unauthorised regularlsed colonies on pay-
ment of actual cost of development charges 
and no subsidy be extended to any of the 
coIorJes which has been regularlsed. Th3 
DWS & SOU are working recovery rate for 
providing sewers to such colonies. 

STATEMENT 

SHAHADARA ZONE 

1. JawalaNagar 

2. Jawala Nagar east 

3. JawaIa Nagar Mukesh Nagar (Re 
maining areas) 

4. Mukesh Nagar Jawala Nagar (Marathi 
colony) 

5. Janta colony (Circular road) 

6. West Vinod Nagar 

7. Acharya Niketan 

8. Shasi Garden 

9. Partap Nagar 

10. Pandav Nagar 'A' Block 

11. Guru Angad Nagar East 

12. Guru Angad Nagar West 

13. Laxrri Nagar Extn. 

14. Kundan Nagar Extn. 

15. Gobindpura 

16. New Gobl~ra, 

17. New Gobindpura (remaining area) 

18. New Rashid MaJ1tet Extn. 
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19. Rashid Market Extn. 

~O. Ganesh Park 

I 21. Brijpuri (Extn.) 

22. Shashi Masjid 

23. Chawla Park 

24. Brijpuri (old & new) 

15. Baldev Park 

" >'26. Baldev Park East 

27. Shyam Nagar 

28. Jittar Nagar block A,B,C. 

29. Anarkal! Part I 
""-
3~. Anarkali South (Part Block 0 & E) 

31. Anarkali South Extn. 

32. Anarkali Garden 

33. Radhe Shyam Park 

-34. Radhe Shyam Park Extn 
~, 

35. Gobind Park 

36. Old Gob,ndpura & Extn. 

~ 37. Jagatpurl (block A,B.F.G,M) 

ROHINI ZONE (SHASTRI NAGAR GROUP 
'. OF COLONIES) 

~. Shastri Nagar near Sarai Rohila 

39. Shastri Nagar 'C' block 
.. 
40. Shastri Nagar 'M' block 

41. Shastri Nagar '0' block 

42. Shastri Nagar 'E' block 

43. Shastri Nagar 'F' block 

CIVIL LINES ZONE (AOARSH NAGAR 
GROUP OF COLONIES) 

44. Kewal Park Extn. 

45. Majlid Park Extn. 

46. Adarsh Nagar Extn. 

Oehoarding Operations 

6525. SHRI BOLLA BOLLI 
RAMAIAH: 

SHRI V. SOBHANA 
DREESWARA RAO 
VADDE: 

SHRI VISHWANATH 
SHASTRI: 

SHRI M.V. 
CHANDRASHEKHARA 
MURTHY: 

SHRI GEORGE 
FERNANDES: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Union Government have 
directed the State Governments to further 
intensify the dehoarding operations to bring 
down the prices of Essential CommodHies; 

(b) if so, the details of the action taken 
by the state Goverr,ments and the extent to 
which the prices of Essential Commodities 
have come down; 

(c) the number of persons arrested 
under the Essential Commodities Ad during 
the past six months in the country; and 

(d) further steps taken to bring down the .. ' 
prices of Essential Commodities? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMERAFFAIRS AND PUBLIC DISTRIBU-
TION (SHRI KAMAlUDDIN AHMED): (a) 
Yes, Sir. 

(b) From 1.1.92 to 31.3.92,17033 raids 
have been conducted, 521 persons arrested, 
955 persons prosecuted, 24 persons con-
victed and goods worth Rs. 142.82 lakhs 
confiscated under the Essential Commodi-
ties Act, 1955. The rate of inflation during the 
period 28.12.91 to 21.3.92 has been esti-
mated at 1.1.% above the corresponding 
period of the previous year. 

(c) As per reports received 1659 per-
sons were arrested. 

(d) In addition tothe monetary and fiscal 
steps taken by the Govt., edible oils were 
imported to increase their availability and 
steps taken to revamp the P.D.S. The retail 
prices of cotton sarees/ dhoties have been 
reduced tothe ievel of July, 1990. The prices 
of electric bulbs have been reduced. The 
sale of economy pack quality tea, Janta soap 
has been commenced. The essential com-
modities have been spared from additional 
levies both in the Central Budget as well a.s 
in Railway Budget. A Cabinet Committee 
under the Chairmanship of the Union Fi-
nance Minsiter has been regularly monnor-
ing the prices of essential commodities and 
taking the necessary steps for keeping the 
prices under control. 

HIring of HEMM by Coalmlnes 

6526. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to state: 

, (a) whether the hiring of Heavy Earth-
moving machinery has been stopped in a 
phased manner in the coalmines 01 Eastern 
Coalfields Ltd. as recommended by the Ex-
pert Group appOinted by the Government; 

(b) If not, the reasons thtlreof; 

(c) whether factors responsible for un,: 
der utilization of Eastem Coalfields Ltd. owned 
Heavy-earth moving machinery have been 
eliminated; and 

(d) if not, the reasons therefor; 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). Yes, Sir. 
Hiring of privately owned HEMM in Easterc, 
Coalfields Limited has been stopped w.e.f. 
1.4.1991. 

(c) and (d). The factors attributable to 
low utilisation of HEMM in Eel have been 
identified and steps have been initiated to 
improve the utilisation. 

Non-payment of Minimum wages to 
labourers 

6527. SHRI DIGVIJAYA 
SINGH: 
SHRI BHAGWAN 
SHANKAR RAWAT: 

Will the PRIME MINISTER be pleasFd 
to state: 

(a) whether the cases of non·payment 
01 minimum wages to labourers under 
Jawahar Rozgar Yojana have been brought 
to the notice of the Union Government by 
some of the State Governments and by • 
Government of Madhya Pradesh in particu-
lar; 

(b) if so, the remedial steps taken/pro-
posed to be taken in the matter; 

(c) whetherthe Government propose to 
increase the rates 01 wages to the labourers 
under J.R.Y.; and ' 

(d) if so, the detailS thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) No State 
Government has brought to the notice of the 
Government of India cases of non-payment 
of minimum wages to the workers engaged 
under the Yojana. 

(b) Does not arise. 

(c) and (d). Workers engaged underthe 
Jawahar Rozgar Yojana (JRY) are paid the 
wages as prescribed under the Minimum 
Wages Act. The powers to fj!l.the wages 
under the Act vest in the State Govem-
ments. Government of India is not aware 
whether the State Govemments are propos-
ing to increase the wage rates. 

Execution of Self-Employment 
Programmes 

6528. SHRI SUDHIR GIRl: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the marketing problem of 
the produces by the tiny entrepreneurs in the 
rural areas is a bottleneck in the execution of 
the self-employment programmes; 

(b) the specific steps taken by the Union 
Goverrnment in cooperation with the State 
Governments to remove these bottlenecks; 

(c) whetherthe nationalised banks have 
fulfilled the expectation in the matter of fi-
nancing the self-employment schemes; and 

(d) if not. the steps taken to channelise 
financeforsuch rural development schemes? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI un AMBHAI H. PATEL): (a) Yes, Sir. 

(b) The following steps have been taken 
by the Union Govemment to remove the 
difficuHies of marketing of produce of benefi-

ciaries assisted under self employment 
programmes. 

(1) The State Governments have been 
advised to identify bodies for the dis-
tricts as nodal agencies for providing 
infrastructural support and backward 
and forward linkages to self-employed 
beneficiary families. 

(2) Where no bodies can be identified, 
the State Governments have been ad-
vised developing institutions such as 
districts Supply and Marketing Societ-
ies to take care of the input require-
ments and marketing problems. Funds 
earmarked for infrastructure develop-
ment under IRDP can be utilised for 
developing such assistance. 

(3) C~PART is organising Gram Shree 
Melas for marketing of the products of 
IRDP, TRYSEM and DWCRA. 

(c) During the year'1990-91 banks and 
provided Rs. 1190 crores credit to the IRDP 
beneficiaries as against Rs. 668.15 crore 
provided as subsidy by the Central and State 
Governments. The per family investment 
was Rs. 6422. At the macro level mobilisation 
of credit for IRDP is satisfactory but at the 
field level there are some problems such as 
inadequate unit cost. under-financing, meet-
ing working capital requirement cumber-
some documentation and procedures, delay 
in sanction and disbursement, non-issue of , 
loan pass books. 

(d) The following steps have been taken 
to channelise finance for rural development 
schemes: 

(i) A High level committee on Credit for 
IRDP has been consmuted which in-
cludes representatives from the Gov-
emment of India, State Governments 
and Banks to review credit arrange-/ 
mants. State Level Bankers' commit-I 
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tee have been set up as inter-institu-
tional fora for coordination and joint 
implementation of development 
programmes. In addition, District Level 
Consultative Committee, Block Level 
Consultative Committee have also been 
constituted at district and block levels to 
monitor and review the progress and 
sort out inter agency differences. 

(ii) Service Area Approach has 'been 
started with effect from 1.4.1989 lor the 
banks. 

Accommodation to E.S.!. Staff 

6529.' SHRI RAMASHRAY PRASAD 
SINGH: 

SHRI TEJ NARAYAN SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether proper accommodation has 
not been provided to the staff of E.S.I. 
Dispensaries in the Trans-Yamuna, Delhi; 

(b) if so, the reasons thereof; and 

(c) the steps taken in this regard? 

THE DEPUTY MINISTER INTHE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) to (c). Staff of the ESI 
dispensaries in the Trans· Yamuna Delhi are 
allotted accommodation as per the rules 
applicable to them out of the common pool of 
accommodation maintained in Delhi by the 
ESIC. 

{ Translation] 

Brick Kiln Industry 

6530. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: 

SHRI C.P. MUDALA 
GIRIYAPPA: 

Will the PRIME MINISTEI; be pleased 
to state: 

(a) the total number of brick-kiln operat-
ing in the country, state-wise; 

(b) the total number of persons involved 
in the brick-kilns industry in the country; and 

(c) the steps taken by the Government 
to promote this small scale industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) As per the information sup-
plied by Building Material and Technology 
Promotion Council, Ministry of Urban Devel· 
opment and All India Brick & Tile Manufac-
turers' Federation, New Delhi there are 
60,000 sma!1 scale registered and 
unregistered units in the country. The state-
wise break up of number of units operating 
are given in the enclosed statement. 

(b) The industry is providing employ-
ment to about 90 lakhs workers seasonally. 

(c) The Brick Kiln Industry has been 
recognised as a small scale industry by 
GoVl. of India and the industry is entitled to 
all the facilities as available to the small scale 
sector industry. Apart from the Govt. incen-
tive as small scale industry various National 
Research Instrtutes/organisations like Cen-
tral Building Research Institute (CBRI), Na-
tional Building organisation (NBO). Mechani-
cal Engg. Research and Development 
organisation (MERADO) as well as several 
State Engg. Research Institutes are en· 
gaged in the scientific development of fuel 
efficient kilns and brick making machines 
etc. 

BUilding Material & Technology Promo-
tion Council (BMPC), Ministry of Urban De-
velopment is working for the development of 
the Brick & Tile Industry which includes 
transfer of improved technology for increas-
ing the productivity and fuel effiiciency in the 
Brick industry. 
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STATEMENT 

CHAITRA 19, 1914 (SAKA) 

[English] 

No. of Brick Kilns 

State 

Andhra Pradesh 

Andaman & Nicobar 

Assam 

Bihar 

Cnandigarh 

Delhi 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Nagaland 

Dardra & Nagar Haveli 

Orissa 

Punjab 

Pondicherry 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Statewise 

No. of Units 

1000 

20 

200 

6000 

100 

400 

3500 

20 

3000 

250 

200 

250 

1000 

2000 

1000 

200 

20 

6500 

4500 

250 

1500 

15,000 

21000 

5500 

Substandard Coal to Electricity Boarda 

6531. SHRI S.B. THORAT: Will the 
Minister of COAL be pleased to state: 

(a) whether the supply of substandard 
coal to State Electricity Boards for their 
Thermal Plants and"other industrial under-
takings continues to be a nagging phenom-
enon bringing bad name to Cil ; 

(b) if so, the effective and innovative 
steps undertaken recently to ensure fair 
practices and supply quality coal to meet the 
requirement of State Electricity Boards; and 

(c) the details of the economic mea-
sures taken to effect substantial cut in the 
non-planned expenditure? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (b). There have 
been some complaints from power houses 
and other coal consumers about quality of 
coal supplied by Coal India Ltd. Ouality 
problems relate mainly to grade of coal, 
presence of extraneous material in coal and 
oversized coal. Following steps are being 
taken to improve the quality of coal sent to 
consumers:-

1. While loading coal at the surface in 
underground mines, the extraneous 
materials are segragated. 

2. In the stocks on surface, manual 
picking is done to remove shale and 
stone pieces. 

3. In Coal Handling Plants, slow moving 
picking belts are provided where picking 
up of shale and stone pieces is done. 

4. Coal Controller's Organisation is to 
be strengthened to supervise the qual-
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Ity of coal despatched to consumers. 

5. Consumers are being given the facil-
Ity of joint sampling of coal at the loading .. 
point. 

6. Coal Companies have also set up 
Consumers Councils to monitor 
redressal of consumers' complaints! 
grievances. 

(c) Coal India Limited have issued in-
structions to its subsidiaries to minimise 
administrative expenditure on Overtime Al-
lowance. Travel, Telephone, Publicity, Sta-
tionery, Staff Car, etc. 

The Chairman-cum-Managing Directors 
of all the subsidiaries have been instructed to 
monitor the implementation of these instruc-
tions. 

[ Translation) 

Production of Paper 

6532. SHRI MOHAMMAD All ASHRAF 
FATMI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether production of paper in the 
country is not as per the demand; 

(b) if so, the demand of paper during the 
last three years; 

(c) the value of paper produced during 
the last three years; and 

(d) th_! efforts made to increase the 
production of paper in the country to meet 
the demand? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Currently, production of paper 
In the country nearly matches the demand. 

(b) The production dur1ng the last 3 
years was as follows:-

Year 

1989 

1990 

1991 

Production 
(Lakh tonnes) 

18.50 

19.56 

19.65 

(c) Various units In the Paper Industry 
produce different varieties of paper and pa-
per board and their prices vary from mill to 
mill and from region to region. 

(d) (i) Import of wood pulp and waste 
paper has been allowed under OGL at 
a low rate of customs duty. 

(ii) Manufacture of writing and printing 
paper and uncoated kraft paper con-
taining not less than 75% by weight of 
pulp made from jute (including jute 
waste), mesta or bagasse or mixture 
there of or mixture of two or more of the 

. pulps of the aforementioned materials 
is exempted from excise duty. 

(iii) Paper mills using agro residues and 
other non-conventional raw materials 
atleast upto 50% are charged excise 
duty at concessional rates. 

(Iv) Paper units, based on use of mini-
mum 75% pulp from bagasse, agricul-
tural residues and other non-conven-
tional raw-materials, have been ex-
empted fromlndustrial Licencing. 

[English] 

Cost escalation of Equipment Pack-
ages 

6533. DR. P. VAlLAL PERUMAN:WlIl 
the Minister of COAL be pleased to slate: 
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(a) the number of packages in Stage-I 
and Stage-II; 

(b) the cost of each package; and 

(c) the cost escalation of equipment 
packages in Stage-II T.S. " Neyveliligntte 

Stage I 

1. Civil packages 20 

2. Mach. packages 24 

3. Electrical package!J 28 

.Total 72 

Corporation as compared to that of Stage-I. 
ttemwlse? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) The nurrber of pack-
ages in Stage 1 and Stage II of TPS II is 
Indicated below:-

Stage II 

12 

21 

17 

50 

Supply packages are included in the above three groups of paCkages. 

(b) Based on the anticipated cO"llletion cost the total costs of civil, mechanical and 
electrical packages are indicated below:-

Stage I 

1. Civil packages 5791.74 

2. Mech. packages 32976.79 

3. Electrical packages 5892.76 

The cost of supply packages are in-
cluded in the cost of the above three groups 
of packages. 

(c) Cost comparison, item-wise, Is not 
possible since the package of the two stages 

Unit Size 

Stage I 3x210 MW 

Stage II 4x21 0 MW 

Stage II 

8966.89 

78572.03 

11241.14 

vary in scope and in detailed co"llOsltlon. 
However. the comparison of the total antici-
pated completion costs(including Ihterest 
During Construction) of Stage 1 and Stage " 
Is as indicated below;-

Cost 
(Rs. in lakhs) ..:....-______ -

56573 

136324 
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Prices of Edible Oils 

6534. PROF. ASHOK ANAND RAO 
DESHMUKH: Will the PRIME MINISTER be 
pleased to state: 

Ca) the corrparative prices of edible oils 
including vanaspati in January, 1991 and 
January, 1992; 

(b) the steps taken or proposed to be 
taken to contain the prices of edible oils; and 

January'91 

1. Groundnut Oil (RsJquintal) 3850 

2. Seasame Oil (RsJquintal) 3050 

3. Mustard Oil (RsJl5kg. tin) 485 
(Pakki Ghanni) 

4. Vanaspati(RsJl5kg. tin). 590 

(b) Some of the steps taken to certain 
the prices of edible oils are continued ex-
emption of vegetable oils from excise duty, 
reduction of stock Umils of edible oils, pennit-
ting blending of any two edible oils, exerrp-
tion of edible oils from the railway freight 
increase, intensifying dehoarding operations 
etc. Apart from this, tha central Government 
has constituted a Cabinet Corrmit1ea on 
prices under the Chairmanship of the Union 
Finance Minister for monitoring the prices of 
essential commodities and ensuring their 
supplies. 

(c) For augmenting the supply at oils, in 
addition to laying elTl>hasis on oHseed pr0-
duction progra!TVTl9 as also ollseeds projects 
of NDB, the Government has decided to 
import edible oils to a Nmited extent. In 
addition, State Governments have also been 
authorised to directly irfl>ort a quantity of 
80,000 MT palmolein till 31.3.92. 

(c) the steps proposed to be taken to 
augment the supply of edible oils? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMERAFFAIRSANDPUBLICDISTRIBU-
TJON (SHRI KAMALUDDIN AHMED): Ca) 
Corrparative prices of edible oils including 
vanaspati in January 1991 and January 1992, 
are as under: 

January'92 

3520 

2870 

425 

572 

Pilferage of Coal 

6535.SHRI UORESHWAR SAVE: Will 
the Minister of COAl be pleased to state: 

(a) whatharthare is a large scale pilfer-
age of coal frrom collieries and rail wagons; 

(b) if so, the details thereof; and the 
steps taken bytha Government to stop such 
pilferage; 

(c) whether the corTl>'icity of colliery 
staff and' railway staff bean observed in 
some cases; 

(d) If so, the detaJIs thereof; and 
(e) the action ta<en against such erring 

individuais? 

THE DEPUTY MINISTER IN THE MiN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA):(a)to(e). Theinformatlon 
is being collected and wlUbe laid on the Table 
of the House. 
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[ Translation] 

Eighth Plan Proposals by Uttar Pradesh 

6536. SHRI RAM BADAN: Will the Min-
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether Government of Uttar 
Pradesh has prepared the plan proposal for 
Eighth Five Year Plan; 

(b) if so, the details of such projects that 
are to be taken up in the first year of the 
Eighth Five Year Plan; and 

(c) the extent to which ij will be more 

than p!'evious year? 

THE MINISTER OF STATE OF THE· 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
H.R.BHARDWAJ): (a) Yes, Sir. 

(b) and (c). The outlays are approved by 
Planning Commission HeadlSub-headwise 
and not projectwise. Major-Headwise out-
lays proposed by the State Government for 
the Annual Plan 1992-93 which is the first 
year of the Eighth Five Year Plan (1992-97) 
together with the outlay approved by the· 
Planning Commission for the Annual Plan 
1991-92 are indicated in the enclosed state-
ment. 
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Export of coal

APRIL 8, 1992 Written Answers 252

6537. OR. MAHADEEPAK SINGH
SHAKYA:

SHRI NITISH KUMAR:

Will the Minister of COAL be pleased to
state:

. (a) whether any decision has been
taken to export coal to Bangladesh during
the coming financial year;

(b) if so, the quantity thereof and the
places from where the coal is proposed to be
collected;

(c) the estimated quantity of coal likely
. to be extracted from these mines;

(d) the quantity of coal extracted from
these mines during 1990-91;

(e) whether the Government will earn
foreign exchange by exporting coal to
Bangladesh; and

(f) if so, the value thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) Presumably the
Hon'bie Member is reformH] 10 exports of
coalto Bang:3des~i' 'orn Ccarlnda Ltd. (ell)
sources .. -,c,,]! ,.:> bt"",;; exported to
Bangladesh Ire ", C.._sC.Jcus. CiL is plan-
ning 10 export C'd 10 Gang!adeSf1 auring
1992·93 also.

( ) Go' !'C'!p Cll, sources is exponcc 10

Banqladesa r --,·n:. trcrn Eastern Co :. f;: ;~s
Ltd. The! actual q'-".,-,'ll!Y to be cxponcc trorn
India w·:! ·":<.ipenden t le demand of GL'a! in
Bangh:!esh and P'c export orders ac'\.:,'':\
receiveo.

(c~ ~p" id) CC,]l oroduction in Eastern
Coalticlds t.io (ECl '; owing the year 1990-

91 was 23.47 million tonnes. The production ~
target for Eel for 1991-92 was 24.5 million
tonnes. ~

(e) Yes, Sir. Exports of coal to
Bangladesh is done against hard currency
payments.

(1)The foreign exchange to be earned
by export of eoalto Bangladesh during 1992-
93 would depend on the quantum of coal
exported and the price thereof;

.\

[English]

Industrial Sickness In Andhra Pradesh

6538. SHRI RAM A KRISHNA
KONA THALA: Will the PRIME MINISTER
be pleased to state: J

I
(a) whether the industrial sickness is

prevalent in Andhra Pradesh on a large
scale;

(b) if so, the reasons thereof; and

(c) the details of the guidelines issued
and resources being made available of the
State Government by the Union Govern- _,
ment to remove industrial sickness?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). According to Reserve
Bank of India, 29,977, units in the small scale
sector and 128 units in the non-small scale
sector were sick as at the end of the Septem-
ber, 1990 in the state of Andhra Pradesh. A
nurnoer of causes, both internal and exter- "
nal, are responsible for industrial sickness.
The majorcauses, as reported by the banks, "-
relate to marketing. financial. labour and -
production problems. managemeni
deticoncies. power shortage, doma .•d rE' ,.
cession and natural catarr lties

(c) As far as sick units in the non-smcu



253 Written Answers CHAITRA 19, 1914 (SAKA) Written Answers 254' 

f scale sector are concerned, no finance Is 
provided to the State Governments by Cen-

~ tral Government. Under th~ Margitl money 
Scheme, the Central Government provides 
funds to the State Governments for revial of 
sick units In the small scaJe sector. As on 31 st 
March, 1992, the total amount sanctioned to 
the Government of Andhra Pradesh by the 
Central Government underthe Margin Money 
Scheme for revival of sick SSI units amounted 
to Rs. 5.00 lakhs. 

Supply of coal to Brick-Kiln 

6539. SHRI C.P. MUDALA GIRIYAPPA: 
lIwilitheMinisterofCOAlbepleasedtostate: 

(a) whether the Coal is not supplied 
regularly to Brick-Kiln industry; 

(b) if so, the reasons thereof; and 

,(c) the steps taken by the Government 
for its regular supply to small scale industry? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S,B. 
NYAMAGOUDA): (a) and(b). No, Sir, Regu-
larsuppliesare madetothe Brick-Kiln Indus-
try by the coal corrpanies. In fact, Coal India 
Limited (CIL) supplied 32.21 lakh tonnes of 
coal in 1990-91 to Brick-Kiln Industry. Ac-
cording to available information during 1991-
92 upto Septenber, 1991, ell had supplied 
14.231akh tonnes to the BriCK-Kiln Industry. 

(c) Government have advised all the 
coal cofll>Clnies to supply at least 50% of the 
linked quantity of coal to all the non-core 
sector industries including the small scale 
industries by road or by rail. 

land monns and poverty alleviation 
Programme 

6541. SHRI ZAINAL ABEDIN: W'" the 
PRiME MINISTER be pleased to state: 

(a) whether there Is a scheme under 
consideration of the Union Government for . 
organising the rural poor with a view to 
achieving substantial success in lfll)lemen-
tation of land reforms and poverty alleviation 
programme; 

(b) if so, the details thereof; and 

(c) when the execution ofthescheme is 
likely to be started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) to (c). A 
scheme for organisation of rural poor so that 
they get benefits of various rural develop-
ment prograrnlTll! and land reforms Is undw 
consideration. No definite time schedule for 
this scheme can be indicated at this stage. 

[ Translation) 

ESI Hospital In Sagar, M.P, 

6542. SHRI ANAND AHIRWAR: Wlllthe 
PRIME MINISTER be pleased to state: 

(a) whether the Government propose to 
construct a fifty-bed ESI hospital in Sagar, 
M.P. for the Bidi workers from the Bidi Work-
ers WeHare Fund; and 

(b) if so, the time by which it is licely to 
be COll1>leied? 

THE DEPUlY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (aj a!1d (b). A proposal to 
construct a 10 bedded hcspit;;.: w::h provi-
sion fOf upgrada!ioo upto 50 bed~, ~ Sagar, 
M.P.lorbeediworkersfrcmthe BeediWcrk-
ers Welfare Fund is under exaninaHon. As 
such, at this stage ,It is not possible to say as 
to when the hospital would be cofl'1*lted. 
There is, at pre5enf. IIOfJ'DPOS"'toconstrocf 
an ESI hospital at SagaT. M.P. 
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[English] 

Committee for Sick Public Sector 
Undertakings 

6543. SHRI SHARAD DIGHE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Goyernment have set 
up a committee to go into the present status 
of sick public sector undertakings; and 

(b) if so, the composition and terms of 

Government 

ca) Central Government 

1. Ministry of Labour 

2. Ministry of Industry 

reference of the Committee? 

THE MINISTER OF STATE IN THE ( 
MINISTRY OF INDUSTRY (SHRI 
P.K.THUNGON): '(a) and (b). A special Tri-
partite Committee was constituted by the 
Ministry of Labour to consider the impact of 
the new Industrial poncy on the problems 
affecting labour and other related mattters 
and to make appropriate recommendations. 
The composition of the Committee Is as 
follows:-

No. of Seats 

(Deptt. of Industrial Development) 

3. Ministry of Industry 
(Deptt. of Public Enterprises) 

4. Ministry of Finance 

5. Planning Commission 

To:;)l 5 

II Employers t"umber of seats 

(,) Council of Indian Employees 8 

(ii) All India Manufacturers 2 
Organisatiion 

Total 10 

III Workers Number of seats 

1. Indian National Trade 3 
Union Congress 

2. Bhartiya Mazdoor Sangh 2 
----. 
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Workers 

3. Hind Uazdoor Sabha 

4. United Trades Union 
Centre (lS) 

5. All India Trade Union 
Congress 

6. Centre of Indian Trade 
Unions 

7. National labour 
Organisation 

Total 

. losses by Engineering ProJects Ondla) 
t 

6544. DR. A.K. PATEL: 
SHRI JEEWAN SHARMA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have con-
..J:jucted any inquiry Into the lapses of Engi-
{nee ring Projects (India) Ltd. (EPI) specially 
flhe losses incurred in foreign exchange; 

(b) if so, the details thereof; and 

(c) the reasons for such lapses and the 
_etion taken againsttOO officers found guilty? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
P.K.THUNGON): (a) and (b). Shri B. 
~waminathan, former Director, Coal India 
ltd. has been requested (In April, 1991) to 
conduct an enquiry into the matter. 

(c). Enquiry report Is awaited. However, 
the reasons toftOO losses are:-

Number of seats 

10 

i) The losses were mainly due to two 
overseas projects in the gulf region. 

ii) Iran-Iraq war increased the losses of 
EPI. 

iii) Rigid attitude of the overseas clients. 

(iv) Heavy interest liability on loans taken 
for overseas operations. 

Action against officers if found guilty, 
would be taken after the report is accepted 
by the Government. 

[ Translation] 

Illegal Allotment of Coal by ECL 

6545. SHRI UPENDRA NA TH 
VERMA: 
SHRI RA TILAl VARMA: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Government are aware 
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of the alleged Hlegal allotment of coal by 
Eastern CoaIleIds Umlted as reported In 
Nav Bhalal Tmes dated February 19, 1992; 

(b) if so, whether any raid was con-
ducted in this regard; 

(c) if so, the details thereof; 

(d) whether CBI Investigation is pr0-
posed to be conducted against the guilty 
officers responsible for the losses of Coal 
India Umited ; and 

(e) the action taken in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA):(a)to(e). The information 
is being collected and will be laid on the Table 
of the House. 

Industries in Bihar 

(b) and (c). Yes, Sir. industries based on 
the raw IT)3terials like iron ore, coal, lime-
stone, p~, copper, mica, sugarcane, 

.f' 

molasses, jute, leather, raw hides and skins 
etc. which are available In Bihar, have been 
set up in the State. 

(d) Does not arise. 

[English] 
, 

Revamping of Small scakt and cottage 
Industrtes 

6547. SHRI ANNA JOSHI: Will the Min-
ister of PRIME MINISTER be pleased to 
state: 

(a) the steps taken to revamp the small 
scaJe and cottage Industry sector in the right 
or new industrial and licensing policy; 

(b) whether the government propose to 
6546. SHRI TEJ NARAYAN SINGH: reserve production of some Items In small 

Will the PRIME MINISTER be pleased 10 scale and cottage industries only; 
slate: 

(a) the details of Ihe raw materials being 
supplied from the hill areas of Bihar to plain 
areas for the industries; 

(b) whether any Industry based on the 
raw material produced in Bihar has been set 
up in Bihar; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) As per information furnished 
by the State Government of Bihar, raw ma-
terials like pig Iron, steel scraps etc. are 
being supplied from Hilly areas of Bihar to 
plain areas. 

(c) If so, the names of these Items; and 

(d). If not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. ·P.J. 
KURIEN): (a) poncy measures forpromoling 
and strengthening small, tiny and village 
enterplrses laid In Parliament on 6.8.1991 
are intended to Impad more vitality and 
gorwth-lrrpetus to this sector by providing 
various facilities and support measrues. 

(b) to (d). As on date, 836 Items are 
reserved for exclusive manufacture In the " 
smaR scale sector. In the Industrial Policy , 
annouced on 24th July, 1991, It has been 
stated that the reservation policy would con- , 
tinue. The list of 836 Items reserved for the 
amaH scale sector Ia given In ScheduIe·1II of 
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the Gazette Notification No. S.O 477(E). 
dated the 25th July, 1991. 

Reservation of items Is a contino us 
process and thee list of reserved items is 
being reviewed periodically by the AdviSOry 
Committee on Reservation constituted un-
der the Industries (development & regula-
tion)Act, 1951. The Committee recommends 
to the Government items to be added, and 
delected from the reserved list. 

Losses by Praga Tools Limited 

6548. SHRI DATIARYA BANDARU: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount of loss sufffered by the 
paraga Tools Lt.d, Secunderabad (Andhra 
pradesh) during each of the last three years; 

(b) thhe reasons therefor; and 

Cc) the remedial steps takenlproposed 
to betalen by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY Of INDUSTRY (SHRI P.K. 
THUNGON): (a) profit (Loss) before tax of 
Praga Tools Ltd. CPTL) for the last three 
years is as follows:-

Year Rs in lakh 
profit (+)1 loss (-) 

1989-90 83.17 

1990-91 (-) 169.88 

1991-92 9-)242.69 
(Provisional) 

(b) The company has incurred losses 
during the last two years mainly because of 
Inadequate Inflowoforderes forcapttal goods 
like high tech, machines and forgings. 

(c) All out efforts are on to get more 
rders for the company's products. 

[ Translation] 

Capensatlon for wHhdrawal of Cess on 
Coal 

6549. SHRI BHOGENDRA JHA: Will 
the Minister of COAL be pleased to state 
being taken by the government to compen-
sate the continuous loss due to the with-
drawal of cess coal for the States of Bihar, 
Bengal and Orissa. 

THE DEPUTY MINISTER IN THE 
MINSITRY OF COAL (SHRI S.B. 
NYAMAGOUDA): Enactments levying 
cesses or. coal of some of the State Govern-
ments including the State Governments of 
Bihar and Orissa have been struck down by 
courts. 

Petitions against levy of such cesses by 
Government of West Bengal are sub-judice. 
Once an enactment levying cess on coal is 
struck off, such cess cannot be collected 
from the pruchasers of coal. It is not poossible 
for Government of India to compenste the 
concerned State Governments forthe losses 
consequent to the withdrawal of the cesses. 
However, Government of India has since 
enhacned rates of royaHy on coal prodced in 
States where cesses on coal have been 
withdrawn. Revenues from enhanced reates 
of royalty on coal will accrue to the con-
cerned State Governments. 

Central Investment In PubliC Sector 
Undertallng In Orissa 

6550. SHRI SRIKATA JENA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the investment InCentral 
public sector undertakings In Orrissa is less 
as copared to other States; 
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(b)' so. thepercetage of Central invest· 
mentln onIsaduringthe lastthree years; and 

(c) the steps taken by the Govemment 
to lnaease the percentage if investment in 
central public sector undertakings in Orrisa? 

me MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (e). Investment in terms 
of Sector Undertakings in Orissa as on 31-3· 
1991 was As.6898.72 crores i.e. 5.32% of 
the total investment in all the States. The Stte 
ranks 8th interms of invemstment as on 31-
3-1991. lovesmtn inCentral Public sector 
Undertakings In the states are made on 
techncHK:Onomlc considerations keeping in 
veIw the bal ed regional developement. 

• [EngRsh] 

Definition of labour 

6551. SHRIMATIBHAVNACHIKHAUA: 
Wi. the PRIME MINISTER be pleased to 
state: 

(a) whether there is variation in the 
defination of wori(men in the different acts 
related to labour like thge Industrial Dispute 
Ad, 1947, the Payment of boune Ad. 1952, 
the Wori(man Compensation Ad, the EST 
Ad. and the Payment of Wages Ad; 

(b) If so, whether It has resulted in an 
lncr8ase in disputes andlitgation; and 

(c) the steps taken or proposed to be 
taken by the Union Government in this re-
gard? 

THE DEPUTY MINISTER IN THE 

MINISITRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) Yes, Sir. 

(b) the deflnltation of wori(man is pre· 
scribed In differednt actsmwlth reference to 
the objectives that the acts seek to achieve. 
As such. any Increase In the nummber of 
disputes and Iitk;latlonis not attributable 
merely to the variation int he definationof 
woriunan In different acts. 

(e) Does not arise. 

Dutch help for drinking water projects 
of Andhra Pradesh 

6552. PROF. UMMAREDDY 
VENKA TESWARlU:Willthe PRIME MINIS-
TER be pleased to state: 

(a) whether the Dutch Govemment has 
extendedfinancIaJ assistancetoprovide drink-
ing water faciilty to f10uride affected villages 
in Andhra Pradesh; and 

(b) if so, the details thereof and the 
number of villages served therefrom so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAl DEVELOPMENT 
(SHRIUTTAMBHAIH. PATEL): (a) Yes, Sir. 

(b) The Netherlands Govt. has provided 
funds amounting to As. 60.635 croreS so far 
for safe drinking water supply in 201 fiouride 
affaded villages in six districts (Prakasam, 
Guntur, Krishna, Kurnool, Nalgonda and 
Karimnagar) under Andhra Pradesh Projad 
I (API) and 234 vUlages affected by flourlde, 
brackishness and scarcity of drinking water 
unde, AP.II. The details 01 the assistance 
received from the Netherlands Govt and the 
vUlagesi population benefitted are as under:· 
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Committee on Safety measures In 
Mines 

6553. SHRI PARASRAMBHARDWAJ: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have set 
up any committee to look Into the safety 
requirement in mines; 

(b) if so, the details thereof; and 

(c) the time by which the report is likely 
to be submitted? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) No such committee has 
been set upbythe Ministry of Labour. How-
ever, as per the Mines Rules 1955, Safety 
Committees are required to be constituted 
for every mine wherein more than 100 per-
sons are ordinarilyer11>loyedsubject to other 
stipulations provided for in the said Rules. 

(b) and (c). Do not arise. 

Reservation Policy In Aided 
Organlsatlonllnstltutlons 

6554. SHRI RAM VILAS PASWAN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

Building Materials and 
Technology Promotion 
Council 

(a) whether the Building Material and 
Technology Council and Central Govt. 
Emlyoees WeHare Housing Organisation 
are under the Ministry of Urban Develop-
ment and are receiving some grant-In-aid; 

(b) if so, the amount of grant-in-aid 
received by these organisations so far dur-
ing each of the last three years; 

(c) whether institutions/organisations 
receiving more than Rs. 2lakhs grant-in-aid 
are required to follow the reservation policy 
of the Government; 

(d) whether these Organisations also 
follow the reservation policy; and 

(e) if not, the action taken by the Gov-
ernment to ensure strict observance of the 
reservation policy by these institutions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM); (a) Yes, Sir. 

(b) The Building Materials and Technol-
ogy Promotion Council (BMTPC) and the 
Central Govemment Employees Welfare 
Housing Organisation (CGEWHO) were set 
up in 1990. The details of grants given to 
these Organisations in 1990-91 and 1991-
92 are as under: 

Central Goveml7l9nt Employees 
Weffare Housing Organisation 

(BMTPC) (Rs. In laMs) (CGEWHO) 

1990-91 100.00 5.00 

1991-92 200.00 10.00 
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(c) and (d). This rule Is applicable to 
those institutions which employ more than 
20 persons on a regular basis. As on date, 
both the institutions have less than 20 regu-
lar employees. However, both the 
Organisations are providing for reservation 
policy of Government in their rules. 

(e) Does not arise. 

Prlvatlsatlon of Malabar Cement, 
Kerala 

6555. SHRI V.S. VUAYARAGHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Union Government have 
any proposal to privatise the 'Malabar Ce-
ment' the largest public sector undertaking in 
Valayar in Kerala; 

(b) if so, the details thereof; 

(c) whether some private companies 
have also approached the Union Govern-
ment in this regard; 

Cd) if so, the details thereof; and 

(e) the total amount of loss recorded by 
the above f actorydurlng the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.~ P.J. 
KURIEN): (a) No, Sir. 

(b) to (d). Do not arise. 

(e). As per information received from MI 
s Malabar Cements limited, the details of 
loss/profit of the company for the last three 
years are as follows:-

1989-90 - Loss Rs. 96.9Slakhs 

1990-91 - Profit Rs. 1S.94lakhs 

1991-92 - Provisional Profit As. 200 lakhs 

Recommendations of C.SJA Review 
Commltt .. 

6556. SHRI PRITHVIRAJ D. CHAVAN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Review Committee of 
Council of Scientific and Industrial Research 
had recommended that C.S.I.R. should 
reorient its finances and activities to gener-
ate one-third of Its total expenditure from 
sponsored research, by the end of the Sev-
enth Plan; 

(b) if so, the C.S.LR.laboratories whictJ 
have been able to achieve this objective after 
four-and-a-half years of the above recom-
mendation; 

(c) whether the performance of C.S.lR. 
laboratories to conduct sponsored research 
has been satisfactory; and 

(d) if not, the reasons thereof and the 
corrective steps, If any, proposed to be 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHAIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) The directive to generate one-third 
of R&D expenditure from external sources Is 
for CSIR as a whole and not Individually for 
each of Its laboratories. Nonetheless, 20% 
of the CSIR laboratories were already gen-
erating more than one-third of their expendi-
ture from external sources by 1990-91 itself. 

(c) Yes, Sir. This is evident from the fact 
that the external cashflow to CSIR has in-
creased from Rs. 31 crore In 1986-87 to Rs. 
64 crore In 1990-91. 

(d) Does not arise. 
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[ TntnsJatlon] 

Loan by KVIC In Stat .. 

6557. SHRIAVTAR SINGH BHADANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the amount of loans given in Haryana, 
Deihl and GuJarat by the Khadl and 
Gramodyog Commission during the lastthree 
years, category-wise; 

(b) the ratio in which these loans were 

dlstrbuted in rural and urban areas; and 

(c) the criteria adopted and terms and 
conditions for advancing these loans? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The amount of loan given to 
the States of Haryana, Deihl and Gujarat by 
Khadl and Village Industries Commission 
(KVIC) during 1988-89, 1989-90, 1990-91 
for implementing of Khadi and Village Indus-
tries Programmes under its purview is as 
follows:-

Amount of_loan (Rs. in lakhs) 

Haryana 

KhacJi V.I .• 

1988-89 134.89 129.72 

1989-90 132,96 355.55 

1990-91 126.28 300.56 

"indicates Vii/age Industries. 

(b) Aftarthe amendment of KVIC Act in 
1987, the Khad; and Village Industries 
Programmes are meant for the benefit of 
artisans in rural areas only. The implement-
Ing 8gencies of Khadi & Village Industries 
COmmisslonlKhadi& Village Industries Board 
as well as their sales centres though located 
In urban areas, are having their production 
units mostly In Rural areas. Hence, almost 
aU the amount financed by KVIC except the 
amount given to those established prior to 
1987, Is for rural areas only. 

(c)KVIC hasframedpattemoffinancial 
assistance for different KVI Schemes under 

Ills purview. The volume of funds released to 
different iIT1>fementing agencies depend 
upon the size of the programme agreed at 
the time budget dlsc:u.1on between KVIC 
andtmplementlng agencies andthecapaclty 

Delhi Gujarat 

KhacJi V.I. Khadi V.I. 

21.53 12.40 541.12 74.38 

27.85 33.37 123.31 186.43 

11.54 48.42 168.96 130.00 

of the implementing agencies to undertaken 
programmes. Actual release of fcund is 
done atterthe approval of Standing Finance 
ConvnitteeofKYIC. KVIC hasframe<iterms 
and Conditions for advancing loans as per 
KVIC loans Rules (1956). Before release 
funds, adequate safeguard measures like 
obtaining Hypothecation Deed, Mortgage of 
immovable prtlpertles in favour of KYIC and 
physical Inspections by KYle etc. are taken. 

[English] 

WeIghment of Coal 

6558. SHAI RAJENDRA AGNIHOTRI: 
Will the Minister of C9AL be pleased to state: 

(a) whether there II any dI8puIe be-
tween CoaIInda Ltd. and the State of Gujaral 
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and Uttar Pradesh regarding weighment of 
coal; and 

(b) if so, the steps proposed to be taken 
to settle this disputes? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Yes, Sir, There have 
been some disputes between Coal India 
Limited (Cll) and Gujarat State Electricity 
Board and Cil and Uttar Pradesh State 
Electricity Board regarding weighment of 
coal. 

(b) Disputes between Cil and coal 
consumers, which are commercial in natlJ-
ral, have to be settled through mutual nego-
tiations. Coal India limited have been Inter-
acting with Gujarat Electricity Board and 
Uttar Pradesh Electricity Board to settle such 
disputes regarding weightrnent of coal. 

Revival of Sick Industries 

6559. SHRI R. SUR ENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the wol\l.ers are tl'fing \0 
revive Ma1atlal Engineering Industries Lim-
ited; 

(b) whetherthe Union Government have 
accepted the proposal of the workers; 

(c) the numberofsuch sick industries so 
far revfved by the workers; 

(d) whether the Govemment propose to 
give permission to workers to revive their 
respective Industries; 

(e) If so, when a final decision in this 
regard Is likely to be taken; and 

~) If not. the reasons therefor? 

THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). The Board for indus-
trial and Financial Reconstruction (BIFR) 
has drawn up a draft scheme for revival of MI 
s. Matatlal Engineering Industries Limited. 
The scheme envisages transfer of shares of 
the existing promoters to the workers' co-
operative society. 

(c) According to BIFR, schemes for 
revival of three col1l>anies through workers' 
co-operatlves are under Implementation. 

(d) to (f). According to the Sick Industrial 
Cot1l>8nies (Special Provisions) Act, 1985, 
revival of sick Industrial units coming under 
the purview of SIFR includes measures like 
leasing out of the Industrial undertaking of 
the sick Industrial company to any person 
including a co-operative society of the em-
ployees of such undertaking and transfer or 
Issue of the shares In the sick Industrial 
cot1l>8nyto·anyperson including the execu-
tives and the el1l>loyees of the sick industrial 
col1l>any. 

Increase In the Price of Bread 

6560. SHRISHRAVAN KUMAR PATEL: 
W\\\ \he PR\\.AE M\N\S1l:.R be l>\e~ to 
state: 

(a) whetherthe prices of br9ad bydlfter-
ent standard cofTl>ar\les Including Modem 
Bread have frequently increased during the 
last two years in Delhi; 

(b) H so the details of such increases in 
1990,1991 and 1992 so far, and 

(c) the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, C0N-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUODIN AHMED): (a) 
and (b). Revision made in the prices of Bread 
(BOO Gms.) in the Capital are as uncler: 

• 
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With effect from 

7.9.1990 

82.1991 

23.12.1991 

1992 

Price (Rs. per 
BOO Gms) 

3.81i 

4.20 

5.50 

Nil 

Cc) The revision in the prices of bread by 
Delhi Administration till October, 1991 and 
by Modern Food Industries Ltd. on 
23.12.1991 were made partially to neutralise 
steep increase in the cost of various raw 
materials, wage bills, tariffs, distribution 
charges, transportation cost and of other 
inputs. 

[Translation] 

Coal Basad Fertilizer Plants 

6561. SHRI BHAWANI LAl VERMA: 
Will the PRIME MINISTER be pleased to 
state: 

. (a) the locations of coal-based chemical 
fertilizer factories functioning at present and 
the details of profitlloss in each of the facto-
ries during the last three years and In the 
current year, year-wise; 

(b) whether any decision has been taken 
to close-down any of the coal based chemi-
cal fertilizer factory; 

(c) if so, the details thereof; and 

(d) H not, the details or revamping 
schemes, if any, therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a)PJ.present, 
there are two coal based chemical fertilizer 
plants - one at Ramagundam in Andhra 
Pradesh and the other at Talcher in Orissa. 
The details of losses suffered by these two 
plants during the last four years are as 
below:-

Year Ramaguooam Talcher 

Rs.lLakhs 

1988-89 2680 

1989-90 3994 

1990-91 4619 

1991-92 3224 

(proVisional) 

(b}No, Sir. 

(e) Does not arise. 

{d) The Fertilizer CorfM~,1ion 01 India 
Um\\~ "-a.'b 't,~\:)~e~ \'II~ ?~"" - \i) " 

Rs.lLakhs 

7348 

3609 

2322 

5035 

Rehabilitation proposal Phase -I Including a 
Captive Power Plant at a cost of As. 180.12 
crores for Ramagundam; and (II) Rehabilita-
tion propoUI including H.P. Boiler at a cost 
~ Rs. 137.94 a"0f8S tor achieving 60% 
capacl\y at l'a\cher. 
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Concessions to Trade Union In
Negotiations

6562. SHRIMATI SUSEELAGOPAIAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Department of Public
Enterprises has issued a circular directing
the managements of public sector undertak-
ings not to give any concessions to trade
unions during negotiations;

(b) if so, the details thereof;

(c) whether the trade unions have pre-
tested against the above directive; and

(d) if so, the steps being taken by the
Government in this regard?

THE MINISTER OF STATE IN THE
-MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (d). No Sir. The wage
settlements in major public sector enter-
prises have expired by 31.12.1.991. The
Managements of PSUs have been advised
not to make any commitment or to sign any
MOU with workers' unions till such lime the
GovernmenHormulatesthe new wage policy
for the fifth round of wane negotiations.

[ Translation]

Criteria for Determining the Merit in
, Civil Services Examination

6563. OR. G.L. KANAUJIA l \NiiI the
PRIME MINISTER be pleased to state:

(a) whether the crttorion/principte of
U.P.S C. to determi;"'Ip !h.) merit order of two
pr more successful candidates having 1he

same marks in the civil services examination
has ever been challenged in the Court of
Law, and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). The proce-
dure adopted by the UPSC for dete.rminir:9
the merit order of candidates who ecura
equal marks, has not been challenged in a
Court of Law after the introduction of Civil
Services Examination 1979. However, prior
to 1979 when the IAS, etc. Examiniation
which was the precursorto the C.S.E.was in
vogue this procedure was challenged in
Delhi High Court in CWP No. 305 of 1969 -
PRS Brar Vs. UPSC and others. F,a Delhi
High Court after due consideration of the
procedure adopted by the UPSC, dismissed
the Writ Petition.

[English]

Lock out In PS Us of Kamataka

6564. SHRIMATI CHANDRA PRABHA
URS: Will the PRIME MINISTER be pleased
to state:

(a) the Public Sector Undertaklnqs in
Karnataka declared layoff or lockout during
1991;and

(b) the reasons therefor?

THE DEPUTY MINISTER IN THE MINe
ISTRY OF LABOUR (SHRI PABAN SINGH
GHATOWAR}: (a) According to the Labour
Bureau, Shimla, which compiles statistics in
this regard, no lockout or layoff during 1991
has been reported from public sector under-
takings in Karnataka,

(b) Does not arise.
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( Translation] 

Allocation to Bihar for Minimum 
Needs Programme 

6565. SHRIRAM TAHALCHOUDHARY: 
Will the Minister of PLANNING· AND 
PROGRAMME IMPLEMENTATIONS be 
pleased to state: 

(a) whether the amount of Central as-
sistance under Minimum Needs Programme 
has be8n decreased due to its poor perfor-
mance in Bihar; 

(b) if so, the 'xtent of the amount de-
creased during each of the last three years; 
and 

(e) the names 01 the Items under Mini-
mum Needs Programme about which the 
curtailment has been made? 

THE MINISTER OF STATE FOR PlAN-
NING AND PROGRAMME IMPLEMENTA-
TION (SHRI H.R. BHARDWAJ): (a) No, Sir. 

(b) and (c). Do not arise. 

[English] 

Grant to Scientific Ministries for 
Research and Development 

6566. . SHRI K. THULASIAH 
VANDAYAR: Will the PRIME MINISTER be 
pleased to state: 

(a) the total amount granted by the 
Government to scianttlic Ministries and CSIR 
for Research (:Jnd Development in various 
branches of Scienco and Technology in 
each state and Union Territory; 

(b) the sr.Clre of Tamil Nadu in these 
grants; 

(e) whether any Research and Develop-

ment centres are being set up in Tamil 
Nadu.;and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANDPENSIONS(SHRIMATI 
MARGARET AlVA): (a) to (d). Information is 
.being collected and will be laid on the Table 
o(lhe House. 

Growth Centre In Maharashtra 

6567. SHRI SUDHIR SAWANT: Will the 
PRIME MINISTER be pleased to ~tate: 

~a\ '+I\\e\\\et ~tC'+l\\\ Cel\tte at Ratnagirl 
in Maharashtra has been announced; 

(b) whether project reportforthe growth 
centre has been received and approved. if 
so, the details thereof; 

(e) if not, reasons for the same; and 

(d) the reasons for not selecling a growth 
cemre In SindhudUlg district? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (e). Under the Growth Cen-
tre Scheme, Ratnaglrl In Maharashtra has . 
been selected as one of the growth centres. 
The project report fo~atnagiri has been 
approved by the Government and a sum of 
Rs, 2 crores has been released as Central 
assistance. 

(d) The selection of Growth Centres is 
done On the basis of proposal received from 
the State Govemments. In the case of 
Maharashtra. the State Government had not 
suggested the name of Sindhudurg district 
for selection. 
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Employment to the Wards of Deceased (c) if so, the reasons for not making 
adequate financial provisions for Fertiliser 

6568. DR. DEBI PROSAD PAL: Will the Industry; and 
PRIME MINISTER be pleased to state: 

(a) whether the dependents of the 
deceased Government servants are ab-
sorbed.in Government service; 

(b) if so, whether this policy is uniformly 
followed in various Government 
,Organisations; and 

Cc) if not. the reasons therefor and the 
steps taken to implement it in all depart-
ments of Government? 

"tHE. MINISTER OF STATE IN THE 
MINIS1R'f OF PERSONNEL, PUBl\C 
GRIEVANCES AND PENSIONS {SHRIMATI 
MAqGARET ALVA): (a) There is a scheme 
lor providing compassionate appointments 

<II: to Grade 'C' and Grade '0' posts in Govt. to 
sonldaughter/nearrelative of deceased Govt. 
servants in really deserving cases where the 
family is in need of immediate assistance. 

(b) and (c). All Ministries/Departments 
(are expected to follow the instructions issued 
by the Department of Personnel and Train-
log relating to compassionate appOintment. 

Financial CrisiS in Fertilizer Industry 

6569. SHRI VUAY NAVAL PATIL: 
SHRI GURUDAS KAMAT: 

Will the PRIME MINISTER be pleased 
to state: 

It,. (a) whether the Government have re-
ceived representations from Fertiliser Indus-
try regarding financial crisis due to accumu-

~ Iated outstanding dues as subsidy; 

(b) whether ONGC, IOl and MMTC 
have also denied credit facilities to Fertilizer 
Industry; 

(d) the manner In which the Govern-
ment propose to ride over the financial crisis 
faced by Fertiliser Industry in view of non-
payment of subsidy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Yes, Sir. 

(b) While no specific instance of denial 
of credit facilities leading to stoppage of 
production have been brought to 
Government's notice, n is possible that some 
fertilizer companies might have had prob-
\ems 0\ ~e\\i\\~ cteui\ \tOm \\\\)\1\ s\lw\iets 
due to default in payment caused by liquidity 
problems. 

(c) and (d). All efforts are being made 
expedite subsidy payments, which could not 
be made during last year due to budgetary 
constraints. 

Construction of Government 
Quarters 

6570. SHRI K.H. MUNIYAPPA: 
SHRI V. KRISHNA RAO: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) the number of Houses constructed 
during the last two years in Delhi to provide 
accommodation facility to Central Govern-
ment employees; 

I 
(b}the measures taken'to ameliorate 

the housing problems of Central Govern-
ment employees; 

(c) whether it is proposed to construct 
more quarters in proportion to the ri~e in the 
number of Government elll>loyees, and 
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(d) if so, Ihe details thereof? 

THE MINISTER OF STATE FOR UR-
BAN DEVELOPMENT (SHRI M. 
ARUNACHALAM): (a) Number of General 
Pool quarters constructed during the last two 
years (1989-90 and 1990-91) in Delhi. 

(b) to (dl. Government could continue to 
sanction construction of more quarters in 
General Pool for Central Govt. employees. 

6571. SHRI GANGADHARA 
SANIPALLI: WHlthe PRIME MINISTER be 
pleased 10 slate: 

(a) whether India has successfully de-
veloped prototype commercial super com-
puter indigenously; and 

Development of Prototype Super 
Computer 

(b) if so, the details thero!? 

THE MINSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRl(VANCESAND PERSONS (SHRIMATI 
MARGARET ALVA): la) Yes, Sir. 

(b) The Cenlral for Development of 
Advar.cecJ Computing (CDAC), Pune an 
autonomous regisiered society under the 
administrative control of the Department of 
Electronics has developed Parallel Process-
ing Machlno series called PARAM with the 
computing capability of super computers, 
wlth a c.ufTlIuting capacity of 1000 MEGA 
flOPS (noating Point Operations per sec-
ond). These are now commercially avail-
able. 

Incl~slon of Ghazmbad In NCR 

6572. DR. RAMESH CHAND TOMAR: 
WjMhoMlni'5~erofURBANDEVELOPMENT 

be plcz~ to sta!lii: 

(a) whetherGhazibad has been included 
in Delhi Metropolitan area under he National 
Capital Region Planning Board Act, 

(b) if so, the steps taken/proposed to be 
taken to aliot more financial assistance to 
Ghaziabad ior its overall development? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The Planning Commission have not 
yet !ina!:sed the allocation for the Eighl Five 
Year Pian. 

lTrans/ation) 

Decline in the Quality of Coal 

6573. SHRI RAMESHWAR PATIDAR: 
Will the Ministerol COAL be pleased to state: 

(a) Hie reasons lor supply of low quality 
of coai t 0 Thermal Power Stations in Madhya 
Pradesh duringthe last two years and the 
details of shortage occurred in generation of 
power stations as a resuh thereof; 

(b) whether complaints have been re-
ceived from Madhya Pradesh Electricity' 
Board in regard to non-availability of good • 
quality coai; 

(e) if so, the action taken thereon; and 

(d) whether any special effort has been 
made to provide good quality coal to the 
power stationsol Madhya Pradesh? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.Br 
NYAMAGOUDA): (a) The quanty of coal 
supplied by Coal India Umited to thermal 
powerstationsofMadhyaPradeshhasbeen' 
generally saIof 92% of their coal require-
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ments for power generation. However, the 
Satpura Thermal Power StatiOn of Madhya 
Pradesh State Elec1ricity Board reported 
some loss of poweisfactory. AccorcJing to 
the information received from Coal India. 
ltd. (Gil), coal supply to thermal power 
stations in Madhya Pradesh, during the year 
1990-91 and 1991-92, has been oHhe order 
r generation due to inadequate availability of 
coal. 

(b) to (d). According to information fur-
nished by ell. Madhya Pradesh State Elec-
tricity Board have not lodged any complaint 
with them regarding non-availability of qual-
ity coal. However, ell have been taking 
steps to improve the quality of coal produced 
by ensuring bettersuparvision during mining 
of coal, segregation of stones and shales 
prior to loading and setting up coal handling 
plants etc. 

Atomic Power Plant In U.P. and Supply 
of Power In Rural areas from Harora 

Plant 

6574. SHRJ SURfSHANAND SWAMI: 
WiU the PRIME MINISTER be pleased to 

, state: 

~ (a) whether the Government is consid-
;( ering to constrict any new atonic power 
J;Sation in Uttar pradesh; 
!~ 

(b) if so. the details thereof; 

(c) it not, the steps being taken by the 
~vemment;and 

(d) the total rural area whefein the sup-
[lIyof power has ~aftarthecomnis­
sioning of Narora Atomc Plant? 

, ll-E MINISTER OF STATE IN THE 
"'MISTRY ~ PERSONNEL, PUBlIC 

GRIEVANCES ANO PENSIONS (SHRJMATJ 
MARGARET AlVA): (a) No, Sir. 

(b) Does not arise. 

(c) At presentthere is no proposal under 
consideration to set up any new atomic 
power station in U.P. 

(d) Powergeneratedfrom NaroraAtomic 
Power Station is shared by all the beneficiary 
States and Union Territories of the Northern 
Electricity Region as per the allocation ap-
proved by Ministry of Energy, (Oeptt. of 
Power). U.P.'s share is 35%. Power is 
supplied to both rural and urban sectors in 
the region. 

[English] 

Revamping of East Coast Fertilizer 
Limited 

6575. DR. KARTiKESWAR PATRA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government are aware 
of the sickness of East Coast Fertilizer Urn-
ited, Kalma, Mayulbhan\. onssa~ 

(b) I so. the reasons ther6at; and 

(c)theslepstakenlproposedlobetaken 
to revive the unit? 

l1-E MINISTER OF STATE IN THE 
UlNISTRYOfCI-E4MICALSAN>fERT1l.. -
IZERS (DR. CHfiTA UOHAN): (a) and (b). 
The East Coast Fertilizer limited. 
MaywbhanL has been dosed sn:e last 
week or ~. 199\ oue to financial 
constrainIs in tile ~_ 

(c) The East Coast FedbIr UnIed. 
MayuJbhaIt bc*Ig apilalitClOil .... ". G0v-
ernment have no proposaIforlf» MMII or 
the unD. 
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Wo,*" Allocation to Scientists 

6576. SHRI SHARAD YADAV; Will the 
PRIME MINISTER be pleased to state: 

(a) whether scientific officers in the 
Department of Science and Technology are 
allotted the work according to their areas of 
Specialisations; 

(b) ~ not, whether the Government are 
aware that proper placement of officers is 
essential to utilise their talent; 

(c) ~ so, whether the Government pro-
pose to allocate the work to various officers 
as per their specialisation; and 

(d) ~ so, the details of changes pro-
posed to be made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (d). The scientific 
officers in the Department of Science and 
T echnoJogy are recruited taking into consid-
eration the specialised needs of the Depart-
ment. Such otficers are promoted in-situ in 
acx:ordance with the 1lexib\e co~\ementln<;\ 
SchetM. By and \al'ge, they continue to worle 
\<;1. \\\~ o..~o..'" ~\ \~~\, ~c\a\\saX\on. \\ is a\so 
to be noted that it is in the nature of Science 
and Technology disciplines that they un-
dergo rapid changes even over a short pe-
riod. It is essential lor Scientific Of1lcers to 
contribute to multi-disciplinary work. The 
Government also reviews from time to time 
the ustilis"tion of the scientists and makes 
changes, wherever necessary. 

Requisition of Immovable Property 

6577. SHRI MOHAN SINGH: WiD the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe Union Government pro-
pose to release any built up properties req-
uisitioned under the Requisitioning and k-
quisltion of Immovable Property Ad and its 
Amendment Ad, 1970 on or before the 
expire of a period of 15 years from such 
requisition. 

(b) if so, the details thereof; 

(c) whether the Union Government pro-
pose to ask the Delhi Administration and the 
Municipal Corporation of Delhi (MCD) to 
derequisition and vacate such properties; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF USRBAN OEVElOPMENI 
(SNRf M. ARUNACHAlAM): (a) and (b). 
Yes, Sir. by an amendment made in 1 QSO (35 
I)' "'1 ~~t)) in \he Requisitioning and ACXluisi-
tion of Il1IllOvable Property M, '952., a 
provision was made that any property could 
be held in requisition for a maximum period 
of 15 years. However, some properties which 
W,"'e with Min. of Defense erstwhile Ministry 
01 Works and HOlJsing and Delhi Admn. etc. 
were still required for public use even after 
the expiry of this date. Therefore, by an 
Ordinance in 1985 (2 of 85) this period for 
which property could be requisitioned was 
raised by 2 years. Subsequently, this Ordi-
nance was replaced by an A.mendment AI::t, 

1985. 
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(c) to (e). While the Govt. has not issued
individual orders for release of requisitioned
property, it is upto theconcemed requisition-
Ing agency to take adion as per the existing
provisions of the Ad.

[ Translation]

Grants to Khadl and Gramodyog Board .
Gujarat

6578. SHRI DILEEPBHAI SANGHANI:
Will the PRIME MINISTER be pleased to

~tate:

(a) the details of the grants provided by
the Union Government to the Khadi and
Gramodyog Board, Gujarat during the last
three years;

(b) whether the Union Governent pro-
pose to increase the said grant during 1992-
93; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PRO. P.J.
KURIEN):(a) Union Government is extend-
ing financial assistance to Khadi and Village
Industries Commission (KVIC) by way of
grants and loans to promote Khadi and
Village Industries under its purview in all
States including Gujarat, Out of the funds
received from the Union Government •.KVIC
disbursed the following grants to Gujarat
State, Khadi and Village Industries Board
during the last three years: '

Grants disbursed (Rs. in lakhs)

Khadi Village Industries

1988-91 22.91

1989-90 54.20

1990-91 52.26 11,14

(b) and (c). KVIC will be informed about
the extent of Central Govemment's budget-
ary support after the demands for grants of
this Ministry of are passed by the ParhalT~nt.
Thereafter KVIC finalises the Stale- wise
allocation in due course of time after oetailed
budget discussions witll its directly aided
institutions and different State KVI Boards.

Free Hold System
/

10.19

35.57

6579. SHRI ARVIND NETAM: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the allottees of DDA flats/
houses in Delhi are likely to \)I:lI oenefit of the
free hold scheme by depositing the required
amount; and

(b) if so, the details thereof?
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TIl[ MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Ofders dated 142.1992l81a1ing 10 conver-
sion of leasehold system of land tenura into 

freehold In DelhI also cover the aIIottees of 
OOA fIalsIhouses In Deihl. The conversion 
fee payable in raspect of DDA flatsltene-
ments is given In the Statement altached-L 



293 Written Answ8ts APRl8,1992 Written AnsW81S 294 

• -.' r't 6 jg c:: 0 0 I/) z 0 ~ CI!. It) 

~ 
0 II'i ,..: "J ... 

N N C') 

~. 

~ 
'Ii 
tQ .... 
~ 1::> " 0 5 
~ 

-c:: Z 0 ::s 0 0 0 0 0 

:2 J;"J N ,..: 1/)" 0 
N C') 

ti <: 
c:: !!1 
~ <II 

~ _g 
6 "0 

"0 
"2 .c 

II> 

~ <II '" 

l~ c:: .. ",j 

'" 0 I/) It) 0 :§ 5€ ~ z 0 ,.... ": It) 

(j) C\I <XI N 
~ .~~ N 

~ 

i ~ 

~ E 
~ 

:::> 
iii 

~ -J <II 

~ 1s .... 
"0 ;Q- c: ..... as 

otI >. 

~ 
'l: 
2c:: .. '- " . 

~ '5~ Z 0 I/) L() 0 
[ < ~ N N L() 

cCii C') -.i <D r-: 
~ ~~ ~ 
2- Q. 

.2 
>;; f ·s 
~ ~ 
"t) :E 
~ c! 
~ :!: ~ >. 

.Q W i "0 8. a.. 
~ >-
..2~ >. t::: J! 'ii~ 

,_ 
~ 

~ i -(1)"" - J: c:'C5 en € ~ ~ ~ u. 
Cb en 

~ -!!! c:: c S2 en C/) 
Q)ii J! as u. u. 

"") ..J :::E C/) ,_ en ;u 
:;:: .... 
& 
~ 



295 Written Answers CHAITRA 19, 1914 (SAKA) WrRten Answers 296 

.- "0 

~~ 0 0 0 0 ~ ...J Q) 

Z 0 10 10 0 Q) 
I.t') 0 "! "! 10 "0 ~~ Il'i ~ ~ ,...: Z (.) (\j C') C') 

"0 
"5 
0 
3: 
C1I 
~ 
C1I 
0 
Q. 
Q) 
-5 

£(1) ...J 0 0 0 0 <. z 0 0 0 0 ;::, c:: "I- 0 0 0 0 
~ t55~ N ,...: LO ci 

(\j C') :;:) x 
Q) 
c 

>. c « ;t:: 

'0 B 
.r; 

~ S « t: 
E 

., C1I 

"@ Q. 

~ _S 

~§ ...J 0 0 0 0 .2 a. t'") Z 0 10 10 0 .Q 0 r--- r--- 10 "0 Gl t::Ki ai N ex) N ~ > ~ (\j 

~ Q) 

:c ~ 
~ I/) 

0 0 
>0- Q. 
.0 Q. 
"0 :;:) 

~ ~ 
:;:) 

'i6 D 

"0 (1) 2 c til .!!! c:: ...J 0 0 0 0 
~ z 0 10 10 0 :; c C\i 0 (\j N 10 E 0 iii M ~- cD ,...: 

I/) 

~ .2 
-~ Q) Qj -:5 -0 

'0 0 
I/) I/) 
Ol -iii c til -iii .0 
:;:) 

Q) 0 
10 -5 .r; 

Q. 0 N c 0 10 0 :;:) 10 r--- 0 e 0 1liii 0 0 
~ 0.. Ol a 0.. >- :;::.I!! :;:) t::;:: 

:;:) :;:) :;:) "0 - Q) .0 
~~ :;:).r; 

"0 ::: "0 "0 -0 c 0_ t:: C C C1I 3:-Q) 'ag- o C1I III III 13 .:> 10 I/) 0 
:;:) ~ 0 0 10 0 N Q) III ._ ; oS; C') 10 r---

~I!! 'iii "0 Q) QI QI Q) QI c !tic: c: > > > > > 111« 
0 

£~ 
III 0 

~ 
0 0 0 .r;.r; 

() 0 .0 .0 ~ ~ 
0_ 

« « c t:: 
I/) £(1) C') 0= 

~ it c:: -- a. 
.! ~ x 

(5 QlC\j 

~,..: u.. 81: J:i 



297 Written AnswelS CHAITRA 19, 1914 (SAKA) Written AnSW8l'S 298 

(English) 

Allocation of Funds to Public Sector 
Undertakings in Kerala 

6580. PRqF. SHRIMATI SAVITHRI 
lAKSHMANAN: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the funds allocated to the 
various public Sector Undertakings in Kerala 
were fully utilised during 1991-92; 

(b) if so, details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c). The Government 
accounts for 1991-92 are not due for closure 
to get the utilisation position. The position for 
1990-91 in respect of the five Central Public 
Sector Enterprises in Kerala Will be collected 
and laid on the Table of the House. 

Take Over of Sick Public Sector Units 
by Workers. 

6581. DR. RAVI MALLU:Willthe PRIME 
MINISTER be pleased to state: 

(a) whether workers of 17 sick public 
sector units have offered to take over these 
units; if so, the details thereof; 

(b) the reaction of the Government in 
this regard; 

(c) whetherthe Government propose to 
encourage various cooperatives andprivate 
firms also to take such actions; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 

• THUNGON): (a) to (d). Some trade unions 
have suggested the setting up of workers' 

cooperatives during the meeting of special 
Tripartite Committee held on 20.1.1992. 
Government is prepaI8d to consider viable 
proposals for running sick PSUS through 
workers' cooperatives where the workers 
are willing. However, the details in this 
regard have to be worked out based on 
specifIC proposals from workers' coopera-
tives company wise. 

Alleged Misappropriation of DDA 
Funds 

6583. SHRI SUKDEI PASWAN: Will he 
Minister of URBAN DEVELOPMENT be 
pleased to referto the reply given on Nove~ 
ber 20, 1991 to Stared Question No.1 and 
state: 

(a) whether the DDA has examined the 
allegations; 

(b) if so, the details thereof and the 
action taken thereon; and 

(c) if not, the reasons therefor and the 
time by which It is proposed to be co~ 
pleted? 

TWE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) DDA has 
been examining the allegations, overthe last 
six months. Intensive examination of some 
of the works to which the allegations relate 
has also been taken up by the Chief T echni-
cal Examiner of the Central Vigilance C0m-
mission. It has been reported by DDA that 
two allegations stand referred to GBI for 
investigatio:1. 

(b) and (c). Since the aJJegations re-
quiredpxamination of voluminous technical 
records, site inspeclion etc. by different agen-
cies which is a time consuming process, it is 
not pc.'Ssible to indicate the details or any 
definite time by which the examination could 
be completed. 
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( Tnrns/ation] 

Committees for Small Scale Industries 

6584. SHRIBARE lALJATAV: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have set 
up any Committee to study the problems 
faced by Small Scale Industries, if so, the 
details thereof; 

(b) whether the said Committee has 
submitted its report to the Government; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) A Committee to review the 
arrangements for meeting the working capi-
tal and term loan requirements of small scale 
industries and for the rehabilitation of sick 
small scale industries and to examine any 
other issues relating to small scale industries 
has been appointed vide RBI memorandum 
dated 9.12.1991. 

(b) to (d). The Committee is expected to 
submit the report by 30.6.1992. 

Provision of DrinkIng Water to Cities of 
Rajasthan 

6585. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether any survey has been made 
by the Government with a view to find outthe 
problems being faced in providing drinking 
water to the citiesllowns of Rajasthan; 

(b) whether the World Bank had also 
conducted a study previously to provide 
drinking water to the clties/towns of 

Rajasthan; 

(c) if so, the details thereof; and 

(d) the action proposed to be taken In 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHAlAM): (a) No, Sir. 

(b) No, Sir. 

(c) and (d). Do not arise. 

[English] 

Public Sector Undertakings In Assam 

6586. SHRI UDDHAB BARMAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the public sector under-
takings in Assam; 

(b) the details of the profitllossi! each 
case for last three years; 

Cc) the number of public sector under-
takings that have been closed down; 

(d) the causes of sickness and the 
remedial steps taken in this regard; and 

(e) the details of proposals for setting up 
new public sector undertakings in Assam? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). A statement indi-
cating profitlloss of enterprises the Regis-
tered offices of which are in the State of 
Assam is annexed. 

(c) and (d). No PSU has been closed. 
The general causes of low profitability/sick-
ness are low productivity, low capacity 
utilisation, excess manpower, outdated, tech-
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nology. old plant and machinery. lack of 
orders, etc. Steps taken to irll>rove their 
performance are given at p-115 of Volume-
I of Public Enterprises Survey 1990-91 laid in 
Parliament \):1 5.3.1992. Sick enterprises 
covered under the provisions of SICA are 

required to be referred to BIF .R. 
(e) Setting up of new public sector un-

dertakings are decided keeping into consic:!:-' 
eration the techno-economic feasibility of 
the project and balanced regional develop-
ment of the country. 
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[Translation] 

Alleged InegularHles In NeL 

6587. SHRI MRUTYUNJAYA NAYAI<: 
Will the Ministerof COAl be pleased to state: 

(a) whether the committee, constituted 
under the chairmanship of Joint Secretary 
and Finance Adviser to go into the alleged 
irregularities in NeyveU Lignite Mines, has 
since submitted its report to the Govem-
ment; 

(b) if so, the details thereof; and 

(c) the steps being taken by Govem-
nt in this regard? 

THE DEPUTY MINISTER IN THE MIN-
rAY OF COAL (SHRI S.B. 
AMAGOUDA): (a) The Joint Secretary 
f Financial Adviser to the Ministry of Coal 
s asked to look into the stock position of 
VVeli Lignite Corporation's Mine and Ther-
I Power Stalion II and the reasons for 
ppage of the TPS II in November, 1991. 
~ report has since been submitted. 

(b) The report does notfind any discrep-
:y in the stock position of Mine and TPS II, 
. does it specify any avoidable lapses in 
pect of the stoppage in TPS II. 

(c) The report is under consideration of 
Govemment. 

Short Supply of Coal to Projects 

6588. SHRIVUKASRAI NAGNATHRAO 
INDEWAR: Will the Minister of COAL be 
ased to stale: 

(a) whether the Maharashtra Govem-
nt have sent any representation about 
short supply of coaItothe various projects 
! to which their out-put gets affected; 

(b) if so, the details thereof; and 

(c) the measures taken by the Govem-
ment to meet the short supply of coal? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). Yes, Sir. There 
have been representations from the Gov-
emment of Maharashtra regarding inad-
equate supply of coal to (!lOwer houses, and 
other industries in the State of Maharashtra 
on account of which these units have report-
edly suffered production losses. 

(c) Movementofcoaltocoresectors like 
power, cement, steel etc. is regularly moni-
tored and corrective action istaken to ensure 
adequate supplies. All coal colll>anies have 
also been advised that so far as non-<;ore 
sector industries are concerned, at least 
50% of the linked quality of coal must be 
supplied to them, either by rail or by road 

[English] 

Handing over of Singareni Coal Mines 
to Coal India iJinlted 

6589. DR. D. VENKATESWARA 
RAO: 

PROF. UMMAREDDY 
VENKATESWARLU: 

Will the Minister of COAl be pleased to 
state: 

(a) whetherthe Govemment propose to 
hand-over the Singareni Collieries to Coal 
India Limited; 

(b) if so, the reasons thereof; 

(c) the time by which • is likely to be 
handed over, and . 

(d) whether there is any proposal to 
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privatlse the SingareniColliery as an alterna-
tive to Coal India Management? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) Shares of Singareni 
Collieries Company Umited (SCCL) are held 
by Government of Andhra Pradesh and 
Government of India in the ratio of 51 :49 
approximately. Government of India is notin 
favour of changing this existing pattern of 
share holding. 

(b) to (d). Do nol arise in view of answer 
to pat (a) above. 

2. 
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2. North Cachar Hills 

BIHAR 

1. Aurangabad 

2. Bhojpur 

3. Khagaria 

4. NaJanda 

5. Pumea 

6. Saharsa (including newly 
[Translation! carved out 

No Industry Districts In States 

6590. SHRI RATllAL VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the names of the districts in the 
country which have been placed in the list of 
'no industry districts' State-wise; and 

(b) the steps taken by the Government 
to set up industries in said districts. State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) A statement showing State-
wise distribution of 'No Industry Districts' is 
annexed. 

(b) Industrialisation of a specifIC cflStricll 
area is primanly the responsibnity of the 
State Government concerned. The Central 

- Government supplements their efforts in 
encouraging industrialisation of backward 
area wherever possible. 

STATEMENT 

1. ASS4M 

1. Lakhin1M 

3. 

4. 

5. 

district of Madhepur) 

GWARAT 

1. Dangs 

HIMACHAL PRADESH 

1. Chaml?a 

2. Kangra 

3. Kinnaur 

4. Kulu 

5. lahaul & Spiti 

JAMMU & KASHMIR 

1. Dada 

2. Kupwara 

3. Ladakh 

4. Poonch 

5. Patwama 

6. Rajauri 
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7. Udhalll'ur 16. Sidhi 

6. KARNATAKA 17. Surguja 

1. Bielar 18. Tlkamgarh 

7. KERALA 10. MAN/PUR 

1. wynad 1. Manipur (Central) 

2. Idukki 2. Manipur (East) 

8. MAHARASHTRA 3. Manipur (North) 

1. Gadchiroti 4. Manipur (South) 

9. MADHYA PRADESH 5. Manipur (West) 

1. Balaghat 6. Tangnoupal 

2. Bhind 11. MEGHALAYA 

3. Chhatarpur 1. East Garo Hilts 

4. Chhindwara 2. West Garo Hills 

5. Darnoh 3. Jaintia Hills 

6. Datia 4. West Khasi Hills 

7. Dhar 12. NAGALAND 

8. Guna 1. Tuensang 

9. Jhabua 13. ORISSA 

10. Mandla 1. Balasore 

11. Narasinhapur 2. Botangir 

12. Panna 3. Boudh Khondmals 
(PhulbanQ 

13. Rajgarh 

14. Seoni 14. RAJASTHAN 

15. Shivpuri 1. JaisaJmar 
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2. Sirohi 2. Coach Behar 

3. Barmer 3. Darjeeling 

4. Churu 4. Jalpaiguri 

15. SIKKIM 5. Maida 

1. Gangtok 
19. ANDAMAN & NICOBARIISLANDS 

2. Gyalshing 
1. Nicobar Islands 

3. Mangan 
20. ARUNACHAL PRADESH 

4. Namchi 
1- Kameng 

16. TRIPURA 

1. North T ripura 
2. Siang 

2. South Tripura 3. Subansiri 

3. West Tripura 4. lirap 

17. UTTAR PRADESH 21. LAKSHADWEEP 

1. Banda 1. lakshadweep 

2. Chamoli 22. MIZORAM 

3. Fathpur 1. Aizwal 

4. Hamirpur 
2. lunglez 

5. Jalaun 
23. DADRA & NAGAR HA VEU 

6. Jaunpur 
1. Dadra & Nagar Haveli 

7. Puri Garhawal 

8. Sultanpur 
Total Number of ' No Industry Dis-

tricts - 93. 

9. Tehri Gwarhwal [English) 

10. Uttar Kashi 
Working of "UnflHered Water Supply 

11. Kanpur Dehat Division" of CPWD 

18. WEST BENGAL 6591. SHRI NANI BHATTACHARYA: 
Will the Ministerof URBAN DEVELOPMENT 

1. Bankura be pleased to state: 
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(a) whether a new division in the name 
of 'Unfiltered Water Supply Division' has 
been created in CPWD during 1990-91 ; and 

(b) if so, the action contemplated by the 
Government to improve the working of the 
Divison? 

. THE MINSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) The Unfiltered Water Supply Divi-
sion in the CP WD has been created to 
attend to renovation and improvement of the 
existing unfiltered water supply and is ex-
pected to substantially improve the distribu-
tion of the unfiltered water. The level of 
maintenance of the existing distribution sys-
tem of the unfultered water is reported to 
have improved since the creation of this 
Division. 

Review of Fertilizer Subsidy 

6592. SHRI PALA K. M. MATHEW: Will 
the PRIME MINISTER be pleased to slate: 

(a) whether II is proposed 10 restart the 
erstwhile subsidy on fertilizers, taking into 
account the difficulties experienced by the 
farmers in this regard; 

(b) if so, the time by which it is likely to 
be restarted and to what extent; and 

(c) if not, the reasons therefor? 

THE MINSTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-

.. IZERS (DR. CHINTA MOHAN): (a) to (c). 
i Subsidy is being paid for all fertilizers except 
!'the low analysis fertilizers like ammonium 
!chloride, ammonium SUlphate, calcium am-
~nium nitrate and sulphate of potash. There 

E no proposal to bring back the above 
a~d four f~rtilizers within the fold of the 

ertihzerretention price-cum-subsidy scheme. 

DrInkIng Water \0 Wor\(ers 

6593. SHRI SIMON MARANDI: Will the 
Minister of COAL be pleased to state: 

(a) the action taken so far by the Gov-
ernment to supply drinking water to the 
workers and employees working in Chitra 
Colliery, Dumka (Bihar) and the year-wise 
details of expenditure Incurred thereon; 

(b) whether the arrangements fordrink-
ing water supply in the said mine are not 
adequate as a result of which the workersl 
employees are not getting the proper and 
regular supply of drinking water; and 

{e) if so, whetner the Govemment 
propose to evolve a prompt and proper 
solution to this prObltlm and i: so, the detads 
thereof? 

THE tJE:.PUTY MINiSTER iN THE MIN· 
iSTRY 01- <.;OAL (SHRI S.B. 
NYAMAGOUDA): (a) In Cnitra Colliery there 
is a SlOW sand filtration plant ot one lakh 
galion perday capacity for supplying drinking 
wate; to the employees of Chitra Colliery 
1 he scheme was implemented at a cost at 
Rs. 4.57 lakhs in the year 1984. In 1987 ~ 
further sum of Rs. 3.59 lakhs was spent fa: 
extending the facilities with the eonstructior 
of an additional overhead tank .. In addition 
five hand-pumps tUbe-wells have been in· 
stalled in 1990-91. Water drawn from these 
tube welis is supplied through water carriers 
on regular basis. 

(b) No, Sir. 

(e) Does not arise, 

[ Translation] 

Export of Coal 

6594. SHRI NITISH KUMAR: Will the 
Minister of COAL be pleased to state: 
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(a) whether the Coal India Limited has 
. d~cided to take the charge of the export of 

coal; 

(b) if so, the reasons therefor; 

(c) whether a delegation lead by Chief 
General Manager (Marketing} had gone to 
Bangladesh recently in this connection; 

(d) ifso, the na~ofthe other members 
of the delegatioA; and 

(e) the amount spent onthe visit thereof? 

THE DEPUTY MINISTER IN THE MJN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA):(a)and (b). ExportolcoaV 
coke has been decanalised, Ccallndia lid. 
(Cll) is free to export coal based on com-
mercial considerations. 

(c) and (d). Yes, Sir. Cll has informed 
that a delegation led by Shri S.K. Sen, Chief 
General Manager (Marketing) Cil alongwith 

"two members each from coal companies 
and MMTC, visited Bangladesh to explore 
the possibility of export of coal. Names olthe 
other members of the said delegation are as 
under:-

COAL INDIA L TO. 

1. Shri V.K. Singh, Chief General 
Management (Sales & Marketing), 
Eastern Coalfieds lid, Calcutta. 

2. Shri S. V. Rao, General Manager 
(Finance ),Coallndia Ltd .. Calcutta. 

MINERALS & METALS TRADING 
CORPORA TfON 

1. Shri B. N. GhoSh, Dy. General 
Manager, (F &A), MM TC, Calcutta 

2. Shri V. D. Seth, Sr. Manager, 
MMTC, NIiIw Delhi. 

(e) Accordlng.to Information furnished 
by CIL, the amount spent on the visit by the 
coal companies was about As. 1.48 lakhs. 

Meeting of Civil Suppllas Ministers on 
Price Rise 

6595. SHRI SURAJBHANU SOLANKI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherthe Union Government held 
a meeting of the Ministers of Civil Supplies of 
the States to discuss the problem of continu-
ous rising prices of essential commodities; 

(b) if so, the steps taken to meet this 
situation; and 

(c) the outcome thereof? 

THE MINSTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMAlUODIN AHMED): (a) to 
(c). Issues relating to the price situation and 
the working of the Public Distribution System 
were discussed in the Conference 01 Chief 
Ministers held on October, 1991 which was 
a/so attended by the Ministers ot Food and 
Civil Supplies of the States. The State 
GovernmentsIUT Administrations were re-
quested by the Finance Minister to contain 
Budgetary deficits by cutting down Govern-
ment expenditure on the non-plan side, 
Measures contemplated by the Central Gov-
emment were also outlined by the Finance 
Minister in this meeting. The Revamped 
Public Distribution System was also dis-
cussed in this meeting and the State Gov-
emments were asked by the Prime Minster 
to involve local people in the supervision of 
the Public Distribution System. State Gov-
emments agreed to step up action against 
hoarders and blackmarketeers under the 
Essential Commodities Act and the Preven-
tion of Blackmarketing 3(ld Maintinance ·of 
Essential SUpplies Ad. 
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Increased allocation of Public Distribu-
tion System commodities, mar1<et interven-

. 'tion operations and in1>Orts of essential corn-
moditiessuch as edible 00 are resorted to, as 
measures to combat rise in prices. subject to 
a number 01 factors such as availability of 
stock in the Central Pool, foreign,exchange 
position and international prices 01 these 
commodities. 

[English] 

Housing Scarcity In Vljayawada 

6596. SHRI SOBHANADREESWARA' 
RAO VADDE: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether there is acute scarcity of 
housing units in Vijayawada City; 

(b) whether HUDCO has any plan for 
construction of LIG, MIG and HIG dwelling 

~ units there in the near Mure; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN mE 
MINISTRY OF URBAN DEVELOPMENT 

tSHR1 M, ARUNACHALAM): (a) Housing is 
a State subject and State and Union Territory 
Governments are free to formulate housing 
schemes in urban areas for various target 
groups in accordance with the need, their 
priority and financial resources and through 
State Plan provisions.. Union Government is 
not aware of reports of acute scarcity of 
housing units in Vijayawada City. 

(b) and (c). HUDCO is not constituted to 
~onstruct houses, but provides financial as-
;istance to various Housing Boardllocal 
30dies etc. forthe construction of houses as 
-:HUDCOguidelines HUDCOsince incep-
Iod and as on 31.1.92 has sanCtioned 15 
~ in Vijayawada City in the State of 
~~hra Pradesh for different schemes. The 
reject cost of these schemes is As. 19.30 

crores, Out of which HUDCO loan colJl)O-
nent is As. 12.37 crams. These project 
envisage construction of 10922 residential 
units and 19643 basic sanitation units. 

[ T rans/a1ion] 

Dealership of Maruil Cars 

6597. SHRI RAM NIHORE RAJ: WiD the 
PRIME MINISTER be pleased to state: 

(a) the number of persons allotted sale 
dealership and service centres of Maruti 
Cars by the Maruti Udyog Limited upto De-
cember, 1991; 

(b) whether persons of the same family 
have been allotted more than one agencyl 
dealership in different names; 

(c) if so, the details and the reasons 
therefor and 

(d) the number of persons belonging to 
Scheduled Castes and Scheduled Tribes to 
whom dealership and service centres have 
been allotted out of the total allotment made 
so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K 
mUNBON): (a) Maruti Udyog Ud. had 56 
dealer companies and 1359 Maruti 
Authorised Service Stations (MASSs) as on 
31.12.1991. Out of these 1359MASSs,636 
are in operation. 

(b) and (c},Assuming that 1arrily' means 
immediate fam'Bt Le. father, mother, sons 
and daughters, n, two persons of the same 
family had been ~Iocated mom than one 
dealershipindiffere~names,asreportedby 
the Conyany. ' , 

(d) The proprietOJ Of one dealership 
CoI11>BllY belongs to Scheduled Trile. This 
infonnation regarding MASSs is not main-
tained by the Coflll8ny. 
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[E~lish) 

Funds for Provision of Drinking Water 
to Towns and Cities 

6598.SHRIV.DHANANJAYAKUMAR: 
Willthe MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a)whetherthe Union Government have 
allocated funds to the State Governments 
for providing drinking water supply and un-
der-ground drainage facilities in towns and 
cities; and 

(b) if so, the amount allocated to 
Kamataka tor the year 1990-91, 1991-92 
aM '~-'l\'l 

mE \A\"\SIEP- Of S11>.1E IN mE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 
However, a provision 01 Rs. 3 crores was 
released during 1990-91 and Rs. 3.5 crores 
during 1991-92 to the HUDCO for extending 
Central assistance to the urban local bodies 
in the State Govts.AJTs for drinking water 
supply schemes In urban towns having 
population of less than 5 lakhs (1981 cen-
sus). The Central grant through HUDCOis 
projected and is limited to 5% of the project 
cost or Rs. 25 lakhs whichever is less. 

(b) No arrount has beeJearmarked for 
Kamataka as the funds are not allocated 
State-Wise. However, asperlhe information 
fumished by the Sta1aGovt., the Ministry of 
Defence has given the following loans to the 
BangaJore Water Supply and Sewerage 
Board lorthe cauvery Water Supply Scheme 
III stage:-

1990 As. 300 Jakhs 

1991 As. 400 lakhs 

1992 As. 300 lakhs 

[T ransJatiori) 

Houses Allotted to WIdows by DDA 

6599. SHRISURENDRAPAL PA1l-IAK; 
Wililhe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the number of widows registered by 
Delhi Development Authority under the 
Scheme for a1loting houses to widows of 35 
years of age or below:-

(b) the number of such widows allotted 
houses under this scheme; and 

(e) the time by which the Government 
?m?OSQ\o a\\o\ nooses \0 a\\such registered 
widoVlS7 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT -
(SHRI M. ARUNACHALAM): (a) As reported 
by Delhi Development Authrority no registra- • 
tion schema for widows has been floated by 
the DDA. 

(b) and (e). Do not arise In view. of (a) 
above. 

(EngOsh) 

Price rise by Small Scale Drug UnHs 

6600. SHRI HARIN PATHAK: Will the 
PRIME MINISTER be pleased to state: 

i.::} whether the attention of the Govern· 
ment has been invited to the news item 
appearing in Econonic Timas' dated De--
cermer 26, 1991 regalding price rise ~, 
small drug units; 

(b) whether the smaU scale drug units 
are ex8f11)ted from Drug Price Control ol-
der,l986; 
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(c) whether these units are free to 
:-&arge any price from the consumers which 

1appensto be higherthanthe notified prices; 

(d) if so, the reasons therefor; and 

(e) the steps proposed to be taken to 
check the rising prices of drugs? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAlS AND FERTIL-
IZERS (DR. CHINT A MOHAN): (a) Yes, Sir. 

(b) and Cd). Under DPCO, 1987, SSI 
units are exenvt from price control in re-
spect 01 Category" formulations. 

(e J The prices of price controlled medi-
ci{\QS afQ tix.edll'Q'IisOO \n accordance w~h 
the provisio{\ co{\tail\6d \{\ OPCQ, 1 ~S7. \~ 
'aspect of price decontrolled medicines, 
30vernefMt keeps constant watch on their 
~rices. 

[ T rans/ation} 

Closure of Certain Fertilizer Units 

6601. SHRI M.V. 
CHANDRASEKHARA 
MURTHY: 

SHRI ji\GMIT SINGH: 
SHRI V. SREENIVASA 

PRASAD: 
SHRI RAJVEER SINGH: 
DR. tAl BAHADUR RAWAL: 
SHRI A CHARLES: 
DR, LAXMINARAYAN 

PANDEVA: 
DR. AK PATEL: 

WiD the PRIME MINISTER be pleased 
.tate: 

(a) whether due to heavy cut in subsidy 
lfertilizer,alargenurrtJeroffertilizermanu-
r.:turing units are lbIy to be closed down; 

(b) if so, the details thereof; and 

(c) the corrective steps taken or pro-
posed to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAlS AND FERTL-
IZERS (DR. CHINTA MOHAN): (a) to (c). 
No, Sir. However. out of about 135 fertilizer 
manufacturing units, 24 units manufacturing 
Single Superphosphate (SSP) in smaU and 
medium sector are reported to have tefll)O-
rarily stopped producing SSP mainly due to 
some delay in revision of subsidy taking into 
account cost escalations alising out 01 in-
crease in the cost of inllOrted raw materials. 
Some of these units out of 24, however, 
continued to manufacture sulphuricacid. AI 
efforts are being made to Teviss the subsidy 
o~~ou~\ 0\ cos\esca\a\ionse~\ious\y. 

[Eng/ish] 

Nucler power Plant for Kerala and 
Kamataka 

6602. SHRIMATI BASAVA 
RAJESWARI: Wdl the PRIME UINISTERbe 
pleased to state: 

(a) whether the Director 01 Chemical 
Research, Indira Gandhi Atomic Research 
Centre .. Kalpakkam has pointed out that 
there is need for nuclear power generation 
for States lil.e Kerala and Kamataka whose 
increasing power needs could not be met by 
hydel generation alone; 

(b) whether if has been pointed out that 
these States had now become powerstarved 
due to lean monsoon; 

(c) whether it has also been pointed out 
that nuclear power generation would be 
cheaper col"\l)ared to thermal power; 

(d) if so, whetherthe Government have 
considered the view of the expert; and 
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(e) if so, the time by which ItwBllikelyto 
be~nted? 

mE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCESANOPENSIONS(SHRIMATI 
MARGARET ALVA): (a) Yes, Sir. 

(b) Yes, Sir, The installed powergener-
ating capacily in Kerala Is at present totally 
based on Hydro Electric Power Stations and 
in Kamataka it Is predominantly based on 
Hydro Electric Power Generation. The con-
ditions of lean monsoon do adversely affect 
the Hydro powergeneration in these States. 
Coal fired Thermal Power Plants have been 
planned in these States, 

(c) Yes, Sir. The cost of generating 
nuclear electricity from the nuclear power 
stations at locations away from coal pit-
heads including locations at Kerala and 
Kamataka would be comparable to that of 
conventional Thermal Power Plants using 
coal as fuel. Moreover, difficulties of long 
distance haulage of coal can be reduced by 
a strategy of such location of Nuclear Power 
Plantsalclstanoesawayfromcoal-pit-heads. 

(d) and (e). Governments' policy has 
generally been to set Nuclear Power Plants 
at locations away from coal pit-heads with 
the objective of an optimal nix of Installed 
capaciIy. InKamatakaKaiga-1 &2 (2x220 
MWe) Nuclear Power Readors are already 
under construction and the Eighth Plan pro-
posals of Department of Atomic Energy en-' 
visage addition of 4x220 MWe units. (Kaiga 
3 to 6) at the same site subjed to availabirlty 
of funds. In Kerala no Nuclear Power Sta-
tions have so fare been set up. Investigation 
and review of possible sites in KeraJa are in 
progress by a Site Selection Committee of 
Department of Atomic Energy. Identification 
and clearance of sites for Nuclear Power 
Station have to go through detailed review 
from safety and environmental angles by 
concerned bodies before Government of 

India can take a decision. Bsides setting up" 
of such projects wiU have to be consistent 
with the avaHability of funds. 

Foreign Investment Proposals 

6604. Stfll SYED SHAHABUDOIN:WiIi 
the PRIME MINISTER be pleased to state: 

(a) the total number of foreign invest-
ment proposals cleared during the financial 
years 1991-92; 

(b) the total value of the investmenr 
envisaged in foreign exchange; 

(c) the break-up by countries of collabo-
ration; 

(d) the break-up by industrial or com-
mercial sector; 

(e) the break-up products proposed to 
be manufactured or traded; and 

(1) the nUnDer of schemes in which the 
project Is exclusively for export? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROf. P.J. 
KURIEN): (a) to (d). A Statelnants I and II ~ 
giving the details of the approval!> - country-
wise and industry-wise respectively, are 
enclosed. 

(e) The details of the approved foreign 
collaboration proposals, viz; name of the 
foreign collaborators, the nature of collabo· 
ration and Items of manufacture are being 
published by the Indian Investment Centre, 
New Deihl as a supplement to its monthly 
Newsletter. Copies of these publications are 
sent regularly to the Parliament Library. 

(f) Ouring the year 1991-92(1.4.91 to 
292.92), 69 proposaJs have been approved I 
wherein the products are exclusively for 
exports. 
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Metro Railway In Bangalore 

6605. SHRIMATI BASAVA 
RAJESWARI: WiD the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whetherthe Government propose to 
set up metro railway project in Bangalore; 

(b) H so, the details thereof; 

Cc) the extent ot which the length of line 
has been completed so are; 

(d) the number of cases in which the 
work has been executed; and 

(e) the steps being taken to ensure the 
speedy c0lll>letion? 

THE MINISTER 'OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) At Present 
there is no proposal to set up metro railway 
project in Bangalore. 

(b) to (e). Do not arise. 

Plan Funds for Undertakings 

6606. DR. ASIM BMA: Will the PRIME 
MINSTER be pleased to refer to replies 
givenonAugust28,1991 tounstarredques-
lions No. 4855 regarding plan funds of un-
dertakings and on August 28, 1990 un starred 
question No. 3165 and state: 

(a) whether interast on plan funds diver-
sion during the yeats 1986-87to 1989-90 for 
meeting the cash iosses of IDPl has been 
debited to the undertakings; 

(b) H so, the details thereof; 

Cc) whether action has been taken 
against officials responsbIe forgiving wrong 
certifICates au these years for drawal of plan 
funds with a view eventually to theirdiversion 

for other uses, and . 

Cd) the remedial action takenlproposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) and (b). In 
view of the severe financial constraints the 
company has not been repaying the principal 
orthe interests on Plan as weU as Non-Plan 
loans. The details of interest leviable on Plan 
funds temporarily used for meeting the cash 
losses are being worked out. 

(c) and (d). Indian Drugs & Pharmaceu-
ticals Limited had been incurring heavy cash 
losses over the years and it had acute 
shortage of working capital and funds for 
payment to pressing creditors for supplies 
and services, statutory payments, wage bills, 
overdue electricity bills, Bank interest etc. 
The c0lll>any had no alternative but to tem-
porarily fund a part of the cash loss by using 
the Plan funds which would be recouped 
once the capital restructuring of the com-
pany is approved. Despite continuing se-
vere constraints of working capital, even the 
temporary use of Plan funds for meeting 
cash losses without appropriate approvals 
has been discontinued. 

Cassettee Manufacturtng Units 

6607. SHRI R. SURENDER REDDY: 
Will the PRIME MINISTER be pleased to 
state: . 

(a) whetherthe Government propose to 
set up casseue manufacturing units allover 
the country; and 

(b) if so, the details thereof? 

l1iE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCESANO PENSIONS (SKllMAll 
MARGARET AlVA): (a) No, SIr. 
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(b) Does not arise. 

Child Labour In Carpet Industry 

6608. SHRI RAM LAKHAN SINGH 
,DAV: Will the PRIME MINISTER be 
lased to state: 

(a) whether a Committee was consti-
ed to collect information about the chil-
m below fourteen working in carpet weav-
I industries; 

(b) if so, the details of the report 01 the 
Immittee, 

(c) the numberof the guilty persons who 
Ire penalised in this re~ard and the rel-
ant Act under which penalised; and 

(d) the number out of them In Govern-
'"t sa rv ices? 

THE DEPUTY MINISTER IN THE MIN-
rRY OF LABOUR (SHRI PABAN SINGH 
iATOWAR): (a) No Sir, Central Govem-
Int have not constituted any such commit-

(b) to (d). Do not arise. 

Centrally Sponsored Projects In Kerala 

6609. SHRITHA VILJOHNANJALOSE: 
Will the Minister of PLANNING AND' 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the number of centrally sponsored 
projects in Kerala; 

(b) the amount allocated and released, 
project-wise; 

(c) whether the audited statement of 
accounts is submitted by the State Govem-
ment to the Union Government; and 

(d) If so, the details of expenses during 
the last two years, project-wise? 

THE MINISTER OF STATE FOR PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION (SHRI H.R. BHARDWAJ): (a) and (b). 
A Statement Is laid on the Table of the 
House. 

(c) and (d). Information Is being col-
lected. 
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Prices of Essential Commodities 

6610. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there has been soaring 
prices of all Essential Commodites including 
drugs under free market sales; 

(b) whether meagre quota is allotted 
under Public Distribution System; 

(c) whetherthe Government propose to 
fix a ceiling prices for such items of free sale; 

(d) if so, the main features thereof; and 

(e) if nol, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES. CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMAlUDDIN AHMED): (a) 
Out of the selected 30 essential commodi-
ties, the variation in the Wholesale Price 
Indices was steady/negative in respect of 15 
commodities for the months of February. 92 
and upto Mar. 21, 92. In case of other 5 
commodities it was less than +0.5% and in 
case f remaining 10 commodities there was 
an increase. A statement showing the per-
centage variation in the wholesale price 
index numbers of essential commodities 
dUringFebruary.92andMarch92(tiIl21.3.92) 
is attached. 

(b) The allocation of foodgrains from 
Central Pool for distribution through PDS 
has steadily been increasing since 1989. 

The total quantity of foodgrains allocated in 
1991 was 21,3 million tonnes compared to 
17.8 million tonnes and 16.7 million tonnes in 
1990 and 1989 respectively. From August, 
1991 till November 1991, ad-hoc increase in 
the allocation offoodgrains was made bylhe 
Central Government. Keeping in view lean 
season for kharif cereals. This itself shows 
that there has been improvement in the 
allocation of foodgrains. Allocations of 
focdgrains is supplemental in nature and is 
not intended to meet Ihe total demand of the 
StateslUTs. Allocation of levy sugar [s gen-
erally made on a uniform norm of 425 gms. 
per capita monthly availability to the pro-
jected population as on 1.10.1986. The 
Central Government allotted a 5% ad-hoc 
increase in the levy sugar allocation to Status/ 
UTs. trom August. 1991 till March, 1992. 
The allocation of imported edible oil under 
Public Distribution System has since been 
resumed. 

(c) No. Sir. 

(d) Does not arise. 

(e) h is not possible to fix ceiling price of 
all essential commodities available in the 
market. Govememnfs policy aims at mak-
ing the selected essential commodities avail-
able at reasonable prices throughout the 
year. However, Govemment fixes the issue 
prices of commodities supplied throug h Pub-
lic Distribution System. Open market prices 
of commodities are being influenced by vari-
ous factors including their demand and sup-
ply. Government keeps a close watch on the 
price behaviour of all essential commodities 
and takes appropriate steps from time to 
time. 



575 Written Answers APR IL 8, 1992 Written Answers 576 

STATEMENT 

Percentage Variation in the wholesale price index nurrbers of selected essential 
commodities during February. 92 and March, 92 (till 21.3. 1992) 

Sf. Commodity February 1992 March (tilf 21.3.92) 1992 

1. Rice +2.6 Steady 

2. Wheat +3.7 - 1.9 

3. Jowar + 1.8 +1.7 

4. 8ajra +4.0 +5.8 

5. Gram 1.4 + 1.3 

6. Arhar +2.7 -2.4 

7. Moong +2.9 +2.7 

B. Urad -0.2 -1.7 

9. Masoor -B.1 -5.7 

10. Potatoes -26.0 +7.2 

11. Onions -17.7 +9.3 

12. Milk -0.6 Steady 

13. Fish +3.0 -2.4 

14. Mutton +2.6 +1.7 

15. Chillies (dry) -4.5 -2.B 

16. Tea -2.5 +1.9 

17. Coke Steady Steady 

1 B. Kerosene +0.5 Steady 

19. Ana +2.B +4.0 

2::1. Sugar +6.9 +0.1 

21. Gur +0.3 +0.1 
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SI. Commodity February 1992 March (till 21.3.92) 1992 

22. Salt +0.8 +2.8 

23. Vanaspati ·2.4 -3.4 

24. Mustard oil 5.2 -2.8 

25. Coconut oil 4.6 -2.9 

26. Groundnut oil 6.0 -2.9 

27. Cotton Cloth (mills) +0.3 +3.6 

28. Laundry Soap Steady +0.6 

29. Safety Matches Steady Steady 

30. Drugs & Medicines 

ALL COMMODITIES 

Note: Figures are provisional. 

Strategy to conserve Power 

6611. SHRI GEORGE FERNANDES: 
Will the PRIME MINISTER be pleilsed to 
state: 

(a) whether the Government are con-
sidering any strategy to conserve power; 

(b) if so, whether the Government pro-
pose to give fiscal incentives to industries in 
his regard; and 

(c) if so, to what extent industries will be 
able to conserve power by virtue of these 
incentives? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The Government has formu-
~ed a comprehensive strategy for conser-
vation of electric power and other energy 
resources such as petroleum and coal. 

+0.1 + 1.1 

+0.4 +0.6 

(b) The Government has been provid-
ing fiscal incentives to encourage energy 
conservation in the industrial sector. These 
incentives Include 100"10 depreciation allow-
ance admissible under the Income - Tax and 
Customs & Excise Duty relief on the cost of 
energy saving devices and equipment. 

(c) The extent to which industries will be 
able to conse,rve power by virtue of these 
incentives cannot be quantified. However, 
the fiscal inventives extended by the GoVl. 
will create an environment conducive for 
accelerated investment by industries in en-
ergy conservation programmes. 

Legal Protection to Clear the Backlog 

6612. SHRI BHUPINDER SINGH 
HOOOA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Govement propose to 



579 Written Answers APRil 8, 1992 Written Answers 580 

provide legal protection to clear the backlog 
of vacancies reserved for SCsJSTs; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). No such 
proposal is under consideration oflhe Govt. 

Technical Training Institute with Swiss 
Aid 

6613. SHRI P. C. THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of functions of the Tech-
nical Training Institute being run with Swiss 
aid at Chandigarh; 

(b) whether the Swiss Agency has pro-
posed to assist some similar institutes in 
other States also; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The Indo-Swiss 
Training Centre (ISTC) established with 
Swiss Aid at the Central Scientific Instru-
ments Organisation, Chandigarh., a labora-
tory of CSIR, has the basic objective to 
impart high grade technician level training in 
precision work. It conducts following courses: 

1. 3-year integrated Diploma course 
in Instrument Technology. 

2. 4-year Advanced Diploma course 
in Die and Mould making. 

3. I-year Post-Diploma Course in In· 
duSlnai ElectfOf\i(;S. 

(b) and (c). Yes, Sir. The Swiss agency 
is assisting the Department of Electronics 
with a project for improving the quality of ' 
training in seledad Engineering Colleges, 
Centres for Electronics Design and Training, 
Polytechnics in different states for Eiactronic 
Industry. 

Violation of Land Allotment Rules by 
Private Hospitals 

6614. SHRI GEORGE FERNANDES: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the terms and conditions for provid-. 
iog land to private hospitals by the Delhi 
Development Authority; 

(b) whether most of the 'High-Tech' 
hospitals are violating the stipulated norms, 
and neglecting the poor; and 

(c) if so, the remedial steps proposed to 
be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Besides the 
usual terms and conditions for the allotment 
of land to institutions, including hospitals, as 
provided under Rule 20 of the DDA (Disposal 
of Developed Nazul Land) Rules, 1981,Iand . 
at concessional rates is allotted to private . 
hospitals with the following additional terms 
and conditions: 

(i) The hospital will serve as general 
public hospital with at least 25% of 
the beds reserved for free treat· . 
ment forthe weaker sections of the 
society. 

(ii) The OPO of the hospital will provide 
free services to the patients falling. , 
in the indigent category. " 

(b) n has been found that some of the 
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hospitals are not fuHilling these commit-
ments made at the time of allotment. 

(c) The Delhi Administration has taken 
the following remedial steps:-

1. The allotment letters have been 
scrutinised and the hospitals in-
spected to see the quantum of free 
work being done by them. 

2. These institutions have been asked 
to abide by the stipulations and do 
the requisite free work. A quarterly 
report on free work done by these 
institutions has been asked for. 

3. Inspite of this, if the hospitals fail to 
do the requisite free work, the Delhi 
Development Authority will be 
asked to take necessary action 
which may include determination 
of the lease. 

Handling of Imported Potash at Major 
Ports 

Year MOP 

1988-89 14.51 

1989-90 15.00 

1990-91 13.89 

1991-92 15.70 
(upto 31.1.1992) 

(b) and (c). The handling charges for 
MOP and SOP payable to Indian Potash 
limited, are based on weighted average 
cost pertonne for all the ports. The weighted 

6615. SHP.I JEEWAN SHARMA: Will 
the PRIME MINISTER be pleased to state: 

(a) the total quantity of Murate and 
Sulphate of Potash imported during last 
three years and current year upto January 
1992, year-wise; 

(b) the remuneration amounts paid per 
tonne for handling of above goods from 
different ports to destinations of ;nrlian Pot-
ash Limited during the last three years and 
current year; year-wise; and 

(c) the break-up of price fixation for 
handling of above goods to Indian Potash 
Limited during the last three years and this 
years from different ports to destination? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTil-
IZER (DR. CHINTA MOHAN): (a) The quan-
tity of Murate 01 Potash and Sulphate of 
Potash handled at the major ports during the 
last three years and the year 91-92 (uplo 
Ja:1uary, ·92) was as under:-

(Oty in lakh tonnes) 

SOP 

0.14 

0.22 

0.59 

average rate per tonne paid to Indian Potash 
limited during last few years is indicated 
below: 
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Year Freight 

1988-89 130.92 

1989-90 (Provisional) 135.80 

1990-91 (Provisional) 135.80 

1991-92 (Provisional) 162.27 

licenced Capacity of Toothpaste 
Manufacturers 

6616. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) the details 01 the companies manu-
facturing dental toothpasts more than their 
licenced capacily of items reserved for small 
scale sector; 

(b) if so, the reasons therelor together 
with their licensing capacity and actual pro-
duction during each of the last three yec:.rs; 
and 

(cl the action taken/proposed to be 

-
Name of the Company 

1. MIs. COlgate 
Palmolive (India) Ltd. 1550 

2. Hindustan Lever Ltd. 

(l) Unit at Gandhlnagar 
Kutch, Gujarat (100% 
Export Oriented Urlil) 3000 

(ii) Unrt at B6mbay 250 

(iii) Unit at Calcutta 339 

(amount in rupee per tonne) 

Elements other Total handling 
than freight charges 

375.06 506.00 

379.20 515.00 

379.20 515.00 

387.23 550.00 

taken against such manufacturers forviolal-
ing the licencing conditions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). ApatfromMis. Colgate 
Palmolive (India) Ltd. and Mis. Hindustan 
Lever Ltd,. MIs. Calcutta Chemical Co. Ltd., 
MIs. Ciba Geigy of India Ltd., MIs. Geoffery 
Manners & Co. Ltd. and MIs. J.1. Morrison & 
Jones India Ltd, are reported to have been 
manufacturing toothpaste in excess of their 
approved capacities. The installed capaci-
ties and the actual production during the last 
3 years in respect of each of these compa-
nies, as reported by ooTO, are as under:-

Instal/ed Capacity 

In Tonnes 

1989 

17056 

4716 

854 

383 

Production 

1990 1991 

16675 18085 

2396 3334 

894 849 

729 1336 
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Name of the Company 

3. MIs Calcutta Chemical Co. 156 

4. MIs. Ciba Geigy of 
India Ltd. 557 

5. MIs. Geoffrey 
Manners & Co. ltd. 1014 

6. MIs. J. L.. Morrison & 
Jones India Ltd. 31 

(c) While the stay obtained by MIs. 
Colgate Palmolive (India) Ltd. restraining the 
Government from launching prosecution 
proceedings against them for having ef-
fected substantial expansion for manufac-
ture of toothpaste and tooth powder in con-
travention 01 Section 13 (1) (d) of Industries 
(Developments & Regulation) Act, 1951 and 
also encroaching into the area reserved for 
small scale sector without obtaining COB 
Licence is pending in the Delhi High Court, 
MIs. Hindustan Lever Ltd. have contested 
the capacities endorsed on their Registra-
tion Certificates. The question of taking 
action under the provisions of the Industries 
(Development & Regulation) Act, 1951 
against those companies which are reported 
to have been producing toothpaste in excess 
oltheir approved capacities would arise only 
if it is proved after examination that they have 
actually violated the licensing conditions 
under the said Act. 

Disposal of Ratio Active Substances 
from Atomic Power Reactors 

6617. KUMAR I UMA BHARTI: Will the 
PRIME MINISTER be pleased to state: 

(a) procedure of disposal ot radioactive 
sunstances. from various atomic reactors; 

Installed Capacity Production 

In Tonnes 

1989 1990 1991 

306 157 391 

2746 2553 2573 

3649 1648 1389 

154 201 167 

(b) whether this procedure is working 
satisfactorily; and 

(c) if not, the steps proposed to be taken 
to make the procedure more effective? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSION (SHRIMA n 
MARGARET ALVA): (a) The radioactive 
substances from atomic reactors are first 
monitored depending upon their nature and 
level of radioactivity they are sogregated. 
They are then suitably treated and condi-
tioned into stable form before packing in 
appropriate containers. The containers are 
disposed in shallow near -surface engineered 
structures located within the controlled area 
of atomic reactors and kept under constant 
surveillance. 

(b) Yes, Sir, The procedures are fool-
proof. The surveillance of structures and 
areas in which these substances are dis-
posed ever a numberof years has confirmed 
effectiveness of the procedures as conform-
ing to safety stipulations. 

(c) Not applicable in view of answer at 
(b) above. 
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Over Ruling the Decision of U.P.S.C. 

6618. DR. lAXMINARAYAN 
PANDEYA: 

DR. A.K. PATEl: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government over-ruled 
Union Public Service Commission's advice 
several times; 

(b) if so, the Governent reject 
Commission's advice on the basis of rea-

sons; and 

(c) its ifTl>acl on the morale and the 
image of the services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. The num-
ber of cases in which the recommendations 
of the Union Public Service Commission 
were not accepted by the Government are 
negligible compared to the total number of 
such recommendations made by the UPSC. 
This is bome out by the following figures: 

_____________________________ 1~98~8_-8~9 ______ 1~9~8~9-~9.0 ____ ~1~990~-9~1 __ _ 

Total number of recommendations 

Total number of cases in which 
recommendations of UPSC were 
not accepted. 

(b) The few cases in which the Govern-
ment hadto differ with the recom~ndations 
of the Commission were decided at appro-
priate levels after taking into account all 
relevant considerations. 

(c) Does not arise in view of the negli-
gible nurrber of the cases of disagreement. 

[T rans/ations) 

Indian Labourers Abroad 

6619. KUMAR I UMA BHART!: Will the 
PRIME MINSTER be pleased to state: 

(a) the numberof Indian labourers work-
ing abroad as on December 31, 1991, and 

(b) the average amount of foreign ex-
change earned by the Government there-
from? 

THE DEPUTY MINISTER IN THE MIN-

14705 14740 19024 

10 8 

ISTAY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) The information is being 
collected and will be laid on the Table of the 
House. 

(b) The figures regarding the amount of 
foreign exchange earned through Indian 
labourers employed abroad are not main-
tained. 

[Eng/ish) 

Development of Rural Areas 

6620. SHRI RAJNATH SONKAR 
SHASTRI: Will the MINISTER OF PLAN· 
NING AND PROGRAMME IMPLEMENTA· 
TION be pleased to state: 

(a) whether there is any proposal under 
consideration of the Government for rapid 
developrvent of rural areas;; 

(b) If so, the details thereof; and 
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(c) the time by which the proposal is 
tikely to be given a practical shape? 

THE MINISTER OF STATE FOR PLAN-
NING AND PROGRAMME 
IMPLEMNETATION (SHRI H.R. 
BHARDWAJ): (a) to (c). There is no new or 
specific proposal for rapid development of 
rural areas in the Country. However, the 
approach of integranted area development 
is to be adopted during the Eighth Five Year 
Plan. This is based on the premise that 
decentralised planning and implementation 
of these schemes will make a better impact 
on the problems of poverty. The details of 
this approach would be included in the Eighth 
Five Year Plan Document. 

Allotment of Land to Government of 

(c) The request has been examined in 
consultation with the Ministry of Human 
Resource Development and it has been 
decided that the request for hostels should 
be accommodated within the land available 
with Delhi University. 

Prevention of Closure of Sick Units 

6622. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
introduce a bill to prevent closure of sick,loss 
making and extremely unviable units as also 
the bankrupt private and public sector com-
panies in the country; 

Orissa in Vicinity of Delhi University (b) if so, the details thereof; and 

6621. SHRI LOKANA TH CHOUDHURY: (c) the steps takenJproposedto betaken 
Will the Ministerof URBAN DEVELOPMENT -by the Government in this regard? 
be pleased to state: 

(a) whether any representation has been 
received for allotment of five acres 01 land in 
the vicinity of Delhi University to the Govern-
ment of Orissa for the construction of a 
hostel with a library and reference Centre for 
the students of the State; 

(b) if so, the details thereof; and 

(c) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI MARUNACHALAM): (a) Yes, Sir, 

(b) A representation has been received 
from the Delhi Oriya Students Association 
(Reg.) dated 6th March, 1992 wherein they 
have requested to allot five acres of land in 
the vicinity of DeIhl University for the con-
struction of a full fledged hostel (alongwith a 
cultural centre anda reference library) by the 
Government of Orissa. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No, Sir, 

(b) and and (c). Do not arise. 

Collaboration with European Commu-
nity 

6623. SHRI GURUDAS KAMAT: Will 
the PRIME MINISTER be pleased to state: 

(a) whetherthe European Community is 
keen on entering in to long term collabora-
tions arrangements with Indian firm in the 
field of machine tools; 

(b) if so, the details thereof; and 

(c) the response of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
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KURIEN): (a) to (c). As a sequel to the 
discussions on Indo-EC Working Group for 
Industrial Cooperation held in New Delhi on 
26th September, 1991, a delegation of Euro-
pean Manufacturers and Importers of Ma-
chine Tools, sponsored by European Com-
mittee for Cooperation of Machine Tool In-
dustries (CECIMO) and the Europen Liaison 
Committee of Machine Tools Importers 
(CElIMO), visited India during IMTEX '92 
Exhibition organised by All-India Machine 
Tool Manufacturers' Association from 7th to 
16th March, 1992 at Pragati Maidan, New 
Delhi. During interaction with individuals, 
participants from both sides evinced interest 
lor long-term collaboration and the discus-
sions were focused on possibility of technol-
ogy transfer, scope of sourcing of compnents 
and sub-assemblies from India; and imports 
and exports of machine tools between India 
and Europe. This visit helped the European 
visitors to understand the capability of Indian 
Industry as well as in identifying specific 
areas of collaboration. The Government 
encourages such collaborations. Machine 
tool being a high technology industry, is 
eligible for automatic foreign collaboration 
approval in terms of Press Note No.1 0 of 
Industrial Licence Policy announced in July, 
1991 

[ Translation] 

Faulty Water Tank In Nand Nagarl 

6624. SHRI RAM BADAN: Will the Min-
isterol URBAN DEVELOPMENT be pleased 
to state: 

(a) whetherthe attention of the Govern-
ment has been drawn to the non-supply 01 
waterfrom the Watertank constructed in the 
Nand Nagari of Delhi even when there is 
shortage of water in this area; 

(b) if so, the reaction of the Government 
thereto; 

(c) whether the complaints regarding 
cracks in the said tank had been received 
immediately after its construction; and 

(d) if so, the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
information is being collected and will be laid 
on the Table of the Sabha. 

[English] 

Special Arrangement for Storage 
Facility 

6625. SHRI K. V. THANGKA BAlU: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is any scheme to 
make special arrangements lor the storage 
and preservation of potato, vegetables and 
fruits; and 

(b) if so, the detials thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H. PATEL): (a) and (b). 
The National Horticulture Board (NHB) in 
collaboration with the National Cooperative 
Development Corporation (NCDC) and Na-
tional Bank for Agriculture and Rural Devel-
opment (NABARD) is implementing a 
scheme on strengthening of post harvest 
infrastructure of hortioulture crops which 
provides short duration cold storage/pre-
coolling units. The NHB is also providing 
assistance tor installation 01 juice vending 
machines for marketing of fruit juices/ fruit 
based beverages. 

Ministry of Food Processing Industry is 
implementing the following Schemes:- . 

(i) Schemes for Development of Food, 
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Fruit & Vegetable Processing Fa-
cilities in Rural Areas; 

(ii) Schemes for assistance to State 
Government under-takings and 
state level cooperatives lor estab-
lishing or enlarging food, fruit and 
vegetable processing facilities. 

(iii) Development of infrastructure for 
mushroom cultivation and 
prooessing. 

(IV) Development of cold storage facili-
ties at major Airports, Railway Sta· 
tions and Production Centres. 

Extension of Service 

6626. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether no extension of service are 
to be granted either in Government or public 
sector companies: 

(b) jf so, the details thereof; 

(c) number of officers given extension of 
service during the last two years with rea-
sons therefor; 

(d) number of retired persons appOinted 
on contract basis in government and in 
public sector undertakings during the last 
three years; 

(e) the details of the policy on the subject 
and the reasons for appointing retired per-
sons on contract baSis thereby deple deplet-
ing the ch:lnces of the unemployed persons; 
and 

(f) the details of the corrective steps 
taken? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS(SHRIMATI 
MARGARET ALVA): (a) to (c). Extension in 
service are not normally granted except in 
rare and exceptional circumstances purely 
in public interest. The extension is given by 
individual Departments and the Information 
regarding number of officers given extention 
during last two years is not centrally avail-
able. 

(d) to (f). Contract appOintments are 
short term engagements made in public 
interest for making use of expertise of the 
appointees or to meet with specific short 
term contingencies. Bases on their exper-
tise, suitable persons including retired per-
sons can be considered lor contract appoint-
ments. This policy is being continued to 
ensure thaI widest chOice is available for 
such public appointments. The number of 
retired persons appointed on contract basis 
during the last three years is not centrally 
available. 

Procedure for foreign Recruitments 

6627. SHRI PIUS TIRKEY: Will the 
PRIME MINISTER be pleased to state: 

(a) the procedure for foreign recruit-
ment through the Govemment in different 
foreign countries; 

(b) the number of foreign recruitments 
made in each of the last three years, country-
wise and category-wise; and 

(c) the details of the reservations for the 
Scheduled Tribes and Scheduled Castes for 
such recrUitment along with the number of 
S.T. & S.C. persons offered foreign recruit-
ment in such schems? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMA TI 
MARGARET ALVA): (J) Experts are de-
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puted by the Governent of India to various 
foreign countries under the Indian Technical 
and Economic Cooperation (ITEC) and its 
affiliate programme. The experts are se-
lected by the inter -departmental committees 
from amongst those experts who are regis-
tered with th~ Department of Personnel and 
Training and those whose names are spon-
sored by the relevant Ministry/State Govem-
ments on request. 

(b) The number of experts selected 
under the ITEC and its affiliate programme 

may be seen in the statements I, II. III. 

(c) There is no reservation for any cat-
egory of persons in the selection 01 experts 
for deputation to the foreign countries as the 
persons have to meet the requirements 
relating to the qualifications and experience 
prescribed for those jobs. In view of this the 
informatfon regarding the number of per-
sons from the Scheduled Castes and Sched-
uled Tribers offered to the foreign countries 
is not maintained separately. 

STATEMENT-I 

Country 

1- Angola 

2. Gambia 

3. Indonesia 

4. Jamaica 

5. Kenya 

6_ Kampuchia 

7. Mauritious 

8. Nicargua 

9. P.D.R.Y. 

10. Seychelles 

11. Tonga 

12. Uganda 

13. Vietnam 

Total: 

1989 

Doctors! 
para Medical 

Engineers 

[TEe 

Teachers Misc. Total 

3 3 

4 4 

4 4 

1 4 2 7 

8 8 

2 2 

3 4 

8 15 14 38 
------------------------------------------------._-------
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STATEMENT • 

1990 I1EC 

Country Doctors Engin8ers Teachers Misc. Total 
para Medical 

1. Afghanistan 2 

2. Ethiopia 

3. Jamaica 

4. Mauritius 2 5 2 10 

5. P.D.A.Y. 5 5 

6. Seychelles 

7. Tanzania 

8. Uganda 

9. Zambia 2 2 6 

Total: 6 13 3 6 28 

STATEMENT -II 

1991 ITEC 

Countrr Doctors! Engineers Teaching Misc. Total 
Para Medical 

~-

1. Afghanistan 4 4 

2. Bangladesh 

3. Esthiopia 1 

4. Indoriesia 3 3 

5. Mauritius 4 5 

6. Namibia 2 

7. Seychelles 2 2 

8. Tanzania 

9. Zambia 2 2 

Total: 9 7 4 21 
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Toothpaste Manufacturing Companies 

6628. SHRI RAJNATH SONKAR 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the stay orders obtained by 
the Colgate Palmolive India Limrted in 1985 
against limiting rts production capacity to the 
actual licenced capacrty has till date neither 
been get vacated nor the case got finalised 
by the Government; 

(b) if so, the reasons therefor; 

(c) the steps taken to expedite the 
finalisation of the case; and 

(d) the details of other companies which 
are similarly violating the licencing condi-
tions and the action taken against them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). In 1985, rt was deCided 
to launch prosecution proceedings against 
MIs Colgate Palmolive (India) Ltd.forviolat-
ing the provisions of I (D& R) Act, 1951 by 
having effected substantial expansion for 
the manufacture 01 toothpaste and tooth 
powder and also encroaching upon the area 
reserved for small scale sector without ob-
taining COB Licence. In the meantime, the 
Company field two write-petitions in the Delhi 
High Court seeking to restrain the Govern-
ment from proceeding against them and 
obtained stay. Due to inordinate delay in the 
disposal of the case, the Department of I.D. 
made an application in the Delhi High Court 
for an early hearing of the case. The case 
was accordingly taken up for hearing on 
16.2.1990, but the actual hearing of the case 
started only w.e.f. 9.4.91. Ultimately, as 
agreed by both the parties, the DiVisional 
Bench of the Delhi High Court in Hs order 
dated t 1.4.91 directed MIs. Colgate palmolive 
(India) Ltd. to implead themselves in another 
case pending before the Supreme Court. 

However, due to the announcement of the 
new industrial policy, the petitioner compa-
nies filed an application before the Supreme 
Court for withdrawal of their writ petitions 
pending in that Court and accordingly, the 
Supreme Court passed an orderon 25.1 0.91 
permitting the petitioners to withdraw their 
writ-petitions. The case, therefore, stands 
reverted to the Delhi High Court. The De-
partment of Industrial Development have 
already requested the Central Government 
Standing Counsel in the Delhi High Court to 
file an application before the Hon'ble High 
Court for fixing an early hearing of the case 
for vacation of the stayldisposal of the writ 
petrtions. The case is, therefore, sub-judice. 

(d) Mis. Hindustan Lever Ltd. and Mis. 
Dabur India Ltd. who were reported to have 
been producing toothpaste/tooth powder in 
excess of their approved capacities have 
contested the capacities endorsed on their 
registration certificates/licences. Apart from 
these companies, Mis. Calcutta Chemical 
Co. Ltd. MIs. Ciba Geigy of India Ltd., Mis. 
Geoffrey Manners & Co. Ltd. and MIs. J.L. 
Morrison & Jones India Ltd. are also re-
ported to have been producing toothpaste in 
excess of their approved capacities. The 
question of taking action against these com-
panies will arise only if it is proved alter 
examination that they have violated the 
licencing conditions under the I (D&R) Act, 
1951. 

HOFC Branches In Andhra Pradesh 

6629. SHRI M.V.V.S. MURTHY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the amount accumulated in the Hous-
ing Development Finance Corporation 
(HDFC) in the year 1991; 

(b) the number of HDFC branches oper-
ating in Af1dhra Pradesh; 
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(c) whether the Government propose to 
open any more branches in the State; 

(d) the loans given by HDFC for con-
struction of houses under the various 
schemes in Andhra Pradesh; and 

(e) whether HDFC propose to sanction 
more loans to the State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The finan-
cial operations of Housing Development Fi-
nance Corporation (HDFC) as on 31 st March, 
1992 as are reproted are as follows:-

(i) 

(ii) 

Equity 

Reserves & 
Surpluses 

(Rs. in crores) 

44.B7 

145 crares (fig 
ures are tentative 
and yet to be 
audited. 

(iii) Housing loans 711.86 
sanctioned. 

(b) In the State of Andhra Pradesh, 
HDFC is having a branch office at Hyderabad, 
a representative office at Vishakapatnam 
and an outreach programme opeated from 
Vijayawada and Guntur. 

(c) HDFC being a private company, is 
free to open its branches any where in India 
keeping in view its business requirements. 

(d) Details of loans sanctioned for con-
struction of houses in Andhra Pradesh dur-
ing 1991-92 were as follows:-

(i) 

(ii) 

Direct loans to individuals 
Rs. 18.78 crores 

line of Crdit to State level agencies 

for onward lending to beneficiaries 
Rs. 4.19 crores 

(e) As reported by HDFC no worthwhile 
and viable scheme is denied assistance by it. 

Drinking Water to Visakhapatnam 

6630. SHRI M.V.V.S. MURTHY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any schemes for supply-of 
drinking water to Visakhapatnam are pend-
ing clearance; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 
However, water supply Improvement 
Scheme for Vishakhapatnam was approved 
from technical angle by the Central Public 
Health & Environmental Engineering 
Organisation at an estimated cost of Rs. 
32.16 crores on 23.3.1989. 

(b) The above scheme envisages drawal 
,I 16 MGD water from Yeleru and Raiwada 
:anals to agment the water supply ot the city 
ly 15 mgd upto the year 2010.1he cost 0\ 
:he scheme is being met out 0\ the resources 
provided by the Municipal Corpn. of 
Vishakhapatnam, GoYl. 0\ Andhra Pradesh 
and loan from L1C. 

ProductiontExport of Molasses 

6631. SHRI M.V.V.S. MURTHY: 
SHRI ARJUN CHARAN SETHI: 
SHRI RAM PWAN PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the quantum of production and ex-
ports of molasses during each of the last 
three years and in the current year so far 
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together w1!h its field of utilisation. 

(b) the qauantities allotted and utilised 
during the last three years by the liquor 
manufactures, Slale-wise; 

(c) whether any restnctions were im· 
posed on expon 01 molasses during 1091-
92; and 

(d) if so, the details ther00f? 

THE MINSTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FEnTIl-
IZERS (DR. CHINTA MOHAN): (al DJla on 
production and exprot of mol<Jsses is given 
in Statement I. Around 90% 01 molasses 
goes into the production of alcohol While the 

balance is used in cattle feed, founaries and 
other industries. 

(b) Allocations of molasses to distillerise 
within the State are made by the respective -
State Molasses Controllers and data on 
such allocations is not maintained by the 
Central Government. Statement II giving 
quantities utilised for distillation during the 
last 3 alCOhol years, State-wise is enclosed. 

(c) and (d). Prior to August 14, 1991 the 
export of molasse5 was canalised through 
STC and the quantum uplO which export 
could be permitted and other details pertain-
ing thereto were deCided by the Governent. 
Therealterthe export of molasses has been 
decanalised and placed on OOL subject to 
the provisions of Molasses Control Order, 
1961. 

STATEMENT I 

Production and Exprot of Molasses during the last Three Years. and current Alcohol 
year 

(In lakh tonnes) 

-_------_._, 
year Production Exports 

(Alcohol Year (Financial Year 
erding 30 the No~'. ending 31st. March) 

1988-89 35.50 1.140 

1989-90 49.70 1.840 

1990-91 55.32 2.770 

199-S2 58.20 3.420 

(Estimated) (Provisional) 
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STATEMENT II 

(Fig in laM tonnes) 

Name of the State utilisation of Molasses for Distillation 

1988-89 1989-90 1990-91 

Andhra Pradesh 2.930 2.760 3.050 

Arunachal Pradesh 

Assam 0.039 0.040 0.041 

Bihar 1.118 1.182 1.433 

Chandigarh 

Dadra & NH 

Daman 9.114 0.126 0.151 

Delhi 

Goa 

Gujarat 1.143 1.nO 2.065 

Harayana 1.040 1.134 1.305 

Himachal Pradesh 0.021 0.020 

Jammu & Kashmir 0.005 0.139 

Kamataka 2.190 2610 2.880 

Kerala 0.091 0.264 0.208 

Madhya Pradesh 0.879 1.033 1.673 

Maharashtra 7.960 10.920 10.370 

Manipur 

Megahafaya 

Mizoram 
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Name of the State utilisation of Molasses for Distillation 

1988-89 1989-90 1990-91 

Nagaland 0.023 

Orissa 0.083 

Pondicherry 0.184 

Punjab 0.99G 

1988-89 

Rajasthan 0.290 

Sikkim 

Tamil Nadu 3.270 

Tripura 

Uttar Pratfesh 10.100 

West Bengal 0.464 

Shifting of Unsafe Localities 

6632. SHRI ANll BASU: Will the Min-
ister of COAL be pleased to state: 

(a) whether the Government are con-
sidering any proposal for shifting to safer 
places the locamies already declared unsafe 
due to unscientific mining operation by the 
Coal India Limited; 

(b) if so, the details therefor; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (c). Problems of 
land subsidence, mainly exist in the coalfield 
areas of Eastern Coalfields limited, due to 
unscientific exploitation of coal during pre-
nationalisation days. An apex Monitoring 

0.019 0.042 

0.120 0.175 

0.175 0.212 

1.337 1.002 

1989-90 1990-91 

0.271 0.291 

3.240 3.41 (j 

14.960 15.440 

0.490 0.232 

Committee constituted by Coal India lim-
ited, consisting of Dislt. Magistrate, burdwan, 
A.D.M., Asansol, local MPs and MlAs rep-
resentat.ives from Central Mine Planning & 
Design Institute, Indian School o~ Mines, 
Central Mining Research Station and East-
ern Coalfields Limited hearded by Shri H.B. 
Ghosh, Ex. Director General of Mines safety 
is studying the status of stabilisation of un-
safe areas in Raniganj Coalfiold. 

Title Deed of Coal Mines 

6633. SHRI ANIL BASU: Will the Minis-
ter of COAL be pleased to state: 

(a) whetherthe Eastern Coalfields lim-
ited has already obtained the title deeds of 
coal mines from the erstwhile owners; 

(b) H so, the number and names thereof; 

(c) H not, the reasons therefor; 
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(d) the manner in which the Eastern 
Coalfields limitedICoal India limited pro-
pose to recover the same; and 

(e) whether the Government have con-
sidered any other alternative in this respect? 

THE DEPUTY MINISTER INTHE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (e). Information is 
being collected and to the extent available 
will be laid on the Table of the House. 

Open Cast Projects 

6634. SHRI ANIL BASU: Will the Minis-
ter of COAL be pleased to state: 

(a) whether the minor minerals con-
tained in the top soil of Open Cast Projects 
belong to the Eastern Coalfieldsl Coal India 
Limited? 

(b) il not, the manner in which the same 
are being disposed of; 

(c) whether the prior permission of the 
Government of West Bengal was obtained 
belosre such disposal; 

(d) whether the revenue earned on ac-
count of such disposal goes to the State 
Government; 

(e) il not, the reasons therefor; and 

(I) if so, the figures of each of the last 
three years? 

THE DEPUTY MINISTER IN tHE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (f). The information 
is being collected and to the extent available 
will be laid on the Table of the House. 

Flats to Slum Dwellers in Delhi 

6635. DR. C. SILVERA: Will the Min-

islerof URBAN DEVELOPMENT be pleased 
to state: 

(a) whether Slum Wing had invited ap-
plications for allotment of flays to slum dwell-
ers of Delhi in 1985. 

(b) if so, the details of draws held and 
number of flats allotted under the scheme in 
chronological order; 

(c) whetherthe Government propsoe to 
allot more flats under the scheme during the 
current year; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) As reported by Delhi Development 
Authoritity. the slum Wing of DDA has held 
two draws till now. The first draw was held 
in December, 1988 for allotment of 1264 flats 
and the 2nd draw was held in January, 1991 
for allotment of 92 flat. 

(c) As reported by DDA there is a pro-
pose for allotment of 582 flats during the 
current year. 

(d) The details are as follows:-

150 flats at Boulvred Road 

144 flats at Raghubir Nagar 

288 faits at Tilak Nagar 

(e) Does not arise in view of reply to (d) 
above. 

Visil of Indonesian Delegation 

6636. DR. C. SILVERA: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether a high-powered Delegation 
from Indonesia visited India recently; 

(b) if so, the details of the issues dis-
cussed with the delegation; and 

(c) the follow up measures taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN); (a) A high-powered Indonesian 
delegation led by the Ministerof Industry, Mr. 
Hartarto visited India from 14th to 21 st March 
1992. 

(b) and (c). The focus of the various 
discussions with the delegation was on 
strengthening and developing closer ties 
between the two countries and encouraging 
a closer cooperation in trade, industry, and 
technology. Measures to increase bilateral 
trade and economic cooperation were dis-
cussed. 

Export by BHEL 

6637. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the PRIME MINIS-
TER be pleased to state: 

(a) the details of the products exported 
by the Bharat Heavy Electrical Ud. during 
the last three years; and the countries to 
which exports were made: 

(b) the foreign exchange eamed and the 
profits made by BHEL thereby; 

(c) whether there was any shortfall in the 
export orders during the above period; and 

(d) if so, the losses suffered and the 
remedial steps contel1lllated by the Govern-
ment in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) A statement is enclosed. 

(b) Theforeign exchange earned through 
these exports is as under: 

(Rs./Crores) 

1989-90 1990-91 1991-92 

Foreign exchange 
earned through 
physical exports 

Export operations have earned profits 
in all the three years. It is not in the commer-
cial interest of the company to divulge exact 
qu~ntum of profits. 

23 68 155 

(Provisional) 

(c) No, Sir, The orders forthe supply and 
services were executed as per the agreed 
schedules. 

(d) The Question does not arise 

STATEMENT 

EXPORTS BY BHEL 

Country Product 

Malta Thermal sets, Services 

Cyprus Thermal sets 
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country 
Malaysia 

Russia 

Libya 

China 

Japan 

Iran 

Germany 

U.S.A. 

Iraq 

Turkey, Indonesia and UAE 

Saudi Arabia, Vietnam 

Kenya 

Regularisatlon of Government 
Accommodation 

6638. SHRI MADAN LAl KHURANA: 
Will the Ministerof URBAN DEVELOPMENT 
be pleased to refer to the reply given on 
August 5, 1991 to Unstarred Question No. 
1633 and state: 

(a) whether the proposal to regularise 
the Government accommodation in the 
names of the married daughters has since 
been finalised; and 

Product 

Hydro Sets, Thermal, Sets, 
Transformers Insulators, 
Transmission Line Equipme"t, 
Spares and Services. 

Haulage, Winches, Steel, 
Castings, Condensers, Boiler 
Cumponents 

Thermal sets, Motors Spares 
and Services 

Thermal Sets. 

Thermal Sets, Mica Sheets 

Thermal Sets 

Generator Rotor, Insulators, 
Services. 

Boiler Components, Thermal 
Sets 

Thermal Sets 

Insulators. 

Spares and Services 

Current Transformers. 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
Yes, Sir, it has been decided to extend the 
scope of concession of adhoc allotmenV 
regularisation of General Pool ~lesidential 
Accommodation in the name of marred 
daugher of a retiring official in case he does 
not have any son or in case where the 
married daughter is the only person who is 
prepared to maintain the parent (s) and the 
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sons are not in a postion to do so (e.g. minor 
sons). This is subject to the same terms and 
conditions as applicable to other eligible 
wards of the retiring Govt. employees. Or-
ders to this effective have been issued on 
17.12.91. 

Re-Appointment of R~tired Officers 

6639. SHRI MADAN LAl KHURANA: 
SHRI MOHAN RAWAlE: 

Will the PRIME MINISTER be pleased 
10 state: 

(a) the number of officers given exten-
sion cJ service orre-employed during the last 
two years with reasons therefor; 

(b) the number of retired officers ap-
pointed on contract basis in Government 
undertakings, semi-Government corpora-
tions and autonomous bodies during the last 
three years; 

(e) the reasons for appointing the retired 
persons on contract basis; and 

(d) the details of the corrective steps 
taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEl, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The information is 
not centrally available. 

(b) to (d). Contract appointments are 
short term engagements made in public 
interest from making use of expertise of the 
appointees or to meet with specific short 
term contingencies. Based on their exper-
tise, suitable persons including retired per-
sons can be considered for contract appoint-
ments. The policy is being continued to 
ensure that widest choice is available for 

such public appointments. The number of 
retired persons appointed on contract basis 
during the last three years is not centrally 
availabel. 

Allotment of Houses to Central 
Governent Employees 

6640. SHRI MADAN LAL KHURANA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether there is any proposal under 
consideration of the Government to take 
private houses on rent lor allotment to the 
Central Government employees; 

(b) il so, the details thereol; 

(c) whetherthe Governemnt propose to 
construct more houses for these employees 
in Delhi and other cities during the Eighth 
Five Year Plan; 

(d) if so, the details tlhereof, year-wise, 
type-wise and city-wise; and 

(e) the percentage of the employees 
who are still waiting lor the allotment of 
Governent accommodation? 

THE MINSTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b). 
There is no such proposal under consider-
ation of the Governent at present. 

(c) and (d). Keeping in view the re-
sources constraints 9850 flats are proposed 
to be constructed during the Eighth Five 
Year Plan. However, actual number of flats, 
to be constructed would depend upon alloca-
tion of funds lor the purpose. 

(e) Such statisations are not being main-
tained. 
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Coloured Ration Cards 

6641. SHRJ MADAN LAL KHURANA: 
SHRI K. PRADHANI: 
SHRI SHARAVAN KUMAR 

PATEL: 
DR. C. SILVERA: 

Will the PIRME MINISTER be pleased 
to state: 

(a) whether the Government propose to 
issue coloured ration cards to the citizens of 
Delhi; 

(b) if so, the details thereof; 

(c) whether ration items are proposed to 
be issued to persons having annual income 
of Rs. 10,5001- on the green card only,: and 

(d) if so, the time by which these new 
ration cards are to be introduced? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED): (a) to 
(d). Delhi Administration has reported that 
they have no proposal to issue coloured 
ration cards. The Public Distribution System 
is universal i11 character and does not distin-
guish the beneficiaries based on income or 
occupation. 

Revamping of Cycle Corporation of 
India 

6642. SHRI BASU DEB ACHARIA: Will 
the PRIME MINISTER be pleased to stale: 

(a) whether the Governent of West Ben-
gal have requested for re- vamping the Cycle 
Corporation of India and making rt viable; 

(b) if so, the reaction of the Government 
thereto; 

(c) the steps taken/proposed to revamp 
the Cycle Corporation of India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes, Sir. 

(b) and (c). Cycle Corporation of India 
Ltd. (CCll) has been incurring losses from 
rts inception due to various reasons such as 
old and outdated machinery, excessive 
manpower, high cost of production, difficult 
liquidity posrtion etc. Govt. have plans for 
revivaVrehabilitation of CCll which cover 
aspects such as modernisation of plans and 
machinery, rationalisation of work force, 
capital restructuring etc. However, the Com-
pany is one of those who have been referred 
to the Board of Industrial and Financial Re-
construction under the Sick Industrial Com-
panies (Special Provisions) Act, 1985. 

[ Translation] 

Supply of Coal to Power Stations 

6643. SHRI BHAGWAN SHANKAR 
RAWAT: 

SHRI RAJENDRA KUMAR 
SHARMA: 

DR. LAL BAHADUR RAWAL: 

Will the Minister of COAL be pleased to 
state: 

(a) whether the Govement have re-
ceived complaint to the effect that the actual 
quantity of coal received by the power houses 
of Uttar Pradesh and various other factories 
in private sector in the country is less than the 
quantity declared to be sent by railway rake 
from coal mines, the coal is of inferior quality 
and it is not supplied in time; and 

(b) if so, the action taken by the Govem-
ment thereon? 
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THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL • (SHRI S.B. 
NYAMAGOUDA): (a) Yes, Sir. There have 
been some complaints from power houses in 
Uttar Pradesh and other coal consumers in 
the country regarding shortages in weight of 
coal received, poor quality of coal and de-
layed delivery of coal. 

(b) Government have advised coal com-
panies to strengthen their quality control 
infrastructure, instal weighbridges for proper 
weighment, grade the coal correctly, and 
establish coal handling plants so that all coal 
is eventually despatched through these 
plants. Coal companies have also set up 
national and regional coal consumers coun-
cils for redressal of consumers' complaints/ 
grievances. 

[English] 

HMT Watches for Children 

6644. SHRI V. SREENIVASA 
PRASAD: 

SHRI M.V. CHANDRA-
SEKHARA MURTHY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether HMT proposes to manufac-
ture colourful and attractive watches for 
children; 

(b) if so, the details thereof and the cost 
of such watChes; and 

(c) the special features of these 
watches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (al Yes, Sir. 

(b) and (c). Details are being finalised. 
These watches will be mostly in digital range 
in plastic cases. 

[ Translation] 

Distribution of Essential Commodities 
through FPS 

6645. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(al whether wheat, rice, sugar and other 
items supplied to the distributors of fair price 
shops from the foodgrain godowns are 
substaintially underweight; 

(b) n so, the reasons therefor; 

(c) whether complaints have been re-
ceived in this regard during the last three 
years from the Societies. reputed citizens 
and important persons by the Lieutenant 
Governor of Deilli and the Commissioner, 
Civil Supply Department; 

(d) if so, the details of the complaints 
thereof and the nature of action being taken 
on these complaints; 

(e) whetherthere Government propose 
to ensure the supplies in proper weight to the 
distrubutors; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC 
DISTRUBUTION (SHRI KAMALUDDIN 
AHMED); (a) and (b). Delhi Administration 
has reported that wheat and rice are issue of 
Food Corporation of India to Delhi State Civil 
Supplies Corporation for transportation and 
delivery at the doorsteps of the fair price 
shops. Bag to bag weighment of foodgrains 
is done by FCllabour. Stocks of sugar are 
issued on standard weight basis. As the 
quantny involved is substantial, variation in 
the quantity of the bags, due to factors like 
loss of moisture, multiple handlings and cuts 
in bags cannot, altogether, be ruled out. 
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(d) to (f). Delhi Administration has re-
ported that 161 complaints, regarding short-
ages in weighment, were received during the 
last three years, Steps have been taken by 
them for checking the quality and weig hment 
of the food articles which include weighment 
of bags in the presence of representatives of 
Delhi State Civel Supplies Corporation; 
authOrising representatives of fairprice shops 
holders to visit FCI godowns etc. Complaints 
of short weighment are required to be noti-
fied within 72 hours of the receipt to the 
officers. Appropriate action is taken to re-
place the bags, if the complaint is found valid. 
The Administration has decided to introduce 
weigh·bridges at some of the FCI godowns 
on an experimental basis. 

Manufacture of duplicate Hot Plates 

6646. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether superflames and other lSI 
Trade MaN duplicate Hot plates are being 
manufactured in Delhi particularly in East 
Delhi; 

(b) n so, the steps being taken by the 
Government to check this; 

(c) whether any raids were also con-
ducted during the last three years in this 
regard; and 

(d) if so, the details thereof and the 
action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). According to Bureau 
of Indian Standards, they have no informa-
tion on manufacture of duplicate lSI marked 
Hot Plates (domestic gas stoves for use with 

(c) and (d). Bureau of Indian Standards 
has not conducted any raids. 

[English] 

Indian Council for Mathematical 
science 

6647. SHRIMATI DIPIKA. 
H.TOPIWALA: 

SHRI CHETAN P.S. 
CHAUHAN: 

SHRI BALRAJ PASS I: 
SHRIMATI KRISHNENDRA 

KAUR (DEEPA): 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Government have taken 
any decision to set up an Indian Council for 
Mathematical Science; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) No, Sir. 

(b) Does not arise. 

Scheme to Attract Indian Scientists 
from Abroad 

6648. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRIMTI I$RISHNENDRA 
KAUR (DEEPA): 

W;tIthe PRIME MINISTER be pleased 
to state: 

(a) whether the Governent have con· 
templated any scheme to attract Indian tal-
ents in science and Technology from abroad; 
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(b) if so, the salienlfeatures thereof; and 

(cl the time by which it is likely to be 
illl>lemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). A number of 
measures have been taken trom time to time 
to anTac1lndian scientists and technologists 
settled abroad to come back to the cDuntry. 
Some ot these are: 

There is a provision for temporary 
placement of scientists and tech-
nologists under the scheme of 
scientist's Pool. 

A proVision has also been made for 
creation of supernumerary posts. 

Facilitiesto import equipmenls have 
been provided to the scientists and 
technologists returning from 
abroad. 

With a view to assisting non-resi-
dent Indians to secure expeditious 
clearance of their applications for 
setting up of industrial units in the 
country, a Special Cell has been 
created in the Ministry of Industry. 

Programmes have been launched 
through which core groups of sci-
entists are created in the country 
with aU necessary modern facilities 
required for pursuing research in 
new and fronlier areas of science. 

Delegation of enhanced adminis-
trative and financial powers has 
been made to scientific institutions 
to illllrove working conditions ot 
scientists. 

Indian origin professional men and 
women who have distinguished 
themselves in their fields 01 activity 
and are settled aborad are being 
invited tor short term technical as-
signments to assist in our develop-
mental efforts in frontier and emerg-
ing areas of science and technol-
ogy. 

[ TranslationJ 

Construction of Government Quarters 
in Delhi 

6649. SHRI KESHRI LAL: Will the Min-
isterof URBAN DEVELOPMENTbepleased 
to state: 

(a) whether the Governent are con-
structing Government quarters in Delhi to 
overcome the accommodation problem of 
Central Government employees; 

(b) if so, the details thereof; and 

(cl the present stage of construction of 
these houses and the time by which thes(;1 
are likely to be cOllllleted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir. 

(b) and (c). 21 Type V and'256 Type IV 
quarters are under construction and are 
nearly cOlllllete. 135 Type III quarters in 
Nehru Nagar are expected to be completed 
by Septeni>er 1993_ 

Further construction is at the pre-con-
struction and planning stage and will be 
taken do depending upon the availability of 
funds. 
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[English) 

Purchase of Land by E.C.L 

6650. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to stale: 

(a) whether the Eastern CoaHields lim-
ited has purchased lands directly from the 
land owners or intermediaries after 
nationalisation; 

(b) if so, the area of such land; 

(c) whether the Governemnt of West 
Bengal was consulted before such purchase; 

(d) if not, the reasons thereof; 

(e) whether legal complications have 
cropped up as a result; and 

(f) if so, the details thereof? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (f). The information 
is being collected and will be laid on the Table 
of the House. 

1. Seebpur 

2. West Jamuria 

3. East Jamuria 

4. Jamuria 7/8 PIT 

5. Bamondiha 

6. Devolia and W Devolia 

7. Sonepur 

8. Upper Kajora 

Unauthorised Possession of Land by 
E.C.L 

6651. SHRI HARADHAN ROY: WiD the 
Minister of COAL be pleased to state: 

(a) whetherthe Eastern CoaHields Urn-
ited is in unauthorised possession of land 
already vested to the Govement of West 
Bengal; 

(b) if so, the area of land - colliery/OCP 
wise; 

(c) whether the State Government ob-
jected to this; and 

(d) if so, the steps taken by the Eastern 
CoaHields limited in this respect? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) No, Sir. 

(b) and (c). ECl have however reported 
that in 13 cases, the West Bengal Govement 
have dispusted the vesting in respect of 
1653.25 acres of land, as detailed below: 

ACRES 

447.99 

59.65 

159.74 

62.27 

39.58 

12.08 

34.50 

29.59 
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9. Banksimulia (1-6 Pit) 

10. Banksimulia (11/12 Pits) 

11. Dhadka 

12. Chora 

13. New Kenda 

(0) The ECl have submitted appeals to 
the Competent Authorities and the some are 
yet to be disposed off. 

Management Information System in 
ECl 

6652. SHRI HARADHAN ROY: Will the 
Minister of COAL be pleased to state: 

(a) whether the Expert Commillee set 
up to examine the adequancy of present 
Mangcment Information System in ECl and 
to sugGest improvement thereto, has com-
pleted their study on the subject and submit-
ted their reprot; 

(b) if so, thedetails thereof; 

(c) the action taken in this respect; and 

(d) if not. the reasons thereof? 

THE DEPUTY MINISTER INTHE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) to (d). In orderto make 
an in-depth study of existing Management 
Information System pertaining to reporting 
of coal, production, despatches, stocks etc., 
an Expe" Committee under the chairman-
ship of Director, Indian Institute of Manage-
ment, Calcutta was set upin 1987. Since this 
Committee did not finalise Its delibe-rations, 
Coallncia Limited Board of Directors took a 

244.60 

267.62 

13.35 

7.19 

175.09 

decision to constitute a Sub-committee of 
Board to examine the prevailing system of 
maintenance, control, verification 01 coal 
stocks etc., and suggest improvement in the 
sam£. The Sub-committee has submitted its 
reprot in 1991 and the same has been 
adopted by all subsidiaries 01 Coal India 
Limited. 

Discovery of New Coal Deposits 

6653. SHRI S.B. THORAT : Will the 
Minister of COAL be pleased to stale:: 

(a) whether Coal India limited has dis-
covered new deposits for areas under West-
em Coalfields Limited; 

(b) il so, the details thereof; and 

(c) the stops laken 10 have the new 
potential harnessed by the Western 
Coalfields Limited during 1992-93 to meet 
the production targets for 1992-9;n 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) and (b). Based on the 
resoults of detailed exploration carried outby 
Central Mine Planning & Design Institute 
Limited (CMPDIl) and the agencies en-
gaged by them, coal reserves in the following 
b!ocks have been proved:-
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(Oty. Million Tonnes) 

Maharashtra: 

1. Pimpalgaon OC 

2. UkniOC 

3. Junad OC 

4. Bhatadih OC 

5. Gouri OC II 

6. Shima DC 

7. Chincho/i UG 

Madhya Pradesh: 

1. Thespora UG 

2. Mathani UG 

(c) Western Coalfields Limited are hope-
ful of starting the development work in all 
these 9 blocks, subject to the availability of 
lands, forestry, environment and other re-
lated issues and availability of financial 
resoures. However, no coal production can· 
tribution is expected from any of these blocks 
during 1992-93. The company will achieve 
its production target of 25 million tonnes 
during 1992-93 from the existing and ongo-
ing projects. 

Export of Drugs 

6654. SHRI S.P. THORAT: Will the 
PRIME MINISTER be pleased to state: 

9.55 

23.45 

3.19 

1.98 

7.00 

1.73 

8.12 

11.40 

5.68 

(a) the target for export of drugs and 
actual achievement made in the current 
year; 

(b) the target lor exprot 01 drugs during 
the Eighth Plan period; 

(c) the steps proposed to be taken to 
improve the performance of IDPL and othp.r 
public sector drug units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILZIER (DR. CHINTA MOHAN): (a) 
The targets and actual achievements for 
export of drugs in current year i.e. 1991-92 
as indicated by Chemexil are as under:-

Prorate Target 
April 91iFeb. 92 

Achievements 
April 911Feb.92 

i. Basic drugs 

ii. Finished formulations 

595.8 

451.6 

1047.4 

(Rs. in crores) 

537.4 

397.2 

934.6 
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(b) During the 8th five year plan period 
a 10% growth in export in each year has 
been estimated. 

(c) There are five Central Public Sector 
undertakings in the pharmaceutical Industry 
Sector. These are IDPL, HAL, BOPL, BIL 
and SSPL. The steps proposed to be taken 
to improve the performance of IDPL and 
other public sector drugs units are as under:-

The rehabilitation package for IDPL in-
volves restructuring of the capital expansion 
of capacities of Pen. G, setting up 01 new 
facilities. captive power facilities, implemen-
tation of voluntary retirement scheme to 
reduce the excess manpower. The rehabili-
tation package for BIL envisages 
modernisation, renewals/replacemer.ts, re-
duction in man power and setting up of new 
facilities for manufacturing of LVP and OPT. 
The rehabilitation plan for BCPl envisages 
modernisation diversification funding of cash 
loss, implementation of voluntary retirement 
scheme and financial assistance for the 
repayment of statutory and sundry liabilities. 
The rehabilitation plan of SSPL inter-alia 
envisages enhanced production target and 
financial assistance required to meet the 
targetted production. The company has also 
plans for diversification. 

Recovery of Unintended Profits from . 
Drug Companies 

6655. SHRI S.B. THORAT: 
SHRI SOMJIBHAI DAMOR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have is-
sued fresh notices to drug companies who 

are defaulting on payment of unintended 
profits to the Government; 

(b) if so, the details thereof; 

(c) since when the payment is due in 
respect of each company together with 
amount of dues; 

(d) whether the Government have 
worked out a solution to the problem in 
consultation with the parties involved; 

(e) if so, the details thereof; and 

(f) if not, the remedial steps proposed to 
be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) Yes, Sir, 

(b) to (f). Assessment of the tentative 
liabilities of the compa:1ies on account of 
violation of the various provisions of the 
DPCOs andlor in terms of the judgements of 
the Courts, has already been completed in a 
number of cases, while in respect of the 
remaining cases all efforts are being madeto 
complete the same as quickly as possible. 
The updated information in this regad is 
given in the Statement attached. In a num-
ber of cases, the progress has been ham-
pered on account of non-receipt of complete 
data for the entire relevant period. The 
companies have been informed that in case 
they do not supply the date, the Governemnt 
will be left with no alternative but to compute 
their liabilities on the basis of whatever data 
becomes available from wherever. The 
question of any company being let off does 
not arise. All efforts will be made to effect the 
recoveries as legally permissible. 
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[ Translation] 

Excise Duty on Cars 

6656. SHRI MOHAMMAD All 
ASHRAF FATMI: 

SHRI NITISH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whetherthe Union Government have 
recommended for any reduction in excise 
duty on passenger cars as a step to over-
come the recession in the industry as re-
ported in the Statesman dated March 9, 
1992; 

(b) if so, the details thereof; and 

(c) the other suggestions made by the 
Government to fight the industrial reces-
sion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) and (b). Govemment attention 
has been drawn to the news item in "The 
Statesman" dated 9.3.1992. As part of the 
annual exercise in connection with the Union 
Budget, the Industry Ministry reviews the 
indirect taxes structure as applicable to the 
different sectors under its administrative 
control. The Government's final decision in 
such proposals is reflected in the Union 
Budget. The Budget contains different mea-
sures for the healthy growth of the industrial 
sector and the economy. As announced in 
the Budget, 1992-93, special excise duty on 
products was raised from 10"10 to 15"10. 
Passenger cars have been exel1l>ted from 
this increase as the industry has been pass-
ing through a difficult phase. 

(c) Measures announced in the Union 
Budget for 1992-93, such as reduction of 
duties, el;mination of import licensing except 
for a small Nagative List, reduction in statu-

tory liquidity ratio, reduction in floor level, of 
interest rates, etc. are designed to il1l>rove 
the health of the industrial sector. 

[English] 

Committee on Masa Transportation In 
Cities 

6657. SHRI JEEWAN SHARMA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether a committee of experts on 
metropolitan transportation has been set up 
by the Planning Commission to identify alter-
native modes of mass transportation in cities 
with a population of one million and above; 

(b) if so, whether the Committee has 
submitted any report; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
Committee of Experts of Metropolitan Trans-
port was set up by the Planning Commission 
in 1984. The Committee submitted only an 
interim report in 1985 in respect of six 
Metropolitan cities of Calcutta, Bombay, 
Delhi, Madras, Bangalore and Hyderabads. 
The Committee recommended constitution 
of Apex bodies and inter-Ministerial bodies 
for looking into urban transport matters and 
Ministry of Urban Development to be the 
podal agency. It had also recommended 
establishment of a Central Metropolitan 
Transport Fund. 

Malpractices In Super Bazar 

6658. SHRI JEWAN SHARMA: Will the 
PRIME MINISTER be pleased to state: 

(a) the nwrber of instances of malprac-
tices having taken place and thaI have come 
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to the notice in the puIChase of itemsIdis-
posaJ thereof in the Super Bazer Delhi; 

(b) the details ther80f and the action 
taken thereon; 

(c) the steps taken to revamp and 
revitalise the Super Bazar and the numberof 
complaints received about the overdlarging 
oT rates by its branches, and 

(d) whether there is any proposal to 
involve the Super Bazar in the Public 'Oistri-
bution System by directing it to open fair 
price shops in all its branch stores, if not, the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRIe KAMALUDDIN AHMED): (a) 
and (b). The eooperative Store Ltd, Delhi 
popularly know as Super Bazar has stated 
that three instances of malpractices have 
come to their notice during the year 1991-92. 
tn one case orders for purchase of footwear 
WhictI were not approved by the purchase 
CotnnCee were placed with the party and 
goods were purchased. In other two cases, 
tea in eX09SS of normal requirement was 
purchased, Explanations of the concerned 
elJl>loyees have been called and suitable 
action will be taken against them. 

(c) Super Bazar has informed that their 
purchase system is functioning adequately 
and is reviewed from time to time. Fort-
nightly tender system has been introduced 
to ensure purchase at competitive rates. 
During 1991-92 four complaints of over-
charging of rates were received. 

(d) No, Sir, Super Bazar has informed 
that in the pastthe proposal to open fair price 
shops in the branches of Super Bazar has 

been examined. The proposal was not found 
to be practical due to non-availability of 
additional ac:commodation on reasonable 
rates. Super Bazar is already selling similar 
items of different quality form their branches 
at different rates and to sell simUar items 
under fair price shops from the same outlet 
would pose many day to day problems of 
inventory control and ac:counting. However, 
Super Bazar is selling almost all items of 
daily need including some items already 
under PubrlC Distribution' System. 

Language for Computer 

6659. SHRISHANKERSINHVAGHELA: 
WiD the PRIME MINISTER be pleased to 
refertothe reply given on December4, 1991 
to Starred Question No. 183 and state: 

(a) the progress made in the project of 
solving Artificial Intelligence System through 
Indian Sanskrit Tradition in each of the last 
three years and the current year; 

(b) the details of the research centres 
where Sanskrit is being used in computer 
work; 

(c) when the work for Standardising a 
Code under the Technology Development 
for Indian Languages had begun and whether 
any code was so devised, if so, when and 
how many times and the progress made 
sinca then in this regard; and 

(d) the target fixed for accepting San-
skrit as the computer language? 

THE MINSTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Under the Technol-
ogy Development for Indian Languages 
(TOIL) Programme of the Department of 
Electronics, a number of projects involving 
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artifICial intelligence, Sanskrit and cOl11>ut-
ers have been initiated. The details of 
projects alongwith the progress made so far 
are given in the Statement attached. 

(b) and (d). The details of the centres 
where work is being carried out in San skirt 
and Computers under TOIL Programme are 
given in the enclose Statement II Though 
there is no indication that Sanskrit as such 
can be used as a language for computers, 
there is a viewthatformal structure and stricl 
adherence to rules of the Sanskrit grammar 
may provide insight into the natural Ian· 
guages processing in computers. It has 
been observed that Sanskrit has a potential 

to become a model for Knowledge represen-
tation and as a link language for Machine 
"FransJation. 

(c) The work on standardisation of Code 
for Indian languages was initiated during 
seventies. In 1983, the Department of Elec-
tronics announced the Indian Standard Script 
Code for Information Interchange (ISSCI-
83). which was revised in 1986. In 1988. 
there was further revision to make it more 
suitable for personal computers. The final 
version of the Indian Standard Script Code 
for Information Interchange (ISCII) was pub-
lished by Bureau of Indian Standards in 
Decel'Ti>er, 1991. 
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Assistance to Institutions Engaged In 
Exploring the Ancient Indian Texts 

6660. SHRI SHANKERSINHVAGHELA: 
Will the PRIME MINISTER be pleased to 
refer to the reply given to Starred Question 
No. 183 on December 4, 1991 and state: 

(a) whether the Government had as-
sured to assist any institution or individual 
who is willing to plan and work to utilise! 
explore our ancien! Indian texts forthe devel-
opment of technology in modern context; 

(b) if so, the State-wis& details of such 
institutions and individuals who are so reo 
ceiving Government assistance and also 
those whose names are under consideration 
together with the speci:ic project of each one 
and the quantum of assistance provided! 
being provided: and 

(c) the guidelines laid down in this re-
gard? 

THE MINSTER OF STATE IN mE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMAT~ 
MARGARET ALVA): (a) Yes, Sir. 

(b) The rrojecis/studies recently spon-
sored by the GovE'I':-:me:"'t are: 

Project: 

1. Coordinated Programmes related 
to Technology Development in the 
Indian Languages, particularly role 
of Indian Sanskrit Tradi1ion in Evolv-
ing Artificial ~ntelligenc:e: Systems. 
(Depar"nent of Electrcnicsj 

2. F oi.mdations and methodologies of 
theoretical sciences (logic, linguis-
tics, mathematics, cognitive sci-
ence) in Indian tradition. (National 
Institute for Science, Technology 
and Development Studies). 

(NISTADS). (Rs. 57Iakhs). 

Studies: 

1. 'History of Science & Technology in 
Ancient India I. The Beginnings' by 
Debiprasad Chatlopadhyaya .. 
NISTADS, 1986. (Rs. 7Iakhs). 

2. 'History of Science & Technology in 
. Ancient India II .. Formation of Theo-

retical Fundamentals of Natural 
Sciences, .. NISTADS, 1991. (Rs. 
1 lakh) 

(c) There aie existing guidelines and 
mechanir,ms to promote reserach in various 
areas including development of modern tech-
nology utilising the Ancient Indian Texts. 

Allotment of Plots to Farmers 

6661. SHRI CHETAN P.S. 
CHAUHAN: 

SHrl! BAl-RAJ PASSI: 
SHRIMATI KRISHNENDRA 

KAUR: 

Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply to 
UnstaJred Question No. 4348 on December 
18,1991 and state: 

(a) whether the Government have com-
pleted the investigations into the cases of 
irregularities in aliotment of plots; 

(b) if so, the findings of these investiga-
tions; and 

(c) if not, the sleps taken to expedite th6 
investigations and the time by which that are 
likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir. 

(b) Does not arise. 

(c) The 7 cases of irregularities men-
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lioned in Lok Sabha Unstarred Question No. 
4348 dated 18.12.91 have been referred to 
Central Bureau of Investigation and it is not 
possible to indicate a definite time, by which 
C.B.1. will complete the investigations. 

: Translations] 

Raw Material Shortage in Northern 
Region 

6662. DR. MAHADEEPAK SINGH 
SHAKYA: 

SHRI NITISH KUMAR: 
SHRIMATI DK BHANDARI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the shortage of various raw 
materials has hit the industrial production in 
the Northern region and has also affected 
~he exports as reported in the 'Stateman' 
dated March 11, 1992; 

(b) if so, the facts thereof; and 

(c) the steps proposed by the Union 
Governemnt to ensure availability of raw 
materials to the industries and boost the 
production? 

THE MINSTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). Index of Industrial Pro-
duction and Data on Exports are not being 
complied region-wise. Any shortage of raw 
materials is bound to affect industrial pro-
duction and exports. According to Ministry of 
Coal, the industrial consumers including some 
consumers in Northern Region may have 
experienced shortfall in supply of coal due to 
priority movement of coal by rail to core 
sector consumers, particularly power utili-
ties. According to Department of Steel there 
is general shortage of pig iron and certain 
items of steel in the country. Import of these 
items is allowed, Removal of margin money 

requirement on raw materials and intermedi-
ates and elimination of Import Licensing 
except for a small Negative List of specified 
items, decanalisatlon of vital raw material 
and provision for import of most of industrial 
inputs as and when reqJired, as provided in 
the Import & Export Policy, 1992-97, will 
facilitate quicker and easier availability of 
raw materials to the Industry and boost 
industrial production. 

[English] 

C:>lIaboration of Hindustan Motors with 
General Motors of USA 

6663. SHRI RAGI RAY: 
DR. Y.S RAJASEKHAR 

REDDY; 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Hindustan Motors has 
entered into a collaboration agreement with 
the General Motors of USA for manufactur-
ing fuel efficient cars and automotive compo-
nents; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTERY OF INDUSTRY (PIlOF. P.J. 
KURIEN): Government have approved a 
proposal of MIs. Hindu~tan Motors Limited, 
Calcutta for setting up of a Joint Venture 
project with Mis. GenH<l1 Motors Corpora-
tion, U.S.A for manufacture cf fuel efficient 
passenger cars within the existing licenced 
capacity. The foreign equity participation by 
thecollaboratorwould be approximately 30% 
and there would be a balancing of foreign 
exchange outgo through export earnings. 

Revamping of HFC 

6664.SHRISATYAGOPALMISRA:Wili 
the PRIME MINISTER be pleased to staJe: 
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(a) the steps proposed to be taken for 
revamping/rehabilitating of different units of 
HFC; 

(b) the unit-wise allocation of funds there-
for; and 

(c) the stage at which the matter of 
revamping stands at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) HFC has 
submitted al') investment proposal of Rs. 
128.31 crores pertaining to their following 
units as per details given below: 

(Rs. in crores) 

Barauni 35.49 

Durgapur 46.78 

Namrup-I 11.50 

Namrup-II 34.54 

Total 128.31 

(b) and (c). No decision has been taken 
on the proposal, therefore, no funds have 
been allocated unit-wise. 

Space Technology for Scientific 
Purposes 

6665. SHRI RAJESH KUMAR: 
SHRIMATI SHEELA GAUTAM: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Soviet Union has offered to 

proposal; and 

(c) the reaction of the Government 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET AlVA): (a) No, Sir. 

(b) and (c). Do not arise. 

'No Industry Districts' In Tamil Nadu 

6666. SHRI K. V. THANGKABALU: Will 
the PRIME MINISTER be pleased to state: 

(a) the districts in Tami! Nadu which 
have been enlisted as 'No-industry' Districts; 

(b) whether there is any proposal under 
consideration of the Union Govemment for 
setting up of industrial units in those districts; 

(c) if so, the time by which such indus-
trial units would be set up; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Districts which did not have 
any large or medium industrial unit according 
to the District Industries Centres Action Plan, 
1979-80 were declared as No-Industry Dis-
tricts. As per this criterion, Tamilnadu does 
not have any 'No Industry District'. 

(b) to (d). Do not arise. 

Consumption of Coal 

increase the assistance being given to India 6667. SHRI K. V. THANGKA BAlU: Will 
for improving the space technology for sci- the Minister of COAl be pleased to state: 
entific purposes; 

(a) the consu"l>Iion of coal in the 
(b) if so, the salient features of the country. State-wise; 
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(b) the States which are able to load the 
entire quantity of coal in the allocated wag-
ons in their stipulated period; 

(c) whether some irregularities have 
been found in lifting of coal during the last six 
months; 

(d) if so, the details therefor and the 
action taken in this regard; and 

(e) the quantity of coal supplied to brick 

State 

GIL 

Bihar 17448 

Uttar Pradesh 27722 

Orissa 8593 

Madhya Pradesh 31588 

West Bengal 15887 

Maharashtra 20838 

Gujarat 14602 

Rajasthan 3853 

Delhi 4953 

Punjab 6095 

kilns during the last one year, State-wise? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a) The total supply of 
coal for the country during 1990-91 was 
210.07 million tonnes. The quantity of coal 
(including Hard Coke and Soft Coke) 
supplised to consumers in various states 
from Coal India and Singareni Collieries co. 
Ud. during 1990-91 is as under: 

(In '000 tonnes) 

Total Despatch 

SGGL TOTAL 

17448 

27722 

8593 

31588 

15887 

754 21592 

14602 

3853 

4953 

6095 
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(In 000 tonnes) 

State Total Despatch 

CIL seCL TOTAL 

Haryana 2976 2976 

Tamil Nadu 7983 420 8403 

Andhra Pradesh 3547 14485 18032 

Karnataka 2049 1839 3888 

Kerala 174 42 216 

Himachal Pradesh 220 220 

Assam 1009 1009 

Jammu & Kashmir 302 302 

Others 149 149 

Total: 169988 17540 187528· 

"This does nol included coal supplied by Cll and SCCl to Railways, Defence Forces 
etc. which has not been split state-wise. 

(b) The information is being collected (FigS. in'OOOtonnes) 
and will be laid on the table of the House. 

State 1990-91 
(c) and (d). Generally complaints ar~ 

received concerning non supply or delay in 
supply of coal, quality and/or quantity of coal Bihar 1146' 
supplied, genuineness of the consumers to 
whom coal has been allotted, etc. Such West Bengal 178 
complaints are looked into by the concerned Uttar Pradesh 662 
coal companies. In case any malafides, 
negligentce etc. are detected on the part of Orissa 2 
any employee, appropriate action is takan 
against him. Madhya Pradesh 49 

(e) The quantity of coal supplied to brick Maharashtra 152 
kilns units during the year 1990-91 from Coal Gujarat 30 India and Singareni Collieries Co. Ltd. is as 
under:- Rajasthan 331 
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State 1990-91 

Delhi 102 

Punjab 101 

Haryana 32 

Tamil Nadu 3'7.668 

Andhra Pradesh 18.250 

Karnataka 9.360 

Kerala 

Himachal Pradesh 

Assam 70 

Jammu & Kashmsir 291 

Others 52 

Total: 3263.278 

Foreign Brand Names In Colour Televi-
sions 

6668. DR. LAXM INARA YAN 
PANDEYA: 

DR. A.K. PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any decision has been taken 
by the Government to allow the use of 
foreign brand names of Colour T.Vs. 

(b) whetherthe manufacturers of Colour 
Televisions in the country have been allowed 
to have formal foreign technical collabora-
tions for making television sets in India; 

(c) whether any policy decision to boost 
the production of Colour Television sets of 

International quality in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMAT 
MARGARET ALVA): {a} In keeping with the 
various schemes of liberalisation announced 
by the Governemnt on 24th July, 1991 for 
attracting foreign investmerlt in 1r'~.,1 and for 
rapid industrial growth, it has bee.~ .:iecided 
to remove any restruction on the use of 
brand nameltrade mark. whether foreign or 
Indian owned, in India provided these do not 
violate any statutory rules or regulations of 
this country. 

The use of trade marke is not subject to 
prior approval of the Government until and 
unless, in case of foreign owned trade mark, 
it involves any direct or indirect consideration 
or where the use of foreign owned trade 
mark has been restricted by the Government 
in any industrial or foreign collaboration ap-
proval. 

(b) There has been no restriction on 
unit~ applying fortoreign technicalcollabora-
tion for manufacture of TVs in India. All such 
applications are considered on mer~s. 

(c) and (d). To boost the quality of 
electronic goods manufactured in the coun-
try to international level, a network of 
Standardi~ation, Testing and Ouality Con-
trol (STOC) Laboratories under the Depart-
ment of Electronics have been set up in the 
country wnh the objective of promoting qual-
ity improvement of electronic products by 
way of providing test & calibrations facilnies 
10 small and medium scale indu~ 'ies. The 
following specific steps have been taken to 
help the TV industry to produce and export 
quality TV sets 

(i) Quality certification schemes are 
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(ii) 

(iii) 

being operated jointly by the De-
partment of Electronics and Bu-
reau of Indian Standards. 

Obtaining approval of testing facili-
tias of Electronics Regional Test 
Laboratory (West) Bombay in re-
spect of TV sets, picture tubes and 
associated deflection components 
as per Ul Standard, by UL USA; 
and 

Assisting TV industry in getling in-
ternational safety certification such 
as German Safety Mark GAetc. for 
export to Europe. 

Entitlement of General Pool Accommo-
dation 

6669. DR. LAXMINARAYAN PANDEY A: 
Wilithe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) the names 01 the autonomous bod-
ies whose employees are entitled for Gen-
eral Pool accommodation; 

(b) whether the Government propose to 
extend the facility of Government accomrno-
dation to employees of ali the autonomous 
bodies, especially in case of Indian Invest-
ment Centre's employees; 

(c) if so, the details thereof; and 

(d) ~ not, the reasons there for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The perma-
nent staff of following autonomous 
organisations are eligible lor allotment 01 
General Pool accommodation:-

(1) Council 01 Scientific & Industrial 
Research, New Delhi. 

(2) Indian Council of Agriculture Re-
search, New Delhi. 

(3) Indian Council of Medical Research, 
New Delhi. 

(b) to (d). Keeping in view the acuste 
shortage of General pool Residential ac-
commodation it has been the policy of Govt. 
accommodation only to those employees 
who form part of Sectt., of Min. of Attached! 
Subordinate Office of a Ministry/Deptt. of 
Govt. of India. There is no proposal to 
extend the facility of Govt. accommodation 
to the employees of ail the autonomous 
bodies. 

Revenue Ministers' Conference on 
Land Refonns 

6670. SHRI SHARAD DIGHE: 
DR. RAMCHANDRA DOME: 
SHRI DHARMANNA 

MONDAYYASADUL: 
SHRI A. SURENDER REDDY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether one-day conference of the 
State Revenue Ministers to discuss issues 
relating to land reforms and land records was 
held in New Delhi on March 14, 1992; and 

(b) if so, the details of the subjects 
discussed and the decisions arrived at? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKA T SWAMY: (a) Yes, Sir. 

(b) The Subject of distribution of Ceiling 
Surplus land, Bhoodhan land and Land 
Record were discussed. It was decided, 
amongst other decisions to complete distri-
bution of ceiling surplus land free from en-
cumbrances by 30th June, 1992, and that 



681 Written Answers CHAITRA 19, 1914 (SAKA) Written Answers 682 

75% of the land involved in litigation in 
Revenue Courts be freed form such litiga-
tions to make it available for distribution, and 
distribution completed by 30th September, 
1992. 

Commission for Industrial Production 

667 1. SHRI DATTATRAYA 
BANDARU: Will the PRIME MINISTER be 
pleased to state: 

(a) whether there is any proposal to 
constitute any Commission to delermine the 
prices of industrial products; 

(b) if so, the details thereof; and 

(c) the duties and responsibll~les of the 
proposed Commission? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). There is a proposal 
under the consideration of the Government 
01 restructure the Bureau of Industrial Costs 
and Prices (BICP) set up in the year 1970 into 
a Commission. One of the functions of that 
Commission, as per proposal, is to tender 
advice to Government on various issues 
pertaining to cost reduction and improve-
ment of industrial efficiency and pricing prob-
lems in relation to industrial costs. However, 
no final decision has been taken in this 
regard. 

i Transiationj 

Foreign Colloboratlon for Cars 

6672. SHRI PHOOL CHAND VERMA: 
Wilt the PRIME MINISTER be pleased tl) 
stale: 

(a) whelherthe Governmenl pn::pose to 
grant permission to ::my Indian Comt>any for 
manufacturing fOl'r seater cars with foreign 
collaboration; 

(b) if so, the name of the Indian Com-
pany; 

(c) the time by which it is likely to be 
introduced in the market; and 

(d) the estimated price of this car? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No such proposal is under 
consideration of the Governent at present. 

(b) to (d). Do not arise. 

[English] 

DelAy In completion of tentl'Cll 
Projects 

6673. SHRI R. DHANUSHKODI 
A THm~AN: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION be 
pleased to stale: 

(a) the number of Central projects lag-
ging behind their time schedule as on De-
cember 31, 1991, Ministry-wise; 

(b) the reasons thereof; 

(c) the extent of cost increase in com-
parison to original cost as a result of delay in 
cOf1l>letion thereof; and 

(dJ Iht:! siepS tak~jj 10 eXpOOiiti ilie 
completion of these projects? 

Til=' MINISTER OF STATE OF THE 
t.1INISTRY OF PLANNING AND 
PROGRAMME IMPLH!ENTATION (SHRI 
ItA. BHARDWAJ): (a) The MinistrylDepart-
ment ·wise number cf Central projects lag-
ging behind their tirre schedule as on 
31.12.91 v .. ith relerenc~ t'J original date of 
commissioning is given below: 
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Sr. No. MinistrylDeptt. 

1. Atomic Energy 

2. Civil Aviation 

3. Coal 

4. Fertiliser 

5. 1& B 

6. Mines 

7 
I. Steel & Iron Ore 

8. Chem. & Petrochem. 

9. Petro. & Natural Gas 

10. Power 

11. Paper, Cement & Auto. 

1'2. Railways 

13. Surface Transport 

14. Tele-Communication 

Total: 

(b) Various causes for delay in comple-
tion of the project were as follows:-

(i) Delay in acquisition of land; 

(ii) Delay in obtaining clearance from 
forest/environmental angle and lack 
of advance action for development 
of infrastructure; 

(iii) Inadequate project preparation; 

(iv) Delay in tie-up of adequate funds 

Number of projects delayed 
with refence to original date 
of commissioning. 

5 

3b 

3 

o 

5 

3 

17 

32 

6 

44 

21 

16 

189 

and sources of funds (Budgetary, 
internal, extra-budgetary and ex-
ternal); 

(v) Delay in finalisation of detailed en-
gineering; 

(vi) Frequent scope changes; 

(vii) Delay in tendering and ordering; 

(viii) l ack of delineation of responsibility 
with the Consultant and the project 
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organisation; 

(ix) Industrial relation and law and or-
der problems: 

(x) Inadequate supply of inputs: 

(xi) Non-sequential and delayed sup-
ply of fabricated equipments; 

(xii) Teething troubles due to malfunc-
tioning of equipment: 

(xiii) Selection of unproven technology; 

(xiv) Delay in Right of Use (ROU) clear-
ances; 

(xv) Difficult geology of project sites; 

(e) There are multiple causes for in-
crease in the cost of completion of these 
projects, it is not possible to assess sepa-
rately the percentage of rise in the cost on 
account of deiay in their completion. 

(d) Monitoring of progress of implemen-
tation of projects and action to resolve prob-
lems at various levels including at the level 
of the project authorities, administrative Min-
istrylDepartment, Department of Programme 
Implementation, Committee of Secretaries, 

Task Force for Coal and Power Projects, 
Public Investment Board and Cabinet Com-
mittee on Infrastructure. 

Price Rise of Coal 

6674. SHRI R. DHANUSKODI 
ATHITHAN: Will the MINISTER OF COAL 
be pleased to state the comparative price 
rise of coal of various grades during each of 
the last three years? 

THE DEPUTY MINISTER IN THE MIN-
:STRY OF COAL (SHRI S.B. 
NYAMAGOUDA): Pithead prices for differ-
ent grades of coal are fixed by Government 
of India under. the provisions of Colliery 
Control Order, 1945. During the last three 
financial years i.e. 1989-90,90-91 and 1991-
92, coal prices were increased only once in 
December 1991. Prior to that the prices 
were last revised in January 1989. Following 
are the gradewise prices of coal produced by 
Coal India Limited (CIL) and Singareni 
Collieries COl1llany Limited (SCCL) as in-
creased in January 1989 and December 
1991. 

(1) Coking, Semi Coking and Weakly 
Coking Coals produced in Coal India lim-
ited. 

(Rs. per tonnes) 

Increased prices in Increased prices 
January, 1989 in December 1991 

Steel Grade I 651.00 842.00 

Steel Grade II 543.00 702.00 

Washery Grade I 470.00 608.00 

Washery Gradell 390.00 504.00 

Washery Grade III 300.00 388.00 

Washery Grande IV 280.00 362.00 

Semi-Coking Grade I 470.00 608.00 

Semi-Coking Grade II 390.00 504.00 
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(Rt,. per tonne) 

(ii) Non Coking Coal produced in Coal India limited. 

Long flame coal Increased Price Increased prices 
price in January 1989 in December, 1991 

Grade A 424.00 541.00 

Grade B 389.00 496.00 

Grade C 343.00 436.00 

Grade 0 277.00 351.00 

Other than fong flame Coal 

Grade A 399.00 516.00 

Grade B 364.00 471.00 

Grade C 318.00 411.00 

Grade 0 252.00 326.00 

Grade E 200.00 259.00 

Grade F 160.00 207.00 

GradeG 114.00 147.00 

(iii) Coal produced in SCCL (Andhra Pradesh). 

GradeC 396.00 517.00 

Grade 0 349.00 455.00 

Grade E 295.00 375.00 

Grade F 222.00 308.00 

GradeG 173.00 225.00 

Note: Prices indicated! are lor run of mine (ROM) Coal. 
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Cold Storage Plants In Andhra Pradesh 

6675. PROF. UMMAREDDY 
VENKA TESWARLU: WiUthe PRIME MINIS-
TER be pleased to state: 

(a) the number of cold storage plants 
availabel in Andhra Pradesh at present; . 

(b) tgeir location and storage capacity; 

(c) whether there is any such plant in 
Guntur to facilitate chilli growers and mer-
chanls to store their produce; and 

(d) if not, whether there is any proposal 
to construct any such cold storage plant in 
public sector? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) There 
are seventy cold storages in Andhra Pradesh 
with a total capacity of 100265 Cubic Metres. 

(b) Information showing the location of 
cold storages in the Andhra Pradesh and 
their storage capacity is given in the encloset 
Statement. 

(c) There are three Cold storages in 
Guntur of which one is used for storage of 
Tamarind and Chillies etc. 

(d) The Government does not under-
take the construction of cold storages. Cold 
storages are set up by vasrious agencies! 
institutions including cooperatives on the 
basis of requirement of each agency keep-
ing in view the storable surplus. 

STATEMENT 

Location of Cold Storages 

1. 2 3 

1. Chittor (i) MadanepaJle 

(ii) Chitloor 

(iii) Tirumala Hills 

2. Cucldapah (i) Proddatur 

3. East-Godavari (i) Kakinada 

(ii) Jaggannaickpur 

(iii) Rajamundry 

(IV) VaJasapakelu 
(Kakinada) 

4. Guntur (i) Vadalamudi 

(ii) Nagararrpalm 

Number of 
Cold Storages 

4 

3 

2 

2 

2 

3 

Capacity in Cubicrnetres 

5 

15429 

2610 

60 

1289 

1474 

345 

3514 

373 

589 

70 
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Location of Cold Storages Number of Capacity in Cubicmetres 
Cold Storages 

1. 2 3 4 5 

(iii) Lalipuram 4844 

5. Hyderabad (i) Lalapel 2 2685 

(ii) Hayatnagar 526 

(iii) Nampally 2401 

(iv) Tolichowki 109 

(v) Hyderabad 3 8357 

(vi) Banjara Hills 274 

(vii) Osmanaganj 1462 

(viii) Bagh Amberpet 41 

(ix) Tank Bund Road 61 
(Hyderabad) 

(x) Secunderabad 3867 

(xi) Balanagar 2475 

(xii) Sanatnagar 88 

6. Krishna (i) Machilipathan Rd. 600 
Pamarru 

(ii) Vijayawada 5 22188 

(iii) Gannavaram 637 

7. Karnool (il Nandyal 1771 

(ii) Kurnool 175 

8. Nalgonda (il Nagarjunasagar 49 

9. Nellore (i) Nellore 82 
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. Location of Cold Storages Number of Capacity in Cubicmetres 
Cold Storages 

1. 2 3 4 5 

(ii) . Ramamurthy Nagar 53 

(iii) Lakshmipuram 4637 

10. Srikakillam (I) Kasibugga 131 
(Srikakulam) 

11, VisakhClpatnam (i) Visakhapatnam 15 9193 

(ii) Pendurthi 289 

(iii) Vedeiapudi 405 

(iv) Vizainagaram 557 
(Vizag) 

(v) Bhavanipatnam 153 

(vi) Mindi (Visakapatanam 771 

(vii) Khamman 1837 

12. West -Godawari (i) Tada Palhigudai 54 

13. Anantapur (i) Hindpur 

Total: 

Scandal In Bharat Cocking Coal Lim-
ited. 

6676. SHRI PIUS TIRKEY: Will the 
Minister of COAL be pleased to state: 

(a) whether the Government is aware of 
the alleged irregularity in the supply of coal 
by Bharat Cocking Coal Ltd., 

(b) if so, the details thereof; and 

(c) the action being takenJalreadytaken 

3740 
-_._---

70 100265 

by the Government in this matter? 

THE DEPUTY MINISTER INTHE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a)to (c). Coal companies 
sell coal to purchasers in accordance with a 
prescribed procedure. Complaints about 
irregularities are looked into by the coal 
companies for appropriate action. Fromthe 
limited information furnished in the question, 
the coal company is unable to make out the 
specific complaint being refferred to by the 
Hon'able Member. Details of the complaint 
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and action taken thereon can be furnished if 
more information about the specific com-
plaint is fumished by the Hon'able Member. 

Acquiring of Land by Central Coalfields 
Limited 

66n. SHRI PIUS TIRKEY: Will the 
Minister of COAL be pleased to state: 

(a) the details of the land acquired by 
Central Coalfields ltd. in the last three years, 
year-wise and area-wise; 

(b) whether in a number 01 cases the 
land had been already acquired while even 
the project report lor mining that area has not 
yet been prepared; 

(c) if so, the details thereof and the 
reason therefor; 

(d) the total amount and rate of compen-
sation forthe acquired land in the last three 
years year-wise and area-wise; and 

(e) the criterion being followed in provid-
ing employment to the displaced persons? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COAL (SHRI S.B. 
NYAMAGOUDA): (a}to (e). The information 
is being collected and will be laid on the Table 
of the House. 

Seizure of IIIlcity Arrack 

6678. SHRIINDRAJIT GUPTA: 
SHRI VUAY KUMAR YADAV; 

WiD the PRIME MINISTER be pleased 
to state: 

(a) whether attention of the Governemnt 
has been drawn to the news item regarding 
seizure of 3500 bottles of illicit arrack ap-
pearing in the Indian Express of February 8, 
1992; and 

(b) if so. the facts thereof and the reac-

tion of the Govemment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Yes, Sir, 
Govememnt of Tamil Nadu was requested 
for facts. The State Gov9mment has in-
formed that 4500 bottles containing arrack 
were seized on 4.1. 92 at Anathandavapuram 
Mukkuttu Sirkali Road from a vehicle regis-
tered in the name of Mis. M.O. H. Cantur 
Service. State Police has registered a case 
for investigation. 

Renovation of PM House 

679. SHRI SYED SHAHABUDDIN: 
SHRI SANT KUMAR MANDAL: 

Will the Minister of URBAN DEVELOp· 
MENT be pleased to state: 

(a) the expendfture incurred on the re-
pair, renovation and maintenance as well as 
structural changes in the Prme Minister's 
House, year-wise, during the last three years; 

(b) the corresponding expenditure in-
curred year-wise on the houses occupied by 
other members of the Council of Ministers; 

(c) the corresponding expenditure on 
similar houses occupied by Member of Par-
liament and the number of such residences; 
and 

(d) the corresponding expenditure for 
the houses occupied by Secretaries to the 
Govemment of India and persons holding 
equipment or higher posts with the number 
of such houses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c).lnfor-
mation is as follows: 

Expenditure incurred year-wise on re-
oair. renovation& maintenance of : 



~ 
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1988-89 

1. PM House 18.40 

ii. House 01 Ministers 188.61 

iii. House 01 MPs 313.76 

(iii) above relates to 1093 residential 
houses. 

(d) Information is being collected and 
will be laid on the Table of the Sabha. 

Factory Near Nepa Nagar 

6680. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the PRIME MINIS-
TER be pleased to state: 

(a) whether crores of rupees are being 
spent on the new factory iikely to be set up 
in Aliganj (Kashipur) 01 Nepa Ltd., Nepa 
Nagar without any gain lor the last three 
years; and 

(b) if so, thedetailsthereof and the steps 
proposed to be taken by the Government sto 
complete the project at the earliest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b), The details of tha 
expenditure upto February, 1992 on the 
newsprint project at Aliganj are as under: 

Rs. in lakhs 

1. Land 333 

2. Preliminary civil 61 
Works 

3. Projecting cost 178 

4. Township 26 

598 

1989-90 1990-91 
(Rs. in lakhs) 

48.05 74.58 

181.19 230.86 

405.67 535.01 

Govt. proposes to seek non-Govt. fund-
ing for early completion of this project. 

Tripartite Meeting 

6681. SHRI RAM KAPSE:Wilithe PRIME 
MINISTER be pleased to state: 

(a) whether it is proposed to utilise the 
money obtained from sale of land covered by 
various textile mills for the rehabilistation of 
labourers of the concerned mills; and 

(b) the corrective measures proposed 
to be taken in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR): (a) and (b). Land held by an 
industrial unit located in an area covered 
under the Urban Land (Ceiling and Regula-
tion) Act, 1976, cannot be sold for the reha-
bilitation of the industrial unit. However, 
suggestions have been received for permit-
ting a sick industrial unit to sell its vacant land 
for its rehabilitation in accordance with a 
rehabilitation package as may be recom-
mended by the Board lor Industrial and 
Financial Reconstruction, The package may 
include rehabilitation of labourers of the mill 
concerned. 

Services 01 Nuclear Scientists 

6682, SHRI C. SREENIVASAN: 
SHRI ANKUSHRAO 

RAOSAHEB TOPE: 
SHRI R. DHANUSKODI 

ATHITHAN: 
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Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have en-
tered into any agreement to engage the 
services of nuciear scientists from the erst-
while Soviet Union; and 

(b) il so, the delails thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNE, PUBLIC 
'tRIEVANCESAND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No, Sir. 

(b) Does not arise. 

Cauvery IV Stage Water Supply 
Scheme 

6633. SHRI G. MADE GOWDA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENT ATION be plea~ed to state: 

(a) whether the Government of 
KarnJtaka hJS requested the Plannin9 Com-
mission te include Cauvery IVth State Water 
Supply Scheme for Bangalore city in the 
Eighth PI?-n; 

(b) whether the Planning Commission 
propose to include the same in the Eighth 
Pian to meet the demand for water supply of 
Bangalore city b,' 200 AD; and 

(c) it so, the estimated expenditure of 
the proposed Scheme? 

THEMINISTEROFSTATEFORPLAN-
NING AND PROGRAMME IMPLEMENT A-
TION (SHRI H.R. BHARDWAJ): (a) The 
Governen! of Karnataka have ir:cluded 
Cauvery Stage-IV (Phase-I) Water Supply 
Scheme for Bangalore C~y in their draft 
Eighth Plan Document. No Project Report 
on this scheme, has however, been received 
in the Planning Commission as yet 

(b) The Working Group on Water Sup-
ply and Sanitation for Kamataka, in its meet-
ing held in the Planning Commissio on 
16. t 2.1991 have accepted this project fOI 
inclusion in the State's Eighth Plan. 

(cJ The estimated cost of Cauvery Wa· 
ter Supply Scheme Stage-IV (Phase-I) is Rs 
490 crores to bring in 60 MGD 01 water b) 
1997-98. The project is proposed to bE. 
financed by State Govt, L1C, HUDCO, Ban-
galore City Corporation, Bangalore Devel-
opment Authority and other Defence Estab-
lishments. The draft Eighth Plan of Kamataka 
included an outlay of Rs. 89.89 crores undel 
State Plan for this project 

Change in Parameters of Haldia 
Project 

6684. SHRI SANAT KUMAR MANDAl' 
Willthw PRIME MINISTER be pleased II 
state: 

(a) whether attention of the Govement 
has been drawn to the new item captioned 
'IFC' to study Haldia Project afresh' appear-
ing in the Obsesver of Business & Politics' 
New Delhi dated January 28,1992; and 

(b) il so, the latesl position regarding the 
proposed changes in the paramenters of this 
project and the stage at which it stands? 

THE MINSITER OF STATE IN THE 
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR. CHINT A MOHAN): (a) Govement 
has been the news item which appeared in 
the Business & Politics Observer dated 
28.1.992. 

(b) As per the revised Paramenters 
indicated by MIs. Haldia Petrochemicals Ltd. 
(HPL), the project is proposed to be imple 
mented in phases. The Cracker will have ar 
initial capacity of 200,000 TPA of EthylenE 
with facility to increase it later to 300,00( 
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TPA. Govememnt approvals for foreign 
, collaboration and import of capital goods for 
~aphtha Crackers, HOPE and Polypropylene 
.':trojects have since been received by the 
c.;ompany. 

Committee to Suggest Reduction in 
Government Expenditure 

6685. SHRI MORESHWAR SAVE: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENT A TION be 
pleased to state: 

'a) whether the Govememnt have ap· 
-pointed a Committee to indicate the areas 
where the Govememnt expenditure can be 
reduced, 

(b) if so, the details regarding its (erms 
of reference, compositon, tenure; 

(c) wheher the Committee has submit-

ted its recommendations; 

(d) if so, the details thereof; and 

(e) the decision taken by the Union 
Govemment on each of these recommenda-
tions? 

THE MINSITER OF STATE FOR PLAN-
NING AND PROGRAMME IMPLEMENlA" 
liON (SHRI H.R. BHARDWAJ): (a) Yes, Sir. 

(b) Details of terms of reference, com-
pOSition and tenure of the Committee are 
given in the office order as per statement 
attached. 

(c) No, Sir. 

(d) Does not arise. 

(e) Does not arise. 

STATEMENT 

Subject: 

No. 17/4/91-FR 
Government of India 
Planning Commission 

ORDER 

'Yojana Shavan' 
Sansad Marg, 
New Delhi. 

Dated 19th February, 1992. 

Setting up of Committee ofthe National Development Council (NOC) on 
Austerity). 

The National Development Council (NOC) in its meeting held on 23rd and 24th December, 
1991 has decided to set up a Convnittee of the National Development Council on Austerity. 

2. A Convnittee of the NDC on Austerity is, accordingly, constituted as under: 

1. Shri Biju Patnaik, C.M. Orissa - Chairman 
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2. Shri Kalyan Singh, G.M. Uttar Pradesh - Member 

3. Shri Gegong Apang, C.M., Arunachal Pradesh - Member 

4. Shri Bhajan lal, C.M. Haryana - Member 

5. Shri H.R. Bhardwaj - Minister of State for Planning and Programme 
Implementation - Member 

6. Dr. C .. Rangaraian, Member, Planning Commission -Member -Secretary. 

~. "YN~ \elms 0\ Te\erence 0\ \he Comm'\tlee will be as tallows: 

1. To take a view on the recent trends and causes of growth of total State 
Government expenditure and its components. 

(ii) To identity specific components of increase in expenditure on establish-' 
ment over recent period where economy can be exercised. 

(iii) To identify major areas on non-establishement expenditure where mea-
sures for reduction can be supported. 

(iv) To consider certain policy issues having implications for reducing subsi· 
dies. 

(v) To also consider feasible ways and means to reduce interest components 
of expenditure of the State; and 

(vi) To suggest specilic measures to be taken by the Union Governent which 
may help States to reduce their expenditure. 

4. The committee is authorised to specially invite any other person, Official or Non-Official 
to participate in the deliberatins. 

5.The committe will submit its report within four months for consideraion by the Natinal 
Development Council. 

6. Officials will be entitled to DArr A from their own establishments. Non-Oficials will be 
paid TNDA by the Planning Commission. 

7. The Committee will be assisted by Dr. Kalyan M. Raipuria, Adviser (FR) Planning 
Commission in day to day work. 

SdI-
(N.K. Malhotra) 

Dy. Secretary to the Govt. of India 
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Chairman and Member of the Committee 

Copy to: 

All Member of the NDC 

Members, Planning Commission 

Cabinet Secretary 

Principal Secretary to P.M. 

Secretary to the President pf India 

Secreatary to the Vice president of India 

AI! Secretaries to the Government of India 

All Chief Secretaries of State GovtsjUTs 

PS to Prime Minister 

Standard Distribution in Planning Commission 

~ Translation1 

1Jse of Explosive Materials in Quarries 
and Mines in Orissa. 

6686. SHRI MRUTYUNJAYA NAYAK: 
~ Will the PRIME MINISTER be pleased to 
refer to the reply given on December 19, 
1991 to the USQ No. 4646 regarding use of 
explosive material in the mines of Orissa and 
.10 slale: 

(a) whether the informalin has since 
leen collected in this regard; 

(b) if so, the details thereof; and 

SdI-
(N.K. Malhotra) 

Dy. Secretary to the Govt .. of India 

(c) if not, the reasons for delay in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INUDSTRY (PROF. P. J. 
KURIEN): (a) and (c). The information 
referred to in Ihe reply to the Unstarred 
Question No. 4646 dated 19.12.91 has been 
laid on he Table of the House on 31.3.1992. 
in the form of a statement. As per this 
statement, no information about quarrying 
and mining in Orissa using explosives w~hout 
proper storage licenCe has been received in 
the Department 01 Explosives. 

(b) Does not arise. 
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12.00 hrs. 

Statement Correcting ReplyTo usa 
NO. 1259, Dated 4.3.1992,Re. Allotment . 
of land to Co-Operative Housing Societ-
ies. 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVElOPMENT. 
(SHRI M. ARUNACHALAM): In reply to part 
(a) and (d) of the Lok Sabha Unstarred 
Question No. 1259 for 4th March, 1992 
asked by Shri Probin Deka, M. P. regarding 
allotment of land to Cooperative Housing 
Societies, some typographical errors have 
occurcd.lhe correct answer may be read as 
undm·.· 

\a) in I\ne 501 the reply to part (a) 01 
the Question the date mentioned as 
10.6.91 may be read as 10.5.91. 

(b) for the eXisting answer to part (d) 
01 the Ouestion, the following may be 
substituted: 

"As on date 1450 Group Housing 
Societies are awaiting allotment of land". 

Inconvenience caused to the Sabha is 
regretted. The delay occurred as the error 
came to notice recently 

12.01 hrs. 

RE. PRESIDENT YASSER ARAFAT 

[ Transfiltion] 

SHRI HARI KISHORE SINGH 
(Sheohar): Mr. Speaker, sir. I would like to 
draw your attention as well as the Trar of the 
House to a very inlortank matter. Today, 
early in the morning a news was received 
that while the internationally renowned per-
sonality and one of the greatest friend of 
India Shri Yasser Arafat was going from 
sudJn to Libya, his aeroplane disappered in 
the desert of libya .... (Inte"uptions).Allright. 
the news carne in the evening. The President 
01 libya Cd. Gaddafi has appealed to the 

international community to provide assis-
tance in locating the aeroplane. 'would urge 
upon the Government of India to provide flffl\ 
assistance and to pray for his safety. He has 
been the best friend of India and the helped 
us at the time of need ... (lnterruptions) 

[English} 

SHRI BASU DEB ACHARIA (Sankura): 
The House is concerned about this happen-
ing. (Interruptions) 

MR. SPEAKER: Please take your 
seats. 

(Interruptions) 

SHm SOMNA1H CHAll£RJEt: 
(8clpur): The House should express itsgreat 
concern. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS(SHR', 
EDUARDO F ALEIRO}: Mr. Speaker. the 
right h~n. Member and we also heard the 
news this morning with great concern that 
the aircraft of President Arafat had been 
missing somewhere over the Sahara Desert 
in Southern libya. The point is that libya and 
particularly Tunisia where the headquarters 
of PLO are located is about three to fOUl 
hours behind us in time. Just now the dal 
break is taking place there. In the mean 
while, we understand that strenuous effortl 
are being made to trace the aircraft. I would 
like to express our anxiety and the anxiety of • 
the House and the anxiety of the Govern-
ment of India and our concern forthe weHare 
01 President Arafal. We are in touch with our! 
Errbassy in Tunis which is the headquarters 
of the PlO and we are trying to ascertain the 
latest information about the aircraft. 

SHRI SOMNATH CHATTERJEE: Give 
it to the House. 

SHRI EDUARDO FAlEIRO: We shalt 
do thaI. 

MR. SPEAKER: AI this point of time, we 
cannot say anything more than this. Let us 
hope and pray for the good news. 
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12.03 hrs. 

RE. DELEGATION OF MEMBERS OF 
PARLIAMENT TO AYODHYA 

[ Translation] 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. speaker, Sir,l would like to 
know one thing from you for my knowledge. 
The House had decided that a delegation 
would visit Babri Masjid and Ram Janam 
Bhoorni complex .... 

(Interruptions) 

SHRI MADAN LAl KHURANA (Soulh 
Delhi): Mr. Speaker, Sir, the members of a 
commitlee had gonelhere and it has appered 
in the newspapers of today that the commit· 
tee would submit their report to the Minister 
of Home Affairs. Though some Members 
had got their own views and t'ley were not 
even the part of the committee. One Member 
even said this ... (Interruptions). My submis· 
sion is that they would submit their report, a 
BJP delegation is also going today and it 
would also submit the facts, thus the Gov-
ernment may hold discussion over the mat-
ter but not before the report is submitted by 
both the delegations. We also have 
facts ... (lnterruptions) ... Everyday Ram 
Janam Shoomi issue is raised here in one 
way or the other. It is not proper that the 
discussion overthis matter will be fruit! ul only 
when the report is submitted. We are also 
going there. We will also submit our report. 

[English] 

SHRI VIJAY NAVAL PATIL(Erandol): 
There is a diffemce between the two Delega-
tions. The earlier Delegation went as a Par· 
liamentary Delegation. Why are you equat-
ing the two? The two cannot be equated. 
This is a politically motivated Delegation. 
(Interruptions) 

MR. SPEAKER: Shri Madan Lal 
Khurana, I have understood it now. 

(Interruptions) 

[ Translation] 

SHRI CHANDRAJEET YADAV: When 
Shri Khurana raised the matter of propriety, 
I, showing due respect to him, sat down. But 
my submission is that I was also raising the 
same matter of propriety. wheillt19 delega-
tion of this House went there ... 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): It was not the delegatio., of the 
House. 

SHRI CHANDRA JEET YADAV: It is 
dilferent that you boycotted It, but Parlia-
mentary delegation had gone there. 

SHRI A TAL. BIHAR! VAIPAYEE: It was 
not the delegation of Parliament, but the 
delegation 0; the members of the Parlia-
ment. 

( Interruptions) 

[English] 

MR. SPEAKER: I understand it. 

[ Translation] 

SHRI CHANDER JEET YADAV: This is 
not proper, you kindly listen to me. Atalji is 
our senior colleague. Adiscussion took place 
in the House and it was decided that delega-
tion of the entire House should go there. The 
same day Atalii had said that the delegation 
of the House may go, it is welcome, but he 
would not go as a part of it. 

SHRI LAl K. ADVANI (Gandhinagar): 
Mr. speaker, Sir, I remember that when it 
was proposed that the delegation of the 
House should be sent, you had asked not to 
involve yourse~ in it. You said tha' 'IOU were 
not included in it... It is the de ... "lon and 
invitation of the Government that all parties 
should go there, and that you were nowhere 
there. You had said that if at all you took the 
decision, you would do it after having conSUl-
tations with all the parties. (Interruptions) 
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SHRI ATAL BIHARI VAJPAYEE:1f you 
send the delegation, it would be with the 
approval and not only in consulation with all 
parties -I do rememberyour words correctly. 

SHRICHANDRAJEETYADAV:Agree-
ing to all your submission, I also submit that 
excluding the BJP, the members of all politi-
cal parties who were interested in ~oing 
there were in the delegation that had gone 
there. (Interruptions) 

MR. SPEAKER: Do not interrupt him, he 
will conclude within two minutes. 

SHRI CHANDRA JEET YADAV: I will 
conclude exactly within two minutes. We 
give your due respect and never interrupt. 
You may also kindly listen to me. National 
Intergration Council which includes BJP also 
had decided that a delegation should go 
there; thus delegation of NIC had also gone 
there, but BJP members were not part of it.1 
am not talking of the question of propriety. 
Just as Shri Khurana and several other 
Members have pointed out and it has also 
appered in the newspapers that the chief 
Minister of Uttar Pradesh has stated that this 
delegation has flopped, this delegation was 
of no utility, and that he does not give any 
importance to it. Now I would like to talk of the 
matter of propriety. Such a statement by a 
Chief Minister is very improper. It is an 
allegation on the delegation of the members 
of this House, and sir, I would like the report 
prepared by that delegation be presented in 
the House so that the House may decide the 
matter in the light of that report. I think that 
the decision should be taken as early as 
possible because this matter has been giv-
ing rise to explosive situation. Therefore, I 
urge upon you to kindly direct the Govern-
ment for it. It you are not willing to take this 
responsibility you may ask the hon. MIrI,,,ler 
of Horne Afj.:"r!-> to put the report 01 rtlis 
delegation before the House and keeping in 
view the explosive situation, the Govern-
ment should not allow any construction or 
alteration to take place until this report is 
presented. (Interruptions) 

[English} 

MR. SPEAKER: It is absolutely not nec-
essary. You de. not prolong it unnecessarily. 

[ Translation] 

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir, delegation of National Integra-
tion Council was scheduled to go there, but 
neither the Chairman of the Council not the 
Home Minister not the Ex-Prime Minister 
went there. We should like to know as to why 
they did not go there as part of such an 
important delegation. In newspapers differ-
ent causes .... 

MR. SPEAKER: If all of you behave like 
this, then I will have to give chance to them 
also ....... . 

(Interruptions) 

[English] 

MR. SPEAKER: It is not necessary. AI. 
a proper time we can discuss all these things 
and not now. 

(Interruptions) 

SHRI RAM NAIK: But still they have 
raised the issue.(lnterruptions) 

MR. SPEAKER: I was on that. 

(Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Kindly do it. Do not wait. You may 
clarjfy that it was not a parliamentary delega-
tion. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): If that satisfies my friend here My 
Lord ... (lnterruptions) I have been out of 
P"Iriiament for 1',., , ... st two days because of 
lnol:>p' .... ition. 

Mr. Speaker, Sir, let us not quitJI.Jle 
about words whether it was the parliamen-
tary delegation or a delegation of Members 
of Parliament. The question is what was the 
purpose for which that delegation had gone-
to ascertain the truth and facts. We find that 
stUlseriousattefTl)ts have been made, which 
had been our apprehension, to suppress the 
truth and conceal the real facts. It is very 
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unfortunate that the Chief Minister of a State 
should describe the visit olthe parliamentary 
delegation ..... 

SHRI ATAL Bl HARI VAJPAYEE: Not 
the parliamentary delegation. 

SHRI SOMNA TH CHATTERJEE: orvisrr 
by a delegation of Members of parliament, 
wrrh or without the BJP ... (Interruptions} It 
would have been the parliamentary delega-
tion if BJP had participated. 

SHRI ATAL BI HARI VAJPAYEE: No, 
no ..... (Interruptions) 

SHRI SOMNATH CHATTERJEE: 
Therefore, rr seems that my esteemed friends 
on the BJP are only concerned about the 
parliamentary delegation and not about the 
delegations of the tJembers of Parliament. 
Therefore, if it was the parliamentary 
delegation,then truth should have been out, 
otherwise not. And the Chief Minister for 
whom I have the personal respect, I do not 
see any reason why he should go to the 
press and make such derogatory comments 
which only complicate matters. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
he did not. 

SHRI SOMNATH CHATTERJEE: How 
does it help him or helped his cause I do not 
know. Even ..... ithout warring as to what will be 
the response of this delegation of Members 
of Parliament as to their experience and 
what they have seen there ... (Interruptions) 

SHRI LAL K. ADVANI: He has said, "I 
expect the report to be fair and impartial." 
Obviously. words are being put in his 
mouth.( Interruptions) 

The Pioneer has said that it was a lIop. 
The Chief Minister has not said it. 

[ Translation) 

When the Chief Minister has not made 
any such statement, then who will give the 
reply? He has merely stated that he ex-
pected that the report would be fair and 
objective. 

SHRI SOMNATH CHATTERJEE: Then 
we will find out. I am sure Advaniji has the 
second-hand information. 

SHRILALK. ADVANI: Itisthefirst·hand 
information. I heard Shri ChandraJeet Yadav 
saying that got the first time. It is not fair to 
have that. (Interruptions) 

SHRI SOMNATH CHATTERJEE: What 
is being said here is that the NIC delegation 
was not important enough because the ex-
Prime Minister had not gone because so and 
so had not gone. After all, it was with the 
authority of the NIC that this delegation had 
gone. It was already decided. And those who 
had gone there were the members of the 
NIC. They are the members in the sub-
committee. Three or more does not matter. 
The question is whether they represented or 
not. That is why, I would request my friends 
of the BJP that they should cooperate full. 
The suspicion has become more accentu-
ated now because of the attitude that has 
been taken. Therefore, I do agree with Shri 
Chandra Jeet's suggestion that the Home 
Ministershould immediately come and let to 
the House know what is the position. Let us 
have the report - I do not know, who is 
preparing the report- so that the people, the 
country and this House, at least should know 
what is the real pOSition. 

SHRI A. CHARLES (Trivandrum): Mr. 
Speaker, Sir, this side also should be heard. 

I am one of the Members, who was 
asked to go with the Delegation, yesterday. 
I am nottelling anything about the Delegation.1 
did not go there on my own accord as a 
tourist. I was informed by the Home Minister 
of this country, on the basis of the decision 
of the Parliament that a Joint Delegation of 
Members from Parliament and NIC was 
going there. And we have been 
there.(lnterruptions) 

MR. SPEAKER: I will say what has 
happened on that day because I was also 
there in the House. 

SHRI A. CHARLES: At 1 0 o'clock today. 
we met under the chairmanship of the Home 
Minister and something will come out. What 
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I mean to say is that a Delegation of Mem-
bers of Parliament and NIC had gone there. 
h will be unfortunate if that Delegation is not 
given due responsibility and the status of a 
Parliamentary Committee. 

MR. SPEAKER: Why are you quarrel-
ling on something which can be decided? I 
know what is happening. 

SHRI JASWANT SINGH:(Chittorgam): 
I wish to share my concern on the issues that 
have been raised by the han. Merrbers of 
Parliament. You would accept that this was 
the most unusual step taken by a collectivity 
and through the Govemment The Govem-
ment started by saying and the Union Home 
Ministers is on record that he himseH would 
lead it. 

MR. SPEAKER: No. 

SHRI JASWANT SINGH: Sir, he is on 
record. I am coming to the point that I wish 
to make. 

MR. SPEAKER: WeR, these are the 
matters of record. 

SHRI JASWANT SINGH: This is a mat-
ter of record. He had stated , wiD lead iI 
myself- h was informed through the Press 
and by announcements that two delegations 
wiD go; one led by the Union Home Minister 
and the other led by the Union Minister of 
State. Then this was changed. h was a most 
unusual step. 

MR. SPEAKER: Alleast, my memory 
says that that was not what he had said. 

SHRI JASWANT SINGH: This is a mat-
ter of record. And it was, nevertheless, a 
most unusual step taken to send a Delega-
tion of Parliamentarians to look into what is 
happening in a state of the Union. h was a 
most unusual step taken and having taken 
that step, I appeal to my good friend, Shri 
Somnath, if he uses this AssenDIy now on 
the basis of newspaper reports be pillorying 
a Chief Ministerofa State and to call what he 
said is highly objectionable- not to take 0b-
jection merely because it has been staled in 
·Not recorded 

the report. rnere is no authorisation of the 
Parliament to bring into the disscussions of 
this asserTbly, the conduct of any Chief 
Minister olthe States of the Union and yetW8 
are doing that. That is the second most 
unusual step and the second rnost unusual 
procedure. Thirdly, we are now asking that 
this visit of NIC Delegation whetherthey may 
be three or five or even one, it does not 
matter and I am not dwelling on that - that 
instead of submitting its report tothe NIC,- it 
is very good and I am very glad that the 
Leader ofthe Janata Oal orthe Janata Party, 
I do not know what it is now called. that he leu 
this Delegation. I was infonned that even he 
was re'uctant to take on this mantle- was 
asked to send his report to tile Parliament. I 
am ready for that. H the han. Member has 
suggested that that report be submitted to 
the Parliament .. let it be submitted. 

MR. SPEAKER;But who have said that 
that report should be submitted to the Parlia-
ment? 

SHRI JASWANT SINGH: The hon. 
Members have said. Let the report be sub-
mitted and let the third most unusual! step be 
taken. Two most unusual precedents have 
been set. Therefore if the report is now being 
sought.. .. ( Interruptions) 

SHRI HARI KISHORE 
SINGH(Sheohar): We have never raferred 
to the President of the BJP or the President 
of any other party. I am sorry that I never 
expected this thing from the hon- Member. 

SHRI JASWANT SINGH: I do not know 
he is taking objection to; but whatever he he 
is takinQ the objection to .. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): He is equating ... {Interruptions}" 

MR. SPEAKER: That will not from part 
of the record. 

(Interruptions) 

SHRI NmsH KUMAR(Barh): But why 
did you say whether it is Janta DaI or Janata 
Party. when you do not know even the name 
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of the party. why did you say like this. 

( Interruptions) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker. Sir. sometimes 
one gets confused. (Interruptions) 

SHRI NITISH KUMAR: Then why are 
you speaking Janata Oal or Janata Party. 

( Interruptions) 

[English! 

SHRI JASWANT SINGH: I beg your 
pardon. That was not my intention. (Interrup-
tions). A most unusualthird step is now being 
recommended that the report of the NIC and 
the Parliamentarians should be submittied to 
the Parliament. I appeaUo you. Letthe report 
come here and let the Parliament take this 
most unusual step. Let it take the fourth most 
unusual. step of discussing that report. I 
appeal to you. Let that report be presented 
to the Parliament - not within two or three 
days. time. I appeal to all those who went to 
Ayodhya to give their report because they 
have already made up their minds. So. let 
them give their report before today is out. I 
appeal to you to have this discussion before 
tomarrow is out. Let this matter be finally 
resolved. sir. this is not the way in which the 
Parliament is to be used. (Interruptions) 

MR. SPEAKER: n is not necessary for 
you also to speak so much on this 
point.(lnterruptions) n is not necessary. why 
is it necessary? (Interruptions) Why is it 
necessary for everybody to speak on this? 
(Interruptions) No. Please take your seat. 
(interruptions) What has been said on the 
floor of the House and what I have under-
stood is that eveybody is ready for discus-
sion. That is one point. 

( Interruptions) 

SHRI EBRAHIM SULAIMAN 
SAIT(Ponnan~: There is a point in that. 

MR. SPEAKER: Why is it necessary? 
When discussion takes place. you can speak. 

SHRI EBRAHIM SUUAMAN SAlT: Sir. 
the leader of the delegation has asked for 
certain documents from the UP Govemment 
and the UPGovernment has promised to 
give them. Let us wait for those dOCUrT1e"!t:: 
before giving the report. (Interruptions) 

MR. SPEAKER: Please sit down. Or 
one point, there is no difference of opinion 
that there should be a discussion on this 
issue in thee House and as soon as it is 
possible for us to do. 

The second point is that certain Mem-
bers of this House had gone there. H was 
said on the floor of the House that the NIC is 
sending a delegation and if the Mermers of 
this House want to go with them, they would 
have no objection. So. the NIC delegation 
with the Members of Parliament did go to 
Ayodhya; they have seen the situation over 
there. they must have formed their own 
opinion and views; and they must have 
collected the information. The natural corol-
lary is that they would speak to the Home 
Minister on their visit. Probably. they would 
give a report to the Home Minister on their 
visit. 

SHRI EBRAHIM SULAIMAN SAlT: I 
have already spoken to him 

MR. SPEAKER: Yes. You have altaady 
spoken to the Home Minister on this point 
(Interruptions) n is not necessary. I think we 
would have a discussion on this. I would fix 
the time for the discussion. after consuning 
aD- concemed. Then. in a proper manner. let 
us have a discussion. let us not raise it every 
day. Once we OISCUSS it, it should be over 
(Interruptions) 

SHRI NIRUAL. KANT! CHA TIERJEE 
(Dumdum): Sir, am I able to draw your 
attention?(lnterruptions} 
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MR. SPEAKER: You do it. 

SHRI NIRMAL KANTI CHATIERJEE: 
Sir, today the employees of Regional Rural 
Banks are on dharna. Yesterday the e~loy­
eas of almost all the public sector banks were 
marching on the streets 01 Delhi. It is obvious 
that the bankmen of our country have be-
come restive. They are objecting to many 
things in the Narasimhan Committee report 
including the tendency to allow the private 
and foreign banks to function in our country, 
over-shadowing the public sector banks. 

Today's dharna has a history of some 
live or ten years. 

12,25 hrs. 

[Shri Sharad Dighe in the Chair] 

In 1983, the employees 01 the regional 
rural banks moved the Supreme Court for a 
si~1e demand which is recognised in our 
Constitution also, that is equal pay for equal 
work. They had to go to the Supreme Court 
to guarantee that. After that, the Supreme 
Court directed the Government of India to 
appoint a national industrial tribunal 10 con-
sider the structure of wage and pay in this 
particularsector. This tribunal gave ~s award 
on 30th April, 1990, that is nearly two years 
ago. This award was that they should get 
equal pay, allowances and benefits like the 
commercial banks 01 Ihecountry and that too 
trom 1st September, 1987, thaI is a 
reslrospeclive effect was given of nearly 
three years. 

The story is that the Government of 
India accepted the award in to to and issued 
Government order on 22nd February, 1991, 
that is, a year ago. 

MR. CHAIRMAN: Be briaf. 

SHRI NIRMAL KANTI CHATIERJEE: 
Even up to now, they have not been given the 
benefits of the award. The implementation of 
the award of the tribunal is still being -
awaited after two years have passed since 
the award of the tribunal. Naturally, the 
payment of arrears from 1 st September, 
1987, as per the above - mentioned award, 
have not yet been paid. 

Sometime back we were discussing 
about Maruti, the people's car, etc. Tllase 
bank employees come a little below that 
strata of income. They are being denied their 
payforthe last five years because the award 
is from 1987. And they are sitting on dharna. 
Through you, I draw the attention of the 
Minister of state for Parliamentary Affairs, 
who at one time. ! may remind him - was not 
dissociated from such movements, to have 
a response about what the Government 
proposed to do to meet the demands which 
are made during dhama. (Interruptions) 

SHRIBASU DEB ACHARIA (Bankura): 
Sir, ! have also given notice.(lnlerruptions) 

[ Translation) 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, through you, 
I would like to draw the attention of this 
House to the naxalite activities in bordering 
areas of Madhya Pradesh, Andhra Paradesh, 
Maharashtra and Orissa. a women's naxalite 
organisation has come up there, which is 
active particularly in the tribal -dominated 
Bastar district of Madhya Pradesh. Their 
centre is situated at Garh-Chaiauli in 
Maharashtra from where they conduct all 
their activities. This nexalite organisation is 
working under the patronage of people's 
War Group. Primarily they are taught how to 
throw spears and shoot arrows but at the 
same time they are also taught to use r~Ie, to 
make and to use A.K- 47 rifles. There is 
sharp increase in naxalite activites in the 
bordering areas of all the four States, par-
ticularly women are being orgainised to re-
volt. This organisation is active in 
Dandakamya area. I would like to know from 
the Government the details of the steps 
taken and being taken to curb the fast grow-
ing naxalite adivites immediately which are 
creating disturb .. ,·, uS in the bordering areas 
of those four SI<1I",&. 

[English) 

SHRI SUDARSAN RA YCHAUOHURI 
(Serampore): Sir, through you,! would like to 
draw the attention of the House on a very 
important matter. Since its inception, the 
State Bank of India's Foreign Department at 
Calcutta had been performing the centralised 
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foreign exchange dealing and cover opera-
tions and controlling the entire foreign ex-
change business of State Bank of India 
efficiently. But the State Bank management 
has been trying to shift the Foreign Depart-
ment from culcutta to Bombay and transfer-
ring important jobs from Calcutta Office since 
1960s. In 1983. the management has shifted 
the rupee travellers cheque section from 
Calcutta to Bombay and in 1986·87, they 
opened dealing centres at Bombay, Madras 
and Delhi to decentralise the foreign ex-
change dealing and cover operations. The 
State Bank of India Staff Association and a 
section of the State Bank Officers have 
strongly objected to these steps, which in 
their opinion, would erode the profitability of 
the Siale Bank's foreign exchange transac-
tions. They are of the view that the Foreign 
Department in Calcutta with its expertise 
infrastructure and centralised cover opera-
tions could better compete with other banks 
in quoting best foreign exchange states to 
the corporate clients. 

Therefore. I would request the Govem-
ment to clarify its position and to state clearly 
that the Foreign Department at Calcutta will 
not be shifted to Bombay or any other place. 
This is an urgent matter which involves not 
only the fate of hundreds of employees but 
also a question of efficiency of the State 
Bank Foreign Department. 

( Translation] 

SHRI GEORGE FERNANDES 
(Mszaffarpue): Mr. Chairman. Sir, before 
starting your list, please listen to me. 

[English] 

MR. CHAIRMAN: I will allow you after 
the Members, who have given notice, have 
spoken. 

(Interruptions) 

PROF. SAVITHRI LAKSHMANAN 
(Mukundapuram): Sir, a fire which lasted for 
more than ten hours broke out in a factory 
campus, Premier Cables, Karukutly in my 
constituency. a fireman. Mr. Radhakrishnan 

lost his life and several others were injured 
while trying to put off the fire and save the 
cable factory. 

It was not the first incident in this cam-
pus. From 1991, January 26th onwards, the 
factory is under lock-out due to certain labour 
problems. After that, for more than at least 
four time, there was fire inside the campus. 
Grass upto twelve feet high and heaps of old 
insulation wir~ may be the cause for spread-
ing fire to 62 acres of the campus. All the 
trees in the campus caught fire. It is reported 
that the fire line was not cleared in the 
campus. 

I urgee upon the Government to insti-
tute an inquiry in the matter and necessary 
compensation may be awarded to the de-
ceased the deserving officials and the public 
too. 

[ Translation] 

SHRI BRISHIN PAT(L (Siwan): Mr. 
Chairman, sir, the han. Members have been 
raising in this House on earlier occasions 
also, the question of reinstating those em-
ployees who had been dismissed from ser-
vice under section 14 (11). On the one hand, 
the question of their reinstatement has been 
raised and on the other hand, employees are 
being dismissed under section 14 (11) even 
today 

The officers of the Muzaffarpur division 
of the N.E. Railway dismissed the Head 
Clerk working in the office of permanent Way 
Inspector on 20.11.91 and the Office Super-
intendent in the office of shri C.K.Pandey 
Executive Engineer (Works), Muzaffarpur 
on 25.11.91 under Section 14 (11). The 
offence for which they had been dismissed. 
is still pending in the court. when the matter 
is subjudice. how were they dismissed? You 
are aware that there is a direction of the 
Supreme Court that show-cause notice 
should be given to the employees before 
dismissing them. They should be given ample 
time to defend themselves. The officers 
dismissed the employees in violation of all 
this. Injustice has been meted out to them. 
Therefore, through you. I demand an urgent 
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inquiry into it so that the dismissed e~y-
aes may get justice.

SHRI BHOGENDRAJHA(Madhubanij:
Mr. Chairman. Sir. though you, Iwould like to
draw the attention of the Government and
this House to the act of violations of the
CGnstitl mon by the Goverrune"t Of Indi;:l
There are ~i-i5 ~~IIQ.Jages in the Eighth
Schedule of our Constitution. In addition to
this. other languages spoken in other parts of
the country have been recognised as na-
tionallanguages. Mailhili is one of them and
its rich literature is available from 12th cen-
tury. This language is the mother- tongue of
a large part of India and Nepal. From Delhi.
Nepal appears as a foreign country. But in
view of language, geography history and
culture. it is like a real brother to us and we
still have social ties with them. In 1914,
census could not be held in our country due
to Second World War. During the census of
1951 and 1961, the Maithili speaking people
submitted their representation to the Gov-
ernment but later on the Government did not
publish the figure regarding Maithili speaking
people in violation of the Constitution. We
came to know about this later, but it was
stopped by the Government through a
secret order.! have written to the Minister of
Home Affairs to stop this injustice immedi-
ately. Maithili is an ancient language. It was
recognised by the University in the first
decade of this century. At that time, all the
educational institutions in Bihar and Orissa
were affiliated to Calcutta University. Seven
Universities still have post-graduation course
in Maithili. Thousands of students have post-
graduated in this language and thousand
others are doing so. Hundreds are doing
doctorate also, but recently the Bihar Gov-
ernment, like the Centre has decided to
remove it from list of optional subjects torthe
examination or State service Oomrniss.on,
Mothertongue is known to eveyone. It is me
simplest medium for acquiring knowledge
and development of the masses. Therefore,
I would like to tell those, who are not aware
that folk songs sung by lakhs of people like
heroic poetry of lodhi named 'ladi Kayan'
and poetry of Shailesh, whom people call
Salehas and the poetry of Deanabhadri are
very popular in India,and Nepal. Besides,

*Not recorded
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there are thousands of books in this lan-
guage. In such situation, when we are not
able to adopt a new thing, it is also unjustified
to show such altitude to an old language. In

. spite of all our efforts, three-fourth of our
population is still illiterate. Mother-tongue is
the si"1llest and best medium to educate
~op~. Therefore Iwould request the Gov-
emment to publish immediately the census
report of Uaithiti -speaking people and the
Bihar Government should withdraw its deci-
sion. With these words, Iconclude. (Inter··
roptions). My friads is saying ... {Interrup·
tions)

[English]

MA. CHAIRMAN: let this. not be re-
corded.

(Interruptions)

SHRI V. DHANANJAYA KUMAR
(Mangalore): I would like to bring to the
notice of the Govemment the severe power
crisis that has developed in Karnataka. The
produc1ion of power is much less than 50 per
cent of the demand. Many industries - both
high tension and low tension industries- are
on the verge of closure and so much of
uneJ11lloyment is being created. After a long
deliberation, the Mangalore Super Thermal
Power Project was cleared. Uore than 1500
acres of land was already acquired for the
purpose. The Mangalore Super Thermal
Power Project was to be set up with the
Russian aid. Now, on account of the political
changes in USSR there is no guarantee that
Project will ~me up. Now, we hearthe news
that International Monetary Fund and the
World Bank aid will be taken for making
investment in the power generation sector.
So, I would Old~~ an earnest appeal to the
Government to '''"dSt such funds so that the
Mangalore Super Therma' Power Prolecr
could be set up immadiat~ly. Till! th ••n I
request that invnediate arrangemerus be
made for the supply of power to Tamil Nadu,
Karnataka and Maharashtra to tide over the
situation.

SHRI THAYll JOHN ANJAlOSE
(AJleppey): Sir, I would like to draw the
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attention of the Government to the serious 
drought situation in the b1ate of Kerala. The 
State is faced with an unprecendented situ-
ation of drought and shortage of drinking 
water. The drought has affected all fields of 
economy in the state. The agriculture sector 
is the worst affected. The cash crops which 
earn foreign exchange for us are on the brink 
of a collapse. The filral population is faced 
with unemployement and poverty. Th~ 
coastal belt also is seriously affected with 
fisherman thrown out 01 jobs. 

I would request the Government to take 
immediate steps in this regard. 

[ Translation1 

SHRI SURYA NARAYAN YAOAV 
(Saharsa): Mr. Chairman. Sir. at present the 
Bihar Government is negotiating with Nepal 
for construction of a high dam on river Kosi 
but the Government 01 India is not likely to 
take any action on it now. Due to this. the 
Bihar Government is finding it difficult to 
negotiate with the Government of Nepal. 

Every year there is loss of life. property 
and crops due to floods in North Bihar and 
both tho Central and the State Governments 
spend billions and billions of rupees as relief 
and grants. I would like to demand from the 
Government of India that it should immedi-
ately take up these important questions. 
Besides this, it is clear from the survey 
conducted by the Government of Bihar that 
haH of our country can be supplied electricity 
if this high dam is constructed with the 
consent 01 Nepal Government. 

Therefore, I would like to demeand that 
immediate arrangements should be made 
forthe construction of high dam on river Kosi. 

[English] 

SHRI DWARAKA NATH DAS 
(Karimganj): In Hailakandi district of Assam 
there is only one L.P.Gdistributorship and as 
a resuH there is maximum demand for cook-
ing gas but this single agency cannot cope 
up with the hige demand. On the other hand 
fuel wood is not at aU sufficiently available 

due to heavy deforestation through illegal 
felling of trees and because of drawing of 
planls and banboos as raw materials by the 
Hindustan Paper Corporation 
ltd .. Panehgram. 

So,I urge upon the Govemmentto allow 
another L.P.G. distributorship at an earty 
date in Hailakandi district to meel the de· 
mand of the large number of consumers so 
that they are relieved of their anxiety of 
having gas cylinder. 

SHRI B.N.REDDY (Miryalguda): Mr. 
Speaker. Sir. I would like to draw the atten· 
tion of the Central Government towards 
deteriorating condition of Handloom Weav-
ers in Andhra Pradesh. The Government's 
callous attitude caused an inordinate delay i:1 
meeting their genuine demands. In response 
to the re;xJrted starvation deaths of more 
than 100 handloom weavers. some Minis-
ters and officials had visited the State during 
the lastquarterof 1991. The purpose of such 
visits was. I think. merely to show lip sympa-
thies to the families of the unfortunate vic, 
tims. This is because none of the promises 
made to the people !luring the visits was 
fulfilled so far. For instance, while the Union 
Textiles Minister, Shri Ashok Gehlot, prom-
ised all help to tide over the crisis in the 
handloom industry. the COllimerce Minister. 
shri P. Chidambaram has gone to the extent 
of assuring to supply 4000 bales 01 yam to 
Andhra Pradesh every month by the South 
Indian Mills Association. 

But to our disappointment. nothing has 
been done. Not asingle bale was received by 
the weavers. Neither the Central nor t~ 
State Government has paid any attention 
that it deserve in this regard. Further, it is a 
matter of serious concern, as no colTlJ6nsa-
lion was provided to the bereaved families so 
far. 

Now, coming to the crisis in the handloom 
industry, I think. it was due to the unprec-
edented increase in the price of yam and 
dyes and lack of worX.. As a result. the 
Primary Cooperative Societies. the APCO 
andthe State Textile Development Corpora-
tion have failed to provide work to the weav-
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ers. Whereas, the master-weavers, not only 
reduced the .off-load but also the wages to 
cofT1)9nsate the price ina-ease of yam.!n 
fact, the State Textile Development Corpo-
ration which opened its branch in Noverroer, 
1988 at Chirala (Guntur District) is still not in 
a position to provide continuous work due to 
severe financial crunch. For instance, out of 
1200 merrbers registered with it, only 400 to 
500 are being employed, that too, not con-
tinuously 

Finally, what I would like to bring to your 
kind notice is that though the Andhra weaver 
is second to none in skill and efficiency, he or 
she is not getting enough work to do. And of 
course, handloom industry is the second 
largest employment source, next only to 
Agriculture, in the State. 

It is, in this backdrop, I request the 
concerned Ministers to treat the matter on 
war-footing so as to provide relief to the 
people by supplying yam, the other materials 
at cheap rates and providing the daily work. 
This is essential as recurrence of such deaths 
can be prevented in future. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): I hope the Ministers are listening to 
this important issue. I think they are not even 
listening to this important issue. 

[ Translation) 

SHRI RAM NAGINA MISHRA 
(Padrauna): Mr. Chairman, Sir, through you, 
I would like to draw Government's attention 
towards the plight of crores of sugarcane 
growers in Uttar Pradesh. A very critical 
situation has arisen in Uttar Pradesh Uttar 
Pradesh has a total population of 12 crores 
and sugarcane is the main source of liveli-
hood to majority of the populace. There are 
f05 sugarmills in U.P. Most of them are 
obsolute and in a dilapidated canattion and 
they have a crushing capacity of 800 to 1200 
tannes only. They have been running in 
losses to the tune of crores of rupees. Today 
the mill owners owe crores of rupees to 
sugarcane growers. At present, the recover-
Ies, both Governmental and non-Govern-

mental are made from the farmers. As a 
result, the property of farmers are being 
attached and arrest warrents are being is-
sued against them The farmers are not 
getting their due payment, despite being in 
possession of slips received from sugar 
mills. Through you, I would like to submit to 
the Union Government that there are only 
two ways to keep the sugarcane growers of 
U.P. alive. The first remedy is to provide 
necessary machinery for the expansion of 
800-1200 tonne capacity sugar mills into 
2500 tonne capacity units. Secondly, it would 
be difficult to crush the entire sugarcane 
produce in the absence of new Sugar mills. 
I would also like to mention here that there 
are two rates for sugarcane in U.P.viz. As. 
451- paid by sugar factories and Rs. 30/- to 
As. 351- paid by crushers. I would also like to 
submit here that arrears to the tune of billions 
of rupees are pending against sugar miU 
owners. Earlier, the Union Government has 
waived loans of RS.1200 crore to provide 
relief to the farmers. I request the Central 
Government to direct the banks to accept 
the slips from sugarcane growers as mort-
gaged property and make the payment 
thereof in order to clear their arrears and 
enable them to sustain themselves. I feel 
that this is a practical suggestion and the 
Government should pay its attention to-
wards it .... (Interruptions) 

SHRI CHANDRA JEET YADAV 
(Azamgarh): Mr. Chairman, Sir, the problem 
faced by the sugarcane growers of Uttar 
Pradesh is indeed a serious one. The farm-
ers are not getting their payment and they 
won't grow sugarcane in the coming year-
- (lntenvptions) 

(English) 

MR. CHAIRMAN: lam not allowing you. 
Shri Ramashray Prasad Singh. 

(lntenvptionsr 

SHRI RAMASHRAY PRASAD 
(Jahanabad): Sir, Shri Saryu Prasad, the 
brave young driver of the Masaudi city brach 
of the State Bank or india. Ioc:aIed In the 
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Masaudi sub-division of Patna district in
Bihar, who saved Rupees one crore from
dacoits on October 31, 1990,is yet to be

~ rewarded for his courageous act. Although
the youngman got seriously injured in the
process, he gave little value to his life in the
discharge of his duty. Senior officials of the
Bank and the local administration were all-
praise for this courageous act and termed it
as patriotic Such young people should al-
ways be encouraged.

The criminals and dacoits attacked the
jeep with bombs. The driver got injured and
the vehicle cough! fire, yet he drove the jeep

I to safety and saved Government money. It's
r--- a pity that the driver had to pay from his

pocket for his treatment. The Government
should have given him promotion and pro-
vided him with adequate compensatio and
reward.

I request the hon. Minister of Finance to
provide appropriate compensation and suit-
able employment to the young man, so that
it may inspire others as well.

[English)

SHRI S.B. SI DNAL (Belgaum): Mr.
Chairman, Sir, Iwould like to draw the atten-
tion of the Government to the news report of
Times of India dated 08th April, 1992, in

'which it has been stated that there has been
communal clashes in 8e!gaum City.

I would also like to draw the attention of
.: the Government on the Hiaousten Times

news report doled 8th April, 1992, captioned
"TOP ULTRAS LINKS IN
KARNATAKA. "Accoring to this report, some
of the top militants self-styled Lt. General of
the Bhindranwala Tigers Force of Khalistan
visited Bangalore recently for co!lecling funds.
It is also stated in the rer:~~ that these
dreadful Punjab mi!i!,:;rns have Visited Bidar
and pledged to help the students ef the G~ru

f Nanak Engineenng COilGSG to avence :: ,e
killings of some sikh students in C!8~! ,% Wi:;',
iocals in 19P(3

'if
lt is a tact that extremists have c)::e~ded

t!":ei( activities in Karnataka 0;; <4 iarge scale

and communal clashes are also on the in-
crease.

It wili be appropriate to recall trus House
that LTIE activities were in the headlines of
newspapers in recent months.

Karnatakais considered asa very peace-
ful State and its peace loving citizens :;r:-:"d
not fall under thE:;clutches of these torc... ,;
has never happened in the history of 8el9 auu:
now because of such elements entry the
situation is becoming from bad to worse.

I appeal to the Government and our
hon. Home Ministertotake immediate acticn
against such elements with the help of the
State Government in the interest of integri~y
of the country.

[ Translation]

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, I am one again raising Iha
issue of North- East here. Just jr, the morn-
ing, we received news to the e:fect that at
3.P.M. today, the Cor:gress Party is formin;]
Government in the State with the supportet
M.L.As from other parties. Whom It has
weaved away in its own mimitable w.Jy Sir,
the State Assembly was kept in suspended
animiation a jew weeKs back and subse-
quent!y the former Chief Minister and many
political parties demanded cissolutior; ot the
Assembly and holding of fresh elections. TI ,e
Congress Party had raised several cboc
tions when in Nagaland, the Gcver"fYiG1t

with a majority support demanded thp ci ,::.;.).
lution of t!le State Assembly and h:;;c: f':' cl
fresh elections. Similarly, in Man',: ..~s c~::·:c
ail the political parties in lhe Si'~:{.':;~c:uc;',;
the youth conqress dr_'mand the k:i:;;nc; c:
fresh electior·s, but :he C8rlgre:;,:; Pa-:y is
once agair~ at its cld G~l:-TH.J as :s C'.':]\.~ln: ire;',',
its action In M.;,:·!,p'~r.

Funncr. :~:iS dC!,C'~1 on t~p r:~~et .:~.
Concrr-r.s ShOt..!d f(}:"'l~~VO a:1 d~~J:):~;I_~:' ~
t3.'r;;t'c~atlons In the mines of the peopte t~ .. i.
the Conqress has cnanqoc. that the:o I:; Cl

change in its attitude. This is the lIer'Y ,31'"
party which had been responsible bt"
ing similar situations in the :::O'f~'y:'
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past 40 to 43 years and is also to be blamed
for the present situation in State like Kash-
mir, Punjab and Assam. Through you, today
Iam forced to repeat here that the Govern-
ment is creating such a situation in the North
- East, in orderto instal its Government in the
State andforthis, the country will have to pay
a heavy price. it is highiy improper on their
part to circumvent the constitution and throttle
the political values, just in order 10 instal their
party's Government in small States with a
population of hardly 15·20 lakh people. There
is sWI some time lelt for 3'0 clock and I would
insist upon the Government that if it is even
least concerned about the North- East then
it should abandon this t:1ifS( Ior power, Even
the Stole Governor has sa r; that there is no
scope for the tormation et '" new Covem-
merit and 111attic ,f>.~:"d(:b:y sr-cuio be drs-
solved, H I am not inGcrre~,! le,Sl SahJrday,
Shri La! K";shna AdlJar'.l v..'L1S a!s:o;n thv State
and he publicly catlec Icr tr.e Ci':isc';;\!Oq of
the State Assembly <J:'"'d t,..; -:; !:g c) trcsh
elections. T~rcL!Jh y·c....., I vc: J:C ::"',(: to con-
vcy this comanc of .J:! nC"-GC '~J:ass parties
in tile country L!f;OUr~}8:'ic.' Cevvnrnent to
2-CFeeto ',!. dis solve !t~(J r,s~.l:mbiy and hold
fresh oloct.ons

SHR' LAL K. ADVAN: (Cand~;i NJQ..lr):
Mr. Ch.JIt'~,3.n, S:r, i fu:.:i !h~li It (S mos
uniorton It·J that r.. ~~!ina ~"sr1 ~;1(in of ume
three Sld't)S in "~f: iJon:' [c,s! ViZ.
MGg~U:::1/2.t-Lyl::'~l; ;'~pd I.'.'1a:l;pc;rhave
beccrno \ri,:,;!irn:, (.~ \Vf'L__"·:G~.kJ bd tor~nGd as
the a~;crn .~~t:-;c:;h.' t.cs ~~,!.:\r~,je 3SC whose
provisicns ~11esck:)' rr-s ..L:ucj 1d serve the
vested in:(:ro:.;ts c :""8 r'....J;~; party at the
Centre.

~11r.Cha.rman ':~'r,3:., 'la~~:)oen s.aio by
Shn Gc-orCJGFernJfl~:l'~',Lb: Satl'r,j(}y, I was
in lrnphal I ObSN',',::d that (he p':J:)pje ct
Manipi.r were 3g:: ..:'cri over two .ssucs. The
firs! issue \r\'.JS conCU"fi!:"i'J thu L1anipL..i: 12n-
\:0[13:]eand seconoiy t:'ey were higr;!y Cl91'

tatod over the manner in wr-ict. Ne.'i Delhi
\NJ.S making attempts to instJI a Congress
Ccvernrncnt in the State. Therefore, the
best rerr.ecy available to overcome such
situations of uncertainty in Cl democracy is to
seek a fresh mandate from the people.
Uniortunately, tge Government diluted the
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decision taken by the Governor of Nagaland
and imposed President's Rule in the State
and now attempts are being made to from a d
Congress Government in the Sate. No words
are enough to condemn this atrocious act. It 6;,
would be a welcome development, if good
sense prevails and the Government accepts
the suggestion made by Shri George ,.
Femandes, but I don't have any hope in this
regard, i condemn this and I feel that the
House should now come to a decision on
how to oppose when the Government brings
forward a Resolution in this regard.

[English]

SHRI SOMNATH CHATTER~lEE
(Bolpur): It is a dangerous move, in the
sense that in a sensitive area of the country
it is always a sensitive issue. The Govern-
ment has to be extra cautious so thal those
people do not feel alienated from the main-
stream; and that is precisely what is happen-
ing. Their legitimate demand is for recogni-

. tion of the Manipuri language and for its _
inclusion in the Eighth Schedule 01 the Con- .:..

-stitution, There has been unanimous sup-
port for it in the House and also outside. The
Government is not even prepared to give
time to their delegation to come and talk to
them. Even for that they are not able 10 find
time, far less any consideration being shown
to their demand.

Now attempts are being made by vari-
ous manoeuvres .., of course quite in the
tradition of the Congress Party .. .for installing
their Government. Aya Rams and Gaya
Rams are there. They are also getting prorni- /.
nent in this country, along with the other
genuine Rams, But this is very serious. It is
not a rnaner ot ajoke.l am not saying it lightly. \..
Defection is being institutionalised in this
country.Ant.-detection has lost all relevance.
Governments are being set up by encourag-
ing dubious political approaches and atti-
tudes. This is a very serious matter. Of
course it is very difficult to except the Con-
gress Government to learn any lessons. And:'
with their new attempts in dividing even
Parties inside the House, they feel more.:"I
encouraged now. I do not know what wil, _
happen with the divine blessings at Tirupati
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c:onfef80C8. Thenlfore. _strongly objectto My dear friend, Shri .... ( Intorwf'ti.,,],f, 
this and we condemn this. 

Sir. I support what Mr. George 
Fernandes has said. I they have any faith, 

, any belief in constitutional propriety, then 
they should dissolve the House there and 
immediately declare elections. 

{T ranslatioll] 

SHRI GEORGE FERNANDES: The 
han. Minister is prusent here and I can 
appreciate his difficulties. I know that he has 
some regard for the Constitution of this 
country. (Interruptions) 

THE MINISTER OF STATE IN THE 
MtNISTRYOFPARlIAM[NTARY AFFAIRS 
AND tJ.!tJISTEH OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SIlR! RANGARAJAN 
KUMARAMANGALAM): Sir, I would just like 
to make a brief react'lon. 

The Government has taken note of 
what they are saying. But,l think, at the same 
time they should also tum the pages 01 
history a bit when they were in power, how 
they handled the Nc:1h East. I wish to make 
it clear, .. jJll/<:rrup','ons,! 

SIIR! CHANDilA SHEKHAR (Ballia)'ls 
it an ilnswer trom the Minist"r? (Inler!";'!!" 
liolls) I am nCl! laking" as a persoClCl. ::·,ng.l5 
it the reaction 01 the GOller;;llIor.t? In the 
North [aslem Reg:::'!l. tile ,; :ua!lon IS (Jetting 
wo~ened every d.lY. What Mr. Goorge 
Fernandes has said is k:ss tnan v.~)at the 
actual position is. In overy p!;).L·C, )0:.1 d:e 
pursuing a policy where IOu ~;~e iL';"c'ng !: e 
country todisinteara(on. Yc'~ d,d sOOletb'flg 
in Punjab. The whde nz,,1.cfi oS rcap.ng ~he 
fruit of that. Y cu did wmethlLG in Nagaland. 
1 do not know y.'hat is goir:] to happen. Y~u 
are doing the sam&thiflg 10 f.,1anipur. You did 
'the same thing in Meghalaya. You an: doing 
1he same thing in JharkhilOd area. Every-
wl'lel'$. because.a! your indeCision or be-
cause oJ your _ipuIation.lhings are going 
~the ~.iaI8nI$IS ,at Ibis nation. 

SHRI SOMNATH CHATTEHJ[!:.. 
Kumaramangalam. 

SHRI CHANDRA SHEKHAR: Shri 
Mohan Kumaramangalam was a great man. 
I am not going to compare that 
Kumaramangalam with him. 

He is Rangarajan Kumaramangalam. I 
nope that something of that 
Kumaramangalam wi:! be in him and he will . 
think 01 something more seriously because 
it i::.. not a matter of joke. The matter is much 
more serious. Shri Lal K. Advani was there. 
Shri George Fernandes was there. We are 
sItting on a volcano, 

Mr. chairman, Sir. you know that half of 
our Army and Para· military organisations 
are engaged as of today in keeping peace in 
Ihis country. Are you going to deploy more 
people for keeping this civil law and order? 
sir, I do mot know. They are not capable of 
doing anything now. But the mZltter is much 
more serious. And I hope thaI all these things 
will be considered more seriously. 

[ T:ans/:ltionJ 

~:I iHILAl K. ADVANI Mr Cr;airman, 
SIr, sinCll a relerence h;)s t:iJ(;fi 1:: Manipur, 
It 'ike tins opportunitl to m.l~,e a submission 
in :I,.ga:d :'J It. Thcrtl arc:w) pO;IlIS ogi!ating 
tl,,~ ml!:J c! Ihe people. OncJ C,1', be solved if 
Hie r(;l,p[J party resists theld::ptJ';on tolorm 
a Govornrmm: i1 t'1e SI:111. ;:;:.(1 ord(,r~; fresh 
.,ructions. CJt rt will btl dift(;~11 I;:;r then 10 
agret:to tt:;sarurgerhlnt. lhcsE'ct)nd,lfeel 
IS comparative'Y s'r1'.;",8 J: d It w,'j IWi;> in 
Impro,;;[l!] tha sit;,;,,::.)n 10 tiie: St;t!.,. The 
pcoplo do have a strong Ie ;.';'(;9 for t.,1"nipuri 
!angucl96. As SUCh, them' ~;h()l;~d be no ddtl-
cuny 10 accepting it. The CCV\)' 'ln1Cr.: ~tiQUld 
make up its mind prior to the advent of tha 
Private Uember'sBill !:tatodforfriday. Hyou 
make an announcement to tbiS effect on that 
day itself, II will send gqod signals. You 
should not say that ~ are: not prepar~ 
now. 
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[English] 

SHRI RANGARAJAN KUMRA-
MANGALAM: Sir, at the outside I would like 
to make ~ clear that what is happening today 
in Manipur is a part of the democratic pro-
cess. To say that when Congress takes 
power it is by manipulation but when the 
allies of the opposition take power, it is by 
democracy. I think. it is not fair. Firstly. you 
cannot have two systems of balance. Sec-
ondly, it is true that in the North Eastern 
region the situation is delicate. It is not acase 
where I would say that one should not bother 
about. Insurgency is there. We are extremely 
worried. About Nagaland situatiion, we made 
it clear that the insurgency situation is some-
thing which, I think, we should all look atfrom 
a non-partisan point of view. It is serious 
enough for all of us jointly apply our mind as 
to how to do it. 

With regard to the Manipuri language 
issue, I do appreciate the issue being raised. 
Shri Saifuddin Choudhury, just a few mo-
ments ago, came across to me on this side 
and said that there is a delegation awaiting to 
see the Prime Minister. I would immediately 
make a mention to how soon we can do it. 
I understand the sentiments of the Manipuri 
people. There has been unanimity on this 
issue in the House earlier. We would find how 
best to solve the peoblem. (Interruptions) 

MR. CHAIRMAN: Now, we shall take up 

AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): On behalf of 
SHRIMATI MARGARET ALVA: I beg to lay 
on the Table .... 

(1 ) A copy of the Detailed De-
mands for Grants (Hindi and 
English Version) of the Minis-
try of Personnel, public 
Grievences and Pensions for 
the Year 1992-93.[Placed in 
Library see No. L T- 1764/92] 

(2) (i) A copy of the Annual Report 
(Hindi and English Version) 
of the Institute of Physics, 
Bhubaneswar, for the year 
1990-91. 

(ii) A Copy of the Annual Ac-
counts (Hindi and English Ver-
sion) of the Institute of Phys-
ics, Bhubaneswar, forthe year 
1990-91 together with Audit 
Report thereon. 

(iii) A statement (Hindi and En-
glish Version) regarding Re-
view by the Government on 
the working of the Institute of 
Physics, Bhubaneswar, for 
the year 1990-9i. 

Papers to be laid on the Table. (3) A statement (Hindi and En-

Shrimati Margaret Alva. 

13.06 hrs. 

PAPERS LAID ON THE TABLE 

Detailed Demands for Grants of the 
Ministry of Personnel, Public Grievances 
and Pensions forthe Year, 1992-93. Annual 
Report and Annual Accounts of the 
Institute of Physics. Bhubaneswar, etc. 

[EngliSh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 

(4) 

glish Versions) showing rea-
sons for delay in lying the 
papers mentioned at (1) 
above.[Placed in library see 
No.lT-1765/92) 

(i) A copy of the Annual Report 
(Hindi and English Versions) 
of the shah Institute of Nuclear 
Physics, Calcutta, forthe year 
1990-91 along with audited 
Accounts. 

(ii) A statement (Hindi and En-
glish Versions) regarding 
Review by the Government 
on the working of the saha 
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(5) 

Institute of Nuclear Physics, 

Calcutta, for the year 1990-
91. [Placed in Library See 
No. L T-1766192) 

A statement (Hindi and En-
glish Versions) showing rea-
sons for dolayin laying the 
papers mentioned at (4) 
above. 

Annual Report And Review on the 
Working of the National Small Indus-
tries Corporation Ltd, New Delhi and 

Statement Showing Reasons for Delay 
in Laying these Papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(PROF.P.J.KURIEN): I beg to lay on 
theTable-

1. A copy each of the following 
papers (Hindi and English Versions) under 
SUb-section (1) 01 section 619A 01 the Com-
panies Act, 1956:-

(i) A statement regarding Re-
view by the Government on the working of 
the National Smail Industries Corporation 
Limited New Delhi, for the year 1990-91. 

(ii) Annual Report of the National 
Small Industries Corpo.Limited, New Delhi, 
for the year 1990-91 along with Audrted 
Account's and comments of the Comptroller 
and auditor General thereon. 

(2) A statement (Hindi and English 
Versions) showing reasonsfordelay in laying 
the papers mentioned at (1) above. 

[Placed in Library. See No. L T -1767/92) 

[ Translation) 

The Punjab Agricultural Produce 
Markets (Amendment)Act, 1991 and 

The Punjab Agricultural Produce 
Markets (Second amendment) Act. 

1991 

[ Translation] 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTIAMBHAI H.PATEL); I beg to lay 
on the Table:-

(1) The Punjab Agricultural Produce 
Markets (Amendment) Act 1991 (president 
Act No.2 of 1991) published in Gazette of 
India dated the 14th May, 1991, [Placed in 
Library See L T- 1768/92] 

(2) The Punjab Agriculture Produce 
Markets (Second Amendment) Act, 1991 
(President Act No. 7 of 1991) published in 
Gazette of India dated the 15th November, 
1991. 

[Placed In Library. See No. L T-1769/92] 

13.07 hrs. 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Ninth Report 

[English] 

SHRI P.P. KALIAPERUMAL 
(Cuddalore): Sir, I beg present the Ninth 
Report (Hindi and English Versions) of the 
Committee on Private Members' Bills and 
Resolution. 

13.08 hrs. 

BUSINESS ADVISORY COMMITIEE 

Fourteenth Report 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, I beg to move: 

"That this House do agree with the 
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ISh. Rangarajan Kumarmangalam]

Fourteenth Report of the 8usiness Advisory
Committee Presented to the House on the
7th April. 1992."

MA. CHAIRMAN: The question is:

"That this House do agree with the
Fourteenth Report of the 8usiness Advisory
Commil1ee presented to the House on the
7th April. 1992."

The motion was adopted

13.09 hrs.

MA TTERS UNDER RUL E 377

(i) . Need for Simultaneous
Constitution of Board Gurage
link Between Salem Via Namkkal
and Rasi Puram and Madurai -
Maniachi.

[English]

SHFlI R DHANUSKODI ATHITHAN
Ckuchendur): S;r. Ihe approved scheme of
conversion 01 metre guage railway line into
B~)Ctru ~Juage between Madras and Dindigal
\I ..) vun.ouram- Tiruchirapalli, a distance of
mere than COO kms. is expected to take 7 to
10 years lorcompletion.lt isunderstood that
the first two phases of construction of SG line
between Karur ·Oindigul· Tuticorin have been
completed and the third and final phase
between Madurai- Maniachi is to be taken up
for construction. There is also a proposal for
construction of BG line between Karur and
Salorn Via Namakkal and Rasipurarn

If proposed SG line construction be-
tween Karur-salem viaNamakkal- Rasipuram
is taken up simultaneously with the final
phase of 8G line construction between
Maduari- Maniachi, the people of districts of
Tamil Nadu, Tirunelveli, Kanyakumari, Nellai
Kattambomman and Ramoad will be able to
reach Madras directly by 8G afterthe 8G line
construction between Madras and Dindigul
IS completed. This will go a long way in
Lltii1illg the aspirations of the people.

I, therefore, request the Central Gov-
ernment to take u simultaneous construe-

tion of 8G line between Karur and Salem via
Namakkal- Rasipuram and the construction
of 8G line between Madurai- Maniachi.

(ii) Need to provide more facili-
ties for Export of Bananas

SHRI VIJAY NAVAL PATIL (Erandol):
Sir. with modern technology and adoption of
tissue culture and other agricultural prac-
tices the yield of banana IS on the Increase in
the country. Therefore, there IS "'gent need
to take steps for export.ot bananas. A long
term policy is also required 10 be 'ormeo for
banana export. The Governr-ient of
Maharashtra has started giving ns 100/- ~
croras evrey year as grant to the farmers lor
growmg norucunure crop every year. There-
fore, other fruit crops like qrapes. mangoes
etc. Will also be available in large quantity for
export. Hence long term fruits exports plan-
ning is required. Ttus win enable the farmers
to get proper income for their produce. Gov-
emment will also get good amount of foreign - ~
exchange. I request the Minister for Agricul-
ture to keep substantial amount at the dis-
posal of APEDA for ooosting exports and
also I request to use hrs good office for
prevailing upon the Air India to reduce the
cargo charged and bring them at par with
other airlines. There is also need for a devel-
oping pre-coolinq and storage facilities for
bananas and other fruits before their final
packing and despatch. For this also Central
Govemment should give substantial facili-
ties for developing intrastructure.

(Hi) Need for repairing 'U' turn on
hill Alopes nearSunki on National
Highway 43.

SHRI K. PRADHANI (Nowrangpur): Sir,
the National Highway 43 runs from Raipurto
Vishakhapatnamvla Koraput district of Orissa
where this road passes through Eastern
Ghat mountains. Near Sunki on the hills,
there is a dangerous 'U' turning on the hill
slopes where the road is very narrow and
steep and the turning is a sudden turn where
the drivers face difficulty to adjust their steer-
ing of vehicles to cross the turning. About
three years back this turning was widened to
a comfortable size but the construction was
so bad that it was wahsed away during rains.
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As this roadis the only road available lor 
the people of this district to reach 

• Vizianagaram railway station for passenger 
and goods traffic, I draw the attention of the 
Central Government to get this road turning 
repaired immediately to aviod any %k in 
future. Thank you. 

{iv) Need to instal high power 
transmitter at Calicut 
Doordarshan Centre. 

SHRI K. MURALEE DHARAN (Calicut): 
Sir, Calicut Doordarshan Centre, at present, 
has a low power capacity. Ttle Government 
had taken steps to change it 10 a high power 
station Accordingly the h:gh powertransmit-
ter w;~h acc.essories was procured and IS 

now lying in the yard of All I.,dla Radio, 
Cailcut. The Kerala Governlnent had given 
the land for construction of building. But 
unfortunately the land has not yet been 
utilised for the purpose. Unless this high 
power transmitter comes Into opera:ion. the 
people of entire northern part of Kerala Will 
not be able to view the programme pr(;perly I. 
therefore, request the Central Government 
to start the construction oj building and instal 
the equipment whICh can benefit the entire 
people of Malabar, especially Wynad distnct 
which is thickly populated bytribals. adivasls 
and harijans. Thank you. 

(v) Need to constitute regional 
councils for Laddakh and 
Jammu regions 

[ Trans/at ;onJ 

SHRI MADAN LAL KHURANA (South 
Delhi): The people of Jammu have been 
agitating over the question of constituting 
zonal councils and rehabilitating the people 
who have migrated from Kashmir Valley. 
According to people of Jammu and Laddakh 
regions, the Government had allocated nearly 
Rs. 75 crores to the State but major portion 
of it has been spent on Kashmir Valley. A 
very small amount was spent on the devel-
opment of Jammu and Laddakh regions. 

As such, I would request the Govern-
ment to constitute seperate zonal councils 
for laddakh, Jammu and Kashmir Valley so 
as to ensure coordinated development in 

these regions. 

(vi) Need to provide more ships 
to the Andaman and Nicobar 
islands 

SHRi KASHIRAM RANA (Surat): The 
Government is rot paying as mu<::h attention 
!cwards Andaman and Nicoba. as it ought to. 
Laki1s of people visit these places since the 
day the Ceilular Jail of thiS hi5toricai place of 
freedom struggle ber.ame a na!iGnal mo-
ments. Apart from this. thousand, (.' 1'A3ople 
from West Bengal and Tamil r--..a,~u have 
made major Contribution towards the devel-
opment of thiS State. Thousands of people 
live from these two states there. Adequate 
transport facilities are not available for the 
local population. Ships are not avadable In 
adequate number::; be\'Neen Calcutta and 
Madrass to Port Blair In Andaman. Due to 
this thousands of people h;]ve to wait for 
ships lor nearly two 10 three !'lonlhs. Some-
times, they have to pay Rs.1 000 to Rs, 1500 
as lare whereas thf: actJal fare is Rs 150. 
The State ·owned snip' Harshvardhan" is 
not able to cap.: with tho traffic Ships avadable 
there used fortransportation of and movement 
of Hal pilgrims of and movement of Tami! 
refugees to Shri lanka. Due to this, the 
thousands oi people living in Andamans are 
faciOQ great hardship. This has an adverse 
eftocl on the price front. The prices shoot up 
and commodities tak" three tolive months to 
move from one place to other. 

In view of the aforegoing I would re-
quest the Government to provide sufficient 
number of ShiPS for the convenience of 
thoudands of people living in the Andamans. 
In addtion, these Ships should be used only 
for the people of andamans and nol for only 
other purpose. 

(vii) Need to run a super fast 
train from Aurangabad to 
Bombay 

[EnglishJ 

SHRI ANKUSHRAO RAOSAHEB TOPE 
(Jalna): The conversion from metre guage to 
broad guage from Aurangabad to Manmad 
has been completed and also a new train is 
running from, Aurangabad to Bombay, but 
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the said train takes about 12 hours to reach 
Bombay, from Aurangabad and vice versa. 
Also the timings given forthe same are most 
inconvenient to the people. One Super Fast 
Express train from Aurangabad to Bombay 
and vice versa should be started. Its depar-
ture time should be 11 p.m. from Bombay 
and Aurangabad both and it should reach at 
6 A.M. at both the places. By starting this 
Super Fast Express train by name of Oeogiri 
Express, the purpose of this conversion 
wOuid be fulfiled. I earnestl;y request the 
Central Government to start the train with 
immediate effect. 

(viii) Need to reduce the exciae 
duty In cotton yarn to pre-
Budget level 

DR. (SHRIMATI K.S. SOUNDARAM 
(Tiruchengode): There are a number of small 
spinning mills In the country supplying coarse 
and medium counts of cotton yarn to the 
small handloom prices and other inputs the 
mills have suffered huge losses and some of 
them have been even closed. When these 
mills were expecting some relief. enormous 
increase in the excise duty on cotton yarn 
and on viscose staple fibre has resulted in 
the closure of a r'lL'mber 0; mills which ad-
versely affected the handloom weavers. If 
the excise duty is no: withdrawn. the mills will 
have no opticn but to pass it on to the 
consumers i.e .. trle common man Wll0 buys 
clothes made out of cotton yarn of counts 
40's and below. 

In order to save these mills from 
enclousre and rendering thousands of work-
ers in the rural areas unemployed, I urge 
upon the Central Government to reduce the 
excise duty on cotton yarn to pre-budget 
level. 

MR. CHAIRMAN: The House <;I;)nds 
adjourned for Lunch to r& iissemble at {' 20 
p.rn. 

13_18 hrs. 

The Lok Sabha then adjourned for 
Lunch till Twenty minutes past Fourteen o( 

the Clock 

Demands for Grants (Gen.), 744 
1992-93 Ministry of Rural Develop-

ment; Food: Agriculturo; and Civil 
Supplie6 & Public Distribution 

The Lok Sabha re-assembled after Lunch 
at twenty seven minutes past Fourteen of 

the Clock 

[RAO RAM SINGH in the Chail1 

DEMANDS FOR GRANTS (GENERAL). 
1992-93-CONTD. 

Ministry of Rural Development;Minlstry 
of Food; Ministry of Agriculture; 

Ministry of Civil Supplies and Public 
Distribution CONTD. 

[English] 

MR. CHAIRMAN: I am glad to see that 
everybody is in a good mood today. 

SHRIP.M. SAYEED(Lakshdweep):You 
are always cheerful, Sir. 

MR. CHAIRMAN: ShriR.Jeevarathinam 
will now speak. 

[ Translation] 

-SHRI R. JEEVARATNAM 
(Arakkonam): Mr. Chairman Sir, as I rise 10 
support the demands for grants for the Min-
istry of Agriculture, I wish to make a few 
points. 

I can peel off from my memory the 
deflaration of the Congress Party before 
Independence that, it would do away with 
land tax after India became a sovereign 
state. But even 45 years after Independence 
nothing has been done. So, I request the 
Government 10 withdraw land tax aUeasl for 
small and marginal farmers who do not have 
more than 5 acres of ,land. Andfarmerswho 
use 3 H.P. or less rated motors for irrigation 
should be given concession on power taritf. 
T t.", should not be charq'iu 50 paisa per unit 
of "."Gtricity as is do"... " case of large 
farmers. I learn that in tlttl recent meAting of 
the State Power Ministers, it was decio"d to 
charge 50 paisa per unit of electricity. But I 
would like to say that this should not be done 
for all farmers, Government should review 
this decision and charge less power tariff 
from farmers having not more than five acres 

-Translation of the speech Originally delivered in Taml 
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of land and using 3 H.P. motors. 

Sir, I request the Govemment to provide 
Gil kinds of seeds, like paddy, millet, maize 
etc., of cost to small and marginal farmers 
through B.D.O. offices in the country. This 
will be of great help to them.· I have a few 
suggestions regarding my constituency. 
Pallipathu is a backward area with lot of 
agricultural potential. In spite of its role in 
green revolution the area has not developed. 
So, I requestthe Governmentto establish an 
Agricultural College in that area. Cheyyar in 
Arakkonam constituency is famous for sug-
arcane. Hence, I appeal to the Centre to set 
up a Sugar Mill at Cheyyar. 

Sir, the Government provides subsidy 
on fertilizers. But this subsidy is given either 
through the producers or through the dis-
tributors of fertilizer. The farmers are un-
aware of this subsidy given by the Govern-
ment. Therefore, the Government should 
devise a system under which the subsidy 
should be given at the point of sale of 
fertilizers to the farmers. 

In North Arcot district there is hot branch 
of NABARD. This district is setting records 
in the field of agriculture even with scare 
resources of water. So, in order to boost 
farming activities in North Arcot district, the 
Government should open a branch of 
NABARD there. Sir, lot of coconut trees are 
grown in a.1 area. But the trees are hit and 
damaged by various insects resulting in 
disappointment and loss to growers. This 
damage can be stopped and trees saved if 
agricultural demonstrators are appointed in 
each panchayat union to advise the growers 
to use insecticides. They can also be guided 
in growing the right varities so that more and 
more coconut trees can be grown. The 
demonstrators should be provided convey-
ance to visit their area to guide the coconut 
growers. This will be a boon to the farmers 
and will increase the agricultural production 
of the country as a whole. 

As regards fixing of the support price for 
paddy is concerned, I have a pertinent point 
to make. On the agricultural front, Tamil 

Distribution 
Nadu can be divided into two blocks, the 
South and the North. Southern part of Tamil 
Nadu comprises of Cauvery delta having 
perennial rivers like Cauvery Vaigai and 
Thamirabarani. This region has sufficent 
water resources. But the Northern region is 
devoid of such water resources. The farm-
ers in this region have to depend on tube 
wells also. Sinking oHube wells, and electric-
ity and diesel for motors and engines cost 
them heavily. Theretore, they spend much 
more than the farmers 01 Southern region. 
As such, while fixing the support price for 
paddy, the produce of Northern region should 
get a fair feel. The support price for paddy in 
the Northern Tamil Nadu should be fixed 
slightly more than what is fixed for the other 
region. I urge upon the Centre to take up this 
matter with th~ State Government. 

Farmers are faCing lot of difficulties in 
Tamil Nadu. Theydo not have a place to dry 
up the paddy after harvest; nor do they have 
godowns to store it. So, after harvest when 
they take the paddy for sale, either to Gov-
ernment societies orto private parties, about 
10% is discounted on the quantity of paddy 
reportedly lor moisture. Thus, larrners are 
put to inconvenience and loss. This is an 
important matter on which the Government 
should do something to alleviate the hard-
Ships of poor farmers. 

Mr. Chairman, Sir, in some parts of 
Tamil Nadu, essential commodities are sold 
at a very high price. People are suffering a 
lot because of this hike in the price of 
foodgrains.. So, I request the centre to 
release one lakhtonnes of rice to Tamil Nadu 
every month from Central pool. Such be-
nevolence can only bring down the price. I 
wish to emphises this point because, one 
kgs rice costs betwen 6-7 ruppes in the open 
market, while in PDS shops it costs around 
3 rupees. So, Centre should give as much as 
the States want. There is also the possibility 
of water scarcity in Tamil Nadu as summer 
marches ahead. Hence, Centre would do 
well to provide enough funds to the State 
enabling it to sink tube wells etc. to provide 
drinking water to the public. Or else. people 
will be exposed to severe water scarcity in 
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[Sh. R. Jeevaratnam) 

the months to come. Since, 'prevention is 
betterthan curo' I urge upon the Centre to be 
farsighted and meet the requirement of the 
Slale. 

In Tamil Nadu, there is lot of fresh water 
fish breeding. Because of bounteous rains 
recently. ponds and lakes in some parts of 
Tamil Nadu are full and rich in fish now. But 
the gain through sale of this fish is very little 
all the time. Because, Government give 
these ponds and lakes to cooperative socities 
at a very low rates. Certain persons with 
vested interest in the society getthe contract 
at a low rate and mere fast bucks. For 
example, a pond having fish worth Rs. 1 to 2 
lakhs is given just for 20,000 rupees to these 
so called societies. Government should put 
an end to this by going in for open auction of 
these ponds and lakes rich in fish. The fund 
thus raised could be utilized forthe develop-
ment of the area. 

There are large scale poultry farms in 
our area each having fowls ranging between 
20 to 50 thousands. But there are also small 
larms hal/ing a lew thousand Hows. This I\ind 
of small poultry farming should be encour-
aged by the Government by providing loans 
through banks. This will go a long way in 
removing unemployment. This will also be of 
additional help to small farmers. Hence, an 
appeal tothe Hon'ble Ministerto look into this 
matter and do the needful. 

Sir, the Milk Cooperative societies in 
TamilNadu are being managed bya privilaged 
few these days. Elections have not been 
held in these socities. Certain associations 
are pulling up hurdles in the way of elections 
to grind their own axe. This is not a healthy 
trend. Because of the alliance between 
Congress and ADMK, I do not intend to tell 
a few things about these societies. But I 
would like to tell the Hon'ble Ministerto do his 
best to getthe elections held there. I am sure 
he will make use of his office for a good 
cause. 

let me say few words about rural devel-
opment. We have Jawahar Rojgar Yojna. 

Distribution 
For this scheme, 80% is given by the Centre 
and 20% is contributed by the States. We got 
this Yojana passed in Parliament. But. 
Members of Parliament do not have any say 
in the implementation of the Yojana. We, 
M.Ps., do not know anything; how money is 
spent, what is the outcome? Nothing is 
known to us. We are at loss to understand 
as to what is happening to Jawahar ROjgar 
Yojana. When common man comes and 
asks a question about the YOJana, we are 
unable to answer. Then he tells us. 'why do 
not you take up the matter with the Centre? 
Why do not you assert?' This IS what the 
people ask us. But it IS very distreSSing and 
disappointing that we are not consulted as to 
how bestthe scheme could be implemented. 
In this regard, I have a suggestion to makes. 
A committee should be set up headed by the 
District Collector in WhiCh the local M.Ps. and 
M. L.As. should be members. And thiS com-
mittee should monitor implementation of the 
Yojana. Otherwise we will not be able to face 
the public. When M.G.R. was :n power, all 
the M.Ps. were consulted. But when 
Kasrunaniddi came to power, he threw all 
norms to the wind and now the same method 
is being followed. So, I apeal to the Rural 
Development Minister to view this matter 
seriously and set things right so that public 
money is spent meaningfuliy with account-
ability. EI/en in case of IRDP and NRE. MIPs. 
are ignored. Since we are responsible and 
answerable to the people, it palOs us to Know 
that we are not consulted. This situated must 
change immediately. 

A word about agricultural income tax. 
First, the Government wanted to levy agri-
cultural income tax. But somehow wisdom 
dawned later and they changed their mind. 
Government should not even think of levying 
agricultural income tax. There are many 
ways to increase the revenue of Govern-
ment. Through industries we are to get 
about 1 lakh crores of rupees. So the 
GOl/emment should not resort to this method 
of levying tax. Such decision can only benefit 
the opposition. 

Sir, we have an AI:.1 known as Share 
Croppers AI:.1. Because of this AI:.1 lot of 
fertile wet lands are lying barren. Under this 
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Act a share-cropper who cultivated a piece of 
land for a few years becomes entitled to own 
the land. This has led to situation where in 
the land owners refer to let the land remain 
uncultivated rather than giving it to share-
croppers and run the risk of loosing the land. 
Same is the case with contract-cropping Act. 
The late Mr. Kamaraj had brought in certain 
reforms in these Acts when he was the Chief 
Minister of Tamil Nadu. But later, Govern-
ment after Government have modified the 
Act doing irreparable damage to cultivation. 
Therefore, theGovernmentshouldthoroughly 
review these two Acts so that lot of lands 
iying barren could be brought under cuitlva-
tion. 

Before I conclude I wish to say a word 
aboL!t Telugu-Ganga Prolect River Krishna 
is about to enter Tamil Nadu soon. 1 !lere IS 
a river known as Palar in North Arcot district. 
But there is no water In the river. It is a river 
for name sake. So, I have a suggestion to 
make. If the course of Krishna touching 
Tamil Nadu us diverted towards North Arcot 
via Vanniyambadi, it will benefit the regions 
where there is water scarcity. It can betaken 
right up to Chengalpathu through North Arcot 
and this can provide drinking waterto people 
alongside over a stretch of 100 miles. This 
wiil benefit atleast three districts. So, I 
request the Government to accept this sug-
gestion and divert the course of Krishna 
towards North arcot district. I thanked the 
Chair for giving me this opportunity. 

[English] 

MR. CHAIRMAN: I suggest to the 
twn.Members, who want to read the news-
papers, to kindly go into the lobby because 
that is the better place to read newspapers. 

Now Shri Devegowda to speak. 

SIIRI H.D. DEVEGOWDA (Hassan): 
Respected Chairman, Sir, at the outset, I 
would like to express my gratitude Speaker, 
to give as an opportunity __ _ 

MR. CHAIRMAN: Please speak into the 
mike, so that it would be audible to the 
reporters. 

SHRI H.D. DEVEGOWDA: and to ex-
press our views on the rural development. 
agriculture and animal husbandary, which 
are directly connected with more than 70 per 
cent ot the rural population. 

Last lime the Demands forGrants of the 
Department of Rural Development was guil-
lotined as your goodself knows. We had an 
opportunity only to express our views on the 
Demands for Grants of the Ministry of Agri-
culture. This time the hen.Speaker has 
given us an opportunity to express our views 
0:1 the Rural Development which is totally 
neglected since independence. 

Beforo I take up the Rural Development, 
Iwould like to say a few words on Agriculture. 
Agriculture is one of the main occupations of 
our people. The rural economy is totally 
confined to agricultural production on which 
more than 70 per cent of the population is 
depending. Some of our friends are under 
the impression that whatever the money that 
we are going to spend on agriculture goes to 
the big farmers or the kulaks; whatever 
name they are trying to attribute to them, I 
am not going to bother about it. But they 
must also know the reality. More than 30 per 
cent of the rural population is landless labour. 
The landless labourers minimum wages in 
the irrigation areas like Punjab goes up to Rs_ 
30 a day whereas in the non-irrigation areas, 
in whichever part of the country it may be, it 
will not go beyond Rs. 10 one Rs. 123. This 
is the fate of the unorganised rural sector 
labour. I only cited this for the benefit of 
some of those Members who always try to 
harp on saying that the big farmers are 
enjoying or are taking the entire benefit of our 
Plan allocations. In a nutshell I would like to 
say that it is not the fact. 

At this juncture I would like to point out 
one more aspect. This House has appointed 
a Committee to go into the fertilizer pricing 
structure. This is the first lime after indepen-
dence that a Committee appointed by this 
august House is going into the pricing struc-
ture of a commodity that is used by farmers 
as their agricultural input For this I must 
complement the Government and also the 
Minister of Agriculture who has shown his 
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keen interest to have an indepth study about 
the subsidy issue, to know whether the 
subsidy goes to the farmer orto the industri-
alist or to the consumer of the food product. 

Even today it is my experience-with a 
little experience as a Member of the Fertilizer 
PriCing Committee-that about whatever the 
information we would like to have, the indus-
trialists do not want to cooperate. Let me be 
very plain on this issue. They try to supress 
the information which is going to be helpful 
for the Committee to come to a final conclu-
sion. With these remarks I only say that the 
Department concerned should cooperate to 
get the full information so that the Committee 
can give their findings, particularly on the 
fertilizer price and the subsidyfactor-whether 
it goes to which section of the society-
industrialists or farmers. That is a matter 
which has to be ultimatley decided by the 
Committee on the basis of the information 
which we have sought. 

Another argument that I have always 
come across from various experts is that the 
fertilizer price is not hiked- for the last one 
decade. It is not the fact. Without knowing 
the full facts of the problem they try to argue 
that the fertilizer price is not hiked for the last 
ten years. I would like to quote from the 
Fertilizer Guide 1981 which has been pub-
lished by the fertilizer Association of India. 
Urea in 1983 was Rs. 2150 perlonne whereas 
in January 1986 it was Rs. 2350 and in July 
1991 it was Rs. 3300. Similarly the price of 
the nitrogenous fertilizer was hiked in 1983, 
1986 and 1991. The ammonium sulphate 
was Rs. 2150 per tonne in 1983 and it was 
raised to Rs. 2300 and then to Rs. 3220 per 
tonne. I want to draw the attention of the 
House since people are trying to argue that 
the fertiliser prices have not been hiked. This 
is not the real situation. After decontrolling 
some of the items, since the last one year or 
from the last Budget, what is the position 
today? The present price pOSition is like this 
for some of the decontrolled items like Am-
monium Sulphate, Super Phosphate, Pot-
ash, etc. last year Ammonium Sulphate 
was Rs. 1760 per tonne and now it is Rs. 
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3050 pertonne. Last year Super Phosphate 
was Rs. 970 pertonne and now it is Rs. 2000 
in the open market. Similarly last year 
Potash was Rs. 1200 per tonne and today it 
is Rs. 1700. I have given the price position 
of some of the decontrolled nems or prod-
ucts, to show as to how the prices have been 
hiked by the indiustrialists or the fertiliser 
manufactures, whether n is private sector. 
joint sector, public sector. They are al: ._"t 
and the same. 

MR. CHAIRMAN: Mr. Devegowda, re-
porters are missing half at your speech 
because you are moving away from the 
mike. Please try to be in front of the mike. 

SHRI H. D. DEVEGOWDA: I am sorry, 
Sir. I will do it. 

Next point is about pesticides. From the 
lastyeartothis year, it has been hiked by250 
percent 250 percent hike us there, so far as 
pesticides are concerned. There is nobdoy 
to check this. This is the fate of the Indian 
farmers who have to live only on their agricul-
tural produce and nothing else. I only try to 
draw the attention of the House because our 
own bureaucrats or the administrators or 
some of the so-called elite people try to 
argue that whatever money we are going to 
spend is not going to help the rural masses 
orthe people who are dependent on agricul-
ture. It is not the fact. Let them understand 
as to what exactly is the situation that is 
prevailing in this country. Since indepen-
dence, we have completed seven Five Year 
Plans and four Annual Plans. But, what is the 
fate of the farming community or the rural 
people? 

I am going to give certain examples so 
far as rural development is concerned, where 
it has directly helped the so-called people 
who are below the poverty line or the rural 
artisans or the agricultL'ral laboures. I am 
going to give certain examples to show as to 
how their economic condition has been im-
proved. after so many anti-poverty 
programmes. Only one ortwo points I would 
like to touch about agriculture. Recently one 
of the well-known agricultural scientists, Dr. 
M S Swarninathan has given a new 
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programme to eradicate poverty. While he 
has giving his views on the agricultural pro-
duction, he has also stated that the agricul-
tural based exports can be stepped up to Rs. 
40,000 crores, in case if we divert our atten-
tion towards the agricultural sector which is 
totally neglected. He has given examples of 
food crops, oil seeds, fruits, flowers, veg-
etables and various other items, which the 
rural cultivators or the farmers can produce 
so that foreign exchange to the tune of Rs. 
40,000 crores can be earned. instead of 
investing on tbe raw materials that is going to 
be imorted from other countries for earning 
foreign exchange to clear ourforeign debt or 
whatever it may be. I do not want to take 
much time of the House particularly on thiS 
issue. 

Fortunately our planners or the Plan-
ning Commission today has come out with 
this. I have gone through the 'Economic 
Times'. It is an eye-opener for them. The 
opinion expressed by Dr. M S Swami nathan 
recently has opened the eyes of the Plan(1ing 
Commission and they have conceded that 
the Planning Commission has shifted its 
focus from the export of manufactured goods 
to farm products for a 13 per cent growth in 
export in the Eighth Plan. At least now they 
have opened their eyes for which I would like 
to compliment the Planning Commission or 
the head of the Planning Commission. At 
least they have now realised what exactly is 
the importance of agriculture and agricul-
tural products which are going to earn the 
foreign exchange without depending on any 
so-called monopoly house or the so-called 
international financial aid by IMF or whatever 
it might be. I do not want to argue at this 
stage. 

I would like to draw the attention of the 
hon.Agriculture Minister, who himself is a 
farmer, toone morepoinl.lamhappy. Iwant 
to compliment him because he has taken a 
very courageous decision in the agricultural 
Consultative Committee. When we requested 
that the fertiliser subsidy should not be re-
moved till the Committee report is given, he 
accepted it, and a unanimous resolution was 
passed under his chairmanship. That shows 

the real concern about the farming commu-
nity by our present Agriculture Minister. 

Unfortunately he was unable to influ-
ence or prevail upon the Finance Minister to 
give more allocation for the agricultural sec-
tor. Last year, the allocation was Rs. 1,838 
crare. But this year, it is almost similar. It is 
not enhanced. A sum of Rs. 1,879 is the 
budget allocation I am unable to make out 
how this very senSillVe sector, which is goi. ',; 
to help nearly 70 percent of the rural masse~, 
has been ignored like this. I am unable to 
understand il. Even now, I would like to 
request our senior leader, Shri BalramJakhar. 
to prevail upon the Finance Ministry to see 
that this sector should not be neglected and 
also see that at least enhanced allocation 
should be made in the coming days. 

About the export, I would like to mention 
one more editorial which has appeared in the 
Economic Times where one Dr. B.S. Minhas 
has argued. I do not want to quote all what 
has been written in the editorial But I would 
like to draw the attention of the hon.Minister 
to one fact: 

·Should the burden of structural 
adjustment fall so heavily on farm-
ers, no matter that the aim is pov-
erty alleviation? Many agricultural 
experts will arg ua that such a policy 
is not only wrong but unworkable. 
They will also point to the recent 
boom in agricultural prices. Dr. 
Minhas will addlhat India has much 
greater scope for expanding farm 
exports than manufactured ones. 
There is much in what he says, and 
it seems inevitable that cereal prices 
will have 10 be raised significantly in 
the years to come". 

Only this point I would like to touch 
because still we have to do a lot for this 
community. Government has given you an 
opportunity to head the de;:>artmont. As a 
stalwart, you must see that at least the 50-
called negelctedcommunity should be prep-
er!y fed so thaI their economic conditions 
st.ould improve. thuirli':ing cond:tions shot,;ld 
improve. 
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MR. CHAIRMAN: Please conclude. 

SHRI H.D. DEVEGOWDA: I have not 
touched the rural development. I have not 
"pened my lips forthe 1st 1.5 months or even 
from the commencement of this session 
because of my illness. So far as rural 
development, agriculture and these depart-
ments are concerned. I am totally commit-
ted, and I am totally involved. I do not want 
to unnecessarily waste the time of this au-
gust House. I request you to permit me to 
have my say. This s the first time in this 
budget session. 

MR. CHAIRMAN: Definitely. Every 
Member is speaking for about 10 minutes. 
Mr. Devegowda, you can speak for 20 min-
utes. 

AN HON.MEMBER: He IS an important 
Member. (Interruptions) 

SHRl HD. DEVEGOWDA: No, it is not 
a question of important or unimportant. 
Everybody is important 

MR. CHAIRMAN: He has no! spoken so 
far. That is the reason. 

SHHI H.D. DEVEGOWDA: I now come 
to the per capita emoluments of the public 
sector employees. I am going to quole juS! 
for your kind information that in 1989·89, the 
per capita emoluments of the public seclor 
employees were RS.39,41S. This figure of 
Rs. 39415 is given the Economic Survey 
which is your own published document. I 
would like to draw your attention to the 
percapita income so far as agricultural sec-
tor is concerned. It is categorically men-
tioned in the Bhanu Pratap Singh's Ropert 
that the percapita income of agriculturists 
and their average income is Rs. 420.40 
whereas the percapita income of the public 
sector employees has already mentioned by 
me, I have already quoted that figure. You 
see the difference. Do you want me to repeat 
it again? 

MR. CHAIRMAN:I think the reporters 
are recording your speech. So, there is no 
need to repeat piace. 

SHRI H.D. DEVEGOWDA: As the Min-
isterhas asked, I will saythatthefigure is Rs. 
39415. It is mentioned in paragraph 3.3 inthe 
Economic Survey, Part-III quote this figure 
only to impress on the Government that even 
now, the agricultural sector has been ne-
glected totally. This is my grouse. I would 
like to draw the attention of the Minister to 
civil aviation. Where is the need for the 
Finance Minister to do this with all his serious 
concern of reducing the Budget deficit? He 
would like to cut down expenditure on vari-
ous sides including non-Plan expenditure. 
Allocation for civil aviation last year was Rs. 
433 crares and this year. the al!ocation is Rs. 
1036 crores. What for and for whose ben-
efit? Is it that only the upper strata of society 
wants to get the benelit? Only YOll and me 
and a section olthe societytravei by aircrafls 
and not a rural farmer. It is nol go:ng to 
benefit him in any way. 

MR. CHAIRMAN: You have spoken fer 
18 minutes. I have given you double the 
time. 

SHRI H.D. DEVEGOWDA: Sir, I need 
another fifteen minutes. Why I am saying 
this is because it could be prlvatised and 
handed overto the private people. Where is 
the need for us to have civil aviation depart-
ment? For what purpose should we have? 
Indian Airlines incurring a loss of Rs. 200 
crare every year. Vayudoot is a loss of more 
than Rs.1 00 crores a year. With all your 50-
called economic reforms, you have not lean! 
a lesson as to how to help the neglected 
community or the neglected section of the 
society. For irrigation you have allocated last 
year an amount of Rs. 267 crores but now it 
is RS.231 crores. This is how our planners 
and our so-called advisors work. But the 
Finance Minister is himself an expert and a 
man of integrity I have got the highest regard 
for !lim. I do know how he has got this kind 
of an attitude as rare as this sector is con-
cerned. 

Now, rural development is one of the 
most important sectors on which I request 
honourable Chairman to give me sorr.e time 
to express myviews. We have jmpleme~' :,(4 

nearty 36 programmes after i~ _, . ~r· 
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from the days of lale Shri SK Dey starting 
from national extension services until today 
the so-called the Indira Awas Yojana or the 
Jawahar Rozgar Yojana or whatever it may 
be. It is a combination of various schemes. 
What is the ultimate result of trlese schemes 
Tile end resuh is tody in this country, the [Ural 
population is lack of even the minimum 
needs. Bhanu Pratap Singh Committee has 
given a very beautiful report tor which we 
must complain!. He has taken great efforts 
so far as ruralpopulaHon is concerned. In his 
report, he has stated how rural population is 
lacking minimum needs. Even 30 percent of 
the poople today do not have the facility for 
metal roads. Nearly 21 per cent of the rural 
population r,3ve no faciilty even tor primary 
and smile schools not to talk. ot colleges and 
technical education. Even tada/',£)4 per cent 
at our rur21 masses have no hospital faCili-
ties. In this way, he has given a table 
showing alltheso aspects. I am ;"1ot gOing to 
re~d out all H,t! particulars, but herealter 
wa'ds, I urge trlGt you must fight for ttle 
cause ot this secti::H. of society. LpI me 
assure you that;n this task. the entire Houc;e 
U3 going to stand by you and there IS no 
qJostion of any p3.rty considClations on tim, 
particular issue. 

Now. I am going to give some informa-
tion to show how rural development is being 
!:itally neglected. I t' ave already stated t1al 
in !tiC current years budget. the aliccat!;)f1 
has been decreased. Why and fer wh:lt 
purpose? I really do not know. We have 
beon elected to this House and WE: have 
como here. Are we to keep mum? Or, are we 
to ventilate our grievances and feel,ng5 7 

This is one of the things which worries me 
always. 

In the Seventh Plan, allocation fer Rurai 
Development is 6.4 per cent of the total plan 
outlay. But now in the Annual Plan, it is 
reduced to 5.5 per cent. for agriculture 
sector and for rural development, the alloca-
tion in 1990-91 was 6.7 per cent, whereas 
in1991-92, it is only 6.1 percent. Right from 
Fourth Plan onwards, I have gone through 
the indicators that have been given by this 
very same Government, which show very 
clearly that there is a gradual reQuction in the 

allocation for rural development. This is one 
of the points which has to be considered by 
the Government. 

I must thank the hon.Minister. On the 
other day, he has tried to convince this 
House and he also gave an assurance that 
his government ii going te see that the 
allocation for rural development is enhanced 
by another Rs. 500 crore. It shows his real 
concern. Here is a man, who comes lromthe 
grassroe! level and he knows the back-
ground of !he rLJrai masses. 

Today, ! would like 10 draw the attetnion 
of our friends to various issues in which we 
are stili lacking. Neariy 30 :0 35 per cent at 
our people do nOI rave aCCf,';S to safe 
drinking water. I hJVE: gone through the 
flg~:res mentioned 111 ttlE' P('liorma'lce Bud-
981. The Drinking W;j~t::r Programme is 
g:ling to be named alter l<.lte Shri Rajil: 
Gandhi. I have no grouse over that. Tho 
Government sal'S n:a: It is go:ng to cover ali 
lha vil!ages in the flex1 few years. I cannel 
understand this. Wnat can we say jf there is 
';0 time,cJund progr;orilfll(l even lor a \lery 
rn:nimum need such a::; drinking water? For-
gel JbcLit ciher (lSPOC!S such as malnutri-
tion, neai!'i care, etc. I ar.l r.ct going to touch. 
them at all But. even lordfinking water, they 
canr.ot I:a ... e a time-bound programme. 
When l~liS programme is renamed alter Shri 
Raj \' Gandili., I thought thoy ar(l going to 
gi':e mere Importance 10:t ELII what all tLey 
say is t!1at they wl:i try to supply' drink'ng 
w;.!tcr to the enlire uncovered rural popula· 
tion over '::le next lew years'. It IS also stated 
that ':ertain norms have been tinalised tor 
prJvlc:ng drinking water to the villagers. 40 
\ :us 0~ safe drinking waterpercapita per day 
pcr human ueing is the norm. I think Ihis is a 
drCdm. If ttiCy are really going to provide 40 
litres of sate drinkir:g water per head, per 
day, I tell you, I Will bow my head and salute 
the Government headed by Shri Narasimha 
Rao. But it is practically impOSSible. These 
are all just statistics and nothing else. You go 
to any village and conduct a random survey. 
Then you will see the ground reality. I sug-
gestto the hon.Agriculture Ministerone thing. 
He must have the courage to constitute a 
committee of this House to evaluate the 
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follow up action and to make a review to see 
whether the money is actually spent and the 
targets are really achieved. What you have 
given in this Performance Budget and in all 
this literature is nothing but statistics. Unless 
you go there and evaluate, you will not be 
able to understand the field realities. I say 
this because on the one side. they are 
spending money for ambitious programmes 
without taking the practical realities and prob-
lems into account. 

Sir, I would like to draw your attention 
towards the IRDP programme. Under this 
programme it has been envisaged to supply 
marching ar.:mals to the rural poor. But the 
planners have fixed the target without even 
assessing the position. I would like to know 
whether in our country milching animals are 
available to the extent the Government has 
fixed the target. I would say that concerned 
agency wi!1 fail to fulfill the target. There is a 
pressure from the higher officers to fulfil the 
target. So, what they will do is that they will 
pass on one animal to several hands and 
thus show the record as if the target has been 
acheived and the money meant for this 
purpose has been spent through it has not 
gone to the real beneficiary. 

As a a minister in charge of one district 
in Karnataka I make a surprise inspection on 
record saying that 10 S.C. families have 
been provided with a milching animal but it 
had actually gone to the House of a Village 
Pramukh. I went to the spot and asked the 
Police officer and 8DO to see that all the 
animals are seized and that particular Village 
Pramukh is arrested. Next day he tried to 
influence those poor SC people and got a 
statement from then saying that since they 
have no place to house those animals they 
were kept in the Village Pramukh's house, 
however, all the ~nefits have been enjoyed 
by them. This way that Village Pram(.;Kh was 
freed. This is the state of the so called anti-
poverty programmes. I would request you to 
look into this. 

There is a scheme called Million Wells 
Scheme. It envisages to provide open irriga-
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tion well free of cost to SC/ST and other 
poorer section of people. The specification 
forthe wells 20 x 20 x 20 feet and the ceiling 
limit is Rs. 13,000. This is the peoples money 
which you are spending. It is not any party's 
money or not anyone individual's money. 
But you have not provided any pumpset or 
nothing of that sort. I would like to know 
whetheryouwill be able to complete the work 
within this limit of Rs.13.000. I doubt lh<1t the 
money will be shown as 105% or 208% but 
in reality the money is gOing to be wasted. 

In Karnataka as J Minister at higJtian 
I introduced a Ganga. K.:lI,an S;:;heme. With:iI 
the same money we could provide the 
pumpsets, wells and even the maintenance 
cost was met out ot !t12,! amount only. So, tor 
the benefit to the poor people. can we nct 
revise our plan; can we not see tr,at the 
money is spent properiy? 

For housing the Government has aHo-
cated Rs.12,700 per house. I wou!d I,ke to 
know from he Minister as to how m<:u,y 
houses constructed under the Indira Avas 
Yajana still exist today. A house bui:t about 
two years back collapse today. Can we not 
change all these things with our experience? 
Government always say that no middleman, 
no contractor should be there but you show 
me a single piece of work that has been 
completed without involving the middleman 
or contractor. You can select anyone State 
in the country; go there at random and see 
how the money is being wasted. Almost 50 
per cent of the money is being wasted. All 
these things must be looked into. 

With al\ the sincerity and with all the 
honesty at my comand, as a rural man who 
has got some rural background, I appeal to 
the Government to see that all these defi-
ciencies are removed. Though I still h3ve 
many points to make but I do not want to 
succumb to your anger. I will make only one 
point and then conclude. 

MR. CHAIRMAN: There are a lot of 
Members who want to speak. 

SHRI H.D. DEVEGOWDA: I wOi..o!d liKe 
to make one point regarding rural commu:~I-
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cation, which has been totally neglected 
evne after 45 years of our independence 
1 7000 villages having more than 1 000 popu-
lation is not connected with road and all 
villages less than 1000 population has not 
been touched. This is the position. 

Sir, I apapealthrough the Chairman that 
let the Government think over all these 
things, ponder over all these things. There 
are defects and those defects can be set 
right. If you what, I can give several other 
suggestions on the basis of my expereince 
but due to shortage of tirne, I am unable to do 
so. 

I once again thank the hon.Speaker for 
having agreed to discuss the Rural Develop-
ment. Even Food on and PDS there are 
various anomalies. Unfortunately, I have no 
time at my disposal., therefore I am unable 
to express my views. 

Mr. Chairman Sir, I thank you for having 
given me a little time to say something on this 
matter. 

Thank you very much. 

[ Translation] 

SHRI VIRENDRA SINGH (Mirzapur): 
Mr. Chairman Sir, discussion on Ministry of 
Agriculture is in progress. My hon.friends in 
this august House have got detailed figures 
in this regard. But I do not want to go into 
those r:3tails, Sir, everyone holds the view 
t":;.: India is a land of villages but no one is 
really bothered about the development of 
villages and the development of infrastruc-
ture these. I am of the view that all the 
Budgets which have so far been presented 
in the House were not complete. I would like 
to offer some suggestions in this regard to 
the hon.Minister. There is a need to draw a 
comprehensive plan for this purpose. I re-

I quest you to take up measures with confi-
dence. Yesterday, my friend Shri Nitish 
Kumar apparently had this apprehension as 
to how a person clad in a suit can talk about 
the interests of farmers? However, I know 
that they discuss and know about the basic 
problems being faced by the farmers ..... 

MR. CHAIRMAN: There is no harm in 
wearing suits made in India because it is not 
an imported .... 

SHRI VIRENDRA SINGH: But they 
know about the problems being faced by the 
farmers and I have heard them discussing 
about it. 

Mr. Chairman, Sir, discussions on agri-
culture will remain incomplete unless the 
discussion covers the poor farmers, the 
slum dwellers and the fields whose which 
cultivation is done. So, it will be necessary \0 
kl10w bout it. We wi!1 have to include the 
problems of these people in the luture 
schemes. Only then I will accept that our 
thinking to develop the agriculture and rural 
development is going to tai~e practical shapes. 

Mr. Chairman, Sir, it is said that devel-
opmenthas taken place in the field of agricul-
ture in the country, but where is this develop-
ment? This is only on paper. If India Lives in 
villages, agriculture should be developed in 
the villages. The schemes should be pre-
pared in the villages itself for their develop-
ment. But unfortunately all the schemes for 
agricultural development are prepared in the 
tall buildings in Delhi and the farmer remains 
unaware of the nature and extent of facilities 
the Government is going to provide him. I am 
nof satisfied with the definition of rural devel-
opment. The rural development shOUld mean 
all round discussion about the villages and 
their development. Development of villages 
cannot be dona only by electrification or by 
digging drains orconstrJcting roads. Gandhiji 
dreams of the devlopment of our villages 
after independence. Dindayalji also talked 
aboutthe villages and gave his own definition 
of development of the villages. 

But unfortunatefy when India got inde-
pendence. Nehru's scheme was imple-
mented to develop the cities. It led to the 
backwardness of Indian villages. Only the 
cities were devefoped and villages remained 
backward. So, the scheme which should 
have been prepared on the basis of 
Gandhiji's and Dindayalji's ideology, were 
not prepared. Rural development is not pos-
sible under Nehruvian ideology. Excuse me. 
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the Congressmen talk about Nehru's scheme 
fer rural development that Nehru also thought 
about rural development. But his scheme 
was dil:€'font from Gandtliji's scheme. It can 
develc,p lhe cities not the villages. The defi-
nition of r~,ra: development should be de-
cided according to Gnadhiji's and Dind~yali!'s 
definition oj the villag&s. 

I would like the panchayat raj system to 
be made a cnotiva.tiil9 force. Unless 
decentrailsed power upto the village ievGl, 
dovelopment ci vilidge:; is nt11 passib:(;. 
Po.:}\~h,'\)'al~' s~ICJid b" made powc:ri I;'. :':;un· 
i\\c\s anti jr;,(;tl\:;':, O:\.II\(",g '.he .... iiiag8rs am 0'1 
HOie ri~e W0 (;a: it\memt,~r that ai' "lli(;lg8~ 
d:sputes were solved at chaupal before 
independec8 Where that culture has gonE,? 
How It vanished? I think village disputes will 
Increase and it will be a greatest hurdle in the 
way of rural development until the power is 
decentralised by the Central Government or 
State Government. It does not matter which 
party is in power. So I would like to say that 
we should also think offormulating a scheme 
to dr,centralise the panchayat raj system. 

I would also iiketos3Y aboultrle5cherne 
tor rJf.'Vei(lpmont of the peaplG of (ura: areas. 
Schemes "Dout them arE- prepared in Delt];. 
Mr. Ch<wfmn, SI', i elm of lh", VISW that the 
vil!agers think th",! the schemes formulated 
at lhe p,im:l:Y level taking t!lem into confi-
dence and t'1en approved al the highest level 
wi!: bE; Lonche!a) tcr '.hem but the schem€s 
fOfr'·I..;id!(;d al Dei"i lor thf.iir upliftmcni and 
deviiiopmenl of viliai}::lS are beyond thtlir 
compi'ehe",sion arid they do not know how 
they wi:1 DB be,lail:GO by those. Thcrdore, I 
wo~lid like to suggest that these sct,emes 
sh.:'u!d be prcpamd with tho conSUltation of 
vi:lage j)oople and these woold be oe:'nitely 
benelicial. ! request the non.Minister that 
the~e is a need of preparing these schemes 
at :he village leveL 

Mr. Chairman, Sir. people are migrating 
from the villages. The young people and 
workers are migrating from villages. It is a 
matter of greatconcem. Now this question is 
troubling us why the people are migrating 
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from the villages? The main reason is the 
lack of education facilities and unernploy-
men!. The village people •. who want to get 
proper education. migrate to the cities be-
cause it is not available in the villages. 
Having completed their education they settle 
in the city itse!1. If the vmages have proper 
education facili!ies, they would not settle in 
the cities and thus there would be no migra-
tion of educated people and educated so:::i-
ety from the villages. People are migraiing 
form the villages for employment. If the 
agricullur cl linked jobs were available in the 
vil[age~. it~(:I(, the farmcrs and young men, 
whose croativa power could be u~ed for 
ag: iwllUrai development, certo.,nly would no: 
migrate to lhe cities. 1 request 01 industries, 
related with agric:.;ltum are developed, the 
villages will progroass and the yout:. power 
wtllch IS migrat:ng the cities, will certainly live 
in the villages and villages will progress. 

I would like to say something but the 
opening 01 agricultural research centre. If we 
want to develop agricutture and prepare 
schemes. we should open agriculture re-
search centre in each tehsil. Troe research 
centre should be on the tarrnE:rs, land and 
Government land should not be used for the 
purpose. I niink if the research centre usher 
in a change the villagers will be willing to 
prOVide land for them and the discus$ion on 
agriculture development may also take place 
in these re&earch centres and this village 
developmenl may be possible. 

I would like to say something about the 
village folk culture. First of all, the Govern-
ment should know the meaning of the village 
folk culture.! In the village people used to 
warm themselves from cowdung cakes, 
placed in a camp-fire sitting in a 'Chaupal' for 
recreation and development of the village 
culture and they used to solve all the village 
dispute there. They used to sing songs for 
recreation but those songs were not merely 
for recreation, they were the symbol of villag-
ers' unity. They were. the medium to create 
creative power in the village. So it will be 
wrong if we think that they were only for 
recreation. In folk culture people used to 
decise the marriage also by just sitting in 
Chaupals. lherewas no dowry system which 
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has become a bone today and with itsdeve6sh 
mouth it is proving a curse to us. It was not 
a blot (slur) in village society. Now it has 
become a curse and an evil practice. So a 
scheme must be prepared for the promotion 
of folk culture. It will be very useful for rural 
development. 

Mr. Chairman, Sir, today flok culture is 
developed in Delhi. People are brought here 
from Bihar, Uttar Pradesh, Madhya Predesh, 
Rajasthan and from the forest and they 
display the folk culture. But when the folk 
culture will be displayed in the villages then 
it wJII develop in the real sense and people 
\liould come to know its characteristics. They 
will realise its importance and its contribution 
if! rural development or in the unity o! village 
people. So I request that the scheme should 
not be prepared in Delhi forthe development 
of lolk culture and folk culture programmes 
should not be organised in Delhi. When late 
Shri RajivGandhi was alive a great show was 
organised by spending crores of rupees in 
the name of folk culture. I request that such 
shows should be aced in States and villages 
instead of Delhi so that people can under-
stand the importance of the folk culture. 

Mr. Chairman, Sir,l am not talking here 
baout the data. I am speaking on two or three 
importance topics. Hon.Minister should lis-
ten to me because it is an important pointthat 
we talk about the green revolution but have 
we ever thought about the irrigation system 
in our country. How the fruits of Green 
Revelution can reach the villages unless 
irrigation facilities are not made available. 
Today, there is no irrigation facility in our 
villages. We could not provide irrigation fa-
cilities to our fields so far. Approximately 70 
per cent of our land is fertile. The plains of 
Ganga are regarded most fertile plains in the 
world. The plains of Ganga from Buxar to 
Bam Barhaiya in Uttar Pradesh are deprived 
of irrigation facilities including thousands of 
acres area from Dokati-Diyara and the area 
up to Mahula in Bwcer OlStrid is deprived of 
irrigation facilties while the people of this 
region are regarded the symbol of creative 
power but today they are jobless and are 
forced to adopt crime tendency_ The main 
reason is that the fruits of Green Revelution 

has not reached them. 

I would like to say that unless the fruits 
of Green Revelution reach every village, the 
Green Revelution is meaningless. If suffi-
cient irrigation facilities are provided to the 
plains of Ganga in Uttar Pradesh and Bihar, 
they alone can produce more for the country , 
as compared to Punjab and Haryana. Now 
the question is that our region should also be 
provided the same irrigation facilities as are 
provided to Punjab and Haryana. 

Mr. Chairman, Sir, the rural develop-
ment is not taking place. The cottage and • 
small industries are declining. There was a 
time when a blacksmith, a carpenter and a 
washerman lived in the.villages of this coun-
try. The balcksmith used to make pick-axe, 
spade etc. The carpenter used 10 make the 
implements needed by farmers. The 
washerman used to wash the clothes 01 
farmers. The industrial development of the 
concept of Nehru and Narasimha Rao has 
totally ruined cottage industry in the viliage. 
I would like to ask why Tatas, Birlas and 
Dalmies are making pick·axe, sickle, spade 
etc. today which were mere by the black-
smith of a village. Implements like pick-axe, 
spade and sickle made by the blacksmith in 
the village cannot complete with the imple-
ments made in factories of Tatas Birlas and 
Dalmias in the market. When implement 
made by big industrialists wiii get much 
publicity, the implements made by the black-
smith will not be purchased in the market. 
Therefore, I would like to submit to the 
hon.Ministerthat he should show some con-
cern towards those carpenters, blaGksmith 
and Washerman, who were angaged in cot-
tage industries in villages and led a happy 
me. And the big capitalists should not make 
those implements and thus should not domi-
nate overtheircotlage industry, failing which 
the entire culture wiU vanish. 

Mr. Chairman, Sir, how the implements 
like pick-axes spade and sickle made by the 
balcksmith will co~te with the implements 
made by Tatas Birlas and Dalmias in the 
market? Their implements will not be 
pruchased at all. 
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Mr. Chairman, Sir, Iwould like to submit 
that 8apu fought freedom fight in the name 
of Khadi. At that time the countrymen re-
solved to use indigenous articles but the 
industrial policy of the country has dealt a 
strong blow to village industries resulting in 
loss of market for the poor villages who 
weave cloth in villages. The cloth made by 
big capitalists and multi-national companies 
sells more. Nobody purchase the cloth made 
by weavers in villages. Therefore, I submitto 
the hon.Minister that this point should also 
be included in it and it should be given a 
thought to find out means of developing it. 

Mr. Chairman, Sir, when there is any 
discussion of sports, all the Members of this 
House begin to look at me. Mr. Chairman, 
Sir, you certainly evince much interest when 
there is any discussion on sports. I have 
observed it. Therefore please listen to me 
about rural sports. 

Mr. Chairman, Sir, the condition of rural 
sports and rural sportsmen in India has 
deteriorated a lot today which is quite dis-
tressing. Rural sports and sportsmen are on 
the decline. No publicity is given to them. 
Today I observe that people in thousands 
gather at several places to listen and watch 
the cricket match but the Government does 
not pay any attention to rural games like 
wrestling, kabaddi etc. which are recognised 
in Olympic games one day! requested the 
hon. Minister that the selection process of 
the sportspersons is wrong itself. Start it 
from village and I can claim that you will find 
talented sportspersons in villages. 

Mr. Minister, although this issue does 
not relate to you, I would like that you should 
also write a letter to the hon.Sports Minister 
that rural games are declining and they 
should be improved. I tell you how they are 
declining and how can they be improved. All 
the sportspersons at the district level, at the 
State level, at the national level and at the 
inter-national honour. When they are young 
and keep their body fit by undertaking ptiysi-
cal exercisesso thatthey may win medal and 
raise the honourotthe country but when they 
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retire from sports, they lead a miserable life. 
They have no means for eaming their liveli-
hood. They also face hardships in old age 
which they faced in their young age. So, 
keeping it in view, the rural youths never look 
forward to sports. H should also be taken into 
account. When Olympic games and Asiad 
are held, we compare the medal tally of India 
with China and Korea. There may be political 
differences with China and tought it attained 
independence later than in the works done 
by it for the development of rural sports are 
certainty commendable. China has started 
sports works later on buttoday it has become 
the biggest competitor in the sports world. 

You should inform the Sports Ministry 
through a letter about the pitiable plight of the 
rural sportspersons and insist on it saying 
that it has also to extend its contribution to 
develop rural sports. You should also tell it to 
find out the difficulties of the rural 
sportspersons and what can be Sports Min-
istry do for solving these difficulties. 

When Shri Kumaramangalam was re-
playing yesterday I said that sports hostles 
are opened for rural development and rural 
youths joins sports in cities. the sports atmo-
sphere of village and city the same. Disco 
culture is destroying the rural games. 

MR. CHAIRMAN; You are deviating 
from your subject. 

SHRI VIRENDRA SINGH: H relates to 
rural development. Rural sports and 
sportspersons are certainly related to rural 
development. 

MR. CHAIRMAN: Kumari Mamata 
Bane~ee had spoken very well on that issue. 

SHRI VIRENDRA SINGH: Rural Sports 
builds the character of a man. It enhances 
his creative power. Therefore, I began to 
discuss rural sports with the hon.Minister. J 
also discuss rural sports separately. 

Lastly, I would like to say that I had 
spoken about rural development,. rural agri-
culture and Green Revolution. I would like to 
speak about dairy development. The 
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schemes formulated for dairy development [English] 
are commendable. (Interruptions) 

The Government may have a lot of 
statistics. I have nothing to do with these 
statistics.My suggestions about rural devel-
opment should be taken into account to 
make the schemes meaningful and to de-
velop agriculture. 

15.35 hrs. 

STATEMENT BY MINISTER 

(i) President Vasser Arafat 

[English] 

MR.CHAIRMAN: The Minister of State 
in the Ministry of External Affairs (SHRI 
Eduardo Faleiro) is to make an intervention. 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAlAI=FAIRS (SHRI 
EDUARDO FALEIRO): Mr. ';hairman, Sir, 
thank you very much. In the morning, the 
House wanted me to keep the House in-
formed about the mater conceming Presi-
dent Yasser Arafat. We are gratified and 
relievedto learn that PresidentYasser Aratat 
is safe and well after the forced landing of his 
plane in libya. May, I through you, urge the 
House to join us in wishing President Yasser 
Aratat a long and happy life. 

MR. CHAIRMAN: I think, it is indeed a 
matterofgreat pleasure for all of us to getthis 
good news tram the Minister of State in the 
Ministry of Extemal Affairs. 

[English] 

15.36 hrs. 

DEMANDS FOR GRANTS (GENERAL), 
1992-93 CONTD 

Ministry of Rural Development;Minlstry 
of Food; 

Ministry of Agriculture; 
Ministry of Civil Supplies and Public 

Distribution CONID. 

MR. CHAIRMAN: Shri K. Pradhani. 

SHRI K. PRADHANI (Nowrangpur): 
Mr. 'Chairman, Sir, I rise to support the 
Demand for Grants tor Agriculture, Rural 
Development, Food and Civil Supplies and 
Public Distribution. 

Our country is an agricultural country 
where 70 per cent of the people of this 
country depend on agriculture, Fertillser is 
one of the main in puts for agriculture, to 
raise more production in agriculture. In the 
year 1950-51, the intake of fertiliser was 69 
lakh tonnes and in the year 1991-92, it went 
upto 135 lakh tonnes. It is hundred fold 
increases in the intake of fertiliser and the 
production has been increased 
proportionately. The next important item that 
is necessary tor agriculture is irrigation. There 
are three types of irrigation-flow irrigation,lift 
irrigation and under-ground water irrigation. 
Regarding flow and lift irrigations, Govem-
ment is constructing projects in large scale. 
There dug wells and tube wells are con-
structed by the individuals wherever it is 
practicable. Government of India has provi-
sion to provide free dug wells and mini-wells 
to the small and marginal farmers. But the 
middle-class farmers are the biggest suffer-
ers in this country. 

After the implementation of land re-
forms, there are no zamindars and big land-
lords. All have become small farmers. The 
small and marginal farmers enjoy the privilage 
of the Government of free grants for tube 
wells and dug wells and so on. But the 
middle-class farmers, who are helpless., do 
not get any assistance for irrigation. They 
have to pay heavy interest for whatever little 
help they get. Of course, the National Finan-
cial Development Corporation for Scheduled 
Castes and Scheduled Tribes is there. But it 
has got limited resources and it cannot pro-
vide finance to the extent required even to 
the Scheduled Castes and Scheduled tribes. 
In this regard I would like to draw the atten-
tion oftha ministry of Agriculture and request 
them to examine this matter and see that 
ri .. lre money is allotted to this Corporation so 
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that it can assist not only Scheduled Caste 
and Scheduled Tribe farmers but other farm-
ers also. in general so that the production is 
increased to a greater extent. 

The agricultural operations last only for 
six to seven months a year in the rain-fed 
areas. I come from a tribal area where there 
are no irrigation facilities. The people living 
there have no work for five months in a year. 
After the harvesting season, they go to the 
forest to collect some minor forest produce 
and sell them in the market to purchase the 
essential commodities. When this is over 
they again go to the forest to coUect some 
food- they collect tender leaves, roots of 
some creepers, eatable fruits and even bam-
boo shreds which are tender which they boil 
and eat for want of proper food. Since all 
these are not proper food for human con-
sumption, many people get attacked by dis-
eases and there are number of stomach 
problems. In this connection I want to submit 
that last year about 7.000 people died in my 
constituency, in my district. Our hon. Prime 
Minish", nas ~ind enough to release Rs. 20 
lakhs for purchase oi iio<l!licines. 

MR. CHAIRMAN: Is it that 7,000 people 
died in your district out oi starvation? 

SHRI K. PRADHANI: Yes Sir. It is not 
due starvation alone. It is due top mal-
nutrition. Doctors say that it Is either due to 
mal-nutrition or ga~tr0~j"jijiles or cholera. 
Whatever may be the name, it is all mainly 
due to lack of proper food. 

The Government of India and the 
hon.Ministerof Supply sent lot of foodgrains 
to· that district. But' there was no proper 
distribution. There were not sufficient doc-
tors to look after and distribute the medi-
cines. All these are with ~gard to Koraput 
district. 

In Kalahandi district, this year, many 
people are leaving their villages to different 
places to earn their livelihcod after the har-
vest season. 

Distribution 

Sir, you must have seen press report on 
the 2nd of April that in Bolangiri district one 
tribal woman sold her SOn for just Rs. 201-
because of lack of food. She was starving 
and she sold the boy for Rs. 20/- This is the 
situation in the poor tribal areas of Orissa. 

Sir, knowing all these factors our late 
Prime Minister, Shri RajivGandhi, had started 
JRY (JawaharRozgarYojana)to send money 
direct to the gram panchayat to help the 
landless labourers, small farmers and mar-
ginal farmers to earn their livelihood during 
the lean period. But these schemes which 
were introduced by the Prime Minster have 
not been property implemented only be-
cause the implementation work is done by 
the State Governments. They are appointing 
contractors, the work is not properly imple-
mented, the scheduled rare is not contrac-
tors there, to pay the scheduled rate and to 
begin th work when there is no work, when 
there is no agricultural season. 

So also regarding distribution 01 
foodgrains. Subsidised rice has been sent to 
tribal areas where the tribal people have very 
low purchasing power and mobile vans have 
bdti;; :e~H~ct!st!"!b!.!te !oodgrains to different 
vOlages in the State. But, Sir, these com-
moarties do not reach the people there prop-
erty only because the appoint as retailers 
private pesons who have their own interest 
tli se" th~ir commodities on the way to the 
viHage and th~ \la.!~!'S a;'; dGpitved of 
foodgrains. When I approach the Govern-
ment of India and say, 'These are the factors 
in our area, please help us; they say, Sir, 
wecannot help you, it is the duty of the State 
Government to look after this, we cannot do 
anything as ours is a federal structure, and 
they will do their jobs. Only we can give 
money, rice and whatever is possible'. 

Sir, the Government has got full power 
over the State Government when we are 
dealing with the tribal people. In this connec-
tion, I will quote some provisions of the 
Micles of the Constitution. Miele 339 (2) 
says: 
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"The executive power of the Union 
shall extend to the giving of dimc-
tions to a state as to the drawing up 
execution of schemes specified in 
the directions to be essential~orthe 
welfare of the Scheduled Tribes in 
the Slate. 

There is another provision in the 
Fifth schedule. which reads as fol-
lows: 

"Report by the Govemor to the 
President regarding the adminis-
tration of Scheduled areas: There 
Governor of each state having 
Scheduled Area therein shall annu-
ally, of wheneverso required by the 
President, make a report to the 
President regarding the adminis-
tration of the Scheduled Areas in 
that state and the executive power 
of the Union shaD extend to the 
giving of directions to the State as 
to the administration of the said 
areas". 

Sir, Article 365 says: 

"Where any State has failed to 
colJll1ywith,ortogiveeffectto, any 
directions given in the exercise of 
the executive power of the Union 
under any of the provisions of this 
Constitution, it shall be lawful for 
the President to hold that a situa-
tion has arisen in which the Gov-
emment of the State cannot be 
carried on in accordance with the 
provisions of this Constitution". 

Sir. otten it is said that the SarXaria 
Commission is there and it prevents us to 
take any action against the State Govem-
ment. 

I will just quote a para from 'hI" discus-
sion of Constituent Assembly and the re-
mar1<s passed by Dr. Ambedkar: 

"Discussions In the Constituent 
Assembly" 

In the Constituent Assembly, there 
was some discussion on clause (3) 
of Article 257 dealing with protec-
tion of railways, but none on Ar-
ticle2S6 and the remainjng clauses 
of Article 257. The prOVisions in 
Article 365, however, attraded criti-
cism. Some memoors expressed 
an apprehension that the provi-
sions of Article 365 might be in-
voked even in cases of :-nilior in-
fradion of a direction ; .• )m the 
Union .. : 

The Chairman oltha Drafting Com-
mittee, Dr. Aambedkar, pOinted out: 
Once there is power given to the 
Union Government to issue direc-
tions to the States that in certain 
matters they must act in a certain 
way, it seems to me that not to give 
the Centre the powerto take action 
when there is failure to carry out 
those directions is practically nega-
tiving the directions which the Con-
stitution proposes to give to the 
Centre. Every right must be fol-
lowed by a remedy." 

So, there is ample power with the Cen-
tra! Govemment to take action against Ihe 
State Governments when they defy the di· 
rections or the suggestions given by the 
Central Government. 

Sir, I come to Panchayat Raj adminis-
tration. As I have stated earlier, I come from 
a tribal district. There are 44 high schools in 
my district. About five years back, we had a 
District WeHare Committee consisting of 
Members of Parliament and the legislative 
Assembly. We found the result very bad 
there and so, we asked the Collector to send 
charge-sheets against the teachers. There 
are about 500 teachers in 44 high schools. 
These are not ordinary shcools, .)ul Ihese 
are residential schools. Last yoar, only 70 
boys had passed from 44 schools. The Col-
ledor sent charge-sheets againsl1 00 school 
teachers and the Government of the State 
bluntly refused to take any action against the 
teachers saying that there was no necessity 
to take any action against these teachers. 
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My point is this. The Collector, the district 
authorities andtha local representatives who 
are analysing the local matters on the spot, 
have got no say in these maters. The State 
Government is the final authority there. So, 
I want to say that decentralisation must take 
place. The Zilla Parishad Act should be 
immediately passed and the district admin-
istration should be given ample powers to 
punish every officer employed there, if he is 
found guilty. This type of administration with 
powers concentrated at the State Headquar-
ter will not help the poor people, especially 
the tribal people to develop. 

With these words,l conclude my speech. 

SHRI BRISHIN PATEL (Siwan): Mr. 
Chairman, Sir ,I rise to oppose the Demands 
for Grants of the Ministry of Agriculture. 
When we talk of agriculture the villages of 
India and the blooming fields flash before our 
eyes but it is sad that the (;ountry, which was 
once known as a gold mine is today facing 
hardships and that is on the link of disaster 
and the main reason of tl is that the agricul-
ture and the villages have been neglected in 
the country for loans. 

When we look at the miserable condi-
tion of the villages and agriculture then we 
are compelled to think that the whole of the 
city is under debt, "the whole of the city is in 
debt but my village is there to bear the 
burden". We see that today the whole bur-
den is on the villages. Mr. Chairman. Sir, we 
ail kn::lw that 66 to 40- per cent oj the total 
L;~)our force of our country is engaged in 
agriculture and aU of us also know that 35 per 
cc ' ')f the country's total income comes 
fo'm agriculture but it is so that despite aU 
th;s, :he present Congress Government is 
neglecting the villages and agriculture. These 
people are worShipping the multi-nationals 
and it will not be an exaggeration to say that 
the a conspiracy is being hatched through 
GATT against our country. In the coming 
days our agriculture will be mortgaged in the 
hands of the developed countries. 

Mr. Chairman Sir, I want to submit that 
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the elderly people have said that foreign 
policy and foreign money to a country are 
always followed by a Foreign flag. I do not 
think that it is possible in our country but the 
aim behind the Dunkel proposals is that the 
developing countries, including India should 
not become self-relient in the matter of 
foodgrains, since the developed countries 
know that hunger and foodgrains are sensi-
tive issues for the developing countries will 
not listen to them but on the matter of hunger 
and starvation they will even make their 
countries dance at their tune. They will see 
to it that developing countries do not become 
self reliant in the matter of foodgrains be-
cause in this way they wish. Therefore, 
through you, I would like to submit to the 
hon.Minister that our countrymen will sur-
vive by eating less, byfacing sorrows but you 
must oppose the Dunkel proposals to en-
hance the respect of the country. 

Mr. Chairman Sir, the hon. Minister 
might be feeling very happy that 17 crore 
tonnes of foodgrains has been produced in 
the country but I would like to ask as to 
whether 17 crore tonnes of foodgrains are 
enough for our country, when the people are 
dying of hunger even today in the country., 
Only today a news item has appeared in the 
Hindustan tothe effect that our Prime Minster 
has admitted that there had been some 
deaths due to starvation in Madhya Pradesh. 
In a country where the people are still dying 
of hunger, its ministers are patting them-
selves on their back by producing 17 crore 
tonne foodgrain, Only God can save such a 
country. I want to ask as to why are they 
happy by producing 17 crore tonne 
foodgrains. If we go into the decade prior to 
50,then we will come to know that at thattime 
per captla availability of food grains was 395 
grams and today, after 42 years it is 500 
grams. It means that we have been able to 
produce 105 grams foodgrains more in 42 
years. 

Mr. Chairman, Sir, even today there are 
many Stales in the country whose popula-
tion growth is more than the increase in their 
foodgrain production. The population growth 
in Assam is 3.3 per cent whereas the food 
growth is 1.7 per cent. the population growth 
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in Madhya Pradesh is:'4 percent, and food there from where we had started. 
growth is 2.1 percent, in Kerala the popula-
tion growth is 2.3 per cent and food growth 
is 1.9 per cent. in Maharashtra the popula-
tion growth is 2.3 per cent and the food 
growth is 2.00 per cent in Karnataka the 
population growth is 2.1 percent and food 
growth is 1.9 and in Punjab the population 
growth is 2.12 percent and food growth is 1.2 
per cent. Same is the position of Andhra 
Pradesh. 

MINISTER OF STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (SHRI G. 
VENKA T SWAMY): Please tell about Andhra 
Pradesh also. 

SHRI BRISHIN PATEL: In Andhra 
Pradesh the population grwoth is 1.7 per 
cnet and food growth is 1.1 per cent. 

SHRIG. VENKATSWAMY:Heiswrong 
about Andhra Pradesh. 

SHRI BRISHIN PATEL: The data of 
Andhra Pradesh is correct or wrong, we will 
see it later on. I agree with you that the data 
of Andhra Pradesh, given by me is wrong. 
but is all the other data of other states also 
wrong? Don't you agree that even today the 
population growth is higher then food growth 
in many states? 

I would like to draw your attetnion to-
wards one more point that we are growing 
foodgrains at very slow pace. In 1984-85the 
production of coarse grain was 31.1 million 
tonne which in 85-86 had come down to 26.2 
million tonne and in 1990-91 increased to 
33.4 million tonnes. Are you increasing the 
production at this speed and shall we be able 
to feed the country at this speed? You take 
up the pulses and oilseeds. The production 
of pulses was 12,0 millions tonnes which is 
14.0 million tonne today. I want to say so 
because today we are not producing as 
much foodgrins as we need to day. But take 
the case of our neighboring country China 

We had adopted the path of planned 
development simultaneously. Today its na-
tionalgrowth rate has doubled an population 
growth rate has declined to half but we are 

My next submission to the hon. Agricul-
ture Minister is that you leave aside the 
exarrple of China and take the case of 
erstwhile U.S.S.R. You see that the popula-
tion of U.S.S.R is one third of our total 
population and its production is twice more 
than ours. Today you see U.S.S.R. after 
disintegration, there the people are starving. 
I want to submit that the one who thinks and 
plans in advance is always happy. You Can 
draw a lesson from the conditions of your 
friendly country. God forbid, the same situa-
tion in our country? What will be the condition 
of our country? Crores of people will die of 
starvation. Therefore, you please muster 
your will power and get more and more 
money allocated for agriculture. Yesterday, 
Nitish ji was speaking. He had said that the 
'Janata Dal Government had declared that 
they would spend 50 per cent of the total 
budget on the development of agriculture. 
You are not allocating even that much. You 
should make more allocation than this but 
you are not making. Since I have been the 
Rural Development Minister in Bihar, there-
fore I would like to say something about rural 
development in addition to 
agriculture .. ( Interruptions) 

HON. AGRICULTURE MINISTER 
(SHRI BALRAMJAKHAR): Should the whole 
country be administrated on the matter of 
Bihar? 

SHRI BRISHIN PATEL: I am talking 
about the whole country if you are taking 
Bihar as the whole country we are happy. We 
have no objection. 

Mr. Chairman Sir, I want to submit that 
for the development of the agriculture, small 
irrigation schemes should be encouraged. 
He might have seen in a village we also see 
when we go to village. There the people say 
if a drain is dug at a cost of Rs. 15 to 20 
thousand then 20-25 acre of land can be 
irrigated. The people say .that with a scheme 
of Rs.. 10 to 151akhs in one thousand or two 
thousand acres two to three acre of land can 
be irrigated and good crop can be taken. You 
know that there is a problem of water Jogging. 
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You just find out a solution to water logging 
problem, you will see that country will make 
much progress in the agriculture sector. I 
want to sumit that whether it is the fertiliser 
orthe insurance ofthe crop, the insurance of 
the crope should be started. Earlier also 
many things have baan said about it. I had 
said that the crop insurance scheme should 
be introduced. You can deduct the amount of 
premium from the loan, which is given to the 
farmers through cooperatives. All the fann-
ers will go for the insurance of crops. H you 
have any better xheme in your mind for the 
insurance of crops then that should be intro-
duced immediately. Without speaking much 
on agriculture, I would like to say something 
on rural development. Mr. Chairman Sir, I 
would like to say that there are two il1l>Ortant 
schemes in our country for rural develop-
ment. 
16.04 hrs. 

[SHRI SHARAD DIGHE in the Chair] 

The one is Jawahar Rozgar Yojana and 
the other one is I.RD.P. I prefer Jawahar 
Rozgar Yojana. Since the Schemes which 
were made in Delhi for the developmentpf 
the viilage are now being formulated by the 
villagers as per the reqUirement of the vil-
lages. Hon. Minister Sir, I you please muster 
some courage, and start determining priori-
ties for the development of the village. First 
priority should be to link villages first by 
Kuchha roads and then Kuchha roads be 
converted into prucca roads. 

The Government should decide the pri-
ority. There are two agencies like the RE.O. 
and the Jawahar Rozgar Yojana with the 
Government for rural development. These 
are meant for rural development including 
construction of roads. There is one more 
agency called Zila Yojana. The construction 
of rural roads is undertaken through this 
agency. The Government should sit up with 
the Planning Minister and decide the priority. 
Every village is to be linked with unmetaJled 
roads in the first phase so that if Shri Balram 
Jakhar has to visit to any village of Bihar, he 
need not inquire whether his vehicle can go 
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there or not. Some funds should be ear-
marked under Jawahar Rozgar Yojana for 
repairing the roads that get damaged during 
rainy season every year in order to make it 
transportable. nle Government has three 
agencies, namely the RE.O., the Jawahar 
Rozgar Yojana and the Zila Yojana. H the 
Government is able to coordinate the three 
agencies, more and more roads can cer-
tainly be constructed. The work relating to 
handling of earth is undertaken under the . 
Jawahar Rozgar Yojana. The hard crush 
work should be handled underthe lila Yojana 
Black topping work should be undertaken by 
R.E.O. These agencies may be directed that 
there is no need to do any other work except 
the work entrusted to them. If all these three 
agencies handle the earth work, hard crush 
work and black topping separately, it gener-
ates corruption. In order to prevent such 
corruption, the Government should coordi-
nate all these three agencies. There should 
be coordination in consultation with the Plan-
ning Minister so that more and more roads 
can be constructed in the coming days. 
Every year each Panchayat handles the 
work costing As. 1.50 lakh to As. 2.00 lakh. 
There are 30 to 32 Panchayats In a block. 
The work costing As. 40, 50 or 751akh is got 
done by an Oversear every year. Will he be 
able to get the work done? There should be 
a provision of appointment of one more 
oversear from the funds available with the 
Jawahar Rozgar Yojana It will provide an 
opportunity of e~loyment as also he will be 
able to perform his duty property at an 
appropriate time. It will not create hurdles in 
developmental planning. The Government 
allocates funds to every State under the 
headJawahar Rozgar Yojana on the basis 01 
quarterly report. The State which is unable to 
achieve its target, the Central Government 
effects a cut in the allocation. If any state is 
unable to achieve its rate of development 
due to strike, natural calamity or any other 
such incidence, the Central Government 
effects a cut in the allocation meant for the 
concerned State Government without fail. 
The Government should allocate funds on 
the basis of annual report. The Government 
is endeavouring 10 raise the poor above the 
poverty line through I.R.D.P. for the rural 
development The Government shouldteW it 
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honestly as to how many people have been 
raised above the poverty line by it. Recently, 
a report on Bundelkhund has been published 
in 'Dharmayug' mazagine. It is written there 
in and we all know that Rs. 3000 or Rs. 4000 
are given to the poor for purchasing a cow or 
a buffalo. The Government should think that 
when even a she-goat cannot be purchased 
for Rs. 3000, how much milk a cow or a 
buffalo might be given which is purchased by 
a poor man with this amount which is given 
to raise the poor above the poverty line. Only 
God knows how will they be developed and 
raised above the poverty line. The Govem-
mentgivescoworbuffalotothepoorHarijans. 
But, Harijans have never enjoyed owner 
ship. From the very begining they never 
been the owners of these animals. They 
have the experience of rearing and feeding 
the cows the buffaloes of others. They have 
no knowledge of ownership. When you are 
making these animals available to them, 
training should also be imparted to them as 
to how can they rear a cow or a buffalo and 
how can they look alter it. It will enable them 
to ascertain their future. 

Throligh !RDP, the Glwemment pro-
vides funds to women or youths for the 
purpose of Self-employment and other ac-
tivities. Have you ever conducted physical 
verification to ascertain whether any asset is 
left which was provided to poor people to 
raise them above the ~rtlrty Hiler When I 
was tile R:;iaiiJevelopment Minister in Bihar 
I got a survey conducted and lound that only 
25 per cent assets were left and the remain-
ing assets were missing. Since I have been 
associated with Bihar, I know comparatively 
more about it and its problems. But if you 
conduct physical verification of other States, 
I can claim that you will find the assets 
missing there too. 

There is no market facility for selling the 
goods which are produced with the help of 
employment provided byGovemment. Sew-
ing machine is made available to do sewing 
work. You make things available to enable 
them to run business ·in milk and fruits and 
vegetables. Have you ever thought about 
the availability of market facilityforthe things 
produced by them The Government should 

ensure market facilityforit. The Government 
should direct District Collectors to arrange 
rural fair in every district for the purpose of 
selling the things produced by them so that 
their produce may reach the market through 
it. Other agencies should be also promoted 
to go to villages and purchase their products 
so that they may eam their livelihood, save 
money and lead a happy life. 

Now I would like to discuss TRYSEM. 
The Govemment wants that the people may 
engage themselves in self-employment and 
become self-sufficient through TRYSEM. 
The Government should analyse its statis-
tics. I have already said that physical 
verification should be got done about some 
schemes. The same is the condition of 
TRYSEM Scheme. During 1990-91, the 
Government had fixed the target to train 4 
lakh 25 thousand and 314 people. What are 
your achievements? Just 35 per cent, that 
means you could have trained only 1 lakh 19 
thousand 25 people. The statistics or per-
centage has no meaning :n TRYSEM. The 
purpose of TRYSEM is to provide self-em-
ployment to more and mom people. The 
Government has provided seif-empk"ment 
OnlY to 5 i ,56iJpt:Ojiit;vu:;:;:; ,51 ,OOOpeop:~. 
Can we develop our villages with this ratio 
only? I would like to say that it isoot possible 
to develop villages with this rate. But I would 
like to say if you want to save the country and 
develop our villages, you have to strengthen 
you will power. The Government is 
propagating throughout country that it would 
provide employment to one crore people 
every year through the Jawahar Rozgar 
Yojana. But all of us are aware that the 
Government has effected a cut in allocation 
for rural development. I would like to urge 
upon the Governmentto enhance the alloca-
tion for rural development and agriculture in 
future. Only then our country will become 
prosperous and happy. 

With these few words I thank you for 
giving me time to speak. 

[English] 

SHRI G.M.C. BALAYOGI (Amala-
puram): Mr. Chairman, Sir, I rise to speak on 
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the Demands for Grants sought to be made· 
available to the Rural Development in the 
Budget. Since my interest is in Rural Devel-
opment, on behalf of TOP I oppose the 
Demands presented by the hon. Minister, as 
due importance is not given to the rural 
development. Sir, this is my maiden speech. 

Rural Development in India, allthe years, 
has become a slogan, a catchy word for 
political manifestoes and a SObriquet for 
allocation of soft money for the interest 
groups. The practical perccolation of the 
huge expenditure is nothing but a scattered 
development in selected areas of growth like 
agriculture etc. but not in total upliftment of 
rural masses in all walks of life. 

The economic, educational and health 
needs of majority of rural masses, particu-
larly those belonging to SC and ST and 
backward communities are not being ca-
tered to fully under various sponsored 
programmes of the Govemment. Even after 
seven five year plans and allocation and 
expenditure of thousands of crores of ru-
pees overthe pastforty years foroverall rural 
development, the plight of rural areas re-
mained as it is and so under developed and 
gap of growth and development between 
urban and rural areas is widening more and 
more. The root causes for this pathetic and 
deplorable state of affairs are quite ostensi-
bly known ones. The lack of planning and 
political will to implement the programmes by 
checking the shortcomings in the implemen-
tation namely non-poor particulars, grabbing 
of benefits by prosperous villagers, miscal-
culation of the poor among the beneficiaries, 
misuse of loans, brokerage and widespread 
and all pervasive corruption in distribution of 
loans, subsidies. It has become the philoso-
phyof Indian bureaucracy to meet the physi-
cal and monetary targets set out in the 
annual plan outlays for rural development 
without any regard to qualitative aspects or 
actual performance. There is no account-
ability on it and apart from this, political 
groups at every level work within and outside 
the system to mount pressure on the bu-
reaucracyforsubserving their dominant class 
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or caste interests. The net result of all this 
grim scenario is that the poor and destitute 
rural masses are left without getting their due 
share and their development has become a 
myth. I while strongly deprecating the ab-
sence of commitment and political will for 
ensuring development of rural masses, also 
suggest the following for making the various 
programmes under rural development more 
effective and r~sult oriented instead 01 ""jis-
criminate and unplanned pumping of mu' ii3y 
into the programmes. 

The integrated rural development 
programmes, IRDP, for which provision of 
Rs. 375.64 crores is made in the Budget for 
the year 1992-93 has to be reviewed thor-
oughly and the District rural development 
agencies to which the funds are being given 
should be made accountable not only for 
meeting physical targets but also for con-
stant monitoring of the progress of the fami-
lies of target group of rural poor, which are 
identified as below poverty line families, to 
ensure that the subsidies provided to them 
are so utilised thatthey are brought up above 
the poverty line and that the objective of 
IRDPto provide income generating assets to 
identified families, is achieved. Without this 
monitoring, the pumping of funds in the 
pipeline of govemmental expenditure is of no 
use. Not only this, rural growth centres should 
also be started in such of those villages as 
have some infrastructure facilities like trans-
port, marketing, irriagion etc. and the man-
agement ofthe rural growth centre should be 
handed over to local panchayats with super-
vision by district rural development agen-
cies. The information on all these welfare 
schemes should be got disseminated among 
thoseforwhomthey are intendedforthrough 
communication medium. A research and 
study group can also be engaged to look into 
the performance of IRDP and the aspects 
like the asset retention ability of the partiCi-
pants, extent of rise in standard of living, 
factors relating to wrong identification of 
beneficiaries and the methods to be evolved 
for right identification, avoidance of misuse 
of funds, evolving of support mechanisms 
for maintenance of assets and for dissemi-
nation of Information for proper understand-
ing and awareness of the schemes of ben-
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efits among rural poor masses. The State 
planning boards must be more responsive, 
and be leaned away from tne classic target 
driven approach and statistical compilacation 
of expenditure. These steps will go a long 
way in making the IRDP achieve its objec-
tives and result in micro level implementation 
of rural development programmes. 

Similarfythe other important programma 
under rural development is Jawahar Rozgar 
Yojana. The professed objective of this 
scheme is to generate additional 
gastrengthening inful employment for the 
unemployed and under employed men and 
women and to improve the durable quality of 
life in rural areas and creation of sustained 
employment by rural economic infrastruc-
ture. Construction of houses for SCs and 
STs and freed bonded-labourers below pov-
erty line as well as opening of irrigation wells 
free of cost to the poor and small and 
marginal farmers belonging to the above 
categories are also contemplated under JRY 
Scheme. In the Budgetfor 1992-93 provision 
of funds to the tune of Rs. 2046.21 crores is 
also made. The performance evaluated dur-
ing the last two years reveal that the funds 
under this scheme are generally expended 
to create working mandaysand to pay wages 
for rural labour involved in developmental 
programmes. This scheme has not solved 
the objective of creating gainful employment 
to create in turn, durable community assets. 
The very purpose of this scheme is to open 
up avenues of employment for these rural 
masses below the poverty line on a sus-
tained and durable basis. But what is practi-
cally seen is the absence of mechanism for 
determining local priorities and preparing 
projects which may build up infrastructure in 
rural areas on self sustained basis and the 
mandays are utilised on uproductive and 
unsustaining schemes. The allocated funds 
are shown expended for the payment of 
wages to labourers in rural areas generally 
and the lot of labourers I9main unchanged 
once the one-time payment of the Project is 

. over and thereafter they are bound to seek 
new job avenues. This also has lad to the exit 
of educated youth from rural areas because 
of lack of gainful efll)loyment opportunities 
for them. As a result, the rural scene has not 

improved and the latent power of the rural 
educated youth in the villages is left unutilised. 
As such, I suggest that the funds under the 
JRY shOUld be utilised for human resources 
development in every village and the edu-
cated youth should also be given opportunity 
to man schools, health centres, cooperative 
agencies and other viable and productive 
projects for overall development of rural 
areas in every sector. The funds und€:1 JHY 
Scheme aretherelore, required to be utll,;,,,,d 
meticulously with proper planning and with 
yielding results for a sustained growth of 
rural economy. 

Similarly there are various other 
programmes like Training of Rural Youth for 
Sen-Employment (TRYSEM), safe drinking 
water scheme under MNP, rural sanitation 
and drought prone areas programme. The 
multiplicity of the Government agencies and 
departments, undertaking those programmes 
is also causing difficulty in the integration of 
one programme with another and the lack of 
inter-departmental authorities coordination 
for cot1l>rehensive implementation of the 
above programmes is another stumbling 
block in rural development. It can be better 
if all these programmes are integrated under 
one progranvne and one department, for 
effective and result-oriented implementation 
ofthe schemes for better rural development. 

As such, I feel that the need of the hour 
is not just higher and higher Budget alloca-
tions but an overall comprehensive planned 
and integrated action plan for faCilitating the 
success of the various rural developmental 
programmes. In this context, the Demands 
for Grants may be reviewed and necessary 
action may be taken. 

Lastly, I want to suggest one more thing 
Rural development can only be achieved 
through proper implementation of land re-
forms; decentralisation of powers to local 
bodies just like Panchayati Raj institutions; 
and proper implementation of literacy and 
family planning programmes. We have got a 
three tief Panchayati Raj system. But the 
Panchayatl Raj system nowadays lack the 
financial and political power to illl>lement the 
proper progranvnes forthe betterment of the 
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rural areas. In this context, I would like to 
urge the han. Minister of Rural Develop-
ment. The Government is also intending to 
bring the 72nd Amendment Bill torthe better-
ment of local bodies in this country. I would 
also request the hon. Minister to make ar-
rangements for the direct elections to the 
local bodies in the Panchayati Raj system. 
Then only, the real local body system can 
exist in the rural areas, which can be useful 
forthe development of the rural areas. Thank 
you. 

SHRI ASHOK ANANDRAO 
DESHMUKH (Par1:>hani): Mr. Chairm;:l1':,Slr. 
I rise to suppert the Demands for Grants in 
respect of Ministry of Agriculture and ether 
Ministries presented in the House and a1 the 
same time I would like to make some sug-
gestions. The issue of farmers should not be 
viewed from party angle. The principles of all 
religions are good but they are not followed 
in the same spirit. This is irony. The manifes-
tos of all the po!itical parties, be it Janata Dal 
or B.J.P. or Congress Party, are good. All 
political parties make promises todo work for 
the welfare of farmers. But when they come 
to power, they don't pay any atte:'ltion to it, 
whether it is the Government of Uttar Pradesh 
or Bihar or any other Government. I know 
that a lot has been done for the welfare of 
farmers in Maharashtra. 

The agriculture in Maharashtra has made 
tremendous advancements. That is why 
Congress Party is in powerthere. I would like 
to cite an example. About 170 million tonnes 
of toodgrains are produced in our country. Is 
it not a big achievement? In he matter of 
vegetables, ourcountryis at second number 
next to China in the world. We are next to 
Brazil in respect of fruit production. Can 
anyone ignore this fact. Thus. we have cer-
tainly made progress in the field of agricul-
ture. My Han. colleague has just suggested 
to control population. I do agree with him. 
Because the way the population is increas-
ing in our country is dangerous for our 
country. No matter which party is in power 
but unless control population. Indian condi-
tion is not a likely to improve. 

There is only one alternative that aU of 
us should sit together and formulate a 
concrete programme only then will the solu-
tion to this problem emerge. Merely speak-
ing is not the solution. That is why all the hon. 
Members should give serious thcught to 
family planning and they need to formulate 
some concrete programme in this regard. 
But I would rot like to go into the detail here 
and would like to extend some suggestions 
in connection with agriculture before th& 
house. 

Today the farmers do not want any-
thing. They only want that their cost of 
production, should be fully mot Yeu may not 
give subsidy, you may not give fertilizers but 
just give them remunerative price of the 
produce according the cost of production 
and the farmer would be happy. He does I;ot 
want anything mora. 

When there are elections, leaders of all 
parties tell the farmers that they will act as 
they wish. They are ready to fulfil all their 
desires, even the insurmountable ones also. 
If the farmer ask for the moon they promise 
that they will bring it for him. All the members 
of Parliament give this kind of an assurance 
to the farmers of this country. but once the 
elections are over, and they sget elected and 
come to the air conditioned rooms, then they 
target everything. Afterthat none talks about 
the farmers. Balram Jakhar ji is a farrnarthat 
is why we have faith in him. Our agriculture 
Minister is a farmer, that is why we can pin 
our hopes on him that the farmers would get 
subsidy. 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): He is a big farmer. 

SHRI ASHOK ANANDRAO 
DESHMUKH: There is no difference be-
tween smaU and big farmers. All farmers are 
alike. We should not distinguish between big 
and smaU, and there should be no contro-
versy on this issue. If 5% of the farmers in 
the country are big. we should be proud of 
them that at least some farmers are In the 
category of big farmers. Although I wanted to 
speak more on this issue but as the ti".,g ~, 



7~ Demands for Grallts CHArTRA 19,1914 (SAKA) 
(GenJI-.! 992-93 Ministry of 

Food;.. Agricultu"ti, and 790 
Civil ::,upplies & rublic 

Distribution Rura{ Uevelopment; 
my disposal is short I would like to draw your 
attention towards Maharashtra. 

Under the self Employment Scheme lot 
of work has been done in Maharashtra. No 
other state has achieved that much success 
under this scheme. A lot of attention has 
been paid to growing fruits and cleaning of 
bushes & weeds this year. At least 2·3lakh 
hectare area has been brought under mango 
plantation and citrus fruits were also grown. 
How much progress has been made to the 
matter of fruit production, would be known 
after three years, when fruits come from 
Maharasht~a. Mangoes and lemons would 
be brought to the market from there. We 
want a processing unit for thls purpose. 

Mr. Chairman, Sir, under the Se!f Em-
ployment scheme many states have taken 
funds but adequate work has not been done. 
In Bihar, there has been a 20% cut in the 
funds. 46,000 Kilometres of road has been 
constructed in Bihar under the Self Employ-
ment scheme. Is this possible? All parties 
are alike. That is why I have joined this party. 
Ultimately, I like Shri Narasimha Rao's policy 
and that is why I have joined his party. 

Sir, atter giving some suggestions I will 
conclude. In the field of agriculture there is 
needformanyirnprovements. There is need 
for marketing fruits and vegetables. This 
should be arranged both within the country 
and outside the country. 

There is a need for improvement in the 
seed policy. We made the policy in 1988-89 
and saplings, plants and seeds were im-
ported but they were infected by diseases 
because of which further spread in our coun-
try as well. First Diana-Bod come and next 
came rongteat. There is need to check these 
diseases immediately. That is why I demand 
that the seed policy should be revamped. , 

In this connection J would request that 
the experts in Govemment DrQanisation 
should be free to join private organisation 
and vice-versa. The regional and national 
level Govemment research institutes should 
select officials on deputaion basis so that 

there is an change of information regarding 
the progress made in this field. 

Mr. Chairman, Sir, our friend Shri Nitish 
Kumar has rightly said that there should be 
a Krishi Vigyan Kendra in every region. I 
would like to repeat it. Whether you have the 
funds ornot is a matter for you to decide. But 
it is my suggestion that this is most essential. 
If you want thatagricuhure should progess in 
our country then this is most essential 

Mr. Chairman, Sir, next, I would like to 
tell you that in the field of agriculture we are 
making progress at a slow speed because 
we ars using low techniques in which a lot of 
time [$ being wasted. Therefore, I would 
request tha! select research bodies working 
for pllblicwelfare should utilize high technol·· 
ogy and through the Govornment and pri-
vata organisation we shOuld achieve progress 
in this field. Though the new seed policy was 
formulated in 1988-89 but the Plant quaran-
tine facility is not satisfactory. According to 
the new technique, N.B.P.G.R. should be 
given. 

In our countr)" in the public sector State 
Seed Corporation State agm-industries 
organisation and NAFED are busy in the field 
of agriculture. They are being managed by 
lAS. officers who have little knowledg& of 
trade and agricultural matters. The Scien-
tists are knowledgeable and experts in their 
field, but the lAS. officers do not work 
properly , because they do not possess 
knowledge of that subj&ct. That is why my 
request is thatthere is a needta keep experts 
in this field. 

For the purpose on increasing exports 
in the field of agriculture an agriculture ex-
ports council should be set up by the govern-
ment in eve(y state in joint collaboration with 
the private sectors. The farmers should be 
given incentives out of the profits earned 
from exports. According to the international 
demand, arrangementforpacking should be 
made, andforthis material industoos should 
be set up ill the areas where goods are 
packed. Through the sea and air routes 
cr;rricuIIuregood export should be augmented. 
A lot of freight Is charged on grape and 
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mango. As. 50 is charged on grapes which 
is too much. That is why there is need for 
nominal tariff on agricultural goods which 
are exported. 

Mr. Chairman, Sir, the areas where 
good quality of fruits, spices and wheat are 
grown should be declared export zone and 
provision for roads, telephones storage 
should be made there. 

For the purpose of giving impetus to 
agriculture exports in those countries where 
the markets are good and petential an inde-
pendent cell called agriculture exports should 
be opened in India embassies to gain an 
insight into the everyday situation and it 
should be directly linked to the State exports 
councils. This shall make agricultural export 
much easier. 

Bio-technology can be developed in the 
country. Through tissue culture, we can 
develop more and more plants in the coun-
try. A lot of research has been done in this 
field and you would observe that research is 
being done in almost every university. The 

. research on dry farming is also going on. 

The cost of cultivation in our country is 
enmorous. I shall tell you the record of 
Marathvada region. The price of maize is As. 
200 whereas expenditure is much more than 
that. Same is true in the case of Bajara also. 
The cost of cultivation of paddy and pulses is 
also much higher than the priceS fixed for 
them. A federation has been made for cotton 
but the cotton bales have not yet been taken 
from the federation. There should be no 
discrimination in the matter of farmers. Tnl 
economic condition of the farmer of the 
country is not sound, the country will not 
become strong. Whatever our Agriculture 
minister is doing is absolutely correct. 

I support the demands for grants. Allthe 
parties should come together to support the 
cause of farmers. We have a lot of barren 
land, and there is need to provide wate~ to 
that area. . 

No doubt, the Government has imple-

Distribution 
mented the Minimum Wages Act, but until 
Minimum Works Act is implemented, people 
would not work and agriculture would suffer 
losses. Like Minimum Wages Act, Minimum 
Works Act should also be passed in the 
House. It would benefit the farmer. 

Money has been spent on various rural 
development schemes. Forexample, tho~gh 
allocations were made for the hOUSing 
scheme, no house was built. Similarly money 
was spent on road projects, but roads were 
not constructed. As such the Government 
should not hesnate to give priority to rural 
areas when matters related to rural develop-
ment are discussed. Because, they are the 
most deprived lot. I would like to s~bmit ~hat 
our farmers should get remunerative PriCOS 
for their produces. 

With these words, I conclude. 

SHAI AAMCHANDRA MAROTAAO 
GHANGAAE (Wardha): Mr. Chairman, Sir, I 
would, particularly, like to speak on agricul-
ture because there is no sufficient time. 

The land Aeforms Act enacted in the 
country has not at all been implement6~. It 
was expected that with the implementation 
of the Tenancy Act, the land Ceiling Act, 
Ceiling on land holding Act etc. about seven 
crore acres of land would become available 
for distribution among the landless !>flople, 
but that land was not available. Big landlords 
are still in possession of considerable land 
area in the name of their own families. But 
the actual tillers remained e1ther landless or 
acquired very small pieces of land. Unless 
the land Aeform Act is implemented prop-
erly in the country, development in agricul-
ture seems to be a remote possibilny. 

Another main problem is that there is no 
law to fix the selvice conditions ofthe agricul-
turallabourers; In Maharashtra, out of the 
total labour force, 40 to 50 per cent are 
agricultural labourers, whereas in otherstates 
they are about 30-33 per cent. These agri-
cultural labourers do not get even minimUm 
wages. In Maharashtra the minimum wages 
for workers had been fixed long back. There 
does not appear any move to further in-
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creaseth9wages~Similarty, thewages should 
be decided for the whole country. There 
should be a provision to give pension, provi-
dent fund and cOl'Jl)ensation in case they 
sustain any physical injury. The law to this 
effect should be implemented throughout 
the country. This is the demand of the agri-
cultural labourers all over that country and 
the Government should think over it. 

The Govemment of Maharashtra took a 
vague decision according to which if agricul-
tural labourer after reaching the age of 65 
years possesses even half an acre of land 

, will not be called an agricl.Alt:Jral labourer. 
Similarly. a petty worker possessing 2-211/2 
acres of land will not be called an agricultural 
labourer, but a landlord. As per the above 
decision only a landless worker who reaches 
the age of 65 years would get pension. Is tt 
possible? There is no vitamin in their food. 
Then how can we expect that they will live up 
to 65 years. Hardly one or two people will be 

,. available in this age group from among 
, them. It is very ridiculous. It is just befooling 

the labourers that they would get pension. If 
the Government of Maharashtra makes tall 
claims in this regard, it is useless. People 
who can afford good and nutritious food 
retire althe age of 55-58 years. Then why the 
condition of 65 years has been laid for the 
agricultural labourers? Therefore, there 
should be a law conSisting of all the above 
prOVisions for the agricultural lab0urers 
.throughout the country. 

It has been observed that Maharashtra 
is hit by drought after every 2-3 years and it 
is said that the State is industrially very 
developed. 

It is wrong. Ex~tforareas like Bombay, 
Pune, Thane etc. the remaining parts of 
Maharashtra are backward, not only from 
industrial but also from agricultural point of 
view . The reason is that though on an 
average the cultivable land all overthe coun-
try is 31.4 per cent, in Maharashtra the per-
centage or irrigated land is merely 13.3. This 
sh~development of Maharashtra in sugar-
cane is grown in its major part. Big land lords 
have constituted a sugar lobby. It is only they 
who get water. The crops of other farmerS 

get very IiIltle water. Many of the projects 
have been closed there. 5-6 years ago, i 
some parts of the forest in Chandrapur and 
Gadchiroli districts were cleared to construct 
dams and canals. In the meantime, new 
Forest Act was also enforced. Crores of 
rupees had been spent and many people 
had been displaced. After spending such a 
huge amount on the work, the projects has 
been stopped now. Earlier, forests were 
cleared and dams had been constructed 
there. But now after five years it has been 
decided to grow forests by dismantling dams. 
This is the prevailing situation there. As 
many as 28 projects have been closed. The 
Karawafa Project and the Human Project 
have been Closed. Similarly about 28 other 
projects in Chandrapur and Gadchiroli dis-
tricts have been closed. More than Rs, 100 
crores had been spent. Some projects have 
also been closed in Wardha. In upper Wardha, 
work on a project has been going on forthe 
last 25 years and it can be completed within 
a year. However, while giving reply 10 my 
question it has been stated that it is not 
certain whether the project would be com-
pleted in Ihe eighth plan or not. I would like to 
know as to what all this mean? It means that 
irrigation projects are being deliberately ne-
glected and no proper attention has been 
paid on this. This is my charge. 

I would also like to make yet another 
submission about Maharashtra. Maharashtra 
is hit by drought after every 2-3 years. There 
are a large number States throughout the 
country which are hit by drought due to less 
rainfal. They include Maharashtra, Madhy'\ 
Pradesh, Rajasthan, Gujarat '1'ld 
Orissa ..... (Interruptions) Idon'twanttc Jili( 

the names. But Bihar is also one of ti iem. 
Starvation deaths have taken place at every 
place. I do not know much about Rajasthan, 
Gujarat, Bihar etc. But people are starving in 
the Sarguja district in Madhya Pradesh. 
People do not get work there. There was a 
news that in Chapalaitola district the datJgh-
ter-in-Iaw as well as two grand children of a 
person named Rubai Pandey died of starva-
tion. He could survive only because he was 
admitted in a hospital. In this way 95 Tehsils 
in 28 districts of Madhya Pradesh are drought 
affected. The situation particularly in Shehdol, 



795 Demands for Grants 
(Gen.). 1992-93 Ministry of 
Rural Development; 

APRil 8, 1992 Foodj./~grlfullul9,.i and 796 
Civil iXJjiplies & rublic 

-lSh. Ramc:handra Marotrao Ghangare] 

Vallabhnagar. Rewa, Rayagarh and Bilaspur 
is critical due to non-availabilityof foodgrains 
to the pecple. There are also reports that 
people are killing monkeys and cats lor their 
food. The Government may investigate into 
the matter. There is a poisonous root Which 
people boil 15 times before eating. People 
are dying of eating that root. Take for in-
stance, the case of Maharashtra, I would 
particulary like to speak on Maharashtra. 

As per the Government figures. about 
29000 villages in Maharashtm are affected 
by drought. About 29,000 villages in 22 
districts have grown less lhan 50 per cenl of 
the totai crops. It means that the cost of even 
sowing is not recovered. A major part of this 
area is also highly famineprone. Foodgiains 
could not De produced there at all. NHither 
R<Jbi nOi Kharif crops grew_ The Govem-
ment has accepted it. ",S per In~ Jat: ga~h­
ersd by t~ Government 29,000 villages are 
famineprone and thJugh employmf'nt op-
portunnlps have been pov;ded !nrOl;gh EGS 
yet thE> workers do not get wages tor 4-5 
weeks together. 

I can give you a f:JrnOOr r,1 examp:es. In 
Eetaki village 01 Amrava!i district in 
Maharashira. a labourer named Subhash 
Jaghavw(lik<~. He did notgetwdges ::;ough 
he worked for iive> weeks. He approached 
the SDO <lnG said thut ~;e was not asking for 
alms but wages. His wi1e was also working. 
He also told him that they had no food fortha 
iast 3-4 days. The Sf"O did not listen:o him. 
The uttimate reSL.jt was that the man fell 
down while working and died. 

This is not the sale incident of its kind in 
which Subhash Jadhav died. The starvation 
death of Subhash Jadhav is a sluron the f;lce 
our State. Why did <Ie die? Were foodgrains 
not available there? Foodgrains were there, 
but he could not buy it, because he had no 
money. Nobodygave him loan for 4-5 weeks 
and he died because he was not paid the 
wages he and his wife deserved from the 
Government. 

Besides, I would also like to submit that 

Distribution 
there Is a taluka called Mokhara In Thane 
district. 70 children have died in Baburvillage 
under that talluka . BUt the Government says 
that only 40 children have died. 

But there are reports from all quarters 
that 70 children have died of starvation, 
weakness and for want of medicines. The 
administration has said that only 40 children 
had died. Children are dying in othervilfages 
also. Maharashtra is facing a very danger-
ous situation. There is acute shortage of 
drinking w.';ar and animals are also dying of 
scarcity 01 water and ladder. Near about pet 
animals had perished in KinwatTaluk during 
the last one week. Pet animals have per-
ished in Pune district also. People have to 
walK 2 to 3 miles to fetch water. Some people 
have walked 25 miles to take their cattle to 
the banks of river Wardha. I would like to 
submit that such deaths have taken place in 
Peth, Surgana and Nasik district also. The 
Ce1tral Govemment has launched some 
schemes. Shri Sam Pitroda al30 want there 
to get the programmes of technology mis-
sion implemented, but due to non implemen-
tation 01 those schemes, these children died. 
The teachers, doctors and nurses do not visit 
their places of work in villages and put their 
attendance while sitting in tehsil. No one 
attends the dispensary. When this is the 
situation, what is the use of Government 
!>chemes. Therefore, it is necessary to pay 
attention to this. 

Secondly, the Government of 
Maharashtra has asked for an aid of Rs. 
6501- crores from the centre to fight this 
terrible famine like situation. But it is regret-
ted that the centre has not provided any help 
till now. This is what the Maharashtra Gov-
ernment alleges. The State Chief Minister 
Visited Delhi and met every one. The entire 
report was sent. But neither any team of 
exports was spent there, nor any assistance 
was provided. Therefore,l would like to know 
whether any drought relief will be provided to 
the Maharashtra Govemment to fight the 
deteriorating drought situation which has 
caused so many human deaths and loss of 
livestock. The Government had said that 
cattle camps will be opened. where the 
farmers, who have no arrangement, will 
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keep their cattle and fodder and water will be 
provided there. This was anounced in Octo-
ber, 1991 and now it is April 1992 but no 
cattle camps have so far been opened. Does 
this not-mean that only el1l>ty assurances 
are given and the Central Government pays 
no attention towards implementing them. 
The Govemment should pay attention to-
wards this and a team of experts should be 
sent there and full assistance should be 
given to Maharashtra Government. An en-
quiry should be conducted into the deaths of 
cattle and people action should be taken 
against the officials responsible for this in 

~ those areas and. Mr. Chairman, Sir, I would 
like to make yet another submission at the 
end. There is rampant bungling and corrup-
tion in the FCI. The officers are adopting a 
dictatorial method, due to which, there is 
widespread resentment among the employ-
ees. The situation has come to such a pass 
that the employees have decided to go on 
hunger strike from 15th of May. I would 
request that an enquiry should be held so 
that the situation might not turn explosive. 
Attention should be paid towards the irregu-
larities and mal-functioning in the FCI. While 
opposing these demands. I conclude. 

·SHRI PANDURANG PUNDLIK 
FUNDKAR (Akola): Mr. Chairman, Sir, I 
thank you very much forgiving me an oppor-
tunity to speak on the demands of Agricul-
ture and other Ministries. It is a well known 
fact that India is an agricultural country. 75 to 
80% of the population here depends on 
agriculture. If we sea the condition of agricul-
ture in our country after 45 years of Indepen-
dence we find that it is really pathetiC. The 
reason for this state of affairs is that we have 
neglected agriculture in this country for all 
these years. The contribution of agricultural 
income to the National Income from 1951 to 
1956 was 60.5%, 1985-89 it was 33.7% and 
at presently its share in the national Income 
is only 35%. Our agriculturists supply raw 
material to the factories which process it and 
inturn generate el1l>loyment potential in the 
country. Therefore, agriculture in the back-
bone of our economy. 

is used for agriculture while this percentage 
in Canada is 54.5%, China 18%, Russia 10% 
and Japan 13%. But still there is scope for 
enhanCing utilisation of land for agriculture 
in our country. We experimented Green 
Revolution in our country. But this experi-
ment was successful in the states like 
Haryana, Punjab and Uttar Pradesh where 
irrigation facility was available. Where irriga-
tion was not available, there this experiment 
failed. As a result the Kharip production in the 
country this year is very low. 

When we got independence Mahatma 
Gandhi told us to go back to our villages and 
ensure development of our rural areas by 
working there. He also advised us to develop 
village industries and cottage industries there 
so that villages would be in a position to meet 
our own requirements. By developing small 
industries, it was hoped that our villages 
would become self-sufficient units. If villages 
developed, it was felt that naturally it would 
lead to the development of the country. But 
our rulers did not pay heed to this advice of 
Mahatma Gandhi. 

Since 1951 we have started five 
year plans. We have completed 7 Five year 
plans and 8th plan has just commenced. But 
while formulating these plans, we spent only 
20% of our budgetary allocation on 80% of 
population which lives in rural areas and 
where only 20% people live, there we spent 
80% of budgetary allocations. This was the 
mistake we committed in planning. That is 
why the cities developed and villages re-
mained backward. The rich became richer 
and the poor became poorer. The gulf be-
tween the rich and poor went on increasing. 

When we in implemented industrial policy 
in the country, agriculture was given a low 
place and low status. Ours being an agricul-
tural country, agriculture should have got 
place of major industry. But instead of that 
we considered Iron & Steel. textile as major 
industries and gave all concessions and 
subsidies to them. 

The Government also gave cheaper 
Sir,about51%ofthelandinourcountry credit, power and other inputs were made 

• Translation of the speech originally delivered r n Marathl. 
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available to these industries and they were 
given power to fix the prices of goods pro-
duced by them. But 75% of people in the 
country who are farmers, who work very 
hard, toil in the fields and feed the country do 
not have any right to fix the price of agricul-
tural yield. Evenafter 45 years of indepen-
dence , we grow cotton, jawar and other 
crops in Maharashtra, Punjab grows wheat. 
But who fixes the prices ofthesefood grains? 
Certainly not the farmers. Industrialists were 
given so many concessions. The methods of 
fixing cost of production of industrial goods 
was fixed in this country. We can find cost of 
production of soaps, car, scooter in the 
country. But we have no mechanism to fix 
prices of agricultural commodities by taking 
into account their cost of production. Cotton 
is given in Maharashtra but its price is fixed 
in Delhi. Wheat is grown in Punjab but its 
price fixed in Delhi. Agriculture Price Com-
mission fixes these prices. Butfarmers in our 
villages who are responsible for agricultural 
production do not even know what this com-
mission is. And this commission fixes prices 
of agricultural goods without taking into ac- . 
count cost of production. Those urban-based 
persons who have not seen what agriculture 
is fix the prices of agricultural goods and as 
such they will not be in a position to do justice 
to our farmers. Therefore, myself and my 
party have always demanded that agricul-
ture should be given the status of a major 
industry in this country. Though 75% of our 
population is engaged in agriculture, it has 
not got the place of industry in our country. 
Therefore, farmers have got no say in the 
matteroffixing prices oftheiryield. This is the 
basic mistake we committed. Therefore, I 
demand here that agriculture should be given 
status of industry. Farmers work very hard 
throughout the year to grow crops, oilseeds 
pulses etc. But tl its price is going to be fixed 
by APC, I do not think farmers will get justice. 

17.00 hrs. 

Sir, who are the members of Agriculture 
Price Commission? When V.P.Singh Gov-
ernment was ruling and Devi Lal was Agricul-
ture Minister there was. discussion on this 

Distribution 

issue. At that time we had demanded that 
those farmers who are actually engaged in 
agriculture, they should be members of APC. 
The Government had acceptedlhis proposi-
tion in principle. But this prinCiple has not 
been implemented that is why farmers are 
not getting justice. 

Farmers have to purchase inputs like 
fertilizers pesticides at very high prices. As a 
result cost of production of agriculture goes 
up. Apart from high cost of inputs, the farmer 
has to bear brunt of ever increasing prices of 
essential commodities. Though the cost of 
production of agriculture and prices of es-
sential goods are ever increasing, what is the 
increase in the prices of goods which he 
produces? Here it was pointed o utth at prices 
of pesticides have gone up by 250%. The 
prices of factory goods have gone up by 
510.50%, where as the price of wheat went 
up by Rs. 15/- per quintal. Agriculture Minis-
ter said somewhere that this year Govern-
ment will try to purchase wheat at Rs. 2501-
aquintaL Yesterday, Government announced 
bonus for farmers. The Government is beg-
ging forthe sake of farmers. Farmers do not 
want that they should get anything by beg-
ging. They want to earn money by doing hard 
worR'. While the Government has fixed the 
price of wheat at Rs. 2501- a quintal, the price 
of wheat in the market is Rs. 500 to 600 - a 
quintal. So who are the middlemen or agent? 
As long as we do not eliminate thlise middle-
men or agents, farmers will not get justice. 
So, here I would like 10 make sonne specific 
demands. So, While the Hon'ble Ministerwill 
reply to the debate on demands, I hope he 
will announce agricultural policy which will 
bring revolutionary change in the lot of farm-
ers and conditions of agriculture. As there Is 
industrial policyforthe country, there should 
be agricultural policy for the country which 
should be formulated by appointing commit-
tee of experts. We should bring about a 
fundamental change In the agricultural policy 
which we have pursued forthe last 45 years. 
We should formulate such policy which would 
give priority to agriculture and give status of 
Industry to it and thereby do justice to the 
farmers. 

The Government has announced sev-
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eral concessions to industrialists and taken 
care of their requirements. There are more 
than one lakh sixty thousand industrial units 
which are sick. Here in this House, Govern-
ment sanctioned ten thousand crores of 
rupees for revival 01 these units. For indus-
trialists the Government can sanction ten 
thousand crores of rupees. But, the Govern-
ment is not prepared to give any concession 
to the farmers who are the backbone of our 
country. That is why the farmers are frus-
trated and helpless in our country. When the 
previous Government announced loan 
waiver scheme, there was lot of hue and cry 
in the country and many persons asked as 
to what was the justification of giving this 
concession of farmers and that policy was 
opposed at that time. 

Sir, I come from Maharashtra. Mr. 
Ghangare has narrated the condition of 
Maharashtra. We grow 17 lakh bales of 
cotton in Maharashtra. Maharashtra Gov-
ernment is implementing Cotton Monopoly 
Scheme for the last 20 years which has 
brought revolution in the life of farmers. 
Maharashtra Government has been plead-
ing with the Central Government to lend 
support to this scheme so that it becomes 
successful. We have been requesting the 
Central Government to extend this scheme 
for 1 0 years in the interest of farmers. But the 
Government is extending the scheme on 
year to year basis. Presently, the scheme is 
extended onlyfor3 years. In fact, the Central 
Government opposed this scheme. If this 
Scheme is going to protect cotton growers of 
Maharashtra, the scheme should be ex-
tended for 10 years. 

17.04 hrs. 

[SHRI RAM NAIK in the Chair 1 
Sir, onion is also grown in Maharashtra. 

But what is the condition of onion growers of 
Nasik. The price of onion has fallen. Nobody 
is prepared to purchase onion. Lakhs of 
quintals of onion are rotting. Neither NAFED 
nor Government is coming forward to pur-
chase onion. As a result onion growers are 
facing severe hardship and their fate is 
dOomed. Therefore I would like to demand 

that Govemrrent should bring forward a bill 
in this House which should legally ban pur-
chase of agricultural commodities below the 
level of support price. I will not mind if Hon'ble 
Minister does not take Into account other 
demands which I have made. But I request 
him to accept this demand which I have 
made on this floor of the House and do justice 
to the farmers. 

As pOinted our earlier by an Hon'blt:: 
Member, there is drought in Maharashtra. 
More than 29000 villages have been af-
fected by drought. More than 16000 villages 
do not have drinking water. It is misfortune 
that I have to raise the problem of drinking 
water here in this House even after 45 years 
of Independence. I am sorry to point out that 
farmers are not in a position to face the 
situation caused by drought. Their financial 
condition is really poor. As the Government 
has not given any assistance, scarcity of 
drinking water continues to be there in large 
number of villages. There is also scarcity of 
fodder and lakhs of agricultural labourers are 
migrating from Maharashtra. Government of 
Maharashtra is saying that it is not getting 
assistance from the Central Government 
·and Central Government is shifting respon-
sibility to the State Government. But in the 
process of shifting responsibility, the poor 
farmers are hit hard and their condition has 
really become miserable. That is why the 
Central Government should give maximum 
assistance to the Maharashtra Government. 

In conclusion, I would like to make a few 
demands. If you really want to revolutionise 
agriculture and bring qualitative change in 
the life of farmers we will have to make 
certain basic changes in our agricultural 
policy. My first demand is that Government 
should declare agriculture as an industry. As 
cost of production is taken into account while 
fixing the prices of industrial goods, Similarly 
while fixing prices of agricultural commodi-
ties their cost of production must be the 
deciding factor, purchase of agricutturalgoods 
below the assumed price should be made an 
offence by law. Units to process agricultural 
goods should be set up. These should not be 
centralisation of these units in big cities like 
Bombay, Pune, Madras, Delhi etc. They 
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should be decentralised and set up in Taluka 
places. These units should be run on coop-
erative basis and farmers should be made 
partners in these ventures. We should have 
such a policy by which all ,profits earned 
would go to farmers. But this is not happen-
ing. Many proposals of sugar factories and 
cotton mills are pending before the Govern-
ment but these are not being cleared by the 
Government. 

There was reference to crop insurance. 
Hon'ble Minister may say that crop insur-
ance scheme cannot be ilTl>lemented in 
respect of all crops. But if you want to do 
justice to farmers this scheme should be 
implemented in all the States and in resped 
of all crops. Farmers must also have some 
subsidiary industries. Farmers cannot sub-
sidy depend on agriculture. To make himself 
sufficient and enable himto lead life of dignity 
subsidiary industries should be started in 
villages. We can start subsidiary industries 
like fishery, dairing, poultry etc. Farmers 
should be given subsidiary and assistance 
for starting these subsidiary industries. 

Land reforms are very important. We 
should accept the principle of tiller becoming 
owner of land. Farmers having wells should 
be supplied pumpsets. Maharashtra Gov-
ernment had announced programme for 
supplying pump sets but that prograrrvne 
has not been implemented. Therefore every 
farmer should have a well and every well 
should have pumpset. Weshould acceptthis 
as policy. Pending irrigation should be com-
pleted expeditiously. More than 150 irriga-
tion projects in Vidarbha are pending for 
want of clearance by Forest Department 
That is why irrigation is not available in this 
area. I would like to give only one instance of 
Adam dam on Yeotunal Mola border. This 
dam was constructed three years back. The 
water was stored in the dam. But as one of 
the oanals passes through forest area, farm-
ers are not getting irrigation facility through 
this project. Farmers are helplessly looking 
at water. This is the situation there. There-
fore, these irrigation projects should bacom-
pleted in a time-bound programme. Raw 
material and inputs like fertiliser, pesticides 
required by farmers should be supplied to 

Distribution 

thematsubsidised rates. Everyfarmershould 
be supplied a pass-book. 500/0ofthe budget-
ary allocation should be spent on agricuHure 
and rural development. This is the demand 
I would like to make. 

With these words, I think you for giving 
me chance to speak. 

THE MINISTER OF STATE IN TrlE 
MINISTRY OF RURAl DEVELOPMlNT 
(SHRI G.VENKAT SWAMY): Mr.Chairman, 
Sir, as many as 20 hon. Members have 
spoken from yesterday till now and most of 
them spoke on agriculture. Some of the 
honble Members spoke about rural devel-
opment also, but none of them are present 
here today. I have come prepared to answer 
their points, but no one of them is present 
here. It is my duty that... 

MR CHAIRMAN: You are intervening. 
Perhaps, the Members do not know. 

SHRIG.VENKATSWAMY: H is my duty 
to give some details before the House re-
garding the steps being taken by the Gov-
emment on rural development. 

Mr. Chairman, Sir, in the Seventh Five 
Year Plan, Rs. 3000/- crore were allocated 
for rural employment programmes, whereas 
the Ministry of Rural Development spent 
about Rs. 7000 crore. 45 years have passed 
since we achieved independence, but the 
villages are yet to overcome the darkness. 
Work has been done at several places and 
we have to do a lot. During the Eighth Five 
Year Plan, we are making every effort to 
provide employment to youth in the villages 
where 75 percent population olthe country 
lives. These youth want work but do not get 
it. The reason behind this is that when there 
is seasonal work, they get work but after 
that, they again become jobless. The Gov-
ernment of India has introduced theJawahar 
Rozgar Yojna to solve this problem. This was 
a dream of late Shri Rajiv Gandhi. Because 
even after spending crores of rupees on 
rural development, there was no rural devel-
opment 

Mr. Chairmatl, Sir, Just now our friend 
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Shri Patel of the Janta Dal said that roads 
with coaltar should be constructed in every 
village undertheJawaharRozgarYojna It is 
a good suggestion. When I took charge of 
this department, I had asked my Ministry 
how much money would be needed for 
connecting these roads. I was told that the 
expenditure will come to nearabout 15 to 20 
thousand crore rupees. Besides this, there 
will be a lot of expenditure on construction 01 
bridges. Some roads have been constructed 
under the Jawahar Rozgar Yojna and some 
through the Zila Parish ads and State Gov-
emments. But we want to do more. During, 
the Eighth Five Year Plan, we will try to 
allocate more funds for construction of 
roads. 

Mi. Chairman, Sir, in 1991. the budget 
for Jawahar Rozgar Yojna Rs. 2100 crore. 
Under the programme. 80 percent money is 
borne by the centre and the remaining 20 per 
cent is borne by the States. In this way, the 
budget of Jawahar Rozgar Yojna comes to 
Rs. 2600crore. During the Primeministership 
of Shri Rajiv Gandhi in April 1989. arrange-
ments were made to provide funds to Gram 
Pradhans and Sarpanches at the earliest. 
After implementation of this scheme, the 
Pramukh. the Pradhan or the Sarpanch of 
the village were convinced that they would 
get financial aid at the village level and they 
can work for rural development. They have 
started their work. The main principle behind 
implementation of this Yojna was to check 
unomployment and extreme poverty in the 
villages and to see how to provide them work 
during the off season days. When there is no 
cultivation work the villages starve. The pri-
mary aim of the Jawahar Rozgar Yojna is to 
create some work in the villages, so that 
employment can be given to villagers and it 
is working in the same direction. Mr. Chair-
man, Sir, several of the hon. Members ques-
tioned about the working of the village 
Sarpanches or Pradhans. Many charges 
have been levelled againt them. I think that 
those, who have not been able to do anything 
in the last 45 years, even alter spending 
crores of rupees, are now making different 
kind of propagandas against these 
Sarpanches or Pradhans who have been 
elected from among the poor and given the 

bureaucratic powers. I am not prepared to 
accept that they are not working properly. I 
know that because I visited several States 
and called for reports from many places. My 
Ministry asks the State Governments to 
send reports and sees whether the funds of 
Jawahar Rozgar Yojna are being utilised 
properly. Whenever there is some fault, we 
asklhe State Governmentsto take full action 
on It and infact action has been taken at 
several places. For proper impk.rr:antation 
of this Yojna, we have introduced .ho 72nd 
Amendment Panchayati Raj Bill. The elected 
body will be fully responsible for Its proper 
implementation. 

Mr. Chairman, Sir, you are aware that in 
many states, there is no elected body like 
Gram Panchayat or Zila Parishad forthe last 
10 to 12 years which should have been 
responsible for proper implementation of 
this scheme. The main aim of the Jawahar 
Rozgar Yojna is to provide employment. 
Thbfefore, under this scheme 60 per cent of 
the funds should be provided for wages. , 
agree with the suggestion made by Shri 
Patel. He is also aware how much we can do 
in the villages. Funds are needed and we will 
try to construct more roads during the Eighth 
Five Year Plan. 

Mr. Chairman, Sir, I would like to submit 
that the Indira Awas Yojna is also linked with 
the Jawahar Rozgar Yojna, under which 
assistance is provided to Scheduled Castes 
and Scheduled Tribes for building houses. In 
this Seventh Five Year Plan, we made every 
possible effort to provide 10 lakh dwelling 
units to people belonging to Scheduled 
Castes and Scheduied Tribes. The Ministry 
of Rural Development issued instructions to 
all the states and emphasized the need to 
expedite the construction of these houses 
and the target has been achieved. 

So far as the question of providing 
employment undertheJawaharRozgar Yojna 
during the Seventh Five Year Plan is con-
cerned, we created 350 crore mandays of 
employment during this periOd. I am pre-
senting those very figures, which we have 
received from the States. 
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So far as the question of drinking water 
is concemed, we have spent money lromthe 
Jawahar Rozgar Yojna funds lor the con-
struction of three lakh wells, to make potable 
water available to ruraHolk. We have also 
completed work on about two lakh schools 
by providing assistance from the JRY funds. 
We will take many more programmes in 
future, to strengthen theJRY.ln this context, 
I would also like to mention that a Panchayati 
Raj Bill have been introduced in the House, 
which at the moment is the under consider-
ation of a Select Committee, which is dis-
cussing ~s various aspects. Once it is passed, 
then the task of Rural Development can be 
taken up at the Sarpanch, block and Zila 
Parishad level. I hope that we would be able 
to make rural youth self-reliant to a great 
extend and remove frustration among them. 

As you are aware, there are many prob-
lems conceming drinking water supply. 
There are many problem villages, where the 
wataravailable is notfit forhumanconsump-
tion. We are making all over efforts to make 
drinking water available to these villages 
along with other rural development 
programmes. My friend Shri Patel will place 
beloretheHouse, all the details inthis regard 
lomorrow. He has put in his best efforts. With 
the help of machinery water treatment has 
been done and thousands of problem vil-
lages are being supplied water which is fit for 
hUman consumption. 

SHRI SURYA NARAYAN YADAV 
(Saharasa): At least make potable water 
available which you have failed to provide 
even after so many years of Independence. 
What could be more unfortunate than this? 
Please make necessary arrangements in 
this regard. 

SHRIG. VENKATSWAMY: I am trying 
to give those ligures which you are demand-
ing and which we have recieved from the 
States. All the information is correct. I am not 
making any tall claims that we have provided 
water to all the villages in the country. I am 
not making any such claim, but I have cer-
tainly said that since independence, we have 

Distribution 
. made every effort to make drinking water 
available to the maximum number of vil-
lages. The number of problem villages have 
been reduced from 1,62,000 to less than 
5,000. If the han. Minister wants to have the 
specific figure in this regard. I will send it to 
him in writing tomorrow. We have a total of 
5,83,000 villages in the country, and if some 
problem vi!lages have still been left out, 
please bring them to our notice. If you do that 
I assure you that action will be certainly 
taken this month or in the next month and 
necessary arrangements would be made. 
We shall make all possible efforts to provide 
drinking water to such villages. 

SHRI SURYA NARAYAN YADAV: Mr. 
Chairman, Sir, 80% of our population lives in 
the villagas and the provision of potable 
water is not available even in 20% of the 
villages. The Government had set a target 
that it would provide tubewell and handpump 
facil~ies to the Scheduled Castes and Sched-
uled Tribes, but it has not been able to fulfil 
~ so far. There is no point in bringing to your 
notice the problem of individual villages. My 
constituency has an electorate of 15 lakh 
people and there are several villages where 
not even a single handpump is available. If at 
all they are available. They are at a distance 
1 to 3 kms. The shortage of potable water in 
backward and hilly areas is mom acute. 

SHRI G. VENKAT SWAMY: Mr. Chair-
man, Sir, I am aware that the people living in 
hilly areas have to fetch water from long 
distances. Our Ministry can make arrange-
ments for such villages only through the 
State Governments. 

Mr. Chairman, Sir, if the money we have 
allocated for providing drinking water is 
properly utilised and the plan is sincerely 
implemented, I can assure you that there 
won't be any scarcity of water. The true 
picture would come to the lore, if it is inves-
tigated whether the money allocated for 
providing potable water, has been properly 
utilised or not (Interruptions) Mr. Chairman, 
Sir, we have many rural development 
schemes at hand. Our Prime Minister, Shri 
P.V. Narasimha Rao comes from a village 
which fortunately lalls within my constitu-
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ency. He is well aware ofthapmblemstaced 
by the village toi( and he has said in this 
House also the Government would like to 
make aU out efforts to accelerate rural devel-
opment by anor.ating more funds for the 
purpose in the Eighth FIVe Year Plan and 
also in future. 

Mr. Chainnan, Sir, as I said earlier, It is 
not within the jurisdiction of the Union Gov-
ernment to directly spend money for the 
development of 5,83,000 villages. We just 
give the money to the States and rural 
development is the responsibility of the State 
Governments. 

The Union Government fonnulated the 
Jawahar Rozgar Yojana for the benefit of 
those living below the poverty line. For that 
programme, we allocate funds to the State 
Government as per 1M requirements of 
each village. The Stato Government dis·· 
burses the amount to Zila Parishads and 
from there it reaches the villages. Under the 
Jawahar Rozgar Yojana scheme, 60% 
amount is spent in providing employment 
and 40% is spent in providing material assis-
tance. 

Sir, just now our friend gave compre-
hensive details about land reforms and land 
ceiling in Maharashtra. You know that the 
han. Mermer had raised the same question, 
earlier also. 

MR.CHAIRUAN:Mr. LtirJisterhowmuch 
more time will it take? I am asking this 
because the Home Minister is to make a 
Statement. 

SHRJ G. VENKAT SWAMY: Sir,I need 
15 minutes. 

MR. CHAIRMAN: Now let the Minister 
of State in the Ministry of Home Affairs make 
the statement 

SHRI G.VENKAT SWAMY: All right, I 
will speak later on. 

MR. CHAIRMAN: Let me say one thing. 
The Members should have prior information 
to the effect that you are making a statement 
It was not done. I would not like this to be 
repeated in future. The rnermers sitting in 
the Central Han do not come to know of it. In 
future, the Minister of Parliamentary Affairs 
should see to it that the hon. Members get 
prior information. 

[English) 

THE MINISTER Of STATE IN THE 
MINISTRYOfPARlIAMENTARY AFFAIRS 
AND THE MINISTER Of STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI M_M. 
JACOB): In fact. I had given the notice 
around 5 O'clock. 

MR CHAIRMAN: It shouk:! have been 
[English] circulated to the Members here. 

SHRI BASU DEB ACHARIA (Bankura): 
The Home Minister is to make a statement 
That is very important Afterwards you can 17.36 hrs. 
speak, Sir. We want to hear him 

[ Translation] 

SHRI G. VENKAT SWAMY: He is not 
present in the House. He has gone out, but 
his friends are present here. He had asked 
as to what Shri P.V. Narasirnha Rao has 
done.Shri Rao's viUage is in my constitu-
ency. He had surrendered 1700 acres of 
land in 1972. Thereafter, it was the resp0n-
sibility of the State Govemmont to distrhJte 
the land, but it didn, do it 

STATEMENT BY MINISTER 

(II) REVOCATION OF PRESIDENT'S 
RULE IN UANlPUR 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISlRYOFHOMEAFFAIRS(SHRIM.M. 
JACOB): As the House Is aware, on the 
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recomrnendatlon of the Govemorof ManIpUr, 
the President had issued a Proclamation 
under Article 356(1) of the Constitution on 
7th January,1992 in relation to the State of 
Manipur. The Proclamation was approved 
by the Rajya Sabha on 25.2.1992 and by the 
Lok Sabha on 3.3.1992. 

The Governor of Manipur in a recent 
report addressed to the President of India 
has recommended that the Proclamation 
issued by the President on 7th January, 
1992berevoked. The Governor proposes to 
invite the leader of the Congress Legislative 
Party to forrnGovernment on 8th April, 1992. 

As recommended by the Governor, the 
Proclamation issued on 7th January, 1992 in 
relation to the State of Manipur has been 
revoked by the President with effect from 

. today the 8th April, 1992. I also lay on the 
Table the Proclamation issued by the Presi-
dent today under Article 356(2) of the Con-
stitution in respect of the State of Manlpur. 

17.37 hrs. 

PAPERS LAID ON THE TABLE 

Proclamation dated 8th Aprll.1992 
Issued by the President revoking the 

Proclamation Issued by him on the 7th 
January,1992In relation to the State of 

Manlpur 

[Eng/ish] 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARlIAMENTARY AfFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Sir, I beg to lay on the Table a copy 
of the Proclamation (Hindi and English ver-
sions) dated the 8th April, 1992 issued by the 
President under clause(2) of Article 356 of 
the Constitution revoking the Proclamation 
issued by him on the 7th January, 1992 in 
relation to the State of Manipur, published in 
NotifICation No. G.S.R. 414(E) In the Ga-
zette of India dated the 8th April. 1992 under 
Article 356 (3) of the Constitution. [Placed in 
Lbrary See No. LT-17731921 

Food; AfiiWif.e; and CW~~ 
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SKU BA5U DEB ACHARIA (Bankura): 
This demand was made by us much before 
the nac:ornmendatio of the Govemor came. 
On Is own, the Central Govemment should 
have taken this decision to revoke the Proc-
lamation of the President's rule there (Inter-
ruptions) 

SHRI A. CHARlES (T rivandrum): He is 
questioning the conduct of the Govemor. It 
should not go on record. (Interruptions) 

SHRI BA5U DEB ACHARIA:I am not 
question the conduct of the Governor. I am 
saying that what the Central Government did 
was against the Constitution of India. (Inter-
ruptions) 

17.38 hrs. 

[Engish) 

DEMANDS FOR GRANTS (GEN-
ERAl),l992-93 Contd MINISTRY OF 

RURAl DEVELOPMENT; MINISTRY OF 
FOOD; MINISTRY OF AGRICULTURE; 
AND MINISTRY OF CIVIL SUPPLIES 
AND PUBUC DISTRIBUTION -Contd 

MR.. CHAIRMAN: Shri Venkat Swamy 
to continue his speech. 

[ Translation) 

SHRI G. VENKAT SWAIlAY: Mr. 
Chairman,Sir, that day I hadtold Shri Pradhan 
about land reforms and land ceiling. In 1972, 
our Prime Minister took the initiative to bring 
about land reforms in Andhra Pradesh. At 
that time, he surrended 1700 acres of his 
land to the State Government The latter did 
not distribute it and Pradhanji was referring 
to this (/ntsrruptions) . 

SHRI AMAR ROY PRADHAN (Cooch 
Behar): Let the House know who was the 
Chief Minister at thal time .... (lntMrUptions) 

SHRI G. VENKAT SWAMY: You know 
II very wen that the Ministry fell because of 
land reforms. I myself went there, met the 
collector, got the land distrbIted and in-
formed shri Pradhan about II In this very 
House. 
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[English] 

SHRI BASU DEB ACHARIA: That was 
because of Telangana movement. 

( Interruptions) 

MR. CHAIRMAN: Is he yielding? (Inter-
ruptions) 

[ Translation] 

SHRI AMAH ROY PRADHAN: I agree 
that in 1982 Congress was not in power but 
from 1971 to 1982 Congress party was ruling 
the country. Why the distribution was not 
done at that time. 

SHRI G. VANKAT SWAMY: Mr. Chair-
man, Sir, you know that... 

(Interruptions) 

MR. CHAIRMAN: You please talk about 
the present time and don't go into the past. 

SHRI G. VENKAT SWAMY: Shrimati 
Indira Gandhi for the first time convened a 
conference of Chief Ministers in 1972 and 
directed all States to pass legislation on land 
reforms and enforce the same. Many States 
brought the legislation. In this context you wHi 
ask me about the number of States which 
implemented this legislation. I am prepared 
to reply to this question also. Last year, in 
Octoberthe Prime Ministerconvened a con-
ference of Chief Ministers. Mr. Prime Minis-
ter will not give his attention to it. The reality 
is that he does not want to listen to it. In the 
presence of all the Chief Ministers he agreed 
to it and give his decision that a sub-commit-
tee may be constituted. With regard to imple-
mentation, it was decided that a time-limit 
should be fixed for the distribution of surplus 
land and the target date was fixed 31st 
March 1992 and it was accepted by all the 
Chief Ministers. Thereafter he as well as I 
wrote letters. The outcome of this was that a 
conference of Revenue Ministers was once 
again convened before 30th June 1992 Is it 
not an achievement? I assure that we will 
certainly be successful since our Prime Min-
ister has taken interest In land reforms and 

has said positive things about distribution. In 
1974, 72 lakh acres surplus 
land ... (lnterruptions) 

SHRI AMAR ROY PRADHAN:I will con-
gratulate you when distribution worX of the 
surplus land will be completed. 

MR. CHAIRMAN: It is not fair to disturb 
frequently. Once is all right. 

SHRI G. VENKAT SWAMY: The sur· 
plus land in 1974 was said to be 72 lakh 
acres. Out of it the position regarding 62.6 
lakh acres has been received and 48.5 lakh 
acres has been distributed in all the States. 
Approximately 46 lakh pp:>ple have been 
given land. This is the latest report. 

SHRI BASU DEB ACHARIA: where 
have they got lands? 

SHRIG. VENKATSWAMY: They have 
got it in this country. I am submitting the data 
regarding land reforms and land ceilings to 
you. At present 11 lakh acres of land is under 
dispute and the cases are lying at revsnue 
level. Collector level high court and supreme 
court level. Our Prime Ministerconstituted a 
sub-committee of Revenue Ministers on 14th 
March 1992 to find out ways through which 
this problem can be sorted out. Your Rev-
enue Minister Shri Vinay Chowdhury also 
participated in it. He was the convenor. The 
11 acres of land which has been declared 
disputed by the courts. (Interruptions) 

SHRI SURYA NARAYAN YADAV: You 
are referring to Ceiling Act. In this regard I 
would like to mention that our Agriculture 
Minister is the biggest owner of Land and I 
would like to ask whether the Cabinet Minis-
ters who have excess land propose to dis-
tnbute it? 

MR. CHAIRMAN: You should refrain 
from asking personel ~uestions. 

THE MINISTER OF AGRICULTURE 
(SHRt BALRAM JAKHAR): It is wrong to 
comment on a matter about which you have 
no knowledge. An ignorant person is consid-
ered a defaulter. 
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SHRISURYANARAYAN YADAV: Why 
don't you distribute it 

SHRIBALRAMJAKHAR:Thathasbeen 
already done. You have some misapprehen-
sions .. 

SHRI G. VENKAT SWAMY: The facts 
and figures furnished by me should be ap-
preciated. I am keeping before you the deci-
sion of the sub-committee. As per the report 
submitted by the sub-committee, all surplus 
land should be distributed by 30th June, 
1992. The second point relates to the 11 lakh 
acres of land which is at District Collector 
level, or Deputy Collector and court level. 
They have been asked to make every pos-
sible effort to deal and dispose of all the 
cases pertaining to the surplus land at Gov-
ernment level and distribute seventy five per 
cent of the afroesaid land among the people 
by 30th September, 1992. I hope that the 
stand taken by our Prime Minister Shri 
P.V.Narasimha Rao regarding the distribu-
tion of 5 to 6 Iakh acres of land among poor 
by 30th Septerroer, the stand taken in land 
reform ceiling case, surplus land anti waste 
land is accepted by allthe Revenue Ministers 
and Chief Ministers and they are taking keen 
interest in it. The por and the landless will be 
benefited to a large extent. Particularly the 
people belonging to Scheduled Castes and 
Scheduled Tribes will be most benefited. 

Without going further in to the details I 
would like to elJ1)hasise thatJawahar Rozgar 
Yojna is deliverance from suffering and a 
helping had for the villages, for the hunger 
stricken, and the unemployed. In keeping 
with the stand taken by the Prime Ministerwe 
will make every possible effort to provide 
land to the lancless people through land 
reforms. 

As pointed our by the Prime Minister, as 
to when it will be done. I would like to say that 
we will try our level best to distribute 75 per 
cent of the disputed landby30th September, 
1992 which is under litigation. In a nutshell, 
I have tried to put before you the Primary 
issues relating to rural development. I am 
confident and at the some time I request that 
the out motions moved by the Members, for 
ourMinistrymaybewithdrawnandlhemem-
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bers should encourage us by passing the 
demands of Rural Development department. 
Our endeavor in the eight five year plan 
would be to strengthen rural development by 
putting in maximum funds. 

SHRI SRI8ALLAW PANIGRAHI 
(Devgarh): I need a clarification regarding 
Jawahar ROjgar Yojna is the same thing, 
what does the Government propose in this 
regard? 

[English] 

MR. CHAIRMAN: You can ask ques· 
tions at the end of the debate. 

[ Translation] 

SHRI SRIBALLAW PANIGRAHI: You 
know that members of allihe parties demand 
forthe monitoring at district level and partici-
pation of MP in it. When members of all the 
parties demands for it, then what is the 
reaction of the Government in this regard? 

[Eng/ish] 

MR. CHAIRMAN: You should not speak 
without permission. You are a senior mem-
ber. 

[ Translation] 

SHRIG. VENKATSWAMY:Everystate 
has its own way of working. We are pursuing 
that. Our Members are urging of for their 
participation and in this connection we will 
hold deliberations with every Cbief Minister 
and try to resolve your question. 

[English] 

SHRI K.P. REDDAIAH YADAV 
(MachUipatnam): Sir, I want to seek a clari-
fication. 

MR. CHAIRMAN: No questions at this 
state. He has intervened At the end of the 
debate you can ask questions. He will also 
remain present and you should also be 
present to ask questions at the end of the 
debate. 
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THE MINISTfR OF STATE IN THE 
MINISTRYOFPARlIAMENT ARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGAlAM): In the BAC meet-
ing held last, an issue had come up that there 
are a nuni>er of Meni>ers who want to 
participate in this debate. Though the origi-
nal time fixed was ten hours: it was felt a little 
more time should be made available. There-
fore it was thought thattoday we would have 
two hours more sitting and tomorrow we will 
have the reply finally at 6 p.m., so thatthe full 
time of 14 hours would be available. I think 
the House would agree to this proposal. 

[ Translation] 

MR. CHAIRMAN: He has given a refer-
ence to it that it was discussed in the meeting 
of Business Advisory Committee. 

SHRI SURYA NARAYAN YADAV: I 
support the hon. Minister, since four depart-
ments were taken for discussion and in two 
days the demands of Agriculture, Animal 
Husbandry, FISherieS, Rural Development, 
Public Distribution System and Cooperative 
Departments were discussed for two days. 
Today is the third day and as such the time 
can be extended. (Interruptions) The time 
was extended. 

SHRI RANGARAJAN 
KUMARAMANGAl..AM: That is why it was 
extended (Interruptions) The time was ex-
tended on account of this. Yesterday it was 
extended by four hours, today by six hours 
and tommorow by four hours. 

DR. lAXMINARAYAN PANDEYA 
(Mandsaur): H the time allotted for discus-
sion has not yet finished, then the discussion 
may be continued tomorrow. 

SHRI RANGARAJAN KUMARA-
MAt-K3AlAM: It has been decided that time 
for olSCussion should be extended by two 
hours which means that the total extra time 
would be four hours. 

MR. CHAIRMAN: • the need arises, 

then the time might be extended even tomor-
row. 

(Interruptions) 

[English] 

SHRI AMARROYPRADHAN(C~ 
Behar): Mr. Chairman, Sir, if the hon. Minis-
ter is going to reply tomorrow at 6 p.m., thtlfl, 
the time alloned for this debate would De 
more than 8 hours. So, today, we should not 
sit more than one hour. 

[ Translation1 

MR. CHAIRMAN: You want to extend 
the time .•... (lnterruptions) 

[English1 

SHRI P.M. SAYEED (Lakshadweep): 
How many names of the speakers are there 
in the list? 

[ Translation] 

MR. CHAIRMAN: There is a long list of 
speakers. H we extend the time for debate 
tomorrow and day after tomorrow, then the 
list is quite long. H appears to me that there 
is consensus in the House for extending the 
time. 

DR.lAXMINARAYAN PANDEYA: It is 
a Ministry on which a large nUnDer of speak-
ers would Ike to speak. I think col1l>af8bly 
less number of speakers would like to speak 
on the Ministry of External Affairs as well as 
on Ministry 01 Commerce. 

SHRI P.M. SAYEED (Lakshdweep):"A 
large number of menDers would like to 
speak ,on Ministry of External Affairs. 

DR. LAXMINARAYAN PANDEYA: No 
not as cprll)ar9d to this I am saying -as 
col"J1)ar9d to the Ministry of Agriculture-. 
Agriculture is our main concern. Majority 01 
the merrDnscome from rural areas. There-
fore, roore time should be devoted a agricul-
ture and time should be extended. 
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MR. CHAIRMAN: All right, there is con-
sensus in the House and the hon. Minister is 
also saying that the matter was discussed in 
the meeting of Business Advisory Commit-
tee also. As there is consensus in the House, 
we extend the time in~iaJly by one hour and 
after that we will look into the s~uation. 

SHRI RANGARAJAN KUMARA-
MANGLAM: Please extend it for two hours 
in~ially. 

MR. SPEAKER: All right. 

DR. LAXMINARAYAN PANDEYA: Mr. 
Chairman, Sir, you have to inform the mem-
bers also. Many members have already left 
the House there would be no speaker then 
how will the proceedings of the House be 
conducted. So it would be better if the time 
is extended tomorrow. As an alternative, it 
may be extend for some time today itself 
... (Interruptions) 

MR. CHAIRMAN: If a member whose 
name is called today is absent dueto reason, 
he would be given chance to speak tomor-
row. 

[English] 

SHRI S. S. R. RAJENDRA KUMAR 
(Chengaipattu): Mr. Chairman, Sir, I think 
you for allowing me to participate in the 
Budget discussion on the DemandsforGrants 
of the Ministry of Agriculture on behalf of our 
AIADMK Party. " 

I rise to discuss the various needs of the 
people of Tamilnadu. To begin with, I would 
say that the agricultural products worth about 
croresandcrores of rupees had been spoiled 
because of the floods of last year in our State 
particularly in the Chengalpattu District. The 
agriculturists have suffered a lot due to this 
and the Tami! Nadu Government, underthe 
leadership of Dr. Puratchi Thalaivi, took im-
mediate action in a war-footing manner by 
giving compensation to the affected agricul-
turists immediately. The amount sanctioned 
from the Central pool was not sufficient to 
compensate the revenue deficit ~ast year. 
So, the Central Govemment will have to • 
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come forward to give financial assistance in 
such cases. 

There is a major scheme in Tamil Nadu 
for which the proposal is pending for a long 
time with the Government of India, that is 
'Pandiyaru- Ponnambalaru Schel1l9', by 
which the agriculturists belonging to Periyar 
and COimbatore Districts will be benefited. 
The Scheme is pending for the sanction of 
the Central Governmeni and I urge the 
Government of India for an early clearance. 

With regard to the public distribution 
system, the Tamil Nadu Governmeni is in 
need of one lakh and fifty thousands tonnes 
of rice from the Central pool. But, now the 
Central Governmer,t is giving lesser allot-
ment to Tamil Nadu and th£l Governrneni is 
managing with this. Sir, there is a proposal to 
reduce the allotement of rice tor this month 
to our State. I urge the Central Government 
not to reduce the allotment for the Tamil 
Nadu Government from the Centra! pool 
and arrange supply at least 85,QOO lonnes of 
rice every month, so that the public distribu-
tion system may not face defiCiency. 

With regard to the rural development I 
wish to say that the Centrally sponsored 
schemes for providing employment for the 
rural poor are Jawahar Rozgar Scheme and 
IRDP Scheme. The aliotement for these 
schemes are not sufficient and the Tamil 
Nadu is the only State which is lltilising the 
aliotement in a good manner. 

In Tamil Nadu , our hon. Pu ratch Thalaivi 
had alloted crores and crores of rupees at 
the Panchayat Union level~ to provide the 
basis amenities to the rural people. This 
Sachem is not introduced in any other state 
of our country. TheTamii Nadu Government 
is having so much of revenue deficit because 
of the introduction of prohibition all over the 
State. The Government is losing about Rs. 
340 crores of revenue by this. In this situa-
tion, it is alloting crores and crores of rupees 
to the Panchayat development. I request the 
Government of India to COITW forward to give 
financial assistance to the above scheme 
introduced by the Tamil Nadu Government 
in order to provide the basic amenities to the 
rural poor. 
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The Cauvery water dispute is a 1009-

pending one and without the Cauvery water, 
the agriculturists in Thanjavur and Trichy 
districts were affected in large number. For 
solving the Iong-pending issue, the Govem-
ment have appointed a Tribunal and the the 
Tribunal have also given its interim verdiclto 
release 205 TMC of water for Tamil Nadu 
from Karnataka. It has been gazetted also by 
the Govemmont of India The Kamataka 
Government went for an appeal with the 
decision of the Tribuna! and it has also been 
reieced two days before. Till now, the interim 
award of the Tribunal has not been Imple-
mented. The farmers in thanjavur, Trichy. 
South Arocoi. North Areot and Chengalpe! 
chstricts are suffering a lo! withoJtthe Cauvery 
water. The rice production in Tamil Nadu was 
very much affected by this attitude of 
Karnataka Government. There were riots 
going on by ga76"':9 the interim award of 
the Tribunal in which most of the Tamilians 
and their beloagings were affected. The 
Tamil Nadu Chief Minister, Dr.Puratchi 
Thalaivi Jayafalitha, requesied the Centre 
for immediate compensation for which the 
Karnataka Government is not taking any 
action. 

I requestthe Centre to give directionsto 
the Kamataka Govemment to implement 
the interim award of the Cauvery Water 
Tribunal in orderto save the farmers 01 Tamil 
Nadu and in order to increase the rice pro-
duction of Tamil Nadu. And althe same time, 
directions should aslo be given the required 
compensation to the Tamilians at the earli-
est. 

I request the Government of India to 
take immediate steps for the above sugges-
tions of mine and do the needful at the 
earliest. 

SHRI ANKUSHRAO RAOSAHEB 
TOPE (Jalna): Mr. Chairman, Si!" I rise to 
support the Demands for Grants of the 
Ministries of Rural Development, Food, Ag-
riculture, Civil Supplies and Public Distribu-
tion. All the departments are very important 
But, at the same time, one cannot speak on 
all the subjects taking into consideration the 
time constraint So,I wHl conoentrate myself 
on the Food Department and that is also on 

sugar. 

In India, last year, in 1990-91, 120 lakh 
tonnes of sugar have been produced. India 
stood first in the whole of world in the produc-
tion of sugar. In Maharashtra, also, 33 per 
cent of the total sugar, that is, 421akh tonnes 
of sugar is produced in Maharashtra. 
Maharashtra stood fifth in the whole of the 
world. In India, there are totally 493 factories. 
Out of them, 229 factories are In coopera-
tion. Out of them, 130 factories are in 
Maharastra ans almost all of them are in the 
cooperativ& sector. Out of them, 94 are in 
production. all otherfacroties in Maharastra 
are in erection and other stages of the 
factories. 

In the State from which I come, all these 
130 factories, 'learabout 35 lakh of the 
shareholders are involved. They have be-
come members. 50 per cent of these share-
holders are holding only one acre of land. 28 
percent of the totai shareholders are holding 
two acres of land. So, in this way, 75 per cent 
of the total 35 lakhs are from thE: small 
farmers, thaI is, marginal farmers. All these 
farmers come together. They elect their 
board of diiectors. Board of directors elect 
the chairman and vice-chairman and all these 
representatives of the poor farmers run the 
factories in cooperation very smoothly. They 
have not gone only in production of sugar. 
But now almost all the factories have gone in 
sugar complex. Sugar complex includes 
byproducts, that is, distillery and also chemi-
cal oil plants, that is, acetone, acetic acid, 
paper plants, particle boards. Not only these, 
but most of the factories have even gone in 
education, technical education. Almost all of 
that area has developed like anything. As a 
chairman of Sugar Federation of 
Maharashtra, I will invite you since you are 
from Maharashtra. 

18.00 hrs. 

As the Chairman, I definitely invite all the 
concerned Ministers like Balramji, Food Min-
ister and all those who are interested in the 
cooperative movement to come to 
Maharastra and see what work is going on 
regarding ~ cooperative· movement 
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MR CHAIRMAN: You can invite after 
the session. 

SHRI ANKUSHRA RAOSAHEB TOPE: 
I will take and show them what is going on 
in Maharashtra at any time convenient to 
every day. 

[ T rans/alion] 

THE MINISTER OF AGRICULTURE 
(Shri Balram Jakhar): h is a very good 
invitation. Kindly accept it. 

MR. CHAIRMAN: I think thatthere would 
be no controversy and nobody would 
question whether It is a parliamentary 
delegation or a delegation of 
partiamentarias. 

[Eng/ish) 

SHRI ANKUSHRAO RAOSAHEB 
• TOPE: The Shakar Sangh will lead the del-

egation. Inspite of all these, even the sugar 
factories are facing lot of problems in 
Maharashtra of which I will only putforth very 
important and pertinent ones. In the Seventh 
Plan, Maharashtra got 38 licenses for the 
sugar factories. Two factories are in dispute. 
N1ne factories have started their work and 
within six months, they will start commission-
ing and in October, 1992 all these nine 
factories will start producing sugar. About 27 
industries, during the last two years, Gov-
emment of Maharashtra has given orders to 
all these 27 factories. They have collected 
their shares up to the extent of As. 2 crores. 
Not only that, all these factories have paid 
the first advance of their collected share 
capital to the machinery suppliers. when the 
work was in progress, the term lending insti-
tutions like IFCI and others have sent letters 
to all these factories not to go ahead with 
their work and to stop their work until further 
orders. The IFCI and the lOBI arg asking the 
Government of India to revise all the incen-
tive. Due to the high cost, all these 27 
factOries have to pay As. 34 crores each and 
because of the same high cost, the term 
lending institutions arg saying thai they have 
to revise the incentives, otherwise, these 

Distribution 
factories will not be able to get the loans. So, 
the work of all these 27factories has stopped 
since the last two years. All sugar federa-
tions. our MPs, most of whom are Chairman 
of sugar factories, am pursuing the matter 
like anything but still we could not get any 
reply. As a result, the work in all these 
factories have been held up. Last month, 
Government of Maharashtra sanctioned Rs. 
85 Iakhs to each factory. This is the first 
share capital from the Government of 
Maharashtra but the condition is that unless 
the IFCI and the lOB! clear the loan portion, 
that amount will not be released. So, aU these 
factories are now waiting for the revisec 
incentive scheme from the Government 01 
India' metthe Prime Minister, Food Minister 
and all the concerned Ministers. Nothing has 
come out inspite of the meetings held. The 
present incentives which we are getting now 
are as good as no incentive. That is why, the 
demand of incentives has come up. So. we 
must get 100 per cent free sale for len years 
to the higher recovery zone, 12 years for the 
medium recovery zone and 15 years for the 
low recovery zone. Unless we get all these 
incentives, all these factories will not be-
come viable and the term lending institutions 
will not give loans and the factories will not to 
ahead with their work. So, my earnest re-
quest to all the concemed Ministers is to 
expedite the maUer and take a decision. 

As regards Maharashra, my another 
request pertains to levy sugar. We are hav-
ing two zones because Marathawada, 
VlClarbha and Khandesh from the backward 
arga of Maharashtra that is included in the 
north zone because of low recovery. The 
other part of Maharashtra is the south zone. 
so, for purpose of levy, we are having two 
zones bUt for purpose Qf incentives, we are 
having only one zone, that is, higher recov-
ery zone. So, my request is even the part of 
the north zone should be included or should 
be dMded into other higher recovery zones 
so that all the incentives wiD go to these 
factories and the factories will become vi-
able. 

Now I have come to know that even the 
ISMA the Indian Sugar Mills Association -
which is an association of aD the private 
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sugar industries in India, is opposing these
incentives. These factories· can come up
only with the assistance of these incentives
and the ISMA does not want the cooperative
sugar factories to come up. That is why they
are opposing the incentives. I know that the
Government of India is giving top priority to
the cooperative sugar factories. Therefore,
they may not take any of their suggestions
into consideration. And I think that these
incentives will definitely be declared very
soon .:

I have one more request. All these
factories are of the Seventh Plan. Unless the
incentives are made applicable to all these
factories, they will not become viable. The
declaration of incentives is one thing and to
make them applicable to all the factories
covered under the Seventh Plan is another
thing. Therefore, both these things should be
done. Then only these factories will get the
incentive of loan from the IFCI and 1081.

One more point which is very important
for the sugar industry is that of sugar Devel-
opment Fund. This cess is imposed from
1.6.1982 under the Sugar Cess Act, 1982 for
collection of a fund to financing the develop-
ment of sugar industries. From 1982-83 upto
1990-91, nearabout Rs. 901 crore have
been collec-sd from all the factories by levy-
ing a cess of Rs. 14 per bag for the purpose
of its distribution. But how much is the loan

- sanctioned uptill now? Against Rs. 901 crore,
only Rs. 588.16 have been sanctioned and
the total disbursement uptill now is only Rs.
364.50 crore, which is not even 50 per cent.
This is the disbursement that the SDF orthe

•• Government Food Department have made
so far. This is a very slow process. Actually,
this Fund is created for the purpose of
developing the factories by imposing a cess
of Rs. 14 per bag. But they are not sanction-
ing and disbursing the loans. My request is
that expeditious steps should be taken to
sanction and disburse the loans and all the
factories should get.the loan immediately. I
may mention here that this year also, only an
amount of Rs. 110 crare is proposed against
a coilection of Rs. 170 crore for this Fund.

The rules which have been amended

are very tough. The factories will not be able
to get any of the loans easily. As per the'
amend rules, there is a provision that a
factory will not become eligible to get the
loan,unless it starts commissioning. This is a
very wrong method. A new factory should be
made eligible for a .oan, after the ordering of
the machinery. Tne «rectton 01a factory and
sugarcane development should go on siillul-
taneously so that when the factory stall;" ,IS

crushing programme, tht;l~ will not tit' 0

shortage of sugarcane and factories can ut;

run cheaply. so, I request that there should
be a change in the rules.

There is also a provision in the rules that
a factory will not be eligible to get any of the
loans for seven yeas continuously after its
commissioning. These loans are for
modernisation, for rehabilitation, for cane
development and for research activities. But
there is a ban for the first seven years. I feel
that this seven year ban should be deleted
and each case should be considered on its
merit.

This loan is treated as a soft loan with. an
interest rate of six per cent. Now, there is
again an increment in the rate of interest
from 6 percentto 9 percent. So, this sift loan
is being converted into a hard loan. This find
itself is created by impossing a cess of Rs. 14
on each bag. Therefore, I request that the
rate of interest should be kept at 6 per cent
only and the provision of increasing it to 9 per
cent should be deleted.

Nowdays we are not getting the
realisation price of sugar. In fact we are not
getting the cost of production of sugar. We
have a dual price system and a partial control
system. There are rumours in the market to
decontrol the sugar but the Government has
not made clear either publically or in Parlia-
ment its intention with regara to this. But, I
would say that if decontrol is done thenall the
PDS will go. Our Prime Minister is giving top
most importance to PDS. So, in order to
maintain the PDS and also to make sure that
the sugar is made available to the poer
section of the society at t-he concessionai
rates, decontrol of sugar should not be there
and the present policy of dual prices should
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be done away with.

I would like to say a few words about
export-import. At present SEG Corporaticn
is taking care of the export-import of sugar.
Now. because of its privatisation some of the
private traders have approached the Gov-
ernrnent to get the permission for export. we
do no! have any objection it you give then
permission. They should be given the per-
mission but under the Export Promotion Act
if they are given the permission then all the
factories will bear the losses. The losses are
borne by the factories and all the benefits are
enjoyed by the traders and SEG workers. I
WOLJldsay maximum export should be done
and private persons should also be given the
perrnissicn but the losses should not be
borne by the factories alone. They should be
borne by the person who is trading in that
field.

Lastly, I would say something about the
three levy zones. Since the last 20 years the
State at Maharashra has been demanding to
levy sugar. There are two zones; North and
south but in south zone there is a Central
Zone also. In the south Zone only Kolapur,
part of Sitara and part of Sangali comes and
for levy purposes other parts of Maharashtra
come under the Central zone. The Minister
should take this into consideration.

I hope the Minister will lake this into
consideration all these suggesl;ons. Wr.ile
concluding Iwould say that an Immediate
decision should betaken by the Governrnent
on the point of incentives. to be given 10 the
factories.

I thank you for giving me this opportunity
to speax.

[Translation]

SH81 MANJAY LAL (Sarnastlpur): Mr.
Chairman, sir, the Demands for Grants for
the Ministries of Rural Development, Food,
agriculture and Civil Suppliers are being
discussed in the House together. I rise to
oppose these demands. India is a country of
Villages. Just now the hon. Minister has said
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that there are five and a half lakh villages in
ourcountry. Mahatma Gandhi said that India
lives in villages. Even after 45 years of
independence, the people in the villages are
living a very miserable life. They are feeling
distressed and anguished. Sixty per cent of
the people in the villages live below the
poverty line and contribute forty per cent a
national income through agriculture. Despite
that, the stancard of living of the people lill"'9
in the villaqes !s continuously declining. CV"
ernrnent always makes wide publicity that I1

is implementing many programmes for rural
upliftment as Jawahar Rozgar Yojna. Rural -
Water- Supply Programme. Drought Relief
programmme. Drought prone area DevelOp-
ment programme, Desert land development
welfare programmes and solf-employment
schemes. etc. But the disease aggravates
with every dose of medicine. Now the Budget
of this year has been announced and funds
have been allocated. Even after the devalu-
ation of the Rupee the funds to this sector
have been reduced. In 1991-92,3508 crore
of rupees had been allocated for Ministry of
Rural Development, but this year it hasbean
reduced by 22% and only 3100 crores of
rupees have been allocated. Still wide pub-
licly is being made that rural sector shall be
developed. Our Rural Development Minister
has just now said that Government would
formulate plans for the development of vil-
I~ges. But how could the plans be imple-
mented without funds.

A reference was also made towards
India Avas Yojna. Forthat the same amount
has been kept this year also as had been
kept last year, though there has been so
much of price rise. Government had assured
the people that it would bring down the prices
within hundred days. but now the Govern-
ment is saying that prices would be brought
down within a period of three years. The
same amount of funds have been allocated
this year also for Indira Avas Yojna as were
allocated last year. Earlier the price of a
bamboo stick was only RS.2 where as now it
costs rupees twenty but allocation of funds
had not been increased. Is the Government
making arrangement for killing the people
under the dwelling units built under Indira
Avas Yovia.

I
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Just now the hon. Minister had spoken 
about the supply of drinking water. The hon. 
Minister said that only five or six thousand of 
villages are yet to be provided with the facility 
of drinking water supply. I know that one lakh 
villages out of five and a half lakh villages are 
still without drinking water arrangements. 
Government ligures are untrustworthy. If an 
electricity line passes near a village, the 
Governmentclaims that the village has been 
electriiied. If a single tubewell is installed in 
a Panchayat, the Government claims that all 
the villages under that Panchayat have been 
provided with the facility of water supply. The 
fact remains that Government has failed to 
provide drinking water facilities to one lakh 
villages. While it is ready to invite multina-
tional companies like Pepsi Cola etc. to loot 
this countiY. 

Mr. Chairman, Sir, the Condition of the 
roads connecting villages to the urban areas 
is rather worse. I come from Bihar. The 
condition of roads is so worse that it is difficult 
to know whether there are ditches in the road 
or road is to be located among the ditches. 

18.19 hrs. 

[SHRI P.M. SAYEED in the Chair) 

Govemment is assertaing that Villages 
are bring developed. In seventh five year 
plan Government had proposed to connect 
all villages having a population of 1500 to 
urban areas by metalled roads, but not to talk 
of matalled roads, even kachha roads have 
not been constructed to link such villages. 

Similar is the situation with regard to 
agriculture.,for agricultural sector 1049.75 
crares of rupees have been allocated. Com-
pared to previous year's allocations. these 
funds appear to be greater than previous 
year allocations, but if the devaluation of 
rupee is considered, then it has declined by 
3%. After green revolution Government is 
now talking of bringing while revolution. No 
attention is bring paid bringing while revolu-
tion. No attention is being paid towards 
cattle -houses. Cattle breeding centres are in 
a very bad condition though research and 
training in those centre is continuing for the 

last twenty years. These centres are not 
working properly and nothing is bring done to 
improve the breed of bulls. Cafves are to be 
turned into bulls, but these are turned into 
bullocks. 

Villages are for agriculture but even 
these multinational companies are being 
invited to participate in it. According to Mr. 
Dunbel subsidy lor agricultural Sector should 
not exceed 10% but in his own country-
America. they are providing a subsidy 01 
39.1 % to the farmers, whereas only 6% of 
the population depends on agriculture for 
their living, but in our country 75% of the 
population depends on agriculture for their 
living but even then they are not prepared to 
provide more than 10% by way of subsidy 
and they have reduced the subsidy. Yester-
day the hon. Ministerdeclared a bonus of Rs. 
25 per quintal but who would be the benefac-
tor, the marginal farmer the rich orthe middle 
level farmer? Big farmers only will sell the 
wheat. But small farmers, marginal farmers 
or agricultural labourers also sell wheat at 
the time when any of his family member falls 
ill or when he has to deposit school fee or 
college fee 01 his son. They have to spend 
money on marriages also. They sell wheat at 
the time of crop. But after six months they 
have to purchase wheat at higher rates. It is 
the same wheat which is sold by big farmers. 
ThaI is why it has been suggested to en-
hance the rate of wheat in the same year. H 
the Government enhances the rate 01 wheat 
from Rs. 250 to Rs. 350 per quintal. it will 
benefit the small farmers and agricultural 
labourers and they would not be compelled 
to purchase wheat at higher rate after six 
months. Therefore, I would like to say that 
the price of agricultural produce should be 
fixed in a such manner as suggested by Dr. 
lohia 

"Anna Daam ka Ghatna Barhna, 
Anna Ser Ka Bhitar Ho, 
Karkhaniyan Maal Ka Daam laagat 
Kar Se dyodha Ho· 

The difference between the price of 
wheat what we sell today and purchase price 

/ of wheat what we purchase after six month~ 
should not be more than one Anna and like 
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wise the sale price of any industrial produc-
tion should not be more than one and half of 
the cost price i.e. there must be reasonable 
balance between the price of the agricultural 
and industrial produce. 

Mr. Chairman, Sir, subsidy has been 
reduced. It should be restored. Dunkel has 
said one more thing that if we have to 
purchase the patent seed than we will have 
to abide by the G.A. T. T. agreement, it means 
that we will have to continue the import of 
seeds at higher rates forfive years and when 
the period of that agreement will over then 
we will be bound of purchase the seeds at 
their terms even if the rate is Rs. 500 per kg. 
The multinational companies will be free to 
quite under the exit policy and our agricul-
tural structure will be ruined. 

Mr. Chairman, Sir, Krishi Vigan Kendras 
should be openedforthe purpose of Increas-
ing agricultural production. In Bihar a num-
ber of Krishi Vigyan Kendras were sanc· 
tioned during the Janta regime. But the 
setting up of these a Centers have been 
postponed with the new Government com-
ing in to power. Soil testing should be done 
for the advancement of the agriculture. But 
poor people can't go to the Centre to get the 
soil tested. Mobile vans should be arranged 
forthe purpose. I hail from Biharwhich is one 
olthe biggest states of India, are wise. There 
was a time when Bihar was recognised as 
the largest producer of foodgrains. It's popu-
lation is one tenth of the total population of 
our country. The people are laborious there. 
They come to Haryana and Punjab to do 
work. Bihar produce 40 per cent of total 
production of minerals in the country but the 
condition of Bihar is the wars!. As regards per 
capita income, our position was seventh at 
the time of independence. Now it has gone 
down to the lowest. The Central Government 
is responsible for it and not the Government 
of Bihar. You may find its cause in first to 
Seventh Five Year Plans. Bihar's population 
is 10 percent of the country but in the matter 
of allocation of funds it has been only 2- 1/2 
per cent to 32 per cent or at the most 4-1/2 
per cent. As per 1961 census, the agricul-
tural laboures were 22 per cent which has 
been increased to above 41 percent in 1991. 

There has been braymentation of holidays. 
In such circumstances, unless we enforce 
land reforms, the condition of agricultural 
laboures can not be improved. Besides, the 
Minimum Wages Law should be enforced 
strictly. 

Mr. Chairman, Sir, I would like to men-
tion one thing more. Eletricity is needGd to 
run any industry or agriculture based If1dJS-

try. If electricity is not supplied, cultivation 
and irrigation can't be done. We are unable 
to provide employement without it. But situ-
ation in regard to eletricity in Bihar is the 
worst. Through you,l would like to urge upon 
the Guvernment to complete the construc-
tion of Kanti power project at the earliest in 
order to overcome the pathetic condition of 
North Bihar. In Maharashtra, 151akh pump-
ing sets are run with the help of electricity for 
the purpose of irrigation, where as in Bihar, 
only 2-1/2 lakh pumping sets are run. As 
compared to 15 lakh pumping sets run with 
the help of diesel in Uttar Pradesh, only 2 
lakh pumping sets are run in Bihar. For the 
purpose of agriculture, 12 K.W. per hour per 
capita electricity is provided in Bihar where 
as it is 190 K. W. per hour in Punjab. 

When our Government was formed in 
1977, we took intiative to set up the Kanti 
thermal! Power project in North Bihar to 
generate electricity. The proposal was to 
construct 660 M. W power house, 220 M.w. 
power house was constructed during our 
time. The construction of remaining 440 
M. W. power house was stopped. There is no 
provision of electricity to North Bihar during 
the Eighth Five Year Plan. The situation 
regarding fertilisers is the same in Bihar. 57 
kilograms fertiliser per hactare is made avail-
able in Bihar where as it is 156 kilograms in 
Punjab. The labourers of Bihar go to Punjab 
to were in the fields, where maximumfertiliser 
is made available. Same is the case with the 
supply of insecticides. 285 grams insecticide 
per hecatare are supplied in Bihar where as 
in the case of Tamil Nadu 10,700 grams 
insecticides are supplied. We supply fertilisers 
and minerals. Our land should remain 
fertiliser. In Bihar, the per capita cultivable 
land is less because the number of agricul-
turallabourers is increasing. There is 0.17 
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hectare of per capita land in Bihar where as 
in Punjab it is 0.6 hectare land. As a result, 
the per capita income of a farmer in Punjab 
is Rs. 3500perannumwhere asitisRs. 1016 
per annum in Bihar. Similarly we are lagging 
behind in the matter of production. In 1970 
the per capita foodgrain production in Bihar 
was 153 kilograms where as in 1990 it was 
125 kilogram. 

MR. CHAIRMAN: Please conclude. 

SHRI MANJAY LAL: Mr. Chairman, Sir, 
horticulture is necessary for small and mar-
ginal farmers. For the purpose of horticul-
ture, the funds have been enhanced this 
year Rs. 165 crore have been provided. But 
no board has been set up for its develop-
ment. There is Coir Board and spice Board 
in South. Bananas and" Leechies' are pro-
duced in a large quantity in north India a 
specially in Bihar. The 'Leechiesof Muzffarpur 
is very famous. I belong to that area but there 
is no food processing industry. 

Mr. Chairman, Sir, I would also like to 
say that Crop Insurance Scheme should be 
implemented. More attention should be paid 
towards fisheries. 50 lakh fishermen are 
engaged in fishery in the coastal areas. The 
Government have permitted multi-national 
companies to enter into the trade. They are 
also engaged in fishery and this will ruin the· 
families of 50 lakh fishermen. Besides agri-
culture science and food processing I would 
like to say that these should be run properly 
by co-operative societies so that farmers 
may be prosper.ous. 

Mr. Chairman, sir, regarding pulses and 
oil seeds I would like to say that seeds of 
improved varieties should be provided in the 
rain fed areas and water scarcity areas. If 
this is done the production of pulses and oil 
seeds can be increased. 

Mr. Chairman, Sir, with these words I 
thank you very much and oppose this Bud-
get. 

[English] 

SHRI SARAT CHANDRA PATTA-· 

NA YAK (Bolangir): Mr. Chairman, Sir, I would 
like to congratulate the Honourable Agricul-
ture Ministerfor new initiatives in agricultural 
sector. Agriculture is the main occupation of 
80 peer cent people of the country staying in 
rural areas. This is the major source of 
employment for the rural people. Agriculture 
is linked to monsoon in the country. Due to 
lack of adequate irrigatic; 'c,i facilities arid 
unscieli~lilC landuse pattt.;111 the country has 
1.7 millIOn hectare areas of cultivable W<1",<, 
land and 23 million hectare allow Ian as. 
These untilised lands are becoming eco-
nomically unviable due to lack of infrastruc-
ture. The biggest problem is to turn the lands 
into an arable one. Out of 329 million hect-
are, 173.65 million hectare is problem lands 
and out of this drought prone area is 26 
million hectare. Due to pressure of popula-
tion and livestock the yields from land have 
been declining. 

In order to take an integrated approach 
to the land use problems, a Central Land 
Commission should be constituted. Govern-
ment have constituted an apex body called 
national Land Use and Wasteland Develop-
ment Council under the chairmanship of the 
Prime Minister. The Board should meet fre-
quently to review the situation and provide 
policy directions to States and Union Territo-
ries. 

Coming to management of common 
lands, Government should evolve a policy of 
people's participation and benefit distribu-
tion from management of common lands 
early. Illegal encroachment on common lands 
should be discouraged. 

The pressure of grazing and livestock 
population is an allied problem of agricultural 
lands. The livestock population has increased 
by 43 per cent in the past 30 years, resulted 
in deterioration of pasture lands and vegeta-
tive cover, exposing the soil to widespread 
erosion. In order to check this, there is an 
immediate need for a pragmatic and an 
effective policy for development and optimun 
utilisation of country's grazing resources. 

Agticultural labourer, small and mar-
ginal farmers are the most sufferers in case 
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of drought. Faced with lack of employment 
,;ley used to migrate. In my constituency 
Bolangir, 200 villages of 12 blocks are the 
most affected. The Government should set 
up a small and Marginal Farmer Develop-
ment Agency and devise suitable schemes 
to provide employment to those people. 

Coming to cooperative sector. though 
N.CC.F.and NAFED are operating these 
organisations have not reached to backward 
areas. where the services are required by 
the people. In Bongomunda, Titlagarh. 
Muribahal blocks of my constituency, onion 
growers are unable to get remunerative 
prices due to lack of storage facilities. Since 
the area is a drought prone one. Govern-
ment should ensure the requisite facilities to 
the onion growers of this area. 

The Govemment has initiated a crop 
insurance Scheme to protect the interest of 
farmers. But the scheme has not beed ex-
panded to drought prone area of Orissa. It 
should be extended to Bolangir, Kalahandi, 
Phulbani and Koraput districts of Orissa 
early. 

In order to provide gainful employment 
to rural people, agricultural diversification 
programme should be initiated. Horticultural 
crops have a great potential. Horticultural 
crops like vegetable, potato, spices should 
be cultivated in semi-arid zones of the 
country. The Government should consider 
the feasibility of implementing horticultural 
crops scheme in Bolangir and Kalahandi 
districts of Orissa. By setting Agro Business 
Consortium. the Government should ensure 
employment to semi-skilled rural labourers 
of this region. Despite launching a National 
Seeds Policy and Indian seeds have a major 
export market, we are unable to exploit it fully 
and the Government should devise ways 
and means to promote Indian seeds abroad. 

In fishery sector, though the Govem-
ment has set up Fish Farmers Development 
Agency, it has not been able to tap the 
potential of backish water aquaculture. mari-
culture_ Vigorous steps should be under-

taken to tap these potentials. 

Dry land cultivation is an area which 
needs more attention of Government. In 
semi-arid zones. this can help to generate 
employment and income. The Government 
should formulate a dry land agriculture policy 
for the current decade. 

Integroted pest control and man;J:-;,,-
ment watershed management, seed devel-
opment in cereals, pulses andoilseeds shouid 
be the area of Research and Development 
activities in the current decade. 

Though the Government is expending a 
lot of money for anti-poverty programme yet 
the result is not satisfactory. The main objec-
tives of the programme is to create employ-
ment opportunities for rural people. But in my 
Constituency Bolangir. people are migrating 
from the rural areas as there is no scope tor 
gainful employment. Hence, some special 
grants should be provided to the Bolangir 
district under this scheme. Jawahr Rozgar 
Yogna was launched by our Government to 
provide livelihood and create 
infrastructureJ. Though the State Government 
constituted the advisory committee yet the 
Parliament representative has not been given 
an active role. Hence. there is no proper 
monitoring. The Chirman of the Committee 
should be a Member of Parliament. 

Though the Central Govemment has 
launched rural water supply scheme yet the 
achievement under the scheme is far from 
satisfactory. In my area there are 250 to 300 
problem villages where the weather problem 
is very acute. The Government should finalise 
a time bound action plan to provide drinking 
water to these villages by 1992-93. 

Though the Government has launched 
revamped public distribution system to en-
sure supply of essential items yet it has not 
reached to the problem villages of my areas. 

The State Government of Orissa is not 
sending any proposal for the betterment of 
the poor people of my area. As the House 
also knows, the western part of Orissa 
Bolangir, Kalahandi, Phulbani and Koraput-
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are very neglected. That is why the Central
government should interfere in the State
affairs and without the proposals also, they
should provide the public Distribution sys-
tem to ten to 12 blocks of Bolangir District
and also they should get water facility.

With these words. Isupport the Bill and
Iconclude.

[ Translation]

DR. RAMESH CHAND TOMAR(Hapur):
Mr. Chairman, Sir! rise to participate in the
discussion on Demadns for Grants of four
Departments, i.e., agriculture, Rural Devel-
opment, Fertilisers and Public Distribution
System.

In view of the Budget Icannot support
these Demands for Grants because the
interests of the poor, farmers and Jhuggi

, Jhonpri dWellers, unemployed and women
nave bean Ingnored in the Budget. That is
Why ~oppose these Demands for Grants.

It 1(lliaiCHna indiais primarily an agricul-
Wral to\JtH~ Ol./~::$iicrat population of 85
C.OII;I, se pal {.91n O)opviJtion Is of farmers.'
oorl'! i'lWan tna, a pim;on who represents a
partiCUlar casts or religion is called a farm-
ers. I mean that a person who cultivates and
products foodgrains and provides food to the
people of the country is a farmer. The farm-
ers are the backbone of the country. Their
profession is agriculture. Fertilier is the key
input for agriculture. The policy which has
been framed by the Government in the
country is wrong. Our country is not self-
sufficient, in the matteroffertilisers. We have
to import fertilisers, from abroad. The Gov-
ernment have curtailed the subsidy on
fertilisers. owing to rise in price of fertilisers,
the cultivation has become costly affair for
farmers. They are not able to grow as much
quantity of crops as they desire. That is why
your policy is anti-farmer.

Mr. Chairman, Sir, ,my second point is
regarding irrigation. There are small and
major irrigation schemes going on it Uttar
Pradesh. 24 major irrigation schemes of
Uttar Pradesh are laying pending with the
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Central Government and some of them have
been lying pending since 1982. The Govern-
ment is not clearing these.

The medium irrigation scheme under
which the Central Government sets up tube
wells with the World Bank assistance has
also failed Tube wells are not maintained
properly, Sometimes the ojJdator does n~Jt
come, the Iv is stolen the transform." ."
burnt and the ,vires are dislo dao!t Ir.<,; ,$

why even thrs plan is also not wC'(kh"j. I,
thereforsuggest that the Government should
not instal! tube wells by taking loans from the
World Bank. Instead, it should provide money
and encourage him to setup tube wells.
himself. The minor irrigation scheme is a free
boring scheme under which the Government
provide pipes. The pipes are of poor quality.
After the pipe are fitted, the money which is
given to farmes does not reach them. That is
why the minor irrigation scheme is useless.
Villagers lack proper means of irrigation,
because of which they sustain loss in agricul-
ture. That is why the Government should
make adequate arrangements for irrigation.

Ican count the number of anti-farmer
polices of the Government, I would like to
give one example. Uttar Pradesh Is the
largost producer of sugarcane. The sugar
mills which exists in U.P. are able to crush
only 33% of sugarcanes. Only one third
sugarcane is crushed in mills and 2J3rds of
sugarcane are crushed by expellers and
crushers. The farmers resort to distress sale
of sugarcane to expellers and crushers at 11
3 ofthe price that the mills fix. This makes the
economic condition ottarmers miserable. All
the Governments make tall claims about the
farmers and talk about their development,
but there is a wide difference between what
they say and what they do.

45 years have elapsed sine ,:he coun-
try became independent, but till today no
stable policy has been for mulated regarding
agricultural prices. Whatever price has been
fixed has proved to be less beneficial for the
farmers. The main reasons is that there has
been no special improvement in the eco-
nomic condition of farmers especially of the
small and marginal ones. Frornvarious stud-
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ies conducted by agricultural scientists, it
appears that the farmers do not by make any
profit on their total production because in the
market they do not get reasonable prices for
their produce. The cost of agricultural inputs
viz. irrigation, seeds, manure machines, trans-
port, loans etc. have undergone a spectacu-
lar increase. That is why in the agricultural
price policy should be formulation the na-
tional interest which will protect the interests
of the farmer. Forthis, it is necessarythatthe
should proper co-efficient and eo-relation
among the 4 price indices.

APRIL8,1992

viz. (1) price index of agricultural produce

(2) price index if agricultural input

(3) price index of gross domestic product
(G.D.P,)

(4) retail price index of agricultural produce

If there will be proper eo-relation among
the above four price indices, then the price
will not prove disadvantageous for anyone.
Therefore, the agricultural produce should
have a standing price policy on the above
basis and it should be impiemented so that
the farmer does not feel disappointed from
the economic point of view even after pro-
ducing more.

I am distressed to say that in the last
three years, despite assurance given by
many governments: 'the agriculture policy
has not so far been presented in the House.
Therefore, while formulating the future agri-
culture policy, these suggestions should be
kept in mind.

The hon. Minister of Agriculture is
present here, I appeai to him to declare the
agricultural price policy at the earliest.

I would like to say some thing about
village development. The investment on vil-
lage development has been moagre. In the
1992-93 Budget the total funds allocated for

.village development were Hs. 2610 crores.
This was 5.4% of the total Budqet any provi-
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sion. Last yaar it wasS,8 percent. Duringthe
decade form 1980 to 1990 it was between
6.4 per cent to 6.6 per cent. In this way the
reduction of funds for village development is
very painful. 85% of the total funds on village
development are spent on two schemes i.e.
I.R.D.P. and the Jawahar Rozgar Yojana.
The hon. Minister of Rural Development was
talking about the Jawhar Rv:Jar Yojanc:. i,r'

said that ill this way earth I" !,;led pillars .. e-

erected and houses are bum underthe lno.. ro

Awas Yojana I would like to say that me
objectives for which the Jawahar Rozgar
Yozana was started have not been attained.
Is it the Jawahar Rozagar Yojana or the
Jawahar 'Raid-mar" Yojana?

If you go to the villages you shall get to
hear a lot about this, In villages every other
day clashes take place over the Jawahar
Rozgar Yojana funds. The Government Of-
ficers and officials in collusion rnisutilize the
funds of the Jawahar Rozgar Yojana. Just
now the Members of the Janata Dal were
saying that when the scheme started some
amount of money was kept aside for the
Indira Awas Yojana. Inflation is increasing
day by day. But the money which has been
kept aside for this scheme remains the
same. Because of this that money has not
been fully utilized. Kindly implement this
scheme taking into account the inflation,
Money should be distributed properly. In
fact, in its implementation, we have come
across many difficulties which can be attrib-
uted to lack dedication on the part of Govern-
mental machinery. In the implementation of
these schems. lack of adequate funds and
the benefit of fund allocated is not reaching
the lowest rung and these are the main
obstacles. In the Budget there is lack of
resources for the creation of employment
avenues in villages.

The Ministry of Industry had submitted
a proposal for opening 177 development
centres so as to create 24.5 lakh more
employment opportunities and demanded
funds, but the Ministry of Finance has ne-
gated this plan by providing inadequate
funds for this purpose. the Piinance Minister
had also a proposal to set up development
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centres in 247 backward districts by the year 
1977. 

A sum of Rs. 5 erore was supposed to 
be provided to each Centre so as to provide 
all facilities to these centres. That is why this 
plan should be implemented fully, otherwise 
unemployment will increase in village areas. 
The swarm of village youth keep running to 
wardscilies which will make the cities crowded 
unnecessarily. A stage may come when 
cities will be ruralised. Full privatisation of 
village development programme is not justi-
fiable. 

The hon'ble Prime Minister recently in a 
seminar has given indications for privatization 
of village development on an experimental 
basis. I do not agree with this. After 42 years 
of development a new thinking is emerging 
which is indicative of the :act that the system 
run by the Government has failed. Will mere 
privatization heip to realize all possible goals 
in the area of village development which has 
not been possible till now? together with 
policy, intention. dedication, honesty, re-
solve and proper evaluation etc. Are the pre 
requisites forthe success of anyprogramme. 
Some time back the late Shri Rajiv Gandhi 
had accepted this truth that if one rupee is 
sanctioned for development only 15 paise 
reach the lower levels. the rest is lost mid-
way. No matter whether the scheme is con-
trolled by Governmental machinery or a 
private pa1y but for the success of a plan 
active participation of the concerned people 
should be ensured Forthis purpose, instead 
of giving grants from the Centre or State 
Governments, arrangement should be made 
to mobiles resources at the level of the 
village. the active role should be played by 
villagers. The Government should only have 
a supervisory role to play. 

THE M INISTER STATE IN THE MINIS-
TRY OF RURAL DEVELOPMENT (Shri G. 
Venkata Swamy): Then, you want to give it 
to officers again. 

DR. RAMESH CHAND TOMAR: You 
talk about Jawahar Rozgar Yojana and say 
that unemplohyed youth should be provided 
employment under it. Have you ever made 

any assesment of the programme? The 
Government officials and other officials in 
had to get the jobs executed on contract 
basis. 

The facility of potable water should be 
ensured to each family of every village. All 
the vi!lages should be linked with the main 
roads through the approach roads. Si;cn 
an C1f1gement 51 'vvld be done that no ch .. , .. " 
any vi!lage sh\.;~I(j have to walk morE' i;, ." 

one kilometerfol IllS primary education : I,e 

facilities of health Centre, post offices, 111.11-

ket, secondary education, seeds, fertilisers 
veterinary hospital etc. should be made avail-
able maximum at a distance of3 kilometers 
only. In view of the aforesaid suggestions 
separate allocation shou Id be made for con-
struction of sports stodia in rural areas, for 
providing employment to atleast one mem-
ber of the every poor household and for 
esnuring proper.educationalfacilities at all 
the levels for the entire scheduled castes 
and scheduled tribes population. 

I oppose these demands for grants and 
thank you forgiving me opportunity to speak. 

SHRI KR1SHHANA DUTT 
SULTANPURI (Shimla); Mr. Chariman, sir, 
I rise to support the demands for grants 

• pulforth by the hon. Minister in respect of the 
Departments of Agriculture, Cooperative, 
Agricultural Research, animal Husbandry, 
Dairy, fertiliser, Poultry Form etc and Civil 
Supplies and Public distribution. 

First of all I would like to submit that 
generally the hon. Members sitting uptililate 
and the hon. Members belonging to the 
backwards classes, Scheduled Castes Wld 
Scheduled Tribes are invited to speak only in 
the end. I would like to say that they also 
should be allotted adequate time to express 
their grievances. All the newly elected hon. 
Members want to take part in the proceed-
ings of the House. 

While supporting the demands forgrants, 
though there is shortage of time, I would like 
to submit especially that there are a number 
of fruit growers in Himachal Pradesh. In 
Himachal pradesh two crops are grown viz of 
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potato and apple and third is of ginger. Last 
yearthere was an agitation and 3 youth were 
shot down. What hasthe Government, which 
claims to be protector of the poor, done in 
Himachal Pradesh? All this has happened in 
the regime ofthe B.J.P. inthe State. It is very 
unfortuante that when I raised the demand 
for conducting a judicial inquiry, by a High 
Court Judge to probe the incident and to 
expose the National Front Government sup-
ported by you. it was turned down. and I 
would also like to highlight the injustice. Now 
with the farmers during those 11 months of 
their rule. At that time outsL:lnding loan of 
poor was not waived off. Chaudhary Devi 
Lal, who claims to be champion of lJrmers 
interest, is no more an ron. Member. 

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Outstanding loans oHarmers in 
Himachal Pradesh, Madhya Pradesh and 
Rajasthan have been waived off by the 
respective B.J.P. Governments. 

SHRI KRISH AN DUn 
SUl TANPURI: You have done a good job. 
You have waived off the loans of only those 
farmers who are the supporters of B.J.P. 
show me the tist, whether the outstanding 
loans of Harijan farmers has also been waived 
off? Definitely not farmers have been de-
ceived. Mr. Jakhar. who is a former Speaker 
and a farmer by profession and now a pow-
erful Minister. 

DR. LAXMINARYAN PANDEYA: In 
Madhya Pradesh alone outstanding loans of 
Rs. 764 crore have been waived off. 

SHRI KRISHAN DUTTSUL TANPURI: 
This needs to be verified. Recently the Insec-
ticides were not being made available to the 
farmers for spraying, recently I have written 
a letlerto you that the State Government has 
stopped the supply of insecticides to the 
farmers. 

It is alleged that adequate funds are not 
made available for the Jawahar Rozgar 
Yojana. if the funds arenot adequate then is 

Distribution . 

it not the responsibility of the State Govern-
ment, which claims to be well wisher of poor 
andfarmers, to supplementthefunds. What-
everthe government of India can do is doing, 
but even these are being misused. I openly 
challenge and level and allegation that under 
the 'Antyodhya' Programme, which I have 
not fully understood, the list of big owners of 
trucks should be scrutinised. the Him:"-,,JI 
Pradesh governm"nt is poorundermisu.", '\I 
the funds in the nam", of poor under Ja"", ,elr 
Rozgar Yojana and Rural DevelopmellL. I 
would like to request you that you will have to 
take steps forthe betterment of people of hill 
area. When the congress (I) was at Ihe helm 
of affiars in the State the support price of 
apples was Rs. 2.60 per kg. for farmers. In 
the fartling areas Which are not connected 
with rail and roads, the farmers have 10 carry 
the apples on their backs with great difficulty 
to the nearest road heads. Then they trans-
port itto mandis. Butthey are being exploited 
by the middlemen. The Government of 
Himachal Pradesh made 3-4 promises. What 
were those promises? I do nol know all but 
at the time of swearing in of the State 
Government, promised that they will increase 
the support price to Rs. 5 per kg from Rs. 
2.60 per kg. I am not telling lie at a!1. They 
announced the support price of Rs. 5 perkg, 
to supply salt at 25 paisa and to make wage 
rates equal to those of Punjab. At present 
wage rates prevailing in Punjab is Rs. 35 per 
day. They also promised to do away with the 
tribunal set up for the Government employ-
ees. Similarly many premises were made. 
Only these sort of people have ruined the 
entire country. There are many parties in the 
country. One is National FornI. What Na-
tional front? Have done any good for the 
country. Now Shri .P. V. Narasimha Rao is 
our leader. Earlier Shrimati Indira Gandhi 
and Shri Rajiv Gandhi steered the country. 
they worked hard to trasnsform the country. 
That's why the nation marched forward. You 
alleged thai the nation has been mortgaged 
to the IMF. But who will do such a nefarious 
thing of mortgaging the cQuntry. I would like 
to submit that we must speak after careful 
thinking. When you raise the issue of the 
policy for farmers, what is your idea of a 
farmer? Farmers are being offered remu-
nerative prices at present. But, it is the 
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majdlemen who are exploiting them. Azadpur 
mandi receives fruits viz apples, bananas, 
litchis etc. from all parts of the country. Have 
you evertriedtogatherfirst hand information 
about the ongoing exploitation of the farmers 
over there. It is alleged that impropriety has 
been observed in the Jawahar Rozgar 
Yojana. 

Will Shri Jakhar and the members of the 
Cabinet do this work? Is it not our duty to 
accomplish the task? It has been saId that 
prices of items distributed through PDS is 
also high. The Government had assured to 
roll back the prices within 100 days and we 
promised the electorate to serve them for 
five years. You ruined the country Just in 
eleven month. Atthattimethe prime Minister 
was from the other party and now he IS your 
leader. The entire time of the House is 
wasted in futile discussions over Bofors is-
sue and the maters related to the farmers, 
Harijans and Adivasis are not taken up. We 
have listened to every1hing you have said 
and we have been fed up of all that. You say 
that you are a patriot. I would like to know 
about your patriotism? Do you consider your 
act of favouring the construction of Mandir 
and demolishing the mosque as patriotism? 
Another act of your patriotism is to launch 
Rath Yalra to Kashmir to unfurl the National 
flag, as if the national flag is not being 
unfurled in Kashmir. Do you consider it right 
way to administer the country? Do you want 
to~lp the farmers in this manner? Keeping 
this in view I would like to submit that It is not 
proper to pass remarks on the Ministers to 
defame them. Such activities bring bad name 
to the country. I would request even the 
leaders who guide you that hence forth 
competition is between us. TheseJanata Dal 
Members who make so much noise, have 
divided, therefore the competition is be-
tween us. I would like to submit that whatever 
is said in the House should be in the interest 
of the nation. You say that the matters of the 
farmers should be discussetl. My submis-
sion is that there are small villages in the hilly 
areas of Himachal Pradesh and the govern-
ment should formulate schemes for the de-
velopment of those villages. I would like to 
ask whether the State Government, since it 
came to power, have sent any scheme to the 

Central government. They are not formulat-
ing any scheme. They have no time for it. The 
Government is to be blamed for the hard-
ships people face there. I would also like to 
submit that recently shri Jakhar had gone 
there, I was also with him. There is an 
Agricunure University and the student of that 
University refused to receive their degrees 
and would away. 

19.00 hrs 

in protest. It was only when the han. 
Minister said that they were like his children 
and re~uested them to come back that they 
received degrees. They have state not been 
proVided empl:lyment till today. The agricul-
tural scientists have put the entire responsi-
bility on the Central government. Now they 
want everything to be done by the Central 
Government State Government may squan-
der its cof~ers and Rest on lay the blame at 
the doors olthe Central Government and the 
congers. 

The Congress party has always taken 
the country aheads and enabled the farmers 
to become self·reliant, but I feel aggreived 
when it is alleged that the fertilizer being 
imported from outside will destroy the fertility 
of our land. Just now, an hon. Member 
submitted that the quaintity of fertilizer being 
imported is inadequate, and that subsidy 
should be given on fertilizer, but when 
UmaBharti ji said that the fertilizer being 
supplied by IMF spoil our land and reduce 
the production, he too must have been 
present here. Shri Jakhar had informed that 
90 Kg. of fertiliser is consumed in China 
where as own consumption is much less. 
Now you are demanding subsidy on fertiliz-
ers, it means that you intend to destroy 
agriculture completely. In your opinion only 
cow dung should be used as fertilizer no 
matterwhether anyone takes care of the cow 
and whether it survives or dies. You believe 
in these things but at the same time it must 
be borne in mind that if cattle are to be 
reared, they have to be fed properly, This 
party is a party of 'La las ' (traders) and 'Lalas' 
(traders) do not know what to do and what 
not to do. I am saying this because these 
'Ialas' claim to be protectors of the nation. I 
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would like to submit that more funds should 
be allocated for developing the transport 
facilities in the hilly areas of Himachal Pradesh 
and other States where vegetables, apples 
potatoes etc. Are in abundance but trains 
and road facilities are not adequate. So far as 
the support price is concerned, Congress 
fixed Rs. 2. ,60 p. for apple crop and that 
should be increased to Rs. 5/-. I would like to 
urge Shri Jakhar that when support price is 
given for coconut, lichi etc., and every crop 
the iIilrmers grown in other parts of the 
country then the same policy should be 
applicable to the frUits grown in hilly areas -
whether it is pear, peach or apricot. 

I am also grateful to the scientists who 
have shown the path, of green revolution in 
the country. Punjab is far ahead in the 
production of crops though there is terrorism 
in the State and the persons who have won 
the election's in Punjab are really very brave 
and the key to their success is that they 
associated themselves with the farmers. 
That is why congress party has won the 
majority there and at other places too. During 
the next Assemblyelection orafter2-3 years, 
when elections would be held you will to be 
more cautions. You have concentrated you 
energies on levelling allegation against us 
and on involvement wit IMF, without bother-
ing to give creative suggestion for the devel-
opment and progress ofthecountry. You are 
obsessed with IMF andcontinuetoclaimthat 
we are compromising the sovereignty of the 
country. 

Distribution 
Narasimharao will move ahead and we want 
to show certain concrete results within a 
period of three years and improve the condi-
tion of the country and provide better facili-
ties to the farmers. We hope that Shri Jakhar, 
Shri Kamaluddin and all others would make 
efforts to take the country ahead. 

With these words, I conclude. 

·SHR' B.H. VIJAYA KUMAR RAJU 
(Naraspur): Mr. Chariman, Sir, I wish to 
speak in Telugu, and hence I am requesting 
the Hon'ble Minister through you to have 
earphone on. 

Sir, as is well known, India is a predomi-
nantly agricultural country where more than 
80% of the population depend on agriculture 
alone. subsidy on fertilizers has been with-
drawn to a large extent. Due to the prevailing 
economic cirs in the country. Already, farm-
ers are very poor in the country. With the 
withdrawal of subsidy, they will have to face 
many more hardships. , want to make a few 
suggestions. H may suggestions are imple-
mented, I am sure the 'arming community 
will be relieved of the hurden to a large 
extent. 

Quality seed are essential for good 
crops. If we want that the production of the 
food-grains in the country should go up, then 
we have to ensure that quality seeds are 
supplied to the farmers in time. Now what-
ever amount we are allocating for the devel-
opment of quality seeds, is being spent on 
the salaries of Scientists and Professors in 
our research institutes. the present alloca-

I am thankful to you for giving me an tion is too insufficient to meet our massive 
opportunity to speak. Whenever you are in requirements, Hence, our Agriculture Minis-
the Chair I get an opportunity otherwise my ter, Hon'ble Balram jakhar should see to it 
name would have been struck off. I would like that sufficient funds allocated for the devel-
to urge the hon Minister to kindly get the opment, production on mass scale and dis-
things monitored there in future because tribution of quality seeds. Quality seeds 
contre has no control over State Govern- must be available to farmers in all parts of our 
ment. The State Governmentfails to achieve Country well in time. Otherwise not only the 
anything but even then the opposition tires farmers, but the country itseH would suffer a 
scathusandwastesthewholeday. Thusthe heavy loss. Now, what is happening is that 
Government have to look into all these mat- seeds developed at certain institutions are 
ters because people have handed ove the being avertised. Farmers are told through 
responsibility of the country to them. Our advertisements etc that seeds developed at 
party under the leadersWp of Shri so and so institute are of a high quality. But 

"Translation of the speech Originally delivered in Telugu. 
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those seeds are not sole to the farmers. In 
the name and brand of those seeds the 
inferior quality seeds are being sold. Middle-
men, as usual, are exploiting the poorgullible 
farmes. You know the fate of the crops when 
inferior quality seeds are used. The produc-
tion of food grans in the country suffers. 
Hence, I appeal to the Hon'ble Ministers to 
take extra ordinary precantions to ensure 
the supply of quality seeds to the farmers. He 
should nOl spare any effort in this regard. 

Similar is the case of fertilizers. :_ot of 
adulteration illl going on in the fertilizers. This 
is a tact which is known to everybody. No 
Hon'ble Member cag deny this tact. I think, 
even the Hon'ble Minister also knows about 
this fact.I my district, Sir, the district collector 
caught many persons red handed for adul-
terating fertilisers and selling them. But no 
one was punished. No action was taken 
against them. lithe adulteration offertifilisers 
is allowed to go on unabtedly, whatwouldbe 
the tate ot farmers in the Country. We have 
removed the subsidy on fertilisers. As a 
result, the farmes are now forced to pay 
more for purchasing the fertilisers. If the 
fertilisers purchased at exorbitant rates by 
the farmers turn outto be adulterated ones, 
one can imagine the plight of poor farmers. 
Then what happens to farmers? What hap-
pens to our production? Hance the Govern-
ment has to take stern action against the 
culprits who adulterate fertilisers. It may be 
true, that the supply of fertilisers is a State 
Subject. Even then the Central Government 
has the responsibility to mentorthe supply of 
unadulterated, good terilisers to the farmers 
throughout the country. The Union govern-
ment should issue guideliness to the States, 
if necessary, to correct the situation. The 
Central Government must be alerf in ensur-
ing the supply of unadulterated fertilsers to 
the farmers. 

Then, Sir, the supply of water is also 
equality essential for good crops and the 
enhanced production of food grains in the 
country. We are building big dams and 
projects for the purpose. The time has now 
come to think afresh about the utility of major 
projects in the Country. We spend consider-
able time in clearing the projects. Then 

execution of those projects also take consid-
erable time. Due te longer periods of con-
struction, the cost of the project goes up 
manifold. In stand it is better,lfeel,lfwetake 
up the construct a of smaller projects scat-
tered all overthe country. Thatwouldensure 
the assured water suppiy facility to the farm-
ers. Needless to say, it con-tributes in 
increasing the production of foodgrQins 
mally18ld. 

Sir, I wish to say a few words aboui IIle 
functioning of F.C.1. farmers are being 
cheated by F.C.1. Food Corporation has to 
purchase grains from the farmers. Farmers 
have no their go but to sell their produce to 
the F.C.I. If the grain is dmaged by the 
cyclone or heavy rains, the Food Corpora-
tion refuses to punches such grain from the 
farmes. Then, the midlemen slowly step in 
and bargain with the farmers. Finally, F.C.I. 
compels the farmes to pay bribes to the 
diddlemen before it purchases the affected 
foodgrains. I will prove this if at all it is 
required. The presence of middlemen is 
must if the F.C.I. has to purchase the pro-
duce from the farmers. The farmers are 
losing haviliy on this account. The Govern-
ment should take notice of this fact. Similarly, 
the supply of bags also depends on bribery. 
If you bribe them, you will getthe bags. If you 
do not pay them, you will not get the bags. I 
should not be misunderstood. I am not 
critising the government just for the sake of 
criticism. I am revealing certain truths here, 
to bring them to the notice of the govern-
ment, so that they can take steps to correct 
the situation. There is one more thing that I 
would like to mention in this connection. 
Some traders in villages get fertilisers from 
the company, through dealers and supply 
the same to farmers on credit at exorbitant 
rates. In return, they, the traders get grains 
from the farmers at a throwaway price. They 
heard the grain and dispose ott the hoarded 
grain when the prices rule high. Thus, trad-
ers are sucking the blood of poor farmers. 
Farmers are suffering heavy losses on ac-
count of these unscrupulous traders. The 
Government must have to do something in 
this regard. It can bring a legislation to 
prevent the tradE!rs from pressing such kind 
of illegal activities. Trade, ~ may be a State 
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Subject. But the Central Government cannot 
remain a silent spectators. It has to protect 
the interests of farmers. We are treating the 
farmers too lightly. There is a wrong notion 
prevailing in the Country about farmers. 
Since farmers are exempted from the in-
come tax. people thank that they are very 
rich and f;,,:n lakhs and crores of Rupees. 
But the perception is quite wrong. No one 
knows the dlfilculties of farmes. They P<lY 
exorbitant prices for them. they toil day and 
night throughoutthe year. Theyface droughts 
and floods In spite of all this, there is no 
guarantee that they if we take up the con-
struding oj smaller projects scattered aU 
over the country. That would ensure the 
assured water supply facility to the farmers. 
Needless to say, it contributes ;1 increasing 
the production of foodgrains manyfold. 

Sir, I wish say a few words about the 
functioning of F.C.I Farmers are being 
cheated by F.C.1. Food Corporation has to 
purchase grains from the farmers. Farmers 
have no other go but to sell their produce to 
the F.C.I. H the grain ~ damaged by the 
cyclone or heavy rains, the Food Corpora-
tion refuses to puchase grain from the farm-
ers. Then, the middlemen sl;;wly step in and 
bargain with the farmers. Finally, F.C.I. com-
pels the farmes to pay bribes to the middle-
men before it puchases the affected 
foodgrains. I will prove this if at aU it is 
required. The presence of middlemen is a 
must if the F. C .1. has to puchase the produce 
from the farmers. The farmers are losing 
heavily on this account. The Government 
should take notice of this fact. Similarly, the 
supply of bags also depends on bribery. H 
you bribe them, you will get the bags. If you 
do not pay them, you will not get the bags. 
I should not be misunderstood. I am not 
criticising the governmefjt just for the sake of 
criticism. I am revealing certain truths here, 
to bring them to the notICe of the govern-
ment. So that they can take steps to correct 
the situation. There is one more thing that I 
would like to mention in this connection. 
Some traders in villagegges fertilisers from 
the company, through dealers and supply 
the same to farmers on credit at exorbitant 
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rates. In return they, the traders get grains 
fromthefarmers at a throwaway price. They 
hoard the grain and dispose off the hoarded 
grain when the prices rule high. Thus, trad· 
ers are sucking the blood of poor farmers. 
Farmers are suffering heavy losses on ac-
count of these unscrupulous traders. The 
Government must have to do something in 
this regard. It can bring" legislati",' 10 
prevent be trad!" _, :/Om pressning such ,,, ,0 
if illegal activnjt:;~ lraders, it may be a :::"",e 
subject. But the C"ntral Government cal" ,ot 
remain a silent spectator. It has to protect the 
interests of farmers. We are treating the 
farmers too lightly. There is a wrong notion 
prevailing in the CountlY about larmers. 
Since farmers are exempted irom the in-
come tax, people think that the are very rich 
and earn !akhs and crores of Rupees. But the 
perception is quite wrong. No one knows the 
difficulties of !armes. They go to other place 
for purchasing thefartilisers. They pay exor-
bitant prices lor them. they toil day and night 
throughout the year. They face droughts 
and floods. In spite of aU this, there is no 
guarantee that they will reap good crops. 
Finally they are at the ~cy of traders who 
pay a very low price for the produce. On the 
other hand, traders for doing nothing get all 
the benefits. Hence the Central Govern-
ment, keeping the difficulties 01 the farmers 
in view, should be alert all the time, and if 
necessary issue guidelines to the State 
Governments whenever necessary to pro-
tect the interests of the farming community. 
Some revolutionary changes have to be 
introduced in the agricultural sphere to en-
hance the production. Even to this day our 
agriculture remains at the mercy of rain God. 
If there are no rains, there will be drought and 
there will be no crop. If the rains are heavy, 
the standing crops get washed away. The 
stoped foodgrains get damaged. And, since 
the Country is of continental propor1ions, in 
one areas there will be drought and in other 
area, it will be floods. We failed to evolve a 
scientific method of cultivation during all 
these years. Paucity of funds come in the 
way of evolution of scientific method of CUl-
tivation. WeH, we have done away with sub-
sidies. It makes the Government more re-
sponSible in the matter of protecting the 
interests 01 the farming community. 
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Sir, since the time available at my dis-
posal is very short, I would like total with rural 
development very briefly. Awund 1920, the 
Indian National Congress adopted a R"esolu-
tion according top priority to Rural develop-
ment. As we were not independent then, we 
could not achieve much in the progress of 
rural areas. But unfortunately, even after 
independence, we did very little to improve 
our rural areas. There is some developnent 
hero and Iti{jre but it is very negligible. Just 
nolV, one Hon. Members from Bihar has 
narrated how the DRDA loans are being 
misused. That is the pOSition everywhere in 
the Country. Often we are invited to such 
functions where loans are distributed as we 
happen to be the public representatives. 
Milking animals, sewing machines elC. are 
usually distributed on such occasions. Let 
me tell you, the amount is swelled by bank 
officials, local officials and the middlemen. 
Nothin is reaching the poor. The Govern-
ment has withdrawn subsidy on fertilsers. 
Even those small belits through various 
schemes are not reaching the poor in the 
rural areas. Schemes are there but the 
intending ben€.ficeris are not deriving any 
benfi!. Here, in this august House, we dis-
cuss about the budget, the allocation forthe 
rural development etc. But we do not discuss 
about how far the allocated budget for the 
rural development has been utilised prop-
erly. Let me tell you, Sir, even the meager 
allocated amount has not been spent prop-
erly. We have to alert the administrative 
machinery to monitor whether allocated funds 
are used properly or not. we have to tone up 
the a administration wherever we go we find 
the same milking animals, the same sewing 
machines, the same oil engines etc. Meet-
ings and functions are different but the dis-
tributed things remain the same. The same 
animals or things are distributed and re-
redistributed. We will find false bills, false 
vouchers everywhere. Limitless corruption 
pervades in all the places. If such a situation 
is allowed to continue, I fail to understand 
how our rural areas develop. Now is the time 
for self-introspection. attest for our satisfac-
tion, we have to ensure that all the weHare 
schemes are implemented honestly and sin-
cerely. Sir, we disassociated with our main 
party, so as to support the Government 

which is wedded to the upliftment of the poor. 
If the Government fails to uplift the poor by 
implementing all the meas:Jres meticulously, 
then it will not only be embarrassing for us, 
but equally embarrassing for the Govem-
ment too. I hope, the Government would 
show utmost concern forthe uliftment of ttle 
poor in the rura! areas. The Han. Minister 
said the Government would construct 10 
lakh house iu' the poer. Bd where is the 
land? well, you ,nay managed to acquir .. ,I'e 
land, that land or plots wi:! be tull of Wdt"r 
during the rair1y seasons. There will be no 
proper approach roads. The construction, 
would as usual, remain fully. They may 
collapse any moment endangering the life of 
the inmates. Hance, it is not sufficient to say 
til at we are going toconstr Jct 1 0 lakh houses. 
the Government should see to it, that the 
houses are constructed properly at proper 
placed and the occupants would rally be 
happy to live in those houses. This is my 
request, not a criticism against the Govern-
ment. 

We have taken up at!on::slalion. social 
forestry, constructions of roods and build-
ings etc under Jawahar Rojgar Yojna. Now, 
the Surpunches and the heads of the villages 
are being threatened wiih Imprisonment if 
the amount is misused. With the resutt, no 
one is ccming forward to take up any work. 
funds allocated under the scheme are lying 
utilised. In certain cases huge amounts meant 
for the scheme are also being withdrawn 
from the banks. the Government must take 
appropriate measures to see that the Yojna 
is implemented effectively. • 

Sir, I want to say a few words about the 
supply of protected water. I would agree with 
the Government that the amount allocated 
for the supply of protected water has been 
utilised properly to some extent. In coastal 
areas there is a need to install more desaline 
plants. The water now available there is 
saline and not fit for drinking. There is no 
other alliterative available in these areas 10 
supply drinking water. Already some destine 
plants have been installed there. There is a 
need to set up more such plants so as to 
cover the entire coastal belt. 
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Finally, Sir, without taking much of your 
time, I would briefly mention about Public 
Distribution and Civil Supplies. It is an impor-
tant subject. It is important, because the 
entire economy is dependent on this system. 
There is already a criticism against the bud-
get presented this year. It has been said that 
the budget presented this year. It has been 
said that the budget has ignored the down-
trodden, middle and smalll armers. In order 
to allay the fears oi the people who are at the 
lower rung of the societyfoodgrains, clothes, 
edible oil and pulses should be supplied to 
these people at a chapter price through 
Public distribution System. No-where in the 
Country the public distribution is functioning 
well. Poorer sections are subjected to lot of 
exploitation. But, in Andhra Pradesh, Public 
Distribution System was effective to certain 
extent. forth is, I would laud the efforts of the 
former Chief Minister Shri NT Rama Rao. 
He deserves all the credit. Benefits of the 
public distribution system reached the poor 
during his tenure. Similarly P.D.S. is equally 
effective in Communist rules States like 
West Bengal and Kerala. The Hon. Minister 
for Civil Supplies and Public Distribution 
should take all the necessary steps so as to 
make the system effective throughout the 
country. One gets a doubt whether public 
Distribution Systems is functioning at all in 
certain parts of the country. Hence I repeat-
edly urge the Hon. Minister to tone up the 
Public Distribution System as it is intimately 
connected with the people especially the 
poor in the country. The fact that the poor are 
benefices of this systems should not be 
forgotten. 

Many fautty declarations were filed. Cases 
were filed in the Courts. Lords have almost 
used and misused every mean available to 
them to save their surplus land. The best way 
to Implement the land reform effectively is to 
include the subject in the Nineth Schedule of 
the constitution. Thus, we can take away the 
matter from the jurisdiction of the Courts. 
The Government needs u political will to 
impler 'lt land reform effectively. 0"".",· 
awaits, eNatlo, ,eli if the land reforms arc .. ,,' 
implemented etlt:l<.:[ive!y in the near futul.,. 
Hence I appeal to this government to show 
necessary courage and political will in imple-
menting the land reforms and thus saving 
the nation from peril. 

Sir, thanking you forthe opportunity you 
have given to me to sp~ak. I conclude my 
speech. 

[ Translation] 

·SHRI PALAS BARMAN (Balurghat)Mr. 
Chairman, Sir,l rise to oppose the demands 
for grants pertaining to Ministry of Agricul-
ture. Ours is an agricultural country. 80% of 
the entire population depends on agricul· 
ture. Moreover 50% of the population live 
below poverty ,line because our agrarian 
system depends on nature. We need proper 
irrigation facility, high quality of seeds for 
agriculture. But it is a mattero! regret thatthe 
farmers are suffering even today for want of 
these important reqtJisite. Except in Kerala 
and West Bengal land reform has not been 
implemented in any State. So land is still in 
the possession of the big farmers and 
Zamindars. Land has not been distributed 
among the poorfarmers, the tillers of the soil. 
Here lies the failure of the Government with 

Sir, I will just take a minute to speak regard to proper implementation of land 
about the land reforms. perhaps Andhra reform Act. As a result, the big farmers, the 
Pradesh is the only State where the land Zamindars are enjoying all the benefits while 
reforms wee effectively implemented. They the poor farmers are at the receiving end. 
were introduced in the State when Shri P. V. The irrigation facilities are farfrom adequate. 
Narashimha Rao was the Chief Minister of We have till today a large portion of fall"w 
State. I was a Member of the Legislative land in our country which can be converted 
Assembly then. But one should not jump into fertile land by means of definite action 
suddenly to the conclusion that aU the avail- plan. The Government have failed to initiate 
able surplus land has been distributed among any developmental measure in the villages. 
ihe landless poor. Justice is yet to be done. So the rural areas has emend in darkness 

'Translation of the speech originally deliverd in Bangali 
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even after 45 years of Independsnce. There 
is no communication, the roads or transport 
have not been developed or are in bad 
shape. some of the villages have no read 
at all. There is no drinking water. Those of 
us, the lucky educated few who stay in the 
cities have not idea about the plight of the 
rural population. We, the educated class 
who can affaor have shifted to big cities thus 
cu,iing all connection with the village. The 
rural people cannot fulfil even their minimum 
want, the bare necessity if life. 

We know land is not increasing In prepa-
ration to population. So there is scarcity of 
land. In this situation, we have to grow crop 
not once but twice orthrice a year. Otherwise 
the misery of farmers will aggrevate. More-
over now the farmer must take up otherlype 
of profession also. He should nol depend on 
agriculture only. But because of lack of roads 
and communication, the rural people cannot 
change their work also. There poverty-
stricken people must be engaged in some 
other work so that they are able to get the 
minimum necessities of life. 

There has been widespread publicity of 
seeds of good quality. But the people in the 
villages are still using the old typed seeds. So 
naturally, they cannot produce high quality 
crop because of low quality seeds and fertil-
izers. Moreover, the price of fertiliser has 
been hiked gradually and the small farmers 
are feeling the pinch. 

I do not feel the Government has any 
consideration torthe small farmers, the share-
croppers. Of course, there are many schemes 
or projects like I.R.D.P., N.R.E.P. or 
R.L.E.G.P. Butth.e allocation in those projects 
is far from adequate. If we have a round of 
tne villages, we would find that most of the 
villages have not at all been benefited by 
these projects. But the media, the newspa-
pers are coming out with all kinds of publici-
ties how the lot of the farmers has been 
ameliorated by these projects or schemes. 
But in reality it has not been so. The poor 
!armers, the tillers of the soil who provide 
toad te all of us have been regulated by the 
Government. Enough attention has not been 
paid to their plight by the Government. No 

well-conceived plan has been evolved for 
their amelioration. In the budget provision for 
them has remained to the minimum level. 

When we talk of irrigation we find that 
foundations have been laid in so many states 
for irrigation but the scheme has not started 
or has remained half-complete. We have 
Tista project in North Bengal. The CelJiral 
Government had paid Rs. 5 Clore and R". 25 
crams loan till new and West Bengal Guv-
ernment havespend Rs. 359 Crore. Afterthe 
completion of this project, North Bengal 
would have a green. reevaluation. 9 lakh 
hectares land can have irrigation and in the 
Master Plan 131akh hectare land would get 
irrigation facility. Had this important project 
been completed in time the farmers of North 
Bangal would have been benefitted. But we 
do not .know when the work of Tista Project 
would be overe . Every project should have 
a time-bound programme. After starting an 
on-going more Project, you cannot leave 
that halfway. What type of programme is this 
? Even the village panchayat are better in 
this respect. If they start any scheme they 
complete that very scheme within a definite 
period of time. But our Government of India 
start the scheme but never complete it. So 
how do you expect the people to have con-
fidence in your performance. they feel to be 
discriminated and that is why communalism, 
separatism are raising their ugly heads every 
where. Why it is so? Peopie were not born to 
fact starvation. The poverty, the deprivation 
have been responsible to make people shun 
their inbom qualities of compassion or pa-
tience. they are lOSing sympathy, patience 
and resorting to violence. so my request is 
the Government must think seriously in this 
regard and try to complete the half-finished 
projects as soon as possible. 

In this a connection, I would like to draw 
you attention to another fact. We know 80% 
population stay in the villages. That means 
80crores people reside in rural area depend-
ing on agriculture as the only means for 
survival. I feel that if we.could amelioraaie 
the lot of this vast section of society b: 
providing good seeds fertilisers, irrigation 
facilities, we would be able to increase the!; 
purchasing power. If they have the purcha:;· 
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ing power, they can buy the ind;Jstriai pro-
. duee. Then Ihe sick industries responsible 

for stagnant economy can be made viable. 
there would be '10 more the threat of closure 
or lock out. But the Government fail to 
Channelisp. plan in thiS direc!Jon. Th5ir only 
target is fer large investment in trie Industry 
without a:"1 fruitful outcome. They are not 
t<lklr.g any ,r.i:,ative to increase tile purchas-
ing power 0: the rural population. Then how 
t!18 industries would run? So we find lock out, 
ciosure in industrial field. The Government 
m:JS! start thinkir:g In this regard. Ours is an 
agricultural count~y and if we could just 
improve the miserable condition of the poor 
farmers. if we could increase their purchas-
ing power, then the economic criSIS of the 
country can be solved. Our sick and closed 
industries then can be made viable. We do 
not have to depend on developed countries 
wilh a begging bowl. Our country IS ncher 
than many countries both in natura! on min-
erai wealth. We need proper planning lor 
mobilisation of resources. 

So my appeal to the Government is that 
they must evolve well-conceived plan, ffiiJst 
take into account the miserable condition 01 
the vast majority of the population. It is a 
matter of regret that the plight of the farmers 
has not been looked into even after 45 years 
if In dependence. The uptodate device has 
not been adopted in the field of ag:-icu-Iture 
resulting in the alarming conditio:! of the poor 
iarmers. Taking into account all these tac-
tors.1 have no other option but to oppose the 
demands for grants. Thank you. 

[ Translation) 

SHRI NARAIN SINGH CHAUDHRI 
(Hissar): Mr. Chairman, Sir, I rise to support 
the Demands for Grants of the Minislries of 
Agriculture, Rural development, Food and 
public Dissolution. 

Mr. Chairman, Sir, first of all would lile.e 
to; thank the han. Prime Ministerfor handing 
over the responsibility 01 this agricultural 
country where more than 70 per cent of the 
total population are engaged in agriculture, 

Distribution 
to Klishl Pandit Shri Balram Jakhar who 
knows the problems of the agriculturists. 
There are certain good indications in the 
present Budget which ensure that adequate 
attention would be paid to ag"iculture, The 
farmers pr.::>kssion is such that even after 
toiHng in iriS fields and spending on ·crops, 
they are not sure that crops wOlold reac:h their 
houses sate, because there IS alw;JYs a 
threat ot na~ural calamities like hails','iliis 
and other diseas."s 10 his profession. ::""<1-
fore, ttieGovernf<k)nt Impleme:1tedthe Crop 
Insurance Scheme {ind a provis,on oi Rs. 40 
crore has been made torthis. The amOUnl 01 
Central Crop Insurance under the General 
Ir.surance was ir;creased frarrl Rs. 3. 60,00 
000 to Rs, 29, 55,00,000 But t1is amount IS 

veri meagre. A broad policy snou:d be for-
mulated in this regard. The viilage should be 
treated as the basic unit Under this & Crcp 
Insurance Scheme. Sometimes it is seen 
that during hailstorms, hall ot Ihe crop is 
destroyed an.::: half is s,wed in a village. 
Some scheme should be evolved in this 
regard and the viliage should 00 treated as 
the baSIC unit. Tho allocation for hortiCUlture 
has been increased to Rs. 19 crere and 30 
lakhs from Rs. 1 crore a;located in the last 
Budget. It shows that the Gcvernment is 
paying proper attention to this and t~ere wiil 
be development in this tield. 

Similarly, the steps taken to increase 
the allocation tor centrally sponsored 
schemes from Rs. 72 crore and 88 lakhs to 
Rs. 112 crore and 40 lakhs and the allocation 
torSpecia! Cultivation Schemeforthe Sched-
uled Castes and Scheduled Tribes from Rs, 
8.5 crOies to Rs. 14 crore and 80 lakhs are 
highlycornmendable. Mr. Chairman, sir, there 
was a great expection till now that like the 
industrial policy on agricultural at the earliest. 
It is very necessary to bring an agricultural 
policy like that, because agriculture, which is 
the biggest profession in our country, is not 
able to contribute to our national income as 
much as it should, A comprehensive policy 
shou!d be formulated in this regard. 

Mr. Chainnan, Sirthere is a big problem 
for the farmers, children, particularly the 
educated ones who are unable to get em-
ployment. The present situation in Punjab 
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might have arisen due to political reasons,
but economic reasons is the main reason
behind it. the farmers' educated children can
eithergo in for military service, police service
or work in some office. employment is a big
problem for them. The child of a small shop-
keeper or a businessman does not hesitate
in booking after his shop or his business. But
due to our present education system farm-
ers' children look' upon cultivation as an
unremunrativs profession and therefore do
not wantto take upcultivation. The graduate
and post-graduate children of the farmers
who try to educate their children as much as

'possible, have no interest in cultivation.
Therefore, it is necessary that a net work of
aqrc-based industries should be spread in
the villages. Processing and dehydration
plants should be set up in villages where
potatoes and onions are produced. The
educated youth of farmers should be ab-
sorbed there on priority basis. Sirnilarly,
sugar mills, spinning mills and textile mills
should be set up place where sugar-cane
and cotton are grown. Industries should be
set up in the villages on the basis 01 crops
produced there. we should pay attention to
encouraging aqro-based industries and the
farmers' children who are educated should
be absorbed in them on priority basis. Only
them, we can achieve some success.

So far as self-employment is concerned,
schemes like the Jawahar Rozgar Yojana
are quite beneficial lorthe rural unemployed
people. But, Iwould liketo suggestthat all the
educated youth of this country be encour-
aged to set up small scale industries. Be-
sides this the Government should also pro-

~/ vide protection to the goods manufactured
by these industries. Small items like soap,
salt etc. which are also being manufactured
by the big industrial houses today, should be
reserved only for the small scale industries.
The Government should fix minimum price
01 every item by working out their cost of
production, If there is less consumption of
their goods in the market and price of goods
go down, the Government should fix a sup-
port price or make some such provision, As
it is not possible to absorb all the educated
youth in the jobs, the Government should
pay serious attention to it. Otherwise, these
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youth will be misled and used for political
activities. During the last four years, lives of
hundreds of educated youth had been ru-
ined in Haryana. They were given country
made guns and pistols. They have indulged
in vehicles snatching or some other criminai
activities. I am afraid the situation prevailing
in Punjab today could also arise in Haryana
and Delhi. Therefore, it is necessary to pay
attention to provide employment to edu-
cated youth.

I am all praise tor the farmers of our
country for increasing the foodgrains pro-
duction. Even-though, our population has
increased by three times since indepen-
dence, the farmers have produced enough
foodgrains to feed the 85 crore population of
our country. The should be commended for
this. From time to time, our Government has
formulated various piicies, under which, ag-
ricultural universities have been set up, sci-
entific researches have been conducted. A
'Lab to land" programme was also intro-
duced by the Government. I would like to
congratulate our agricultural scientists for
their important contribution to this sector.
But I would like to submit that in the agricul-
tural departments in our States, I.A.S. offic-
ers are being appointed as directors. This is
not proper. I would like to request the Centre
to direct the State Governments to appoint
agricultural experts asthe directors of these
departments.

Mr. Chairman, Sir, agricultural gradu-
ates are also neglected. Since equal time is
required to get an agriculture-ral degree and
a degree in medicine and engineering dis-
criminations should not be made with the
agricultural graduates. There is no provision
of internship for them and their pay-scales
and grades are also very low. therefore, !
would like to request that agriculturai gradu-
ates should also be given such in':.:entives.
The target of agricultural production in the
current year is 17 crore tonnes and there is
possibility of increasing it more. Royalty is
paid to the States which are rich in minerals.
This is a natural wealth. But there should be
some arrangementforfarmers also, who toil
hard to produce foodgrains and feed the ~
timing millions of the country. The farmer has
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the first right to get royalty. When the F.C.I., 
some other Govemment Agency or any 
State buy foodgrains from any other State, 
the farmers of that State should be given 
royalty to 50 paise per kilogram of the total 
foodgrains purchased. 

Besides this, one of ourfriends said a lot 
about sugarcane. But there is lack of sugar-
cane testing and training units. The newly 
established agricultural units in Haryana face 
an acute shortage of technical personnel. 
Therefore, keeping in mind, the large scale 
production of sugarcane in the State, I re-
quest the Govemmentto set up a sugarcane 
testing and training unit. Even now, of the 
sugarcane remains to be harvested. There-
fore, the situation calls forthe establishment 
of more sugar mills. 

Mr. Chairman, Sir, similarly, the 'Murra' 
breed of buffalo is the best in Haryana, but 
this breed is. gradually on the verge of 
extinction.To preserve this breed, the Gov-
emment should set upa Central Cattle Breed-
ing Farm at Jind. Land was acquired some-
time back for this very purpose and the 
Government should not further delay the 
establishment ofthis farm. Further, the State 
faces an acute shortage of quality seeds. To 
overcome this problem, the Government 
should set up an elite Seed Testing labora-
tory in the State. 

It has been observed that sunflower 
seeds are brought from Gujarat and they 
Cost Rs. 750/- for an acre. Even after that, 
there is no guarantee about the quality of the 
seeds. Therefore, it is very essential to pay 
special attention towards seeds. The most 
important point I would like to raise here is 
that despite being sen-sufficient in foodgrains, 
Ws very painful to hear people talking of 
importing wheat. It is my requestthat instead 
of thinking in terms of foodgrain imports, we 
should start looking our export potential. 

Apart from this, the agricultural crop 
loan, which is a soft loan should be made 
available at an interest rate of 6% and duty 
on agricultural implements should be re-

duced and made available to the farmers at 
reasonable rates. 

Mr. Chairman, Sir, although I wanted to 
say a lot more, I shall conclude as per your 
directions and I thank you for providing me 
an opportunity to speak. I had hoped that I 
would be able to say all the points I had in 
mind. 

MR. CHAIRMAN: You took seven min-
utes more than others. 

SHRI NARAIN SINGH CHAUDHRI: All 
right, Mr. Chairman, Sir, thank you very 
much. 

SHRI RAM PAL SINGH (Domariaganj): 
Mr. Chairman, Sir, I rise to oppose the 

. Demands for Grants of the Departments of 
agricultural Development and Food and Civil 
Supplies. As many of the han. Members 
correctly observed, agriculture is India's 
mainstay and the majority of our population 
lives in the villages and agriculture is their 
main source of livelihood. Sir, although it is 
said that we are selfsuflicient in foodgrains, 
yet the condition of ourfarmer is very pitiable. 
Their children are not able to receive good 
education from schools or colleges in the 
cities. This is primarily because the farmers 
don't receive remurferative prices for their 
produces. the Cost of agricultural imputes 
including water, fertilizer, power tractor etc. 
have undergone manifold increase, but the 
prices of foodgrains have not gone up at the 
same ratio. The prices have not gone up at 
the same ration like the prices of essential 
commodities including clothing. As a result, 
agriculture is in miserable condition. The 
standard of living of rickshaw pullers in the 
cities is much better than that of the farmers 
in the villages 01 Uttar Pradesh. It is because 
the farmers don't have the necessary funds 
and are not able to do their work in time. 

h is my request to the han Agriculture 
Ministerto fix remunerative prices or agricul-
tural produces and stop exploitation of farm-
ers.1f an agricultural policy is.formulated and 
honestly pursued, I see no reason why the 
farmers should not get remunerative prices. 
If proper irrigational facilities are provided 
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and remunerative prices are paid to farmers, 
there will never be foodgrain shortage in the 
country. Then this country will never have to 
import wheat, ratherwe would start talking in 
terms it exporting foodgrains. 

Further, the agricultural research under 
taken in the universities should filter down to 
the villages. No doubt, demonstrations are at 
present held in development blocks and also 
are agricultural fairs, but this is not enough. 
The agricultural scientists should be encour-
aged so that they contribute towards in-
creased production. 

Aiong with this comes the issue of food. 
There are many sugar mills in Uttar Pradesh. 
However, much of the sugarcane remains to 
be harvested. Many applications for licenses 
to open new sugar mills in Uttar Pradesh are 
ending before the Centre. They have not yet 
been sanctioned. Similarly the sugar millS 
have not received money for their modera-
tion programmes, as a r€sult of which crush-
ing of sugarcane has come to a standsfilL 
The sugar mills in Uttar Pradesh, on an 
average are able to crush less than 35% of 
the total produce and the farmers are forced 
to sell the rest to crushers. Although the 
procurement price of sugarcane in Uttar 
Pradesh is Rs.42/-to Rs. 45/- per quintal, the 
farmers are faced to sell their produce to the 
crushed Rs.30 to Rs, 32 per quintal. The 
farmers are helpless and are not able to get 
their produce crushed in the expellers. It is 
my humble request that the government 
should set up more modernised sugar mills 
at appropriate place in the country. 

There is not a single sugar mil! in the 
Siddarth Nagar district in my constituency. 
The sugarcane produce of the area were 
therefore sold to sugar mills in Basi, 
Waterganj, Khalilabad etc. The sugar mills at 
Khalilabad have also been closed. As a 
result the weighing machine was not in-
stalled during November-December .. With 
great difficulty, the sugarcane produce was 
lifted. Even now, more than 50% of the 
produce is laying in the fields. It is my request 
that new sugar units should be set up in my 
constituency. I would also like to mention 
here that the farmers don't receive the prices 

for their produce even afterthree years. The 
Government should make proper arrange-
ments for the reimbursement of arrears. 
One shall not forgefthat the farmers chalk 
out their future programmes, including that 
of marriages in the family and provision for 
the forthcoming year's production etc., on 
the basis of the price they receive for their 
produce. It all depends upon price they get 
for their produce. If they den't gel rr ,,,,ir 
money In time, they won't be able to do lI,dr 
work. 

Just now, it was said here that sugar· 
cane production during the year 1989-90 
was 1 09.81akh metric~onnes and that during 
1990-91. it was 119.5 lakh metric tonnes 
Certainly, there has been an increase. We 
have such an abundant sugarcane produc-
tion in the country that if more sugar mills are 
opened and proper arrangements are made 
for the crushing of sugarcane, then we shall 
be able to export sugar and earn valuable 
foreign exchange. 

Earlier, it was stated that 50% of the 
budgetary provision would be kept aide for 
rural development, but the present alloca-
tion is inadequate. This won't help in all round 
development of the rural areas. The hon. 
Minister said that under the Jawahar Rozgar 
Yojana roads are constcucted. 60% of. and 
the remaining funds underthe seam is spent 
on employment and the remaining 40% is 
preceded in the form of material. Some work 
is certainly being done under the aegis of 
Jawahar Rozgar Yojana, but not uplo the 
optimum level. This calls for proper monitor-
ing. Under the Government's arrangement 
for undertaking free boring, pipes are made 
available to the farmers, but they are of in 
Ferrior quality and the farmers are compllied 
to take them. Therefore, an arrangement 
should be made wherein boring work is done 
and some money is given to the farmers, in 
place of Ihese inferior quality pipes. In my 
opinions il would be better if the remaining 
amount is given, upon receipt of a comple-
tion report to the effect that the boring world 
is being done in an excellent way. There is a 
provision to instal 10 lakh lubewells under 
the Jawahar Rozgar Yojana. similarly, there 
is also a provision underthe aforesaid scheme 
to repair and renovate ponds and other 
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irrigational facilities in the villages, 50% of 
which should be for ihe benefit of Scheduled 
Castes and Scheduled Tribes. The villages 
are not benefiting much from it, because the 
villages Pradhans (headmen) and others, 
uSing their money and muscle power, are 
taking the money, by presenting bogusdocu-
ments pertaining to the repair of ponds etc. 
Therefore, proper arrangements should be 
made in this regard. Further instead of wast-
ing money on the 10 lakh tubewells by 
digging ditches and ponds, the money should 
be spent on the repair ot irrational facilities, 
whether it be drainage, tubewell or canal. 

With regard to the rural water supp:y 
scheme, the han. Minister said that arrange-
ments for the fame have been made In a 
number of viliages. Now. Mark India pumps 
have been installed for the same, but in our 
area, there are certain places where the 
water bearing strata is not such U,at the 
pumps can go as deep as 100-150 teet 
down. Hence, these places acute walor 
shortage. In the expanding Sh()hartga~h­
Kakkarhak area on the Indo· Nepal border, 
the water available in the upperslraia is unfit 
for human consumption. One has to go 
down. The Government should get a survey 
conducted in the area, allocate more money 
whe rever necessary and drinking wateravail-
able. 

The upliftment of women remains a 
distant dream. Under the Indira Awas Yojana 
linked to the Jawahar Rozgar Yojana. their IS 
a provision of only Rs. 8,000 lor one dwelling 
unit. This provision was made at the time of 
the launching of the programme. The prices 
of all'commodities have gone up and it has 
become difficult to build a house with RS.80001 
- Consequently, some of there units remain 
incomplete and those completed are built 
with sub-standard material. Therefore, I re-
quest the hon. Ministerto look into it and see 
to it. that dwelling units are built are builts in 
the space provided for. W~h these words, I 
thank you. 

[Eng:'ishj 

SHRI BIR SINGH MAHATO (Purulia): 
Sir, I like to oppose the Demands fir Grants 
for the Ministries 01 Rural Development, 
Food, Agriculture a'ld Civil Supplies. 

Sir. 69 per cent of our population lives in 
the rural dreas and iive on agr\(;,;~ture. So, no 
basic probitr11 in cur country can be SOl\'8d 
without making anystructGrai changes \'1 I' It' 
land ownership pattern and there are no 
alternative measures to land reforms. 

In the sixth Plan a promise was made for 
a lime·bound programme and also fer 
emacting necessary legisi2tion to impose a 
ce;ling, taking over and distrit1uting the sur-
plus lands. In the Seventh Plan a new r;on· 
cepl was introduced, and i~ was 
conjunctiveacity. That meant that the land 
reforms will be a part 01 the poverty alievia-
t:on programme and land reforms ~Iil! be the 
basic means 01 production. 

Land IS a State subject, but the U:lic(l 
gcvernment also has some responsibility. 
So many land reforms legisiatio'ls have been 
passed in different States. a total of 222 land 
reform legislations i":,:we been passed in 
different Assemblies. But except Wf;st Ben-
gal, Kerala and some areas of Andhra the 
enforcement of land ceiling laws and distri-
bution of the surplus lands was not done 
property. 

Sir, about 74.5 percent of the cultivable 
lard holders operate only 26.7 per cenl of the 
land, while 22.6 per cent of the land is 
concentrated in a group of landlords holding 
two to four per cent of the holdings. In this 
Situation the Union Government should 
monitor the distribution of lands done by the 
Stale Governments. 

Besides there is a problem regarding 
the cultivators. 

MR. CHAIRMAN: Shn Mahato, please 
take your seat for a minute. 
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THE MINISTER OF STATE iN THE 
MINISTRYOFPARLIAMENTARYAFFAIRS 
ANDMlt!ISTEROF STATE I NTHE MINIS-
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SRI RANGARAJAN 
KUrvlARMANGALJI.M): 

I know Dr. Laxm:naryar. Pandeya may 
not like~. But there are two or three speakers 
who would like to speak on the subjec1 and 
who are going out of station. T~icy ... ant to 
speak now. they have made a request to 
permit them ;0 speak now. It fe: the consid-
Hal ion of the House. 

! Translation] 

SHRI HAR! ~EWAL PRASAD 
U'3aiempur): What is this joke. Do we have 
quorum in the House? 

DR. LAXMINARYAN PANDEYA 
(Mandsaur): There are many Speakers !rom 
OCli side as well. II you can sit, we will call 
'them. As you suggested, we are prepared to 
Sit for another tow hours till 8'0 Clock. 

SHRI RANGARAJAN KUMARA-

MANGALAM: All right, if you don't support 
the idea, IE:t us postpone it for tomorrow. 

[ Eflglisllj 

MR. CHAIRMAN: If you say so, we will 
adjourn a1 eight O' Clock. How much time 
more do you want, Shri Mahala? 

SHRI BIR SINGH MAHATO: I will take 
SOrTlb time more. 

MR. CHAIRMAN: Will you take tow 
more lT1inutm:.? 

SHRI BIR SINGH MAHATO: I wi!: take 
ten mcre minutes. 

MR. CHAIRMAN: You may continue 
your speech tomorrow. 

Now the House starids adjoumed to 
meet again tomorrow at 11 A.M. 

20.00 hrs 

The Lok Sab,lJa then adjourned till elven 
of the Clock on Pwrsday. April 9. 19921 
Chaitra 20, 1914 (Saka) 
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